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BEFORE THE NATIONAL GREEN TRIBUNAL
AT NEW DELHI
ORIGINAL APPLICATION No. 327 of 2022

IN THE MATTER OF:

AMARAVATI FLY ASH BRICKS .

MANUFACTURERS ASSOCIATION ...PETITIONER(S)
VERSUS

UNION OF INDIA & ORS. ' ...RESPONDENT(S)

AFFIDAVIT ON BEHALF OF THE: MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE, RESPONDENT NO. 1

I, Satyendra Kumar ofzaged about 44 years, S/o Shri Baliram Prasad Gupta,
working as Director at Ministry of Environment, Forest and Climate Change
having office at Jor bagh, New Delhi- 110003 do hereby solemnly affirm and

state as under;

1. That I, in the capacity of Director at Ministry of Environment, Forest and
Climate Change, am fully conversant with the facts of the case and

competent to swear this affidavit on behalf of Respondent No 1.

That the contents of the application under reply, unless specifically

dmitted, are denied to the extent that they are inconsistent with the
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. submissions made hereinafter. The annexure accompanying this affidavit

is true copy of its original.

. That, without prejudice to the above and as an alternative submission, the
deponent craves liberty to raise further required contentions during the

course of the proceedings.

. That the present affidavit is being filed in continuation to the affidavit
filed on 14.11.2022 in compliance with the Hon’ble Tribunal vide Order
dated 25.08.2022 in the matter ‘Amaravati Fly Ash Bricks Manufacturers
Association vs Union of India & Ors’ directed the MoEF&CC regarding
compliance with the directions given by the Hon’ble Tribunal vide Order
dated 18.01 .2022 in the métter “Ashwani Kumar Dubey vs Union of India

& Ors™.

. That the meeting of Fly Ash Management and Utilization Mission was

held on 24.11.2022. The proceedings of the meeting of the Mission dated

d Sonbhadra Districts for implementing the recommendations made by
Joint Committee has been reviewed. All the industries and co'a.lt minesd

except M/s Lanco Anpara Power Ltd. (Anpara C Power Station) have



o | >
submitted the action plans. Action plans submitted by the stakeholders is

annexed as Annexure-R2.

7. That a Secretariat in CPCB is being established for coordination,
monitoring and supervision of the actions emanating from the
deliberations and decisions of the Fly Ash Supervision and Utilization

Mission.

8. That all the industries and mines have been mandated to scrupulously
implement the action plans and recommendations of the Joint Committee.
State Governments have been mandated to monitor the action plans as per

the specific recommendations contained in the action plan.

9. That M/s Lanco Anpara Power Ltd. has been mandated to submit the
action plan based on the recommendations in the Para 15 of Hon’ble

NGT’s Order dated 18.01.2022 immediately.

10.That the CPCB and CEA have been mandated to scrutinize the actlon

lans submitted by the respective stakeholders to ensure that "‘_che_;".a'_'c":’t'ion ‘

s have been as per the recommendations of the Joint Committee. - V

at the Respondent Ministry has published the Notification on
Utilization of ash from coal and lignite based thermal power plants vide

S.0. 5481(E) dated 31.12.2021. This notification supersedes the Fly ash

e W)
(SATENDEA KUMAT
e/ DINe et s

STAdg
tio Envir::n;::,Fores! and Climate Change

2 i
Govt. of india, New peln



-

Yy

notification, 1999 S.0. 5481(E) dated 31.12.2021 and the subsequent
amendments thereof. Copy of the Notification is annexed herewith and

marked as Annexure R3.

12.That the in order to ensure 100% utilization ash by lignite and coal based

thermal power plants, effective monitoring and supervision of provisions
of Ash Utilization Notification dated 31.12.2021, the respective
stakeholders have been mandated to comply with the various activities

under the notification in a time bound manner. CPCB has been mandated

- to coordinate with various regulatory/ statutory agencies in this regard.

13.That the concerned District Magistrates of Singrauli and Sonbhadra have
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been mandated to submit action plans immediately for effective
prevention, control and abatement of pollution from stone crushers located

at their respective districts. The respective District Magistrates have been

andated to scrupulously implement the action plans in a time bound

g
S
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T
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12 .:,;l‘ﬁat the Secretariat at CPCB has been mandated to upload the action

plans and the progress of the action plans on the web portal of CPCB by
5™ of next month, the link of which may be placed on MoEFCC as well as

the concerned State Government’s websites. CPCB has been mandated to
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put in place an IT based tool for updating the progress in regard to the
implementation of action plans by respective stakeholders as well as

mapping of stakeholders for implementation of Ash Utilisation

Notification, 2021.

15.That the concerned State Governments have been mandated to take all
measures for the prevention, control and abatement of the industrial
pollution in Sonbhadra and Singrauli districts to bring down the pollution

levels in respective districts.

16.That all the industrial, coal and other mining activities as well as the stone
quarrying and crushing in the districts of Sonbhadra and Singrauli have
been mandated to be carried out in compliance with the Air (Prevention

and Control of Pollution) Act, 1981, Water (Prevention and Control of

Pollution) Act, 1974, and Environment (Protection) Act, 1986.

F% 18.That the respective State Government have been mandated to receive

Voluntary Fund Contribution out of the CSR funds from companies in
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b
respective districts. The concerned State Governments have been
mandated to create a separate account to receive voluntary contributions
and funds for environment réstoration and relief. The concerned State
Governments have been mandated to take measures for restoration of
environment and provide relief to victims of damage in a manner as may

be found appropriate from these funds.

19.That the concerned State Governments have been given the mandate to
arrange for conducting health and risk impact assessment studies of

operations of TPPs and ash generating industries.

20.That the | CPCB in consultation .with Central Electricity Authority has
prepared the Draft Guidelines on Design, Construction, O&M and Annual
Certification of Coal Ash Ponds in line with the provisions of Para A(6) of

~ Ash Utilisation Notification, 2021. A copy of the draft guidelines

is annexed herewith and marked as Annexure R4.

21.That it is humbly submitted that the concerned State Governments, .

! ?strates, industries and stakeholders have be_en mandated to
% Jf -
fement the directions passed by the Hon’ble Tribunal vide dated
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control of industrial pollution in general as well as Singrauli and

Sonbhadra Districts.

22.1t is respectfully submitted that in view of the above mentioned facts and

circumstances, the Hon’ble Tribunal may pass such order as may deem fit

and proper in the facts and circumstances of the case.

(SATYENDRA KUMAR)
fgure /Director

qafawol, a9 @@ cEieIcnd
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VERIFICATON X CGovt. of India, New Dalhi
7 DEC 2022
Verified at on this day of December, 2022 that the contents of the
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- Minuts of the meeting of Fly Ash Management and Utilization Mission

o

held on 24.11.2022 at 15:00 hrs-on

A virtual méeting on ‘Ash Management and Utilization Mission’, in respect to Hon'ble
NGT's Order dated 18.01.2022 in the matter related to the issues of industrial pollution
in Singrauli and Sonbhdara*region of M.P. and U.P. respectively, was convened on
24th November, 2022 at 15:00 hrs. The list of participants is annexed at Annexure |.

During the meeting, following deliberations took place:

1. It was informed that the issues of pollution caused by TPPs and other
_industries, stone crushers, transportation and coal mining located in Singrauli
district of M.P. and Sonbhadra district of U.P. have been raised under various

cases to Hon’ble NGT on several instances.

b

# wWas shared that a team of MoEF&CC officials, Chairman, CPCB and

repfeSahtatives of NTPC visited Singrauli region of M.P.

Thereafter, MOEF&CC in its brief presentation (Annexure ll), summarised the

[F3

pollution related issues in both the regions, compliance directions given by the
, Hch’bfe NGT and term of references of the M’iss.ion. It also reflected the present
' status of impiementation of given directions based on the available compliance
repo'rt from various stakeholders. The salient points of the presentation are as

under:

a. The Honble NGT order vide dated 18.01.2022 has emphasized 18
stakeholders from of both the regions to implement the recommendations of
Joint Committee and prepére the action plan and implement it in a time bound

manner.

. b. In compliance with gpe of the direction of Hon'ble NGT in respect to formulation
of general road map regarding utilization and management of ash generated by
thermal power plants in these two regions as well as across the country,
MoEF&CC has already issued a notification on ash utilization that mandates
100% utilization of ash and various other provisions that méy lead to effective

management of ash in scientific manner.



c.” The action'points that emanates fromi the ash utilization notification. dated

31.12.2021 are being taken into consideration and would be by expedited by
concerned enforcement agency/ departrﬁents.

4. |t was shared that the formulation of guidelines for technical specifications of
ash ponds or dykes and procedure for annual certification of the ash pond or
d'yke has been initiated by Central Pollution Control-Board as mandated under

 ParaA (6) of ash utilization notification d!ated 31.12.2021.

5. CMD, NCL informed that for the purpose of mixing at least 25 per cent of ash
- on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine, low stripping ratio mines may be put

on trial as there is possibility of mixing of ash with overburden in mine voids.

After deliberations, following decisions were made:

1. Secretariat to be established in, CPCB for coordination, monitoring and
supervision of the actions emanating from the deliberations and decisions of
the Fly Ash Supervision and Utilization Mission. (Action: CPCB)

2. For effective prevention, control and abatement of induétria] >poIIution in

. Singrauli and Sonbhadra districts, the actions plans prepared :_bésed on the
recommendations of the Joint Cdfnmittee, mentioned dut in Para 15 of the
Hon'ble NGT's Order dated 18.01.2022, to be scrupulously implemented in a
time-bound manner as per the action plans at Aﬁnexure il (Action: CPCB,
State Govts of UP and MP, M/s NTPC Limited (Singrauli) Shakti Nagar
Sonbhadra, M/s NTPC Rihand Super :Thermal Power, M/s NTPC Limited
Vindhyachal Super Thermal P(éwer Plant, M/s Anpara Thermal Power
Plant, M/s Obra Thermal Power Station, M/s NCL Bina Project, Bina,
Sonbhadra, M/s NCL Dudhichuwa Project, Sonbhadra, M/s NCL Kakri
Project, Sonbhadra, M/s NCL Khadia Project, Sonbhadra, M/s NCL
Krishna Shila Project, M/s Renusagar Thermal Power Plant, Aluminum
Smelter: M/s HINDALCO InduStries-Ltd, Renukoot, M/s Grasim industries
Limited Chemical Division, Renukoot, M/s M.P. Power Generating Co. Ltd.
(MPPGCL), M/s Biria Carbon India Pvt. Ltd., Sonbhadra)
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3. CPCB and CEA to scrutinize the action plans submitted by the respective

stakeholders as per Point No. 2 above to ensure that the action points have
been prepared as per the recommendations of the Joint Committee as
mentioned out in Para 15.of the Hon'ble NGT's Order dated 18.01.2022. CPCB
to ensure that all the activities are covered and must have specific timelines
(Action: CPCB, CEA)

_In order to ensure 100% utilization of ash by lignite and coal based thermal

power plahts, effective monitoring and supervision of provisions of Ash
Utilization Notification dated 31.12.2021 (Annexure IV) have to be scrupulously
complied with. Respective stakeholders have been mapped in respect of the
various activities mandated under the notification. CPCB to coordinate with all
the regulatory/enforcing agencies arid ensure the compliance of all the activities
in a time bound and on a regular basis (Action: CPCB, CEA, All State Govts,
All stakeholders as per Annexure V)

. Concerned District Magistrates of Singrauli and Sonbhadra to submit -action

plans immediately for effective prevention, control and abatement of pollution
from stone crushers located at their respective diétricts. Further, the action
plans submitted must be scrupulously implemented in a time bound manner.
(Action: State Govts of U.P. and M.P., District Magistrates — Sonbhara and
Singrauli) '

. M/s Anpara ‘C’ Lanco to submit action plans based on the recommendations in

para 15 of the Hon'ble NGT's Order dated 18.01.2022 immediately. (Action:
M/s Anpara ‘C’ Lanco, State Govt of UP)

. Secretariat at CPCB to upload the action plans and the progress of the action

plans on the web portal of CPCB by 5 of next month, the link of which may be
placed on MoEFCC as well as the concerned State Government’s and other
stakeholders' websites. CPCB to put in place an IT based tool for updating the
progress in regard to the implementation of action plans by respective
stakeholders as well as in regard to the activities as per Point 4 above. (Action:
CPCB, State Govts of UP and MP, All stakeholders)

_ Concerned State Governments, the State Environment Departments

and concerned SPCBs to take all measures for the prevention, control and

(6




9.

10.

11.

A

abatement of the industrial ppllution in, Sonbhadra and Singrauli districts to

‘bring down the pollution levels in these districts. The compliance of the

conditions of CTOs as well as ECs in respect of all the industries, including the
installation and functioning of all pollution control as well as rhonitoring devices,
must be strictly complied with by all industrial/mining/ quarrying units. These
compliances to be reported to CPCB on a monthly basis through a web portal
that reflects the obligations and compliances as per CTO as well as EC in
respect of all uni.ts (Action: State Governments of U.P. and M.P.)

All the industrial, coal and other mining activities as well as the stone quarrying
and crushing in the districts of Sonbhadra and Singrauli must be carried out in
compliance with the Air Act, Water Act and EP Act. Regular inspections and
audits to be carried out by the concerned SPCBs (Action: State Governments
of U.P. and M.P.) |

The respective State Government to receive voluntary fund contributions out of
the CSR funds from companies in respective districts. Concerned State
Government to create a separate account to receive voluntary contributions and
funds for environment restoration and relief. Concerned State Government to
take measures for restoration of environment and provide relief to victims of
damage in a manner as may be found appropriate from these funds. (Action:
State Governments of U.P. and M.P.)

Concerned State Governments to arrange for conducting health and risk impact
assessment studies of operations of TPPs and ash generating industries.
(Action: State Governments of U.P. and M.P.)
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List of Particip_ants

Ms. Leena Nandan, Secretary, EFCC

Shri. Alok Kumar, Secretary, Power

Shri Anandji Prasad, Advisor, MoC

Shri. Naresh Pal Gangwar, Additional Secretary, MoEFCC
Dr. Satyendra Kumar, Director, MoEFCC

Shri N. Subrahmanyam, Scientist D, MoEFCC
Shri. Nazimuddin, Scientist F, CPCB

Shri MVR Reddy, ED, SSEA, NTPC

Managing Director, UPRVUNL

Shri Ajay Kumar Sharma, MS, UPPCB

Dr. Hemant Kumar Sharma, MPPCB, Jabalpur
Shri S C Naik, DGM Operations, NTPC

Shri Bhola Singh, CMD, NCL - SINGRAULI

Shri R N Shukla, Adani

Shri Basuraj Goswami, Executive Director, NTPC
Shri Sitesh Barche, NTPC

Shri R D Patil, CPCB Lucknow

Shri A K Chattopadhyay, NTPC

Shri M. Devaraj, Chairman, UPPCL

Shri Ravindra Raghuvanshi, Birla Carbon

Dr. Bhola Kushwaha, Head, Environment, HPPL
Shri V R Shankar, M/s Hindaico

Shri Vivek Gupta, Aditya Birla

Shri V R Shankar, Aditya Birla

Shri. Harish Duhan, GM (Nigahi), NCL

M/s Sasan Ultra Mega Power Plant

Shri BG Setty, Addl. GM, NTPC

General Manager, Jhingurda Project, NCL

Chief General Manager, M/s Obr4 Thermal Power Station
Shri Utpal Sarkar, Aditya Birla

Regional Officer, Sonbhadra, UPPCB

Shri M Devaraj, Chairman, UPPCL

Regional Officer, Bhopal, MoEFCC

Regional Officer, Singrauli, MPPCB

Nodal Officer, Environment, Amhohri Project, NCL
Additional Chief Secretary, UP

Shri Dinesh Kumar Meena, NTPC

Shri V Santosh, NTPC '

Shri Munish Jain, NTPC

Shri S C Naik, NTPC

Shri Sanjay Singh, Grasim Corporate

Shri Ramesh Babu, NTPC

Shri' Anshul Chilbute—MPPCB Bhopal
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Dushichua Project, NCL ‘o \

Shri Alan Antony, Deputy Manager, Enwronment Bina Pro;ect NCL
Reglonal Director, CPCB, Bhopal

Shri R B Sindhur, SOM, Nigahi

Shri Gurdeep Singh, NTPC

ATP, Anpara

Shri Ravindra Nath Singh, Dlrector (Thermal)

Shri Jitendra Yadav

‘Shri Rajiv Kumar, General Manager, NCL Khadia -

Shri Manohar Kumar, Rosa Power
Shri Sunil Kumar Meena, Sc-D, CPCB

Additional Chief Secretary, Energy, UP
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Annexure 1l
Presentation
on
Industrial Pollution in Singrauli and Sonbhadra Districts
&

Effective Utilisation and Management of Fly Ash

HSM Division

Government of India
Ministry of Environment, Forest & Climate Change

24th November, 2022

Singrauli District:

i. TPPs- 5 (NTPC Vindhyachal, Sasan UMPP, Jaypee Nigrie, Adani Power (MP) Ltd., and Hindalco
Industries Ltd.) 4y

ii. Coal Mines- 8 (NCL - Jhingurda, Khadia, Block-B, Jayant, Amlohri, Nigahi, Dudhichua, and Bina)
iti. Stone Crushers
Sonbhadra District:

i TPPs- 9 (NTPC Singrauli, NTPC Rihand, UPRVUNL Anpara A, B & D TPS, Lanco Anpara C TPS,
UPRVUNL Obra TPS, Hindalco Industries Ltd. (Renukoot CPP), Hindalco Industries Ltd.
(Renusagar CPP), UltraTech Cement Ltd. (Dalla Cement CPP),Grasim Industries Ltd. (CPP)

ii. Coal Mines — 5 (NCL - Kakri, Krishnashila, Bina Extn., Dudhichua, Khadia)
iii. Aluminium Smelter (Hindalco)

iv. Stone Crushers

4
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* Major issues of industrial poliution-

+ Industrial pollution and ash management related issues

< Installation of pollution control as erH as monitoring devices
»Discharge of wastewater and ash in Rihand reservoir/water bodies
< Pollution by stone crushers, coal mining and transportation.

+ Joint Committee constituted -2018, report submitted-2019.

» Committee gave recommendations in respect of all industries

Oversight Committee formed to review implementation

* Further, committees comprising of respective DMs constituted for compliance

Hon’ble NGT vide Order dated 18.01.2022 directed to constitute Fiy Ash Management and
Utilization Mission.

MoEF&CC vide OM dated 09.03.2022 constituted Fly Ash Management and Utilization Mission

* NGT directed the Mission to :-

« Coordinate and monitor of ash utilization matters as well as all associated industrial pollution issues in Singrauli and
Sonbhadra region '

* To take stock of the situation and to prepare action pian in the light of recommendations of Joint Committee in respect of
Singrauli and Sonbhadra ’

* To prepare general road map and monitoring of scientific ash utilisation and management including legacy ash
+ May review the progress on a monthly basis and may pl?ce the quarterly progress on website
+ WMay require voluntary financial contributions out of CSR funds from companies

"« May get separate account for restoration of environment and relief to victims of damage in a manner as may be found
necessary

« May consider the safeguards in ash utilisation notification dated 21.12.2021

+ May interact with stakeholders, including brick manufacturers for fly ash utilisétion

+ May conduct public health and risk impact assessmené in areas of operation of TPPs and other generators of ash
« May consider use of beneficiated coal

+ May consider onsite and offsite crisis management plans with regard to ash ponds and dykes

1S
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Action plans have been submitted by 15 stakeholders:
« Mfs NTPC Limited (Singrauli) Shakti Nagar Sonbhadra,

« M/s NTPC Rihand Super Thermal Power,

« Nif/s NTPC Limited Vindhyachal Super Thermal Power Plant,

« M/s Anpara Thermal Power Plant

M/s Obra Thermal Power Station

« M/s NCL Bina Project, Bina, Sonbhadra,

« M/s NCL Dudhichuwa Project, Sonbhadra,

+ M/s NCL Kakri Project, Sonbhadra,

« M/s NCL Khadia Project, Sonbhadra,

+ M/s NCL Krishna Shila Project,

« M/s Renusagar Thermal Power Plant, Aluminum Smeiter:

« M/s HINDALCO Industries Ltd, Renukoot,

« Mis Grasim Industries Limited Chemical Division, Renukoot; i}
« M/s M.P. Power Generating Co. Ltd. (MPPGCL),

« Ni/s Birla Carbon India Pvt. Ltd., Sonbhadra.

Action plans from namely, M/s Anpara 'C' Lanco Thermal Power Station, and

Action plans w.r.t. Stone Crushers yet to be submitted by concerned DMs.

Sl |Action Recommendation

No.
1 Coordinate and |+ MPPCB irfz?l\“espect of Singrauli, UPPCB in respect of

monitor ash utilization| Sonbhadra to enforce the action plans of industries as

matters as“well as all| wellasrelating to stone crushers (submitted by DMs)

associated industrial

poliution issues in . CPCB to coordinate overall enforcement of ail related

Singrauli and Sonbhadra matters

region

Tt
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eference Recommendatlons

Isl

No.

Action

Recommendation

1Committee in respect

To take stock of the
SItuatlon and to prepare
action plan in the light of

recommendations of Joint

Singrauli and Sonbhadra

i.Action plans fr'on'i the industries specified at Para 15
of NGT w.rt Jomt Committee recommendations
received from 1.: mdustrles (TPPs, mines, Aluminium
Smelters). Action plans yet to ke received from:-.
* Nis Anpara C Lanco Thermal Power Station;
. Stone crushers in Slngraull and Sonbhadra region.
ii.UP State PoHLti_on Control Board (w:th respect to M/s
Anpara C Lanco Thermal Power Station) and
concerned Disfrict'Magistrates (with respect to stone
crusheré) have been requested to obtain action
plans.

of

Action

Recommendatlon

~(a) To prepare general road
rnap andkmdnitoring of scientific
ash utilisation and management
including legacy ash

- (b) .

safeguards

May consider the
in ash utilisation

notification dated 21.12.2021

(c) May interact  with
stakeholders, including brick
manufacturers for fly ash
utilisntipn

i. Ash Utlhsatlon notlflcailon mandates 100% utlllsatlon of ash

ii.Different stakeholders/reguiators have been glven ‘specific mandate as
well as timelines * )

iii.Detailed status is présented later siides

iv.Technical specifi catlons of ash ponds shall be as per the guidelines of
CPCB made in consultatlon with CEA

v.Guidelines shall lay down a procedure for annual certification of ash
pond/dyke on its safety, environmental pollution, mode of disposal, water
consumptinn/conservation in disposal, ash. waster recycling and
greenbelt, etc. ' ‘

vi.CPCB to prepare gmdehnos immediately.

vil. Implementation Commntee has been constituted under Ash Utilisation

notification with concerned stakeholders. Fly ash brick manufacturers

may be interacted.

i#
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No.

Action

Recommendation

May review the progress
on a monthly basis and
may place the quarterly

progress on website

CPCB, State Governments of UP and MP, MPPCB and
UPPCB to upload the monthly status on website by
getting the progress of action plans submitted by

industries

B

Recommendation

()

financial

May require voluntary
contributions out of

CSR funds from companies

(b) May get separate account
for restoration of environment
and relief to victims of damage
in a manner as may be found

necessary

(d) May. conduct public heaith
and risk impact assessment in
areas of operation of TPPs and

other generators of ash

i.Respective State Governments may be requested to receive
‘,,‘tie\‘

voluntary financial contributions from CSR funds of the
companies

jii.Concerned State Government may get a sepérate account
created to receive voluntary contributions and funds for
environment restoration and relief.

iii.Concerned State Governments to arrange for conducting health

and risk impact assessment studies of operations of TPPs and

ash generating industries

06-12-2022
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Sl |Action B : Recommendation
No. ‘

May consider use of MoEFCC vide notification dated 21.5.2020
beneficiated coal removed the rﬁandatory use of beneficiated coal
for power plants and man‘da_ted to meet the|.
emission norms and 100% ash utilisation as per

prescribed timelines.

Sl 1Action S ° - -Recommendation

Méy ’cons_ider “onsite i.Coa1ce§°ned DM% to ensure onsite and offsite
and  offsite crisis crisfs f:"rlnana;ge:am‘:ent pians aré in place for ash
management plans with dyl;es ih respec‘tiéle Districts.
regard to ash ponds and |

dykes

19
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Provisions of Ash Utilisation Notification and re holders .-~
Si Action Status Timeline Enforcement
No. Agency/Dept.
1 Constitution of Committee for to examine and review and Completed - CPCB
recommend the eco-friendly ways of utilisation of ash, Para A(3)
2 100% Utilisation of current ash by TPPs as per timelines, Para Ongoing As prescribed |{SPCB/PCC
A4 : .
3 Guidelines for procedure for annual certification of the ash pond |Ongoing Immediate CPCB and CEA
or dyke on its safety, environmental pollution, available volume,
mode of disposal, water consumption or conservation in
disposal, ash water recycling and greenbelt etc., Para A(6)
4 Loading, unicading, transport, storage and disposal of ash to be|Ongoing Immediate CPCB and SPCB/PCC
done in an environmentally sound manner by TPPs and al
precautions to prevent air and water pollution to be taken, Para
A7)
5 installation of dedicated silos by TPPs for storage of dry fly.ash|Ongoing immediate CPCB and SPCB/PCC
for at least sixteen hours of ash, Para A(8)
6 TPPs to provide real time data daily regarding the availability of|To be started (immediate CPCB and SPC/PCC
ash by providing the link to CPCB's web portal or mobile phone
app, Para A(9)

Si Action Status Timeline Enforcement |
No. . Agency/Dept. .
7 Mandatory utilisation of ash by government,|Ongoing Immediate CPCB and SPCB/PCC

semi-government and private agencies for
construction activities within 300 kms of the
TPPs, Para B(1) _
8 Backfilling of ash in mine voids or mixing of|Ongoing o Immediate CPCB, SPCB/PCC,
ash with external overburden dumps under DGMS, I1BM
EPR by mines located within 300 km radius
of TPPs, Para B(3) :
9 Constitution of Committee for identification| Completed - CPCB
of mines for backfilling of mine voids with
ash or mixing of ash with overburden dump,
Para B(5)
10 |Commiitee to get the updated quarterly|Ongoing Immediate cPCB
reports for identified mines, Para B(5)
11 |Filling of low lying areas with ash for|Ongoing Immediate CPCB and SPCB/PCC
approved projects in accordance to the
guidelines by CPCB, Para B(6)
12 |SPCB to publish the approved low lying|Ongoing Annual SPCB/PCC
sites, location, area and permitted quantity
annually on its website, Para B(6}
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st oo Action Status Timeline - _ Enforcement’
| No. | Y S Agency/Dept.
(13 |CPCB to put the guldehnes in place for all types of actwmes Ongoing Within one year of CPCB
| - [|envisaged under the notification, Para B(7) _ publication of notification
|14 |usage of ash bricks, tiles, sintered ash aggregate or other{Ongoing Immediate CPCB and SPCB/PCC
ash -based products by all building construction projects
located within a radius of 300 km from the TPP , provided
these are made available at prices not higher than the price
" |of alternative products, Para B(8)
15 - |Issuance of notice to agencies for mandatory utilization of{Ongoing On-need basis Owners of TPPs,
- ash & ash-based products, Para D(1) manufacturers of ash
: based products
. |16 |Enforcement and monitoring of utilization of ash by TPPs,|Ongoing Quarterly CPCB, SPCB/PCC
. Para E(1) » : and District Magistrate
"[17 " |Development of web portal by CPCB for provisions under Ongoing Immediate CPCB
: the notification, Para E(1)
18 |TPPs. to . upload monthly information - regarding ash Ongoing By 5th of next month CPCB
" |generation and utilization, Para E(2)()) '
18 |TPPs to upload annual implementation report providing|Yetto start By 30th of April SPCB/PCC
: information about compliance of provisions in the ‘
__|notification, Para E{2)(i}
20 |Compilation of annual reports submitted by TPPs by CPCB|Yet to start |By 31st of May CPCB, CEA
and CEA, Para E(2){})
SiNo. [ Action Status Timeline Enforcement
e " Agency/Dept.
21 Constitution of a Committee for menitoring the{Completed |- CPCB
. implementation of the provisions of the notification, Para E(3) ’
22 Meeting of the Committee to review annual impleméntation Ongoing Once in  six|CPCB
- |reports, Para E(3) months
23 Committee to hold stakeholder consultation for monitoring of Ongoing  {Once in six{CPCB
o ash utilization , Para E(3) months
24 Committee to submit six monthly report to MoEFCC, Para Ongoing  |Once in six|CPCB
E(3) months
25 Constitution of State Level Committee to resolve disputes]Ongoing Immediate CPCB -
between TPPs and users of ash or manufacture of ash based{
products, Para E(4) . .
26 Compliance audit for ash disposal by TPPs and user[Ongoing |Annual CPCB, SPCB/PCC
agencies by auditors authorised by CPCB, Para E(5) ’
27 Audit report to be submltted to CPCB and concerned SPCB, Vet to start |By 30th November{CPCB and SPCB/PCC
Para E(5) every year
28 Initiation of action against non-compliant TPPs, Para E(5) Yet to start |Within fifteen days |CPCB, SPCB/PCC
of receipt of audit
report




".' 06-12-2022

ls Status Timeli forEnforcement
1 No. [Stakeholders Actions Completed Ongaing Y:tta t;k;e iCompletion ngency/ Dept.
1. Mis NTPC Limited | 1ake measures to stop the discharge of ash Discharge of ash pond ~Augmentation of AWRS caparity - July, 23 MPPCB
{Singrauli) Shakti | pond overtiow into the Rihand reservoir overflow has been stopped | by installing ancther pump (2000
Nagar Sonbhadra ma/hr. capacity).
Relocation of the OCEMS in order to] OCEMSis working in NTPC OCEMS at Chimney will be - Dec, 26{As per MPPCB
achieve the desired iso-kinetic sampling fo Singrauli installed along with FGD FGD Timeline)
particulate matter installation
tnstallation of third CAAQMS Instailed - - - MPPCB
Connection  of CAAQMS to  the Connected - - - MPPCB
CPCB/SPCB server
Submission of a time-bound action plan for - Action Plan submitted - - MPPCB
100% fly ash ullhzauon
Installation and commissioning of the FGD| - Work of absorber and associated - Commissioning MPPCH
system in realization of the revised timeline work is in progress. All three by Dec'26{As
Chimneys construction have been per FGD
completed. Efforts are being made Timeline)
Sin syl to complete FGD installation.
Treatment of the MSW generated from their BRI Bio-methanation plant has bean - Oclober, 23 MPPCB
residential colony commissioned. Composting pits =
with covered shed are being
constructed. Non-biogegradable
waste (plastic waste) Is being sent|
ta registered recycler.
Undertake immediate measures to contro - Measures for regular water - - MPFPCB
fugitive emission in ash dyke area sprinkling have been taken and
fugitive emission is under control in
the dyke area.
¥
i Status forEnfor
SINo. Stakeholders Actions Completed Ongoing Yet to be started Compleﬂon lngency! Dep(
2. M/s NTPC Rihand]
§uper Th:m\al Connection of CAAQMS to the CPCB/SPCB| Connectedio - - - CPCBMJPPCB
Powar  (Powed server CPCBIUPPCB :
ant) servEr
Submission of a time-bound action plan forl - Action Plan Submitted - - CPCB/UPPCB
100% fly ash utilization
- .
Instaliation and commissioning of the FGD - Ciil and mechanical works - Dec'26{As per| CPCB/UPPCB
system in realization of the revised timeline for instaliation of FGD are FGD Timeline)
in pragress in full swing
3. [Mis NTPC Limited
Vindhyachal Super| Submissicn of a time-bound acticn plan for| - Action Plan submitled - - CPCB/UPPCB
[Thermal Power| 100% fly ash wtilization
Plant
Explare possibilities for the construction of Ash NA NA NA NA CPCB/UPPCB
mounds and submission of progress from time|
to time
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. . Status
L, ; R [Timelines for%nforceme
No Stakeholders Actions Completed Ongoing Ye';‘: :’f Completion  |Agency/ Der::t.
i starte:

4, | Ws Instaliation of sludge drying bads in the existing Instaliation of 02 No. Filter Prass {of Commissicning of the filter - Nov, 2022 | CPCRUFPC
Renusagar | ETP : medern tachnology sludge drying expected to be completed by 8
Thermal beds) has been completed end of November 2022

. Power Plant (Cammissf«laning staried)

’ Relocation of the OCEMS in order to achieve| Forisokinetic sampling, installed new| Connectivity with CPCB serves - Connectivity by| CPCB/UPPCB
the desired iso-kinetic sampling for particulate| analyzers for Boiler#6 1o #10 10 be provided January, 2023
matter \
Submission of time bound acton plan to relocate] Relocated the existing G1 No. - - - CPCB/UPPC
the existing CAAQGMS CAAQMS at lower altitude near Civil 8
Office in March 2022. Data is linked
with CPCB/SPCB server.
Completion of installation of another 02 installed - CPCB/UPPCB
CAAQMS
Connection of CAAGMS 1o the CPCB/SFCH| Connected - - - CPCB/UPFC
server 8
Submission of time-bound actien plan for 100% B Action plan submitted - - CPCR/UPPCB
fly ash wutilization
instaliaticn and commissicning of the FGD - Installation is expected to be - Dec-23 CPCB/UPPC
system in realization of the revised timeline completed by December 2023 B
Adoption of scientific approach for disposal ol - on-biodegradable waste is - - CPCB/UPPCB
MSW being sent to vendors and
Biodegradable waste Is being
converted to compost forin-
house utilization
Undertake corrective measures to control the] - Weaste sprinkling amangements] - - CPCB/UPPC
fugitive emissions from raw material storage ang and “rain guns are installed B8
fly ash transportation areas Additional water  sprinkinlig
system installed
Submission of explanation for dumping the fly] Ash disposed in haphazard mannet, ‘ - - - CPCBIUPPCS
ash in haphazard manner has been reclaimed and area hag
Undertake immediate action for proper disposall bzen further cleaned
of fly ash .
]
s . ° Status [Timefines
S(No.| Stakeholders Actions Complete'gf Ongoing Yet to be started for . E?;r;:;rgeer:h
5. Wis Northern| Submission of time bound action plan fo - Action Plan submitted - - CPCB/UPPC]
oalfields controlling the fire in the coal stock yard B
Limited  (NCL, — - e -
NCL Bind Exp_lp[e thg pgssnbrlrty to monitor {he‘ status of - Alog book is being kept in CCTV - - CPCB/UPPC
s i fugitive emissions through the existing CCTV Control Room and record fugitive B
roject, Bina . L e omicei isible in CCTV cameras
onbhadra) nelyv_ofx provided for monitoring of production emissions visible in =t
activities and correclive action taken on the
report.
Strengthening of the vigitance mechanism to - Comgpliance of fully tarapualin - - CPCB/UPPC
identify the default transporters and take covered trucks is being ensured B
stringent action against them
Effective tyre washing faciity for transpor Tendering process for tyre washing Mar-23 | CPCB/UPPC]
vehicles facility has been completed and LOA B
has been issued
Treatment and disposal of MSW generated ir§ - Proper treatment and disposal of - - CPCB/UPPC|
the residential colony MSW genérated in residential colony B
is ensured.
Submissicn of time-bound action plan foy - - Fieid study at NCL in Dec, 23 | CPCBAUPPC]
compliance with the provision of the one mine related to mine| B
Notification of 2009 regarding utilization of 25% Backfilling through Fly
fly ash along with Over Burden {OB) for back- Ashand its
filling the abandoned mine. stabitity analysis is under]
approval slags.
Tentative schedule of
completion is by
December 2023.
Action plan will be
submitled on the basis
. of recommendations of
- above mentioned study
.| Take corrective measures so that the sita of - This beinig camplied. Trees within the| - - UPPCB
CAAQMS is open from all directions close viginity of CAAQMS have been
trimmed tc minirhize hindrance at the
sile .
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Status [Timelines | e oment

SI No. | Stakeholders Actions Completed Ongoing Yet to be ffor lngency/ Dept

started [Completion :
6. M/s Northern| - Continuous operation of ETP is ensured - - CPCB/UPP|
Coalfields | pegutar operations of ETP ca
Limited .
{NCL)  (NCL{jiization of the treated effiuent to achieve] - Treated Effluent from ETP is used in Water - - CPCB/UPP
Dudhichuwa | ;o5 gischarge sprinkiing, Fire fighting and wahsing of HEMM and cB
Project, zero discharge is maintained.
Sonbhadra)
Ensure that no treated/untreated effluent wil{ - Water from various sources is pumped to ETP. - - CPCB/UPP
be discharged into the Balia Nalla which Treated Effluent from ETP is being used in water ce
finally meets the Rihand reservoir sprinkling, fire fighting and wahsing of HEMM.
Explore the possibility to monitor the status of - CCTV network 1s utilized for monitoring of fugitive | - - CPCBIUPP
fugitive emissions through the existing CCTV| emissians. In case of appearance of fugitive [03:]
netwark provided for monitering of productiory emissions on CCTV, immediate action is taken.
activities
Strengthen the vigilance mechanism tc} - Only tarapauline covered trucks are aliowed . CCTV| - - CPCB/UPP
identify the default transporters and take] has been installed at the exit check post. Security [0:]
stringent action against them Guards at the check post has been posted at exit
. point to ensure the strict compliance.
Effiective tire washing facility for transpar) - Proposal of tyre washing facility at Dudhichua - tiay, 2023] CPCB/UPP
vehicles Project is in final stage of completion. CB
Treatment and disposal of MSW generated in| - Wetwaste is canverted to compast and Ory waste | - - CPCB/UPP
the residential cofony ',%?,hﬁandled by Singrauli Municipal Corporation. cB
Submission of tme-bound action plan for - Field study at NCL in an operaticnal mine relatedto| - Dec, 2023{ CPCB/UPP
compliance with the provision of the mine backfilling through fly ash and ils stability CB
Notification of 2009 regarding ulilization of analysis is under approval stage. Tentative
25% fly ash along with Over Burden (OB} fof schedule of completion is by December 2023.
pack-filling the abandoned mine Action plan will be submitied on ihe basis of
recommendations of above mentioned study.
SI No. Stakeholder Actions Status Timeli Enfor
Completed Ongoing Yet to be Started Agency/Dept.
Ensure that no treated or untreated Compliance is being ensured. Nog j
Ms Northern, effluent wiil be discharged into the| - fixed fog cannon is aiso in process of - ay-23 CPCB/

7. Coalfields Limitedl_Rihand reservoirthrougn'me drain _ being hired. UPFCB
NCL) (NCL Kakrd Enl@pment of seepa'ge in the drain| Complied - - - CPCB/
Project, Sonbhadra) atming water coliection sump_ _ UPFCB

Strengthering of the vigilance| Complied CPCB/
mechanism to identify the defaul UPPCB
trensporters and  take  singeny b 8 K
action againstthem .
Explore the possibility to monitor they - - “Monitoring of fugitve emissiony - cpce/
status of fugitive emissions throughy inside the mines is being dong uPPCB
the existing CCTV netwerk provided through CMPDIL each fortnightly,
for monitoring of  production] and report is being communicated
activities. to UPPCB quarterly. CCTV have];
Lisy, been instaled only at strategig
‘-‘;h} 4l positions in mines. Monitoring of
fugitive emissicns throughout the
mines through CCTV 15 no
possible.
Effective tyre washing faciiity for - In progress - May| upPPCB
transport vehicles 2023
Trealment and disposal of MSW| - The work has been commenced. - - UPPCB
generated in the residential colony
Submission of time-bound action) Fisld study at NCL in one mine related Dec| cpCa/
plan for compliance with| to mine Backfiling through Fly Ash 2023 UPPCB
theprovision of the Notification of and its stability analysis Is unde
2009 regarding utilization of 25% Myl approval stags. Tenlative schedule o
ash along with Over Burden (OB} completion is by December 2023
for back-filiing the abandoned mine. Action plan will be submitted on the]
basis of recommendatons of above
mentioned study.
Open the site of CAAQMS from al Comptlied - - -
the direction

11
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. Stakeholder

Sl No. Actions Status Timeline | Enforcem)
Completed Ongoing Yetto be ent
|- Started AQZ:‘,’_V'D
8. Mis Northemn| Continuous operations of the ETP | Yes Compliance being ensured - - -
Coalfields
Limited {NCL.
{NCL Khadiad Ensure that no treatedfuntreated Comphed B C . CPCE/
Project, effiuent will be discharged in to the] UPPCB
Sonbhadra) environment
Regular operation of the waten - Complied. Instaliation of 3 nos. of - May'2023 | CPCB/
spraying system for effectivg additional fixed fog cannon i UPPCB
control of fugitive dust emissions progress
Strengthening of the vigilancgl CCTV cameras installed. TrucH - - - CPCB/
mechanism {o identify the defaulf without tarpaulin covering not UPPCB
transporters  and take stringeny allowed. One register has alsq
action against them been put at the Exit Gates for|
documenting any such violaticn
and o take action against thel
security personnel manning thel
exit gates as well as against the
defauiter trucks, if any.
Effective tyre washing facility forf - In progress - May'2023 { CPCB/
transport vehicles : UPPCB
Proper treatment and disposal of - In progress - Aprif2023 | CPCB/
MSW generated in the residentia upPPCB
colony .
Submission of time-bound action{ - Field study at NCL in one ming - Dec'2023 | CPCB/
plan for compliance with ﬂ'\_e related to mine Backfilling through UPPCB
provision of the MNotification o Fly Ash and ity
2009 regarding utilization of 25% stability analysis is under approval
fly ash along with Over Burden stage. Action plan will be submitted
(OB) for back-filling the abandone on the basis of recommendationsg
mine . of above mentioned study.
Ensure that the site of CAAQMS iy Compiied - - - CPCB/
open from ail the direction uPPCB
)
Sl No. Stakeholder Actions Status Timeline | Enforcem|
Completed Ongoing Yet ta be Ageer:‘:yID
- . Started ept
8. Mis Northem| Continuous operations of the ETP | Yes Compliance being ensured - - -
Coalfields
Limited (NCL
(NCL Khadia Ensure that no treated/untreated Complied - - - CPCB/
Project, effluent will be discharged in to the] UPPCB
Sonbhadra) snvironment
Regular operation of the waten - Complied. Instailation of 3 nos. of - May'2023 | CPCB/
spraying system for effectivel additional fixed fog cannon in UPPCB
control of fugitive dust emissions progress
Strengthening of the vigilancg CCTV cameras installed. Truck - - - CcPeCB/
mechanism to identify the defaul§ without tarpaulin covering no UPPCB
transporiers and take stringen{ allowed. One register has alsg
acticn against them - | been put at lhe Exit Gates for
documenting any such violaticny
and lo take action against the
security perscnnel manning the
exit gates as well as against the
defaulter trucks, if any.
[ Effective tyre washing facility for - In progress - May'2023 | CPCB/
transport vehicles UPPCB
Proper treaiment and disposal of - In progress - Apri'2023 { CPCB/
MSW generated in the residentia UPPCB
calany
Submissicn of time-bound action| - Field study at NCL in one ming| - Dec'2023 | CPCB/
plan for compliance with the related to mine Backfilling through UPPCB
provision of the Notification o Fly Ash and ity
2009 regarding utilization of 25% stability analysis is under approval
fly ash along with Over Burdery stage. Action plan will be submiited
{OB) fer back-filling the abandoned on the basis of recommendations
mine of above menticned study.
Ensure that the site of CAAQIMS i Compiied - - - CPCB/
open from alf the direction UPPCB
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SI [ Stakeholder Actions . Status Timeline| Enforcement
No. Completed Ongoing Yet to be started Agency/Dept.
9. | Mis Northern| Explore lre possibility to 62 CCTVs instailed aff - - - CPCB/
Coalfields monitor the status of different points in the UPPCB
Limited fugitive emissions mine. Monitcring  off
(NCL) (NCL through the existing| fugitive emissions ig
Krishna Shilal CCTV network provided| being done regularty]
Project) for monitoring of from field and GWM|
production activities. office.
Strengthening of thel The Transportatiory - - - CPCB/
vigilance mechanism to| agencies have been UPPCB
identify the defaulf instructed. Strict
transporters and  take] action are being taken
stringent action agains{ against the uncovered
them trucks if found.
Effective tyre washing| - In progress. Tyre washing - 31.03. CPCB/
facility for transpor faclity to be jointly 2023 UPPCB
vehicles developad for Bina ang
Krishnashila projects.
Proper lreatment and| - The proposal for proper| - 30.06. CPCB/
disposal of  MSW treatment and disposal o 2023 upPCB
generated in  thei MSW generated in the
residential colony residential colony is unde
tendering process.
Submissicn of the timeq - For utilization of fly ash, NCL had provided one Dec23 | CPCHB/
bound action plan for . pit of abandonediclosed Gorbi Mine to NTPC UPPCB
compliance with  the 3 5 Vindhyachal (VSTPP). Mol between NCL ang
provision of theg NTPC-VSTPS has been done on 3rd Jan,
Notification of 2009 2019. Approx. 30 to 40 Miltion tons of fly ashi
regarding utilization of will be accommodated in to this mine void.
25% fly ash along with Field study at NCL in one mine related to mine|
Over Burden (OB) for Backiiling through Fly Ash and its stabilit
back-filling thel analysis is under approval stage. Tentative;
abandoned mine. schedule of completion is by December 2023,
Action plan will be submitted on the basis of
recommendations of above mentioned study.
i
Sl No. Stakeholder Actions Status Timeline| Enforcement
Completed Ongoing Yet to be Agency/Dept.
started
10. Aluminum_ Smeiter;| Take corrective measures tof ZLD  status achieved. Process| - - - UPPCB
Mis HINDALCO| achieve the ZLD Water Recycling Plant (PWRP) has i
Industries Ltd) : been installed.
Renukoot, Ensure environment friendly] ZLD  status  achieved.  Process - - - CPCB/
Sonbhadra disposal for the huge Water Recycling Plant (PWRP) has| UPPCB
quantity of bottom ashy been installed.
stored in open inside the
plant premises -
Proper  treatment  and - Coliected non-bicdegradabie| - - CPCB/
disposal of the MSW waste is segregated fon - UPPCB
further disposal through req .
processorsirecyclers.
Biodegradable wasle i
converted into vermicompost
for inhouse utilization in our
\ horticultural activities,|
Procurement of equipment's
for segregation of collected
waste category wise is in
progress. Instaliation of new)
machines requisite civil and
electrical job is in progress
Undertake corrective] Dust Extraction & Dust Suppressiory - - - CcPCB/
measures to control the System is installed at coal UPPCB
fugitive emission effectively | discharge point and conveyors.
. Rain guns in yard periphery used
for controlling dust in coal storage]
area. Stacker mouths discharge aref
mounted with water sprinklers in ali
the crushers in coal handling plang
area.

13
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Sl No. Stakeholder Actions ] Status Timeline | Enforcement
. Completed Ongoing Yet to be AgencyiDept.
.Started
1. Mis Grasim Industries Submission of the clarificatior| Action plan not required. Unit iS NA - | CPCBf UPPCB
Limited Chemicall regarding the discharge of chemically ZLD. Already installed ETP, RO _ .
Division, Renukoot,| contaminated effiuent into the drain MEE and STP and achieved Zerd
Sonbhadra Liquid Discharge since 2017
Intimation to the Beard abou
installation and commissioning of
ZLD is done vide our letter No.
GIL/ENV/17-18/204 dated
17.11.2017.
Ensure environment friendly disposal Fully complied. At present no legacyl - - - CPCB/ UPPCB
of all the brine sludge stored in open brine siudge is stored inside the
pit plant premises.
Completion of the remediatior] Complied. Process of reclamatior{ - ., - - CPCB/ UPPCB
activities in the lime bound manner of has already been successfully
the area wherein the ash has been| completed.
dumped
Preparation and execution of an action| «Matter sub-judiced before Hon'bld - - - CPCB/ UPPCB
plan to shift the mercury bearing brine| Apex Court.
sludge and. the muck contaminated *On the basis of the Report of
with chlorinated chemicals from thel NEER|, Hon'ble Supreme Court hag
factory premises to the TSDF in pleased to grant a stay against the
consultation with the UPPCB NGT procesding vide order dated
04.11.2018.
In the interest of justice, it would be
advisable to keep this issue in|
abeyance, till issue is disposed of
by the Hon'ble Apex Court,
Intimation through e-mail dated
14.11.2022 along with and Hard
Copy, has been sent 1o MoEFCC)|
Sl No. | Stakeholder| Actions Status Timeli Enfor it
Completed Ongoing Yet to be Agency/
started Dept.
12. M.P. Power] To check the strength of thel Ash dykes are proper & scientificaliy| - - - CPCB/
Generating | bunds crealed arcund the designed and present status is good for] MPPCB
Co. Ltd) dykes/low lying areas quarterly technical soundness, structura
{MPPGCL) | and one time especially beforg] strength, stability, safely and g
the on-set of the monsoor] structurally sustainable and safe for
through expert agencies of adequacy for handiing of fly ash
repute and to submit Action generated from TPSs.
Taken Reports to  regional
offices of MPPCB, CPCB & Advised to monitor the performance of
MoEF&GC periodically. the dyke using geotechnical
instrumentation.
Report submiited tc MPPCB vide no|
2235 dated: 10/12/2019. To comply with)
NGT order dated: 18/01/2022.
To obtain prior permission from| The condition is regularly prescribed by - - Timeline forj CPCB/
MPPCB before any disposal of MPPCB during the renswal of Consent ash MPPCB
fly ash / bottom ash in the low] to Operate (CTO) every year and samej utilization
lying areas and ensure is being complied by the thermal power] 31.03.2023
disposal as per the CPCB| stations of MPPGCL as and when|
guideline. required. Action plan for fly ash
utilization hag been submitted
13. /s Birta] Strict’ vigilance on the areq - The company hag - - CPCB/
Sarbon India) from where the effluent was] instailed ETP & STP UPPCB
Ltd.,| earlier reaching outside the for treating effiuent and
Renukoot, plant boundary sewage and achieved
yonbhadra Zero liquid discharge]
) since 2011,

14
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Submission of time-bound action plan

Sl | ‘Stakeholde: Actions Status Timeline| Enforcement
No. Completed Ongoin: Yet to be started Agency/ Dept.
14| Mls _ Obra] Undertake  acton lo trap  the] Ash dyke has baen raised and there| - - -
Thermal confinuous fiow of ash siumy from{ is no overflow of water cammying ash
Power powerhouse and ash pond overflowd into fiver Renu. AWRS has been|
Station water carrying ash into the river Renu | made functional for recycling of ash|
{Power water. CPCB/UPPCB
Plant) Restoration of the river bed areas on - Restoration of niver bed area is under| - Jun-23
which a huge depostion of ash i progress and 7800 Cum ash has been|
visitle in ime-bound manner removed. Remaining quantity shall be|
done by June-2023.
Treatment of the industrial effiuent, - ETP & STP are operational. No effluent is - - CPCBIUPPCB
untreated effluent not to be discharged being discharged into river Renu.
into the river Renu
nstallation of an effiuert coflection and| A dedicated sump and sump pump - - -
conveyance system for ETP & STP house for all effluent ccllection has|
been completed and functional since| CPCB/UPPCB
April-2022,
Cormecion of CAAQMS to  thel Already connected. Data is available - - -
CPCBISPCB server on CPCB/SPCB server.
- ‘Action plan submitted. - - CPCBIUPPCB

for 100% fly ash utilization

ion and issioning of the
FGD system in realization of the]
revised timeline

Due to space constraint for)
installaion of wet FGD
system, Dry Sorbent injection

FGD was approved.- Further] CPCBIUPPCB
tendering is under progress.
Adoption of scientific approach for - Door to Docr collection of waste is being - April, 23
{reatment and disposal of MSW done and segregated as Dry and Wed
? waste. Tt-:nderg for treatment and disposal CPCBIUPPCB
of MSW will be floated by 5.12.2022.
Instailation of flow meters fo - Fiow meter supplied and instailation shall - Dec., 22
measuring amount of ash shu be done by 20.12.2022,
discharge?i and water recycled througry\‘ 4 CPCBUPPCB
AWRS
Installation of flow meters foy) - Tow meter supplied and instaliation shall - Bec., 22
measuring the amount of wastewatef be done by 20.12.2022. CPCB/UPPCB
treated through the ETP and STP
Fixing the personal respensibility of Responsibility of three officers © - -
the sfficers seating al managemeny Chief Engineer level been fixed and|
level for causingg envire M j| discipli gy pr dings have been CPCBIUPPCB
damage. inifiated.
i
ERES b Acti Status Timeline| Enforcement
No. Completed Ongoing Yet to be started Agency/ Dept.
15. | Mis Anparal Instailation of fiow metery B Flow meter has been installed in Units B& O - Jan-23 | UPPCB
Thermal to measure the amount of and their cc issioning will be completed|
Power Planf ash slurry discharged intg by 15.12.2022. Commissioning in Unit A
{Power the ash pond and the shall be completed by January-2023.
Plant} amount of water recovered
and recycled
Entrapment of wastewates) - Installation of ETP for Anpara A & B is in) - Jul-23 | UPPCB/CPC
discharge containing ash progress and Is likely to be completed by B
inlo the Rihand reservois July-2023.  Entrapment of waste water]
through the drain at powe: discharge igtincluded in the scope of ETH
house area contract.
Submission of explanatiory Anpara A & B are more than 25 years old and| - - UPPCB/CPCB
for not achieving ZLD in khere was no provisien of ETP & STP. STP)
ETP & 3TP has been installed. Instaflation of ETP for
Lnits A & B is in progress and will be
pleted by July-2023. &
Submission of .a timeq - STP has been mstafled. Installation of ETF] B Jul-23 UPPCB/CPC
bound action * plan  fo for Unils A & B is in progress and wil be B
achieving ZLD completed by July-2023.
Removal of deposited fiy] 33000 Cum of fly ashy - - - UPPCB/CPCB
ash on the suface of the| deposited on the surface of
Rihand reservoir in time{ the reservoir has  been
bound manner removed.
Submission of time-bound B Action plan has been submitted. - - UPPCB/CPC
action plan for 100% fiy B
ash utifization
Provision to prevent thel Rassing of the ash dyke done, - - -
surface runoff water from{ There is no surface runoff
the surrounding  area water coming inside the ash
reaching the ash dyke dyke {except rain water of
Morcha Naia).
instaliation and - - Installaton of FGD in Unit D unded  Dec, UPPCB
commissioning of the FGI) progress and is likely to bg 2023
system in reatization of thel completed by Bec 2023
revised imeline Retendering was done and the
fatest bid was rejected as it wag
106% higher than the estimate. Next
bid will be floated by 30.11.2022.

15
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Action Plans based on the recommendatibns of the Joint Committee

Annexure Iif

. Status S Enforcement
Slistakeholders Actions ] Timelines for Agency/
No. Completed Ongoing Yet to be started Completion Dept.
4. |M/s NTPC |Take measures to stop the|Discharge of ashjAugmentation of AWRS capacity by, - July, 23 MPPCB
Limited discharge of ash pondlpond overflow hasﬁmstalling another pump (2000
(Singrauli) |overflow into the Rihand| been stopped. m3/hr. capacity).
Shakti reservoir
Nagar Relocation of the OCEMS il OCEMS is workingOCEMS at Chimney will be installed - Dec, 26(As per] MPPCB
Sonbhadra |order to achieve the desired|in NTPC Singrauli. lalong with FGD installation. FGD Timeline)
iso-kinetic  sampling  for
particulate matter
Installation of third CAAQMS| Instalied - - - MPPCB
Connection of CAAQMS to] Connected - - - MPPCB
the CPCB/SPCB server ‘
Submission of a time-bound - Action Plan submitted - - MPPCB
action plan for 100% fly ash
utilization
Installation and - Work of absorber and associated - Commissioning| MPPCB
commissioning of the FGD work is in progress. All three by Dec'26(As
system in realization of the Chimneys construction have been per FGD
revised timeline completed. Efforts are being made Timeline)
to complete FGD installation.
Treatment of the MSW - Bio-methanation plant has been - October, 23 MPPCB
generated from their commissioned. Composting pits
residential colony with covered shed are being
constructed. Non-biodegradable
waste (plastic waste) is being sent to
registered recycler.
Undertake immediate - Measures for regular  watern - - MPPCB
measures to control fugitive sprinkling have been taken and
emission in ash dyke area fugitive emission is under control in
the dyke area.



\v

Si

Status

Timelines for]

and submission of progress
from time to time

No. Stakeholders Actions Completed Ongoing .' Yet to be Gompletion Enforcement Agency/ Dept.
: started ‘
2. |Mis NTPC Connection of CAAQMS to the| Connected - - | CPCB/UPPCB
Rihand Super|{ CPCB/SPCB server CPCB/UPPCB -
Thermal ' server
Power (Power . . S
Plant), Submission of a time-bound|- Action - ~ Plan|- - CPCB/UPPCB
action plan for 100% fly ash Submitted '
utilization
Installation and commissioning| - Civil and mechanical| - Dec'26(As | CPCB/UPPCB
of the FGD system.in realization works for installation per FGD|
of the revised timeline of FGD are in Timeline)
- progress in full swing
‘|3, |M/s NTPC Submission of a time-bound]- Action Plan| - - CPCB/UPPCB
Limited action plan for 100% fly ash 'submitted
Vindhyachal [utilization }
Super :
Thermal Explore possibilities for thel NA NA NA NA . CPCB/UPPCB
Power Plant |construction of Ash mounds




Status
S| Stakeholderé Actions ) : Timelines for| Enforcement
No. Completed Ongoing Yet to be | completion | Agency/ Pt
started
4. |Mis Installation of sludge drying|Instaliation of 02 No. Filten Commissioning of the filter - Nov, 2022 CPCB/UPPCB
Renusagar |beds in the existing ETP Press (of modern| expected to be completed
Thermal technology sludge drying| by end of November 2022
Power Plant beds) has been completed
(Commissioning started)
Relocation of the OCEMS in| For . isokinetic ~sampling,| Connectivity with CPCB|- Connectivity | CPCB/UPPCB
order to achieve the desired|installed new analyzers for| server to be provided by January,
iso-kinetic sampling  for| Boiler#6 to #10 2023
particulate matter .
Submission of time bound|Relocated the existing 01- - |- CPCB/UPPCB
action plan to relocate the{No. CAAQMS at lower
existing CAAQMS altitude near Civil Office in
March 2022. Data is linked
with CPCB/SPCB server.
Completion of installation off Installed - CPCB/UPPCB
another 02 CAAQMS &
Connection of CAAQMS to| Connected - - - CPCB/UPPCB
the CPCB/SPCB server '
Submission of time-bound|- Action plan submitted - - CPCB/UPPCB
action plan for 100% fly ash '
utilization
Installation and| - Installation is expected tof - Dec-23 CPCB/UPPCB
commissioning of the FGD be completed by
system in realization of the December 2023
revised timeline A
Adoption  of scientific] - Non-biodegradable waste| - - CPCB/UPPCB
approach for disposal of is being sent to vendors o
MSW and Biodegradable waste
is being converted to
compost for in-house
utilization




Undertake corrective
measures to control the
fugitive emissions from raw|
material storage and fly ash
transportation areas

Waste sprinkling
arrangements and rain
guns are installed.
Additional water sprinkinlig
system installed

CPCB/UPPCB

Submission of explanation
for dumping the fly ash in
haphazard manner

Undertake immediate action
for proper disposal of fly ash

Ash disposed in haphazard
manner has been reclaimed
and area has been further
cleaned

CPCB/UPPCB




he

S! | stakeholders Actions C S Timelines for) Enforcement
No. ompleted Ongoing Yet to be started Completion | Agency/ Der@
5. | M/s Northern |Submission of time bound - Action Plan submitted - - CPCB/UPPCB
. Coalfields | action plan for controlling the
Limited (NCL) | fire in the coal stock yard
(NCL Bina |{Explore the possibility to|- A log book is being kept in| - - CPCB/UPPCB
Project, Bina, | monitor the status of fugitive CCTV Control Room and
Sonbhadra) |emissions through the record fugitive emissions
existing -CCTV- network visible in CCTV cameras
provided for monitoring of and corrective action taken
production activities on the report.
Strengthening of the| - Compliance of fully| - - CPCB/UPPCB
vigilance mechanism to tarapualin covered trucks
identify the defaulf] is being ensured
transporters and  take
stringent action against
them
Effective tyre  washing Tendering process for tyre Mar-23 CPCB/UPPCB
facility for transport vehicles washing facility has been
completed and LOA has
been issued
Treatment and disposal of] - Proper treatment and|- - CPCB/UPPCB
MSW generated in the disposal of MSW|
residential colony generated in residential
colony is ensured.

\OJ
S



Submission of time-bound
action plan for compliance

with the provision of the| .

Notification ~ of 2009
regarding utilization of 25%
fly ash along with Over

Burden (OB) for back-filling|.

the abandoned mine.

Field study at NCL| Dec, 23
in one mine related
to mine Backfilling
through Fly ~ Ash
and . its
stability analysis is
under approval
stage. Tentative
schedule of
completion is Dby
December 2023.
Action plan will be
submitted on the
basis of
recommendations
of above mentioned
study

CPCB/UPPCB

Take corrective measures

so that the site of CAAQMS| '

is open from all directions

This being complied. Trees

within the close vicinity of] -
“"{CAAQMS © have  been|.

trimmed to . minimize

hindrance at the site.

UPPCB




s Status Timelines |Enforcement
No Stakeholders Actions Completed Ongoing Yet to be for Agency/
: started [Completion| - Dept

6. | Mis Northern | Regular operations of ETP - Continuous operation of ETP is ensured - - CPCB/
Coalfields UPPCB
| Limited (NCL) [Gtilization of the treated effiuent tof - Treated Effluent from ETP is used in Water| - - CPCB/
(N_CL achieve zero discharge sprinkling, Fire fighting and wahsing of UPPCB
Dudhichuwa HEMM and zero discharge is maintained.
Project, Ensure that no treated/untreated| - Water from various sources is pumped to|- - CPCB/
Sonbhadra) |t ent will be discharged into the ETP. Treated Effluent from ETP is being UPPCB
Balia Nalla which finally meets the used in water sprinkling, fire fighting and
Rihand reservoir wahsing of HEMM.
Explore. the possibility to monitor] - CCTV network is utilized for monltorlng ofj - - CPCB/
the status of fugitive emissions fugitive emissions. In case of appearance of UPPCB
through the existing CCTV| fugitive emissions on CCTV, immediate
network provided for monitoring of action is taken.
production activities '

"| Strengthen the vigilance] - Only tarapauline covered trucks are allowed | - - - CPCB/
mechanism to identify the default CCTV has ‘been installed at-the exit check UPPCB
transporters and take stringent post. Security Guards at the“check post has
action against them been posted at exit point to ensure the strict

' compliance.

Effective tire washing facility forj - |Proposal of tyre washing facility aff - May, 2023 |CPCB/

transport vehicles Dudhichua Project is in final stage of |{UPPCB
completion.

Treatment and disposal of MSW| - Wet waste is converted to compost and Dryj - - CPCB/

generated in the residential colony waste is handled by Singrauli Municipal |uPPCB
Corporation. :

Submission of time-bound action} - Field study at NCL in an operatlonal mineg| - Dec, 2023 |CPCB/

plan for compliance with the related to mine backfilling through fly ash and UPPCB

provision of the Notification of its stability analysis is under approval stage.

2009 regarding utilization of 25% Tentative schedule of completion is by

fly ash along with Over Burden December 2023. Action plan will be

(OB) for back-filling the | submitted on the basis of recommendations

abandoned mine | of above mentioned study.

9%
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Si | Stakeholder Actions Status Timeline |Enforcement
No. Completed Ongoing Yet to be Started Agency/Dept.
7. | Mis Northern | Ensure that no treated or - Compliance is being ensured,| - May-23 CPCB/
Coalfields |untreated effluent will be Nos fixed fog cannon is also in UPPCB
Limited (NCL)| discharged into the Rihand process of being hired.
" (NCL Kakri |reservoir through the drain|
Project, Entrapment of seepage in| Complied | - - - (cPcB/
Sonbhadra) |the drain at mine water] UPPCB
collection sump _
Strengthening of  the| Complied CPCB/
vigilance mechanism to UPPCB
identify the defaulf]
transporters and take|
stringent action against
them
Explore the possibility to| - - -Monitoring  of  fugitive] - CPCB/ -
monitor ‘the status of emissions inside the mines| -- UPPCB -
fugitive emissions through is being done through N
the existing CCTV network CMPDIL each fortnightly,
provided for monitoring off land - report is -being
production activities. communicated to UPPCB
quarterly. CCTV have been
installed only at strategic
positions in mines.
Monitoring of  fugitive
emissions. throughout the
mines through CCTV is not
possible.
Effective tyre washing| - In progress - May, 2023 | UPPCB
facility for ©  transpori :
vehicles : _
- - - UPPCB

Treatment and disposal off
MSW generated in the
residential colony '

The work has been commenced.




Submission of time-bound
action plan for compliance
with theprovision of the
Notification of 2009
regarding utilization of 25%
fly ash along with Over
Burden (OB) for back-filling
the abandoned mine.

Field study at NCL in one mineg|
related to mine Backfilling
through Fly Ash and its stability,
analysis is under approval stage.
Tentative schedule of completion
is by December 2023. Action plan
will be submitted on the basis off
recommendations of above
mentioned study.

Dec, 2023

CPCB/
UPPCB

Open the site of CAAQMS
from all the direction

Complied




Sl | Stakeholder Actions Status Timeline Enforcement
Ne. Completed Ongoing Yet to be Agency/Dept.
Started
g. | M/s Northern | Continuous operations of the ETP Yes Compliance  being - -
Coalfields ensured
Limited (NCL)|Ensure that no treated/untreated Complied - - CPCB/
'| (NCL Khadia |effluent will be discharged in to the UPPCB
Project, |environment
Sonbhadra) |Regular operation of the water|- Complied. Installation May'2023 CPCB/
' spraying system for effective control of 3 nos. of additional ~ UPPCB
of fugitive dust emissions fixed fog cannon in
progress
Strengthening of the vigilancel CCTV cameras| - - CPCB/
mechanism. to identify . the defaulfjinstalled. Truck without UPPCB
transporters and take stringent action| tarpaulin covering not
against them allowed. One register]
’ has also been put af]
the Exit Gates for
documenting any such
violation and to take
- action -~ against the[
security personnell
manning the exit gates
as well as against the
_ defaulter trucks, if any.
: Effective tyre washing facility for- In progress May'2023 CPCB/
l transport vehicles UPPCB
Proper treatment and disposal of- In progress April'2023 CPCB/
MSW generated in the residential UPPCB

colony




Submission of time-bound action plan
for compliance with the provision of
the Notification of 2009 regarding
utilization of 25% fly ash along with
Over Burden (OB) for back-filing the
abandoned mine

Field study at NCL in
one mine related to
mine Backfilling
through Fly Ash and
its

stability analysis is
under approval
stage. Action plan will
be submitted on the
basis of
recommendations of
above mentioned
study.

Dec'2023

Ensure that the site of CAAQMS is
open from all the direction

Compilied

CPCB/
UPPCB

S
CPCB/
UPPCB



b

Sl | Stakeholder Actions Status Timelinel Enforcement
No. Completed Ongoing Yet to be started Agency/Dept.
9. | M/s Northern | Explore the| 62 CCTVs installed aff - - - CPCB/
| Coalfields [possibility to monitor different points in the UPPCB
Limited (NCL) | the status of fugitive| mine. Monitoring  of :
. |(NCL Krishna| o missions through fugitive emissions is
| Shila Project) the existing CCTV] being f:ione regularly|
. from field .and GM
; network provided for .
o . office.
monitoring of
production activities.
Strengthening of the| The Transportation| - - - CPCB/
vigilance mechanism| agencies have been UPPCB
to identify the default| instructed. Strict action
transporters and take| are being taken against
stringent action| the uncovered trucks if
against them found. ,
Effective tyre washing| - - In - progress. = Tyre|- 31.03. |CPCB/
facility -for. transport -1 washing facility to be| 2023 UPPCB
vehicles -| jointly -developed for :
Bina and
Krishnashila
projects. .
Proper treatment and| - The proposal for- 30.06. |CPCB/
disposal of MSW, proper treatment 2023 UPPCB
: generated in thein and disposal of
) residential colony MSW generated in
the residential
colony is under
tendering process.

W



Submission of the
time-bound action
plan for compliance
with the provision of
the Notification of
2009 regarding
utilization of 25% fly
ash along with Over
Burden (OB) for back-
filing the abandoned
mine. '

For utilization of fly ash, NCL
had provided one pit of
abandoned/closed Gorbi
Mine to NTPC-Vindhyachal
(VSTPP). MoU between NCL
and NTPC-VSTPS has been
done on 3rd Jan, 2019.
Approx. 30 to 40 Miliion tons
of fly ash will be|
accommodated in to this mine
void.

Field study at NCL in one
mine related to mine
Backfiling through Fly Ash
and its stability analysis is
under approval stage.
Tentative schedule of
completion is by December
2023. Action plan will be
submitted on the basis ' of]
recommendations of above
mentioned study.

Dec-23

CPCB/
UPPCB

upa



Si [Stakeholder Actions Status Timeline |Enforcement
No. Completed Ongoing Yet to be Agency/Dept.
. . : : o started
10.| Aluminum | Take correctivel ZLD status achieved.| - - UPPCB
Smelter: |measures to achieve| Process Water Recycling -
M/s the ZLD Plant (PWRP) has been
HINDALCO installed. S
Industries |Ensure environment{ZLD = status  achieved.|- CPCB/
Ltd, friendly disposal forlProcess Water Recycling UPPCB -
Renukoot, |the huge quantity off Plant (PWRP) has been
Sonbhadra | hottom ash stored in| installed. |
open inside the plant
premises
Proper treatment| - Collected non-biodegradable waste is CPCB/ .
and disposal of the segregated for further disposal UPPCB .
MSW ‘| through re-processors/recyclers. :
Biodegradable waste is converted into
vermicompost for inhouse utilization in
our horticultural activities.
Procurement of equipment’s for «f

| category. "wise is

* | civil and electrical job is in progress

segregation’ of collected = waste
" in  progress.

Installation of new machines requisite

Undertake corrective
measures to control
the fugitive emission
effectively

Dust Extraction & Dust
Suppression  System is
installed at coal discharge
point and conveyors. Rain
guns in yard periphery used
for controlling dust in coal
storage area. Stacker mouths
discharge are mounted with
water sprinklers in all the
crushers in coal handling

plant area.

CPCB/ .
UPPCB -




Sl Stakeholder Actions Status Timeline| Enforcement
No. Completed et to be Agency/Dept.
started
11.| Mis Grasim Submission of the clarification| Action plan not required. Unit is ZLD. NA CPCB/ UPPCB
Industries regarding the discharge off Already installed ETP, RO, MEE and -
Limited Chemical| chemically contaminated effluentf STP and achieved Zero Liquid
Division, into the draif™ Discharge since 2017. Intimation to the
Renukoot, : Board about installaton  and
! Sonbhadra | commissioning of ZLD is done vide our
letter No. GIL/ENV/17-18/204 dated
17.11.2017.
Ensure environment friendly| Fully complied. At present no legacy| - - CPCB/ UPPCB
disposal of all the brine sludge]brine sludge is stored inside the plant '
stored in open pit premises.
Completion of the remediation| Complied. Process of reclamation has - - CPCB/ UPPCB
activities in the time bound|already been successfully completed.
manner of the area wtierein the,
ash has been dumped
o Preparation and execution of an| . Matter sub.judiced before Hon'ble - - CPCB/
action plan to shift the mercury|  Apex Court. , UPPCB
bearing brine sludge and the . 6, the pasis of the Report of
n;:f(:k t ctj:onrt]aml_natledf V\t"r:h NEERI, Hon'ble Supreme Court has
;:acctg’ma ed ¢ emtlcat: 'rroSnI;)F e pleased to grant a stay against the
ry premises o the n NGT proceeding vide order dated
consultation with the UPPCB 04.11.2019.
’ In the interest of justice, it would be
advisable to keep this issue in
i abeyance, till issue is disposed of by
the Hon’ble Apex Court.
intimation through e-mail dated
14.11.2022 along with and Hard
Copy,;has been sent to MOEFCC.




Sl

No.

Stakeholder

Actions

Status

Completed

Ongoing

Yet to be
started

Timeline

A .Enforcement
Agency/ Dept.

2.

M.P. Power
Generating
Co. Ltd.
(MPPGCL)

|around the dykes/low

‘Taken
‘regional - offices - off
MPPCB,

| periodically.

To check the strength
of the .bunds created

lying areas quarterly
and one time
especially before the
on-set of the monsoon
through expert
agencies of repute
and to submit Action
Reports  to

CPCB... &
MoEF&CC "~

Ash dykes are proper &
scientifically designed and present
status is good for technical
soundness, structural . strength,
stability, safety and is structurally
sustainable and safe for adequacy
for handling of fly ash generated
from TPSs. :

Advised to monitor the
performance of the dyke using
geotechnical  instrumentation.
Report submitted to MPPCB vide:

no.. 2235. dated:’ 10/12/2019. To|. .
comply with. NGT _order dated:| ... .

18/01/2022.

CPCB/ MPPCB

- | permission
.| MPPCB ."before any
| disposal of fly ash

lying areas and ensure

To obtain prior]

from
bottom ash in the lowj

disposal as per the
CPCB guideline.

The condition is régularly

prescribed by-MPPCB. during the| -

renewal of Consent to .Operate| -

(CTO) every year and same is
being complied by the thermal
power stations of MPPGCL as and
when required. Action plan for fly
ash utilization has been submitted

| Timeline~

for ash
utilization
31.03.20
23

CPCB/ MPPCB |

13.
.| Carbon India’

M/s Birla

Pvt. Ltd.,
Renukoot,
Sonbhadra

Strict vigilance on the
area - from-.where the
effluent was earlier
reaching outside the
plant boundary

The company has
installed ETP & STP

for treating effluent

and

sewage

and

achieved Zero liquid
discharge

since

CPCB/ UPPCB

2011.



Enforcement

Sl | Stakeholder Actions Status Timeline
No. Completed Ongoing Yet to be started Agency/ Dept.
14.| WMi/s Obra |Undertake action to trap| Ash dyke has been| - - -
Thermal the continuous flow ofiraised and there is no
Power Station| ash slurry from| overflow of water '
| (Power Plant) | powerhouse and ash|carrying ash into river CPCB/UPPCB
| pond overflow water|Renu. AWRS has been
carrying ash .into thelmade functional for
river Renu ; recycling of ash water.
Restoration of the river| - Restoration of river bed] - { Jun-23
bed areas on which .a area is under progress
-{ huge deposition of ash is ‘and 7800 Cum ash has 4
visible in time-bound been removed. CPCB/UPPCB
manner Remaining quantity]
shall be done by June-
2023.
Treatment of thef - ETP & STP areg| - -
industrial effluent,| . operational. No effluent],_
untreated effluent not to] is being discharged into|.+ CPCB/UPPCB
be discharged into the river Renu.
river Renu
Installation of an effluentf| A dedicated sump and| - - -
collection and| sump pump house for all
conveyance system for| effluent collection has CPCB/UPPCB
ETP & STP been completed and
functional- since Aprild
2022.
Connection of CAAQMS| Already connected. Datal - - -
to the CPCB/SPCB]is available on CPCB/UPPCB
server el CPCB/SPCB server.
| Submission of time-- ' Action plan submitted. | - -
bound action plan for CPCB/UPPCB

-1 100% fly ash utilization




th

Installation and
commissioning of the
FGD

timeline -

. .system  _in[
realization of the revised|

Due to space
constraint for
installation of wet

"{FGD " system, Dryj - -
Injection] .
FGD was approved.|’
Further tendering is|’

Sorbent

under progress.

CPCB/UPPCB

Adoption - of scientific]
approach for treatment
and disposal of MSW -

.| of waste is being done

Door to Door collection

and segregated as Dry
and Wet waste. Tender
for treatment and
disposal of MSW will be
floated by 5.12.2022.

April, 23| -

CPCB/UPPCB |

Installation  of  flow|
meters - for measuring

‘amount - of - :ash- -slurry| .. .
| discharged .. and.. water]
| recycled through AWRS

Flow . meter - supplied

and installation shall be| -

done by 20:12.2022. -

1Dec., 22|

Installation of flow

meters.. for measuring|: -

the - amount. of
wastewater treated
through the ETP and
STP - ' :

Flow rﬁéter ” supplied

and installation shall.bel -~~~ - -
| done:by 20:.12.2022.

Dec., 22'._

- CPCB/UPPCB |~

"| officers
-~ .| management - level for

Fixing the personal
responsibility of the
seating at

causing environmental

damage.

Responsibility of three|
officers of - Chief
Engineer level been
fixed and disciplinary
proceedings have been

initiated.

CPCB/UPPCB

|- CPCB/UPPCB5 - -

"{Lh



Sl | Stakeholder Actions Status Timeline| Enforcement
No. Completed Ongoing Yet to be started Agency/ Dept.
15.| M/s Anpara |Installation of flow Flow meter has been Jan-23 |UPPCB
" Thermal meters to measure the installed in Units B & D and
Power Plant [amount of ash slurry, their commissioning will be
(Power Plant)| discharged into the ash completed by 15.12.2022.
pond and the amount] Commissioning in Unit A
of water recoveréd and shall be completed by
recycled ' January-2023.
Entrapment . of Installation of ETP for Jul-23 UPPCB/CPCB
wastewater discharge Anpara A & B is in
containing ash into the progress and is likely to be
Rihand reservoir completed by July-2023.
through the drain at Entrapment of waste water
power house area discharge is included in the
scope of ETP contract.
Submission . ofl - Anpara A & B are more - UPPCB/CPCB
explanation for not than 25 years old and there e '
achieving ZLD in ETP} was no provision of ETP & #
& STP STP. STP has been
installed. . - Installation  of
ETP for Units A & B is in
, progress and will be
| completed by July-2023.
Submission of a time- STP has been installed. Jul-23 | UPPCB/CPCB
bound action plan for Installation of ETP for Units
achieving ZLD A & B is in progress and
will be completed by July-
; 2023.
Removal of deposited| 33000 Cum of fly| - - UPPCB/CPCB
fly ash on the surface|ash deposited on |
of the Rihand reservoir| the surface of the
in time-bound manner | reservoir has
' been removed.
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Submission of time-- Action plan has been| - - UPPCB/CPCB
bound action plan for submitted.
100% fly.ash utilization

Provision to prevent| Raising of the ash| - - -
the ~ surface runoffldyke done. There
water from thelis no surface
surrounding area| runoff water]
~|'reaching the ash dyke | coming inside the
ash dyke (excepf]
rain  water of

‘ Morcha Nala).
Installation and| - T - Installation of FGD in Unit| Dec, UPPCB

commissioning of the D under progress and is| 2023
FGD system in - likely to be completed by
realization of the Dec 2023. Retendering|’
revised timeline : : was done and the latest| - -. - -

.| bid was rejected as. it was|-
106% higher than the/w ~
estimate. Next bid will be|

- | floated by 30.11.2022.




Annexure IV

Sl

No.

Action

Status

Timeline

Enforcement
Agency/Dept.

Constitution of Committee for to
examine and review and recommend

the eco-friendly ways of utilisation of

ash, Para A(3)

Completed

CPCB

100% Utilisation of current ash by
thermal power plants as per timelines,
Para A(4)

Ongoing

As
prescribed

SPCB/PCC

Guidelines for procedure for annual
certification of the ash pond or dyke on
its safety, environmental pollution,

available volume, mode of disposal, | +

water consumption or conservation in
disposal, ash water recycling and
greenbelt etc., Para A(6)

Ongoing

Immediate

CPCB and CEA

Loading, unloading, transport, storage
and disposal of ash to be done in an
environmentally sound manner by
thermal power plants and all
precautions to prevent air and water
pollution to be taken and status to be
reported to concerned SPCB/PCC,
Para A(7) :

Ongoing

Immediate

CPCB and
SPCB/PCC

Installation of dedicated silos by TPPs
for storage of dry fly ash for at least
sixteen hours of ash based on installed
capacity and report to concerned

SPCB/PCC, inspection to be done by,

Ongoing

CPCB/SPCB/PCC from time to time,
Para A(8) ‘

Immediate

CPCB and
SPCB/PCC

| Thermal power plants to provide real

time data daily regarding the availability
of ash by providing the link to CPCB's
web portal or mobile phone app, Para
A(9)

To be
started

Immediate

CPGB and
SPC/PCC

Mandatory utilisation of ash by
government, semi-government -and
private agencies for construction
activities within 300 kms of the thermal

| power plants, Para B(1)

Ongoing

Immediate

CPCB and
SPCB/PCC

SO
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Backfilling of ash in mine vo'i_d:s or

Ongoing -

CPCB,

for provisions under the notification,
Para E(1)

( Immediate
mixing of ash with external overburden ' SPCB/PCC; -
dumps under EPR by mines :located | . |DGMS, IBM -
within 300 km radius of thermal power S -
plants, Para B(3) :

9 |Constituton ‘of Committee . for|Completed |- - |CPCB .
identification of mines for backfilling of - '
mine voids with ash or mixing of ash
with overburden dump, Para B(5)

10 | Committee to get the updated quarterly | Ongoing = | Immediate. |CPCB

: reports for identified mines, Para B(5) | o

11 | Filling of low lying areas with ash for|{Ongoing |Immediate |CPCB and-

' approved projects with prior permission |- SPCB/PCC

lof SPCB in accordance to the
guidelines by CPCB, Para B(6)

12 | SPCB/PCC to publish the approved low [ Ongoing | Annual SPCB/PCC
lying sites, location, area and permitted | o -
quantity annually on its website, Para '
B(6) _

13 | CPCB to put the guidelines in place for|Ongoing |Withinone |CPCB .
all types of activities envisaged under year of o

-| the notification Para B(7) publication of
' E » notification - B
14 | Usage of ash bricks, tiles, sintered ash|Ongoing |Immediate |CPCBand
: aggregate or other ash based products SPCB/PCC -
by all building construction projects T
located within a radius of 300 km from
the thermal power plant , provided |-
these are made available at prices not
higher than the price of alternative
products, Para B(8)

15 |lssuance of notice to agencies for|{Ongoing {On-need Owners of TPPs,
mandatory utilization of ash & ash- basis manufacturers of-
based products, Para D(1) ash based -

products
116 |Enforcement and monitoring of |Ongoing | Quarterly CPCB,
utilization of ash by TPPs, Para E(1) SPCB/PCC and -
District.
o Magistrate
17 |Development of web portal by CPCB{Ongoing |Immediate |CPCB
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18 |Thermal power plants to upload|Ongoing |By 5th of CPCB
monthly information regarding ash next month
generation and utilisation, Para E(2)(i)

19 | Thermal power plants to upload annual | Yet to start |By 30th of | SPCB/PCC

- | implementation report providing April
information about compliance of
provisions in the notification, Para
E(2)(1).

20 |Compilation  of annual reports | Yet to start |[By 31st "of | CPCB, CEA
submitted by thermal power plants by May
CPCB and CEA, Para E(2)(i)

21 |Constitution of a Committee for|{Completed |- CPCB
monitoring the implementation of the
provisions of the notification, Para E(3)

22 |Meeting of the Committee to reviewiﬁgngoing Once in six|CPCB
annual implementation reports, Para months
E(3)

23 |Committee to hold stakeholder|Ongoing |Once in six|CPCB
consultation for monitoring of ash months
utilization , Para E(3)

24 | Committee to submit six monthly report |Ongoing |Once in six|CPCB
to MoEFCC, Para E(3) months

25 | Constitution of State Level Committee | Ongoing | Immediate CPCB
to resolve disputes between TPPs and
users of ash or manufacture of ash
based products, Para E(4)

26 |Compliance audit for ash disposal by |{Ongoing |Annual CPCB,
thermal power plants and user SPCB/PCC
agencies by auditors authorised by |,

CPCB, Para E(5)

27 |Audit report to be submitted to CPCB | Yet to start | By 30th |CPCB and
and conceggggd SPCB, Para E(5) November SPCE/PCC

every year

28 |Initiation of action against non-|Yet to start | Within fifteen | CPCB,
compliant thermal power plants, Para days of | SPCB/PCC
E(5) receipt  of

audit report
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M/s Anpara Thermal Power Plant (Power Plant)

S.No | Recommendation of Joint
. Status
Committee
1. |Installation of flow meters
tot:ntlaasurZ.th: amo:inttof Flow meter has been installed in Units B & D and their
n
:; > lery |;c : ac:gt(:\ ° commissioning will be completed by 15.12.2022.

e ash pond and the Commissioning in Unit A shall be completed by January-2023.
amount of water recovered :
and recycled

2. |Entrapment of wastewater
discharge containing ash Installation of ETP for Anpara A & B is in progress and is likely
into the Rihand reservoir  |to be completed by July-2023. Entrapment of waste water
through the drain at power |discharge is included in the scope of ETP contract.
house area

3. Anpara A & B are more than 25 years old and there was no
Submission of explanation |provision of ETP & STP. STP has been installed. Installation of
for not achieving ZLD in ETP [ETP for Units A & B is in progress and will be completed by
& STP |July-2023.

4. |Submission of a time-bound
action plan for achieving STP has been installed. Installation of ETP for Units A & Bis in
71D progress and will be completed by July-2023.

5. |Removal of deposited fly
ash on the surface of the  [33000 Cum of fly ash deposited on the surface of the reservoir
Rihand reservoir in time- has been removed.
bound manner

6. |Submission of time-bound
action plan for 100% fly ash |Action plan has been submitted.
utilization

7. |Provision to prevent the Raising of the ash dyke done. There is no surface runoff water
surface runoff water from |coming inside the ash dyke {except rain water of Morcha
the surrounding area Nala).
reaching the ash dyke

8. |Installation and Installation of FGD in Unit D under progress and is likely to be

commissioning of the FGD
system in realization of the
revised timeline

completed by Dec 2023. Due to non-receipt of clearance to L1
bidder regarding award of contract to entities from border
sharing countries, the bids for Unit A and B were anulled.
Retendering was done and the latest bid was rejected as it
was 106% higher than the estimate. Next bid will be floated by
30.11.2022. :

quawcwu- )QQ




Imposition and payment of l

* |EC of Rs. 1,36,80,000/- for |Civil Appeal has been filed (4581/2022) against the ordér of
not complyihg;the Hon'NGT in Hon. Supreme court. Hearing on 1A for stay
condition of ZLD for ETP & |application is scheduled on 17.01.2023
STP |

§Y
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ANPARA TPS FIVE- YEARS ROAD MAP FOR ASH UTlLlSATION
Pra)eqtgd Ash utilzsatlon (LMT) e
Pond Ash - Fly Ash_
Qther Head | Projected |
, 1 ' Adjustment : B Tjoia l Projected
jected Ashr| N o , oot
Financial | "oiee = S b uantity | g [ ORI ation | 362 A%
Yeat Generation | foad | Mines/ | tow Lying | considering: Tites RMC & (LMT) utlisation
' (LT praject | Quarry | land |dykesafety| . | Asbestos | T ;
: A : : : | industries. o
] : § bottar ash . Industries
cover®& |
athers
2022-23 51.10 000 | oo | 040 | - - | 100 110 2.5
202324 | 5L10 | 300 | 500 050 005 | 005 | 500 | 1360 | 2661
202425 | 5110 10.00 | 15.00 5.00 0.05 | 005 | 1225 | 4235 £2.88
202526 | 5110 | 900 | 2500 | 500 -i 0i0 | 005 | 1375 | 5290 10352
202627 | 5110 | 800 25.00 5.00 010 | 005 | 1528 | 5343 | 10456
Note:

1. Land Development:

a. Request letters have been submitted to District Administration for providing the details oflow lying area
available within vicinity of Anpara TPS for their reclaimation using pond ash in phased manner.

b, Quantity of ash utilization may increase or decrease depending on availability of avenues of low lying area
development.
2. Use of ash in NHAI Projects:

a. NHALhas given donsentto Anpara TPS for utilization of 10.00 LMT of pond ash to be used in two projects
of NHAI Le. Varanasi~Kolkata & Mau~Gazipur-Saiydraja projects

b. Pond ash requirerent is expected to be received in view of expected forthcoming road projects in the
vicinity viz. Varanasi-Kolkata & Mau-Gazipur-Saiydraja projects .

3. Use of ash mines filling:

a. Reguest has been submitted to Northern Coalfields Limited (NCL) for allocation of abandoned mines as
well working mines in Uttar Pradesh for back filling with ash and mixing of ash along with OB respectively in line
with MGEF & €C notification dated 31.12.2021,

b. Requests have.also been made to District Administration for allocation of abandoned stdine quarries for
back filling with pond dsh.

4. Above plan is based on potential avenues identified presently and Ash Utilization iay increase /decrease in
case of allocation / non allocstion of identified avenues in future.

5§



M/s Birla Carbon India Pvt. Ltd., Renukdoi_:, Sonbhéﬂré

area from where the
effluent was earlier
reaching outside the
plant boundary

- IS.No. - Recommendations of
Joint Committee Status
1. |Strict vigilance on the 1. The company has installed ETP & STP for treating

effluent & sewage respectively and achieved Zero I|qU|d
discharge since 2011.

2. Birla Carbon is a global company and follow Global -
standards on Safety, Health & Environment. Our Global
standards provides holistic approach on management of
water through reduced use, effective treatment and
efficient recycling to ensure Zero Liquid Discharge. .

3. Birla Carbon functions responsibly towards
environment and don't discharge any effluent outside the
plant boundary wall.

4. The company has installed 360 degree camera, in the
year 2018, for continuous monitoring of ZLD system. The
online feed of the camera reaches to CPCB round the
clock. ' )
5. The company has constructed dike wall for érresting
any possible leakages around ZLD area in February 2021. ‘.
6. Additionally, the company has constructed pit to collect
and recycle the water used for floor washing of ZLD area
in February 2021. -
7. The area between plant boundary wall and ZLDis belng
cleaned regularly. :

8. A path way has been constructed nearby boundary wall
for ensuring Zero discharge in June 2021.

8. A Camera has also been installed in the area between
plant boundary wall and ZLD for continuous monitoring of
the area for Zero Discharge in June, 2021.







‘CQMPUANCE OF THE RECOMMENDAT!GNS E\‘ THE COMMITTEE -ACTION PLAN AND COMPL&ANCE

REPGRT

®.

2,

Ee

RE: OA No.' 154/2018 titled as-Ashwani Kumar Dubey v, UQr &0rs. before the Hon‘ble NGT, Naw'

Delhi (PB) with OA No. 117/ 2014 titled as Shantanu Sharma v. UOI &Ors. and ufher connected
matters reg, A

- «Grasim Compliance and Action Plan

submit  the clarification
: ,regardmg the discharge. of
:hemlcat!y contaminated
effluedit it the drain. Baseﬁ
on the reply from the unit 3
suitable
- Gompensation can imposed for
the said pon-compliance.

The umt should be asked to

ermmnmenial‘-

We would- hke ta hu‘mbly submxt that the: umt is not d&schargmg

any efﬂuent oltside their premises asthe unit is ZLD.

It'is pertlnent to merition that !ndustw has already installed
ETP, RO, MEE and STP.ta treat effluent as well a3 sewage and
achieved Zaro quurd Discharge since 2017.

Adoption of ZLD.means comprehensive management .of
waétewater through reduced use,: effiient reqrcimg and
’ treatment“ts ensure Zem Liguid O scharge

intimation  fo the Board abaut installation and

mmmrssmnmg of Zefo Liquid Dischargeisystem is. dnne vide
ourletter Na. GlL/EN\f/l?-lB/Z{}zi dated 17 11 2&17 copy of-

the letter is enr!oseci as Annexure -1.

Uit bemg comm:tted LD Umt, 15 ot at aﬂ dischafgmg any '

ss,rstems Mare assumptlon and suspicmn of underground.
pxpetme is: just surpﬂsfng and not at"all true, The slleged -
discharge. $een in remote area is not atall attributable to our’

Unit as there are scores.of other units which may be sources
of effluent, Jike Railways, vehicle repairing wnriqshcsps ete. in
and- arounﬁ (

: -We are commitied fm‘ the operationalization of state of the
Lart effedtive environment management sysfems atour Unit.

A total cost-of about ®s 15 Crores.hasibeen: incurred by the
unit for continual im provementisZLD systems. Weassure to
extend gur fuﬂ suppmrt duringthie PCB inspection visits;

S

The unit - should -ensure
enwronment ‘r‘nend!y dnsposai
of all the brine. sludge stored i in
open pit. The UPPCB need to

1 mannar.

initiate 8- reqmrer} action 50
| that the said Hazardous Waste
cani be disposed of ‘in
env;mnmentaii\; sound '

‘Acnon -Comphed ‘
e Ris submntted that, legacy bring sEudge generated from’

the Membrane Cell was safe!y stored in secured-landfill
inside the premises under the kngwledge of authorities.

3 said brine: sludge: has beer completely d:spased of i in

enmmnmentaﬂy sound manner thmugh autharized
hé; éisx:s been. mtzma’ced tc the U‘P,F.C.B,mde Eetter
dated 01.08.2032; A copy of the :mimation letter is
~ attached ag Annexure-z
e Unit s aheadv in contract with MXS Ramky Enwiro;

Engmsﬂrs Lim{mi and M,’S Bharat Oil & Waste |

. {ia«.wﬁ
=4

Managemcrt E.tr far disposal of brine sludge generated

31
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Annexure - Ash Compliance Repart {for tha perind 1st ApriFatsy March) to ba submitied on or before 315t May.

Sk No. | Detalls
Captve Power Blent (Grasim tndusta .
1 | Mame of Power Plant Reﬁuko&zj (Gra dustries Ld
2 Name of the campany Grastrtn. industries Limited Powser Divislon
Renukoot
3 | District Senebhadra
4 | State utLar Pradesh
Grasim Industries Limited Power Divisian
§ | Postat addrass for communication x:;;:z:aiﬁﬁfgz:ﬁ d‘f’:mﬁ'
Pin Code: 231217,
% E-raail: vinay.y&adityablria.com,
gitrng uheffice@sdityabira.com
7 Fower Plant installed capacity (MW S0 MW {2 Unif of 25 M)
8 #ant Load Factor {PLF): RD AR,
Ne, of units generatad (MWh}: as 1513459“3
10 Total area under power plamt (he): {including area under
ash ponds} 835
1 Cuantity of cas! consumption during reparting perod
{Metic Tons per Annumy; 375058
12 | Average ash contentin percentaga {per ceat) 37.27%
13 Quanlity of current ash generstion during réporting
peried {(Metsic Tons per Annum): 122636
Fly ash (Metric Tens par Aanum). . | 110888
Battom ash {Mewric Tons per Anrump: 11748
14 | Capacity of dry iy ash storage sdols) {Metric Tons) « 50p
15 Oetails of utilisatlon of current ash gererated during
feporting period
fa) Ta@ ?nmti%y of current ash utiflsad (MTPA} during
repyrting perlod; 122636
{b) | Guantity of fiy ash utilised (MTPA}: 110828
Fly ash-based products {bricks of blocks or tiles or fibre
(i | cement sheets or pipes or boards or paneish: 00
[} { Cementmanufecturing: 94257
i) Peady mux concreter
{w} | Ahand Geo-polymerbased tonstruction materlal
{v) Ménuﬁctur;r;g af sintered or cotd bonded ash aggregars” {
{vi) | Construction of roads, road and flyover embankment:
i} | Construction of dams,
{viii} | Fltling up of low-lying area:
py} i Filling of mine vaids:
{x} ¢ Use inaverburden dumps:
x| Agrladdture
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ar MMYYYY):
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A£)., auam}ty of bottom.ash utmscd (MTP#\) g
o) P
. | Cefndnt manufacturing:
SE) | Readymix conciers ,
?‘g'w)', Ashrand Gec- pai,mr-baseﬁcanstmcﬁan fiaterall
T Manuiéi:mﬁn'g%f“simé’fedm.coid bﬁnded dth aggr»agste <

 quny | CoRst 5F Fad '

R tonstmgﬂrmsz{ﬁms
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x) Jse
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_ ") Constricion of stiort

L AxE

| .
falvy | QU hers iplease. swemf’v) 10856 (construction prajece in pramisesy

‘ ';Tata% quantity of surtem 3kh unuﬁksed {MTPA) duﬂng : o ' : ;
) repcmlng perfmi ;

ig .

300% : :
i7 'Detaiis ofdts;maai o§ ash i ash ponds T weddnot baveany.ash sond ..
ey Tmﬂé quantity of ash dispa sed-in ash pond{s} {Metric ‘ §
s Tanskas oo 315& Mareh (Bxcluding 16porting periog):
ib}. ‘aammmg of ash disposed inash pom:i s} duﬁng repumng :

: . ,fizf‘»‘:rd’(MEtric -m’;s)
ek
6 | Taglnumber of askipoiids) -
oy | active: ' &
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dndf
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Oare of smppage'v'or ash disposal . in ash pond
afterqom;xietcng s capacity {Dom M,ft'm o

G 1 ramp¥orili ot spplicatie foractive ash poncs) feyarea-
. {hettares)y
(6] | dykehaight (m):
el | eolime: {m3; . _ _
31&1 ﬁabte va ume i pafcen age{per cem; and qua rmy c«f
{H BshTan be funher dsspcsed {hiatrie Tons); ‘Guantity of. as?z
dlspased 3s o 335 March {Matric Tons)
{8} axpemd hite of esh ;:-s:md (m:mbzzr of vearsaﬂd monghs}
{h}
A
| we ﬁdﬁ?:§$§£§g_$g§cify ,ngfiéfhvar 'H,c:sg or'h
S h
(k) Ratropf.gsh: water in-xiurry i {2k
{{} Ash water ;“cyciing s’rscm {AW&&} Fatalled and
E fur%:tianmg Yes* ar No. :
() Quannty of waslew&ker frofm ash ponit ziyscha rged into )
| lend orwater body (m3): . ’
?rij st date When th  dyki ftabxkk«;smdy ja5co ,
g “d ame cf the c{fgsn?s atton wha contlutted z‘sﬁ swdvx
- L#st dats when theauditway cancuried andrame of the
organization whe conducted thedudity” o
19 | Cusntity of legaty ash utlised (MTPA)Y e
- Hy aSh-based pméncm {farleks or Blocks ortiles or fibre
* ceriant sh&e&s arpipes of ‘Bostds o1 par }_ej }
il | cement manufgetyring:-
{Fis} Raady mix concretes
{is} Ak ar}d Geo-solymez-bas#d ccns?ruc(lm materla*
(¥ 1 Menviacturingof simered o enid bosidedach agprgate:
{d}  |-Canstruttion af, roada foddand fiygver em%emfzmam
(vif} | Construetion of dams:
o RE Bngup of low-lylng area;. ]
] | FEOf mine voids L
{5 | Use tnoverburdén dumps: '
R .\Agrém ture: )
lxiii' -Ce:m stmmr:m of ghisréline womcﬁz}-r slmcmfe., i coaﬁat
- istitots; Al Exportaf ash.toother salntriss:
fei Exgg;;,qf ‘3 1d othide countries:
{idv) | Othersdplease specifls
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Grasim Industries Limited : Unit ; Renukgat

| Updatadon”

Total Ash Inveneary T
o - Utitization (047}
#sy,nshiqsgdfgr Beii,.{%ﬁﬁ usé_d'f;,c :jsivpe_c}fy‘-iﬁsnyr L oachsendta Closing Stodk|
. et Cement Industries|Cament Industrias]. .. BTk o Beck | otherutiization | civil Constriction Telgirwa |y |
R {ma7) ‘{&m B (m}; Manufaituring Mantfacturing .{ane‘r”l’i!g‘ﬁ)_ : (M (M}_] P )
, - OGNS ‘ BT (T} {MT) . :
10537838 .7 B27o0 453.650 . 163080 Srsag| . - 1,895 310 -
8,793.746 ). 61723800 © a%0.0m0 , 139.860 ) 83.916. - S - 1995700 |
0.051.314 "7:665,300 H17.8501 . _122:94p 73,764 2 e 570760 1§
11,479,368 e | 335,080 172:8807] dozvesl __14a000] “zmazaoo
9971.810 -~ Fsnosen] 152.940 Bo820 1 agagyl T T o 212000] 1960660
Sepaz 7,775,754 5884190 370470 203,400 122040 . . Tasmiglt 150001 - 12673a0
Depr ) _LBarosr | 5976350 ) 282.75n A63000 88459 . Z08y 5.000| 12883290 . o
femiaz ] : i ' o ' o ) ' , . .o R

'8’» ‘ Febiag |

Marz3| T :

| Opening | Tofatagh [T
Month | stock Generation | FYAshSentto | Bed Ash Sent o

Apr-22
May.22
Juna2
duk2z |
Augaz

@l o lg o)
oloidlaislale

Towt |7 B S ) YT YT G T R R T T Y E

Toud Ash-Genesstion (NIT) .- 65,430,614
- Sotal Utifzatios (rTy
?grtenrage_Utiﬁz’armnﬁ?&g




Aluminum Smelter: M/s HINDALCO Industries Ltd, P.O. Renukoot, DISH Sonebhadta (UP).

Compliance status on recommendation of the Committee as per order dated January 18, 2022

take corrective measures to
achieve the ZLD. In no case,
they should discharge treated
or untreated effluent/sewage
in- the surrounding
environment.

SR. Recommendations of the | Compliance Status (as on October 2022)
No Committee
a. The unit should immediately | At Hindalco, Renukoot, we have established ZLD status for

our plant process water. For achieving this conditions, we
have installed Process Water Recycling Plant (PWRP) through
M/s. Ton Exchange in the month of Aprl 2019. All the
effluent generated during the process that is being treated and
recycled within the plant premises. ZLD for plant has been
established and sustaining sinice November 23, 2021. A copy
of communication to this effect given to RO, UPPCB is
attached as Annexure — I for your kind reference.

We have one Sewage Treatment Plant (STP) of 24000 KLD
and running efficiently. At present hydraulic load is to the
tune of 12000 — 16000 KLD. We treat total quantity of
sewages, generated in our colony in this STP. Quality of |
treated sewage is within the limits prescribed by UPPCB. At
present, we are able to recycle treated sewage partially (6331
m3/day) for toilet flushing and gardening. Remaining treated
water approx. 5381 m3 /day is being discharged. :

We have started converting all our open nallah domestic drain |-.
into a close drainage system through installation of ‘hume
piping -metwork. This is being done to isolate the STP from |
any shock load during rainy season and to ensure consistent
quality of treated sewage on 24x7 basis. g

We have also completed the drain survey, contour mapping |
and topography study of our colony area through our Project
Department Team. A detailed study on identification and
separation of the stream which falls into the natural drain has
been done for making closed loop of all sewages generated

. from hQuseholds; The estimate cost of the project is approx.

Rs. 4.8 Crore. We have already placed PO with different
agencies;for this purpose and the project is under progress.

Looking into feasibility at nearby rural areas, we have
discussed & communicated to Zilla Paryavaran -Samiti,
Sonebhadra to suggest & establish utilization of treated
sewage water. :

A copy of letter is attached as Annexure -II for your kind
reference. We are awaiting positive response from Zilla
Paryavaran Samiti. : '

chukoot Unit is surrounded by natural hilly terrane. Hence,
there are no villages in nearby areas. Accordingly, we have
very minimal agricultural activities:

We have also engaged CSIR — NEERI, Nagpur to conduct a
study for sustainable solution towards reduction of domestic
water consumption and effective utilization of treated sewage
to achieve ZLD. - '




s

The Scope of NEERT'S team is assessed as under: . _

¢ domestic water supply
. consurnpuon pattern o
e sewage  generation from township &
~ manufacturing complex
o Chatacterization of domestic watet. supply and
treated sewage

A Copy of Purchase Order to CSIR — NEERI Nagpur

, and Scope of work is attached as Annexure - III for

your kirid reference

Looklng at the very large size of our colony with high
population density, we need expert organization like M/s
CSIR - NEERI. to study and identify sustainable
solutions - (Techno-economic  consideration  and
consistent compliance) for reuse of treated sewage. This
will help us in taking necessary steps towards achlevrng
100% recychng of treated sewage as stipulated in the
recent Consent o Operate on a sustainable basis. We
have already intirn"ated to UPPCB in this regard.

Once we receive report from CSIR-NEERI we shall
prepare action plan with time target based on their
recommendation and submit the same to the Board.

The unit should immediately
ensure environment friendly
disposal for the huge quantity
of bottom ash stored in open
‘inside the plant premises.

We are operating 4 boilers capacity of 450 TPH along with .
co-generation facility of 84 MW. During the operation, Ash is
being generated, that is regularly dispatched to various users
in comphance of Fly Ash Notification, 2021. '

During FY 22, approx.2.28 Lacs MT total ash is generated
which includes bottom "ash also. We had dispatched
approx. 3.77 Lacs MT ash to Cement Plants/ NH-2 ring
road/In-house utilization and to develop low-lying areas
which is 165.26 % utilization of total generation.

In reference to 'rlle earlier heap of bottom ash, we have
dispatched 2. 21 Lacs MT for the development of low-lying
areas.

In FY 23 ill October'22, approx. 1.69 Lacs MT total ash is
generated which includes bottom ash also. We had d.tspatched
approx. 3.81 Lacs MT ash to Cement Plants/ NH-2 ring
road project/in-house utilization and low-lying area which
is 225.46 % utilization of total generation.

In reference. to the heap of bottom ash, we have
dispatched 2.6¢ 66 Lacs MT for the development of low-lying
areas and there rematns no heap as on date.

Z2




Thus, total of approx. 4.87 Lacs MT of stored bottom ash has
been utilized for developing low-lying areas.

Currently, there is no quantity of bottom ash stored inside the
plant premises.

UPPCB can initiate stringent

action against the unit for

storing a huge quantity of
bottom ash in open and also
impose the  appropriate
applicable  environmental
compensation for the same.

We have disposed all bottom ash stored in form of heap and
there remain no heap. :

The unit should ensure the
proper treatment and disposal
of the MSW.

At Hindalco Renukoot, we have awarded contract to M/s
Clean Enviro, Jodhpur for treatment and disposal of MSW
generated at our premises since June 2, 2019. We collect MSW
generated from our Colony as well as the market and it is
being stored at an earmarked location. The collected non-
biodegradable waste is segregated for further disposal through
re—procégé‘ors /recyclers. Biodegradable waste is converted
into vermicompost for inhouse utilization in our horticultural
activities.

However, to further strengthen the MSW management with .

the latest equipment/ technology, we have awarded an order
to M/s Indus for Rs. 64 Lacs for supplying of requisite
equipment’s for segregation of collected waste category wise.

A copy of PO is attached as Annexure-IV for your kind

reference.

For installation of new machines requisite civil and electrical
job is in progress at identified site. PO has been raised to
execute the job earliest at a cost of Rs. 99 Lacs. The
equipment’s have been received at the site. The plant is
expected to be fully commissioned by March 2023.

The unit should immediately
take corrective measures to
control the fugitive emission
effectively.

Fugitive emission of dust is being controlled by installation
of Dust‘Extt?.ction ‘& Dust Suppression System installed at
coal discharge point and conveyors.

We also;operate rain guns in yard periphery for controlling
dust in coal storage area. Stacker mouths discharge are
mounted with water spritiklers in all the crushers in coal
handling plant area. Please see attached photographs
as Annexure - V.
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Novemg)er 23, 2021

To
The Regional Officer,

P, Pollution, Control Board,
H, No. 162 Uttar Mohal
Sonebhadra UPr

Dearsir, .. = ,Q o o o .

We write to conﬁrm that the Process Water Recyclmg Plant (PWRP) installed in Apn’l,ﬁ 2018 in

our Renukoot Plant as per the CTO conditions, has been commnssroned Thls would enable us

to meet our commltment of Zero Liquid Dascharge in our Plant. . g‘r

|

. We are p,lveased with the outcome partscularly gwen certain technical challenges and delaya
owing to Covid-‘»1.9 lockdown and inaccess:bfl:ty of the experts from M/s, lon’ Exchange Aﬁer
consistent efforts thls milestone has been possiblé in our Renukoot Plant.

Thanking You,

Yours faithfully,
FOR HINDALCO INDUSTRIES LlMlTED

: . H
: - ) i
i

3

(Mukesh Kumar Mittal) : . i
V.P (Environment) , A | | o

PR

§
£

Cc:  Member Secretary, UPPCB, Lucknow

HINDALCO INDUSTRIES REGISTE'\’FB OF=|CE . S o
. Ahura Centre; 7 Floar, BWing Website wwwhindalco,com

. LIM!TED
_ Mahakali Cavag, Rqaq, ; Erﬁail hmdalco@ad‘rlyablﬂawm

. Telephone 91 22.5594 7600 ‘
¥ biorks Fax *91 226501 7001 ' Corparate Identity No. L27020M-|19589Lco11233
k ukeof - 231217
> [¥:1'Sonobhadra (U.P.) .
Tatuphono +91 5448 252077.791 254701.98
" Fax +01 5448 2521071252427




ADITYA BIRLA

Divisional Forrest Officer/
Secretary, )
“Jla Paryavaran Samitl

Sonbhadra (UP

Dated: 03.03.2021

ian of treated water in District Sonbhadra.

Sub: To look into avenues for utilizat

Dear Sir,

This is to bring to your kind notice that we,

_Sowbhadra are commitied to save environment sustainably beil

Renukoot Plant, it is our Policy to treat all our waste

well as froin domestic usages. The treated water is being reused for va
process; Horticulture, Spraying, Gardemng etc. Inspite of
custainable manner, we are exploring ‘further avenuss 0
approx. 000 KL/day {or which we don’t have storing facility.

‘ 'We, humbly, request to J:!a Paryavaran ‘Samiti to guide us in

t Hindalco Industries Limited, P.0. Renukect, District
ng a good corporete citizen. At CUfF
water generated during process gperaticas s

ricus purpsses such 3s In-

establishing utilizat tion of waste water ea
f utilization of waste-treate 4 water of

xdenhfymg the sccpe ‘of wtilizaticn of

treated water in District Sonbhadra for various purposes. We zre ready to expedita all solutions to
estsblish the effective utilizationin dlstru:t wuh sunport & guidance. of lila Pa'ya\'ar‘n S.nm.

Kindly, provida us an opportunity to present our concernin the meetings of Jila Paryavaran Seniti,

Sonbhadra (UP).
We will be highly obligad.
Thanking you,

Yours faithfully, o

(VIVEK KUMAR)
Head - Legal |

R . o

cc: District Magistrate/
Chairman,
\,DA . $ila Paryavaran Samiti, Sonbhadra.

ﬁ _ Hindé\;o industries Limited
o .0, Renukoat:231217, Bistrict. Sonsbhasdra, Uitsr P

285 152077-79/254751. O LFax +9) 51458 252U \?"7'*‘\7.1‘? R n"h!ﬁq R
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Dated: 03.03.2021

Divisional Forrest Officer/
Secretary,
*Jila Paryavaran Samiti’

Sonbhadra (UP)

- Sub: To look Into avenues for utilization of treated Watehin District Sonbhadra,: -

Dear Sir,

This is to bring to your kind notice that we, at Hindalco' Industries Limited, P.0, Renukoot, District -
Sonbhadra are committed to save environment sustainably being a good corporate citizen. At our -
Renukoot Plait, it is our Policy to treat aij éur'wéste water generated during process operations as
well as from domestic usages. The treated water is being reused for various purposes such asIn-
process, Horticulture, Spraying, Gardening etc. In spite of establishing utilization of waste water on
sustainable manner, we are exploring further avenues of utilization of waste-treated water of
approx. 5000 KL/day for which we don't hiave storing facifity.
We, humbly, request to Jila Paryavaran Sainiti to guide us in identifying the stope of utilizatidn of
treated water in District Sonbhadra for various p‘urboses. We are ready to expedite all solutions to
establish the effective utilization in district With support & guidance of Jila Paryavaran Samiti.

* Kindly, provide us an opportunity to pressnt ourconcern in the meetings of Jila Paryavaran Samiti,

Sonbhadra (UP).
We will be highly obliged.
Thanking you,

‘Yours faithfully,
For Hindaléo IngustriesLimited

(VIVEK KUMAR )

cc: District Magistrate/
Chairman, ‘ ,
Jila Paryavaran Samiti, Sonbhadra. -

A Hindalco industries tirnitad .
P.O, Renuitool-22i217, District, Sonebhadry, Uitar Pradesh, ndia -

i ? , 2 ek s T ’%?‘,
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HINDALCO INDUSTRI

ADITYA BIRLA
). A # PO-" Renukoot, Distt. Sonebhadra(U P) Page:
W i . 1/ 1

Phone No.05446-252077/78/79 Fax No.05446-252107 252427
(Regd Off:Rhura Centre,lst Floor,B Wing,Mahakali Caves Road, Andheri (East) ,Mumbai-400093)
Tel: (91-22) 6691 7000 Email ID: hindalco@adityabirla.com Website: www.hindalco.com

" PURCHASE ORDER

Vendor Code : 1075832 PO/PO Rel.No :B89/142120592 Date : 06-NOV-2020
M/s CSIR-NATIONAL ENVIORNMENTAL ENGINEERING RESEARCH INST Rev. No. : Date :

NHERU MARG ' Price Basis ,

NAGPUR, MAHARASHTRA, India - 440020 Transportation arrangement

Email Id :meanekar@neeri.res.in,mp_patil@neeri.res.in Ship to Location . HSR: Hindalco Service Organization
Contact Person : pravin prabhakar manekar Currency . INR )

Hindalco C Person : CHANDAN MANDAL

GSTIN No : 27AAATC2716R2ZE Ema}l of C Person : chandan.mandale@adityabirla.com

TIN No : Not mentioned PAN No : ARATC2716R

REF : Reference to your offer for Develop sustainable solutions for effective Utilization of treated sewage for
Please Supply the following items subject to the terms & conditions mentioned here under and overleaf

SrNo. Item Code/Desc. UOM/DATE . ship Qty Unit Rate

1 CPS00004271 : LOT 1.000 1500000.00
PROVIDE: CONSULTANCY; TYPE: WATER STUDY; SCOPE: STUDY
AND RECOMMENDATION, DETAIL: SUSTAINABLE SOLUTION FOR
EFFECTIVE UTILISATION OF TREATED DOMESTIC WASTE WATER
FOR ACHIEVING ZLD (ZERO LIQUID DISCHARGE), RESOURCE
TYPE: TECHNOLOGY EXPERT

Shipment 1 ' . 31-JAN-2021
Description.. %/Amount Rate Amount
Basic Value . - 15,00,000.00
IGST - RKT IGST 018% B2B-Inward % 18.00 2,70,000.00
| . . Item Total Value : 17,790,000.00
} . Total Purchase Order Value : 17,70,000.00
Value (Words) : Seventeen Lakh Seventy Thousand Only
Other Terms and Conditions :
Payment Terms:As per Annexure "A" attached
Price Type Terms :Fixed
Supplier Note: plesae refer to our annexure-A for scope of work and other terms & condition.
Billing Address : Section Head - Account Procurements. Hindg%go Industries Ltd,P.0.Renukoot,Distt. Sonbhadra-U.P .,
! 7

Pin 231217 . A
shipping address : Hindalco Industries Ltd,P.O.Renukoot,Distt; Sonbhadra-U.P ,Pin 231217
A/c Hindalco Industries Ltd., Renukoot.
Please check correctness of TIN, PAN & address as mentioned above.'C' form is now system generated and linked with TIN no.

Hindalco is not responsibl@ for wrong 'C' form generation due to incorrectness of TIN no.
Refer Attachment.

AJAY KUMAR
Asst. Vice President (Purchase)

ECC NO. : AAACH1201RXM002 EXCISE REGD.NO. : 1-Range Renukcot 1/92

DIVISION : Mirzapur © '’ COLLECT. :. Allahabad

CST REGD.NO. : RG5006130 dt.08.07.1960 o LST REGD NO. : RGO001299 dt. 27.06.1960
- PAN . ABACH1201R/MUMBAI/DC.SPL.RG-53 o TIN NO : 09415100_061 ) )

CIN No :  L27020MH1958PLC011238 ' ' @STIN NO " 09ARACH1201R1ZL




. ADITYA BIRLA GROUP
Hindalco Industries Limited - Renukoot
Special Commercial Terms PO B89/ 142120592 dt 06.11.2020
ANNEXURE-A

Subject: Study for sustainable solutions for effective Utilization of treated sewage for

achieving ZLD.

1. JOB:

Develop/Study sustainable solutions for effective Utilization of treated sewage for
achieving ZLD at our works.

2. Scope of work-

You shall depute adequate manpower to carry out following jobs:

a.
b.

0

T empe

Site reconnaissance of HINDALCO Township and manufacturing Complex.
Review of the Plant ETP and water balance and suggest ways and means to utilize
treated ETP.

. Assessment of domestic water supply, consumption pattern and sewage Generation from

township and manufacturing complex.

Review of existing STP.

Characterization of domestic water supply and treated sewage.

Assessment of present practices of reuse/ recycle of treated sewage.

Development of sustainable solutions for 100 % utilization of treated Sewage considering
the quality of treated sewage.

Preparation and submission of report delineating observations and Recommendations on
above mentioned issues.

Technical Support during presentation/discussion with UPPCB on this Aspect.

You will depute 02-03 manpower and spent one week during each visit, subject to
maximum 03 visits to carry out aforesaid job. Additional visit for making technical
Presentation at UPPCB on need Dasis.

3. VALUE OF JOB:

a)
b)

c)

Hindalco shall pay a sum of Rs 15.0 lakhs.

GST shall be paid extra, on prevailing rates on submission of copy of GST registration no.
certificate to claim ITC. o

The above price has firm for a contract period and carry no escalation whatsoever.

4, HINDALCO'S OBLIGATION:

a)
b)

o)
d)

e)
f)

Hindalco will Provide all data, documents/reports, maps/drawings etc. related to project
Work as required.

Hindalco will Provide access to the HINDALCO Township and manufacturing complex
during field visits.

Hindalco shall provide Local Transport at project site during the field visits FOC basis.
Hindalco shall provide Boarding & lodging facility at our works. Hindalco shall arrange
vehicle for pickup & drop facility from Varanasi Airport to Renukoot and back.

Hindalco shall reimburse To & Fro (Economic air fare or by Train I/ IT AC) Travelling
expenses on submission of proof at actual.

Hindalco shall provide you all PPEs during site visit at Hindalco for your manpower.

Page 10f3



4, TERMS OF PAYMENT:

7

- Payment shall be made subject to deductron at source towards Income Tax as may be

applicable, against your bill /invoice in dupllcate duly certlf ed by our concerned area Head in
following manner: .

Installment Amount (Re.) . .__Mode Schedule

Ist ' Rs. 7.5 Lakhs Advance payment To be paid along
+ ' with
GST - ' work order
2nd Rs. 7.5 Lakhs On Submission of Three Months from
+ DRAFT Final Report the
GST ' “for ) date of
Comments commencement

5. COMPLETION SCHEDULE: 03 months from the date of receipt order.

6.

OTHERS TERMS AND CONDITIONS: .

* You shall comply with all statutory obhgatlons in respect of Workman Compensation Act,
Payment of Wages Act, .Contract Labour (R&A) Act - 1970, and any other Statute/s and
responsibilities as may be applicable from time to time.

» You shall be solely responsible for their workmen, who were found to be under influence
of illicit drug /liquor during executlon of the job at our works, we reserve the right to
take strict action including cancellation of contract and /or de-listing of your company.

o You shall comply with all safety rules strictly and_ shall be wholly responsible for any
injury to their workmen and staff member on the workplace and otherwise. Hindalco
Industries Ltd will not have any liability whatsoever in this regard.

+ You shall ensure that all persons employed by you shall be efficient, skilled and honest
and conversant with nature of work.

¢ You shall be responsible for the conduct and behavror of his employees or any of your
employee/workmen is found mlsbehavmg with the Hindalco staff or any of your workmen
Jemployee is found to be under the influence of illicit drug / liquor, we reserve the right
to take strict action including cancellation of contract and/ or de-listing of your company.

o You shall not appoint any sub-contractor to carry out any obligations under the contract.

¢ You shall maintain all registers required under the various Acts & Rules, which may be
inspected by the Hindalco as well as appropriate authorities.

¢ You agree to indemnify and keep Hindalco indemnified against any liability imposed on it
due to non-compliance / non-observance of the terms of this contract. In case any
liability arises Hindalco shall have right to recover the same from you.

7. JURISDICTION:

The contract shall be governed and construed according to the laws of India and only the
Court of competent jurisdiction in the district Sonebhadra, Uttar Pradesh.

8. ARBITRATION:

If any dispute and/or dlfferences shall at any time arise between HINDALCO and you in
relation to any clause (s) or matters hereln contalned or their respective rights/claims or
liabilities hereunder or otherwise in relatlon to or arising out of this contract, such disputes
and/or differences shall be settled- mutually through discussions between the
Representatives of the parties in the first instance, failing which the same shall be referred to
& finally settled by sole arbitrator to. be nominated by Hindalco. The Award of the Arbitral
Tribunal shall be final and binding or: the parties and- the provisions of the Arbitration and
Conciliation Act, 1996 and the Rules made there. under and any statutory maodification and
reenactment thereof shall be deemed to apply and to be Incorporated in this Contract, Place -
of Arbitration shall-be Renukoot and Arblfratlon proceedrngs shall be in English language

Page 2 of 3
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9. ACCEPTANCE:
Please sign the duplicate copy of this contract in token of your acceptance and return to us.

xxxEnd of Document***,

T
2

+:
b
e

Page 3 of 3-




ADITYA BIRLA

HINDALCO INDUSTRIES LIMITED
PO: Renukoot Distt. Sonebhadra (U P) ‘ Page:
Phone No.05446-252077/78/79 Fax No.05446-252107 252427 - @
(Regd Off:Ahura Centre,lst Floor,B Wing, Mahakall -Caves Road, Andheri (East),Mumbai- 400093)
Tel: (91 22) 6691 7000 Email ID: hlndalco@adltyablrla com Web51te- www . hlndalco com

PURC‘HASE ORDER | ,' -

_Vendor Code : 1070455 PO/PO Rel.No :B74/142305351/PS1 Date : 14-MAY-2022
M/s INDUS ENGINEERING PROJECTS INDIA PVT LTD Rev. No. : Daté :
PLOT  NO-2 KHSRA NO.28/2 , OPP. ' ’ Price Basis ' : FOR Central Stores Renukoot
SURENDER PIPE FACTORY,NANGLISA , ) Transportatlon arrangement : Supplier
NAJAFGARH . Ship to Location : PS1: RKT Project Stores ‘ .

NEW DELHI, NEW DELHI, India - 110043
Email Id :indusgroupindialtdegmail.com,orissaindusgroupind
Contact Person : Mr. ASHOK KUMAR SINHA

Currency : INR
Hindalco C Person : MANOJ SINGH

. GSTIN No : 07ARECT7217C1ZV B Email of C Person : manoj.singh@adityabirla.com . ) e

TIN No : Not mentioned  PAN No : ARECI7217C

REF : As per your ref 000565/22-23 dated 21.04.22 and LOI issued by us HIL/RKT/LOI1/2022-23/0423 dated 29.04.22
Please Supply the following items subject to the terms & conditions mentioned here under and overleaf

SrNo. - Item Code/Desc. . . - UOM/DATE . - Ship Qty Unit Rate

1 © MPM10155711 ‘ C ©Lor © 1.000 ° - - 5671500.00
S EQUIPMENT PACKAGE, GENERAL; TYPE: EQUIPEMENTS FOR WASTE C ’ '
SEGREGATION; ANNEXURE: HIL/RKT/MSW/2022 OF HINDALCO;
APPLICATION: SOLID WASTE MANAGEMENT

Note to Supplier’ ERECTION AND COMMISSIONING INCLUDED

) *.' - -Shipment 1 - :  20-RAUG-2022 - - . S
¢ Y, 'Description.. .- . : & . . %/Amount Rate - ' .. Amount
Basic Value : ’ . : : - ' - 56,71,500.00
IGST - RKT IGST 018% B2B-Inward 3 18.00 - " 10,20,870.C0
" . Item Total Value : ) ' 66,92,370.00
Total Purchase Order Value : . 4 . 66,92,370.00 -

Value (Words) : Slxty S1x Lakh Nlnety Two Thousand Three Hundred Seventy Only

Other Terms and Conditions :
Payment Terms:

Insurance By : Supplier
Freight Terms: Freight Paid
Price Type Terms :Fixed

Supplier Note: PAYMENT TERMS: 50% and 18% GST against delivery within 07 days, 40% within 30 days after technical acceptance and balance 10%
after installation and submission of PBG. Warranty : 06 months from date of commissioning or 12 months from date of delivery.

.Billing Address : Section Head -~ Account Procurements. Hindalco Industries Ltd,P.0.Renukoot,Distt. Sonbhadra-U.P , .

P1n 231217

'Shippiné address : H;ndalco Industries Ltd,P.0.Renukoot, Dlstt Sonbhadra-U.P ,Pin 231217

A/c Hindalco Industries Ltd., Renukoot. .
Please check correctness of TIN, PAN & addresg as mentioned above.'C' form is now system generated and linked with TIN no.
Hindalco is not respons1b1e for wrong 'C' form generation due to lncorrectness of TIN no.

' Refer Attachment. R . "

. . ) . For Hindalco Industries Ltd.

AJAY KUMAR
Vzce President (Purchase)

ECC NO. : AAACH1201RXMO02 ’ EeruE‘REGD NO. :  1-Range Renukoot 1/92
DIVISION :  Mirzapur . COngéT :  Allahabad .
CST REGD.NO. : RG5006130 dt.08.07.1960 ; LST RFGD NO. :  RG0001299 dt. 27.06.1960
PAN -~ . . - . : AAPCH1201R/MUMBAI/DC.SPJL.RG-51 ; . fTIN NO . ¢ 09415100001 .

CIN No' : L27020MH1958PLC011238" - o .. GSTIN No . * 09ARACH1201R1ZL

Note: (Specmflc LD Clause, where ever stipulated 1n‘P05 shail overrlde thzs clause): The term 'Shipment' indicates .a specific

“ date. However, we will allow: -7/+15 Days dev;atxun. In case the devxatlon is beyond this without our explicit written

vonsent, we reserve the right to Reject the Suppiy or Cancel the Sh*pment\




@ . HINDALCO INDUSTRIES LTD
' GENERAL TERMS AND CONDITIONS- GOODS (DOMESTIC)

These General Terms & Conditions (GTC) shall apply to this Purchase Order (PO)/Specific Terms and Conditions(STC) to the PO and any
Amendment/s thereof (hereinafter referred to as “contract”), unless specific clauses in the PO or the Amendment/s override them.

1.PRICE . . . _ '

The price and the pricing basis mentioned in the PO/ STC is firm and fixed for the entire guantity of Goods mentioned in the PO for supply within the
agreed delivery period. ’ !

2 PACKING

_ | The Supplier shall follow relevant packing standards and conditions as per applicable laws, rules and regulations for packaging of Goods. The Supplier:

shall be responsible for any damage to the Goods due to improper packing or improper handling or storage of Goods by Supplier or Supplier's
agents or transporters. ° : . .

3. ACCEPTANCE OF GOODS ) )
Goods shall be accepted only after final quality and quantity check procedures [inspection] carried out by Hindalco, unless Hindalco has waived its
right to such inspection in writing. The Supplier agrees that the title to the Goads in conformance to the Specifications shall transfer to Hindalco and
shall always remain with Hindalco immediately after delivery of the Goods as per the delivery terms mentioned in the PO. All damages, losses, cost
and expenses pertaining to the non-conforming Goods sold and delivered shall be to the Supplier's Account.

4.REJECTIONS

The Supplier shall have the responsibility to take back rejected goods within 15 days of Hindalco’s informing of the same, failing which the rejected
Goods will be returned at Supplier's risk and cost (including to and fro transportation cost). In case payment (in full or part) has been made by |
Hindalco, Hindalco at its sole discretion, shall have the option to accept replacement within the period agreed with the Supplier or require the Supplier
to reimburse the cost of the Goods. Unless specifically advised by Supplier regarding mode of return of rejection, Hindalco shall be free o choose any
means for return of rejected goods.

5.TAXES AND LEVIES )

Hindalco agrees to make payment of the applicable Goods and Services Tax (GST) and other levies mentioned in the PO as per the rates prevailing
under the applicable laws at the time of dispatch. The Invoice must contain all the relevant statutory information required under GST, wherever
applicable.

All consequences and liabilities arising due to non-availability of input tax credit by Hindalco due to any default of Supplier [e.g. error/inability/delay in
uploading returns in GST network(GSTN)], shall be to Supplier's account. It is an agreed term of this PO that any claim raised by Hindalco as a result
of above shall be settled by the Supplier within thirty (30) days of receiving a written notice, without demur.

E-Way Bills, where applicable will be provided by Hindalco.

6. DISPATCH DOCUMENTS

lnvoice/BilIs/ChaIIar)s should contain all relevant information like Vendor Code, PO No., ltem Code/s, Unit rate, Quantity, Value etc. including
Supplier's GST Identification Number (GSTIN), SSI/MSME Regn. No. etc. Goods replaced (against original supply) should bear Hindalco's dispatch
document reference no. (PO or RGP or MSO).

Dispatch documents should consist of the following:
i. Valid GST Invoice
ii. E-Way bill, if applicable

- liii. Packing list, if applicable
“ijv. Test/inspection Report, if applicable
v. Test Certificate, if applicable

vi. Original consignee copy of LR, in case of supplies by road
vii. Warranty / Guarantee certificates, where applicable 55

7.COMPLETION PERIOD OF SUPPLY . .

Time is of essence to this contract. The delivery schedule must strictly be followed. If the Goods are not delivered within the stipulated time and
quantity in full, Hindalco reserveg the right not to accept the Goods and/or shall pay such charges as mentioned in the PO. Partial dispatches/change in
delivery schedules, preponing and bunching of supplies are not allowed, unless requested and authorized in writing by Hindalco. ’
8.TRANSPORTATION . .

a. Goods shall be dispatched by the Supplier to Hindalco’s designated site as per the mode of transport specified in the PO.

b. Hindalco may request the Supplier to arrange for road transport of Goods belonging to Hindalco through authorized and nominated transporter/s and
Hindalco shall reimburse the Supplier, the cost for such transportation upon submission of relevant documentation. If the Supplier or its authorized
agent delivers the Goods belonging to Hindalco in damaged condition, then the Supplier shall bear all the losses or damage affecting the Goods or any
third party due to negligence on the part of the Supplier, its employees and/or its agents. Supplier shall arrange for transit insurance if specifically
agreed in writing with Hindalco. :

c. Any statutory penalty/liability imposed by any authority during transportation, inspection including but not limited to deficiency in any license or
permission or approval or for any shortfall and failure to comply applicable laws or notification and/or for not maintaining proper records up to date,
shall promptly be payable/paid by the Supplier. ' ' '

-d. The Supplier shall comply with the rules and regulations of Motor Vehicle Rules, 1989 and shall ensure that the Vehicle contains requisite

documents for transportation of Goods. The Supplier shall also comply with all the safety guidelines from time to time.

9.REPRESENTATION & WARRANTIES -

The Supplier represents and warrants to the other that: . :

a. It is a company/firm/ proprietor duly organized, validly existing and in good standing under the laws of India and is qualified to do business in-the
locations in which the nature of its business conducted by it makes such qualification necessary and where failure so to qualify would have a material
adverse effect on its financial condition, operations, prospects.ef bisiness. R - 6 '

b. The execution, delivery and performance of this contract "anvd‘ acceptance of the PO ‘has_been duly aufhorizéd by all necessary corporate or other

™oz




organizational action-on its part and does not violate or conflict with any {aw applicable to its respective jurisdiction of incorporation,its organizational |

i

documents or any grder or judgment or a court or other'agency of government applicaﬁle toit or its assets; and . ]
c. It has all necessary material governmental and other third party permifs, approvals and licenses required in connection with the execution, delivery N

and performance of the contract, such permits, approvals and licenses :are in full force and effect and all conditions thereto have been materially |-
complied with, in each case to the extent required at the time of this representation. : Co ‘

10.INDEMNITY.

Subject to the provisions herein, the Supplier agrees to indernnify and Igeé;p_indemnified‘Hindalco and its officers, agents, employees, successors and
assigns and authorized representatives against any costs, actions, I¢s§és, claims for damages owing to actions or omissions attributable to the
Supplier(including its authorized agents) arising out of (i) Supplier's -non-performance or violation of any of the terms and conditions of this contract
(ii) violation of any applicable laws, rules, regulations and Code of Conduct (ifi) any loss occasioned to Hindalco due to any discrepancy in information
furnished by Supplier (iv) third party claims for infringement of inteilgctual property rights ?nd (v) death, injury, damage to property.

'11.LIABILITY R Coe T - : . -
a. In so far as these conditions do not provide for other liability clauses, a party (non-affected party) shall be liable for material breach or dam'age'
directly caused to the other party (affected party) as a result of willful negligence, violation of agreed safety regulations or for any other legal reason,
attributable to the non-affected party only. L o : o :
b. Neither party shall in any event be liable to the other party for any special, indirect, incidental, consequential, exemplary, punitive, tort or strict liability
damages of any nature or kind whatsoever, however caused including but not limited to lost profits, loss of production, loss of business, whether or not
the possibility of such damages could have been reasonably foreseen and-even if advised of the possibility of such damages. ' -
¢. To the maximum extent permitted at law, and notwithstanding anything contained in this contract to the contrary, Hindalco’s total liability to the

Supplier, whether arising in contract, tort, negligence, warranty of otherwisé, shall not exceed the value of Goods paid to the Supplier as per the terms-
of the PO and any amendments thereto. ‘

.| 12.WARRANTY S

i 'The Supplier warrants that:- R A ; : - :

-fa. The Supplier shall sell and supply Goods with good title, free and clear of all liens, charges, security, interests claims and encumbrances whatsoever
b. The Supplier shall ensure that the Goods supplied to Hindalco is acquired in legitimate manner, has not procured these Goods from a person based

'lirl a country on which economic sanctions have been imposed and sh’alll;bg responsible for any consequences on non-compliance to the statutes.

¢’ The Supplier shall deliver as per the delivery schedule agreed in the. PO and in case of the Supplier's failure to adhere to such schedule, Hindalco

‘jat’its sole discretion, may reject goods delivered or reschedule the delivery of Goods or pay price for the Goods after adjusting the loss incurred by

‘Hindalco. : : S o : :

d. The Goods supplied by the Supplier are in strict conformity with the spécifications and technical and general data mentioned in the PO and shali be

free from any defect arising out of poor design, workmanship, and inferior material: The warranty for the Goods shall be for a period of 12 months from

_|the date of acceptance or 18 months from the date of dispatch, whichever is earlier. : : .

. Hindalco may have the option of rejection (as mentioned in clauses 3, 4 & 8(b) of this'contract) and/or return of defective or non-conforming Goods

against replacement of conforming Goods or receipt of all the monies paid to the Supplier. In case no settiement can be reached within thirty (30) days

of commencement of such negotiation, Hindalco may procure goods errh third party at risk and cost of the Supplier. L

f. The Supplier's entity is not owned or controlled by a person named on the SDN List or any similar applicable blacklist, Sanctions maintained by the .

United States, European-Union, United Kingdom or United Nations as:amended form time to time. ) C

13.INSPECTION & TESTING - o g :

a. Hindalco’s authorized representatives shall have the right to witness the necessary inspection and testing of Goods mentioned in the PO. ) .
b. The Supplier shall inform Hindalco in advance about the readiness of the Goods for inspection and testing. inspection / inspection waiver / approval
by Hindalco does not absolve Supplier's responsibility for conformity of the specification as per the terms of PO. ’ ’

14.COMPLIANCE WITH LAWS . o :
The Supplier shall comply with the applicable laws, rules and regulations whether local, state or centre and any amendments thereof. Hindalco will not
be liable for any legal proceeding arising out of any breach or violation of any applicable laws by the Supplier. Supplier will pay for and be solely
responsible for obtaining and maintaining his permits, licenses, approvals and documents as may be required for performance of this contract, to enter
and remain in compliance with applicable laws (including all relevant laws, regulations, ordinances and rules with respect to bribery and corruption) for
rendering the services in connection with this contract. The Supplier shall ensure that the permits, licenses, approvals and documents shall be valid
during the entire Term of this contract and its renewal thereof. The Supplier shall abidé by Hindalco’s Code of Conduct and any other guidelines,
instructions or rules, including those relating to safety and hazard while at Hindaic’o"s premises, provided by Hindalco from time to time. .

15.BRIBERY AND CORRUPTION , O i

a. The Supplier hereby warrants that it shall not, directly or indirectly, and it has rio knowledge that other persons will, directly or indirectly, make any
payment, gift or favour or influence directors, employees of Hindalco or any other party or any government officials in a manner contrary to applicable
laws or engage in any money laundering, bribery and corrupticn. . P RV :

b. Nothing contained herein shall render Hindalco liable to réimburse the Supplier for any such consideration ‘given or promised. The Supplier's
.|breach of any of the obligations contained in this Clause may be considered by Hindalco to be a material breach of this contract and shall entitle
Hindalco to terminate this contract with immediate effect and without prejudice to any further right or remedies on the part of Hindalco under this
*|contract or applicable law. : - ; - ‘ ‘

.|16INTELLECTUAL PROPERTY RIGHTS . RTINS :
The Supplier warrants that neither the sale, nor the use of the Goods, nor the performance of the obligations under this contract, will infringe -any
Intellectual Property Rights either of Hindalco or any third party. B I :

117 FORCE MAJEURE o T A ' ST T
~|a..f any tire during the continuance of the accepted PO, the performance by either party shail te prevented by reasons of any war (whether declared

g




or not), hostility, acts of the public or enemy, riots, civil commotion, sabotage, Supplier's or Hindalco's, Hindalco Customer’s piant breakdown, fife
flood, earthquakes, explosion, epidemic, quarantine restriction, government act/ legisiation, officially declared or proclaimed ‘strikes or lockout including
at mines (but not including slowdown or any other industrial disturbance) or other acts of God (hereinafter referred to as "Force Majeure") then the time
for. performing those obligations, shall be extended by a period equal to the effect of such Force Majeure, provided notice of happening of such Force
Majeure is given by either party to the othier within 10 (ten) days from the date of occurrence thereof. )

b. If the parties foresee that the effect of a Force Majeure occurrence shall last for more than 30 days, parties shall discuss and define a method to
resolve the difficuities arising there from, including all contractual obligations. .

c. Neither party shall be considered to be in default or in breach of its obligations under the accepted Purchase order to the extent that performance of
such obligations is prevented by any circumstances of Force Majeure which arise after the date of purchase order. ’

18. DISPUTE RESOLUTION & ARBITRATION _

a. If any dispute and/or difference shall at any time arise between Hindalco and the Supplier in relation to any clause (s) or matters herein contained or
their respective rights/claims or liabilities hereunder or otherwise in relation to or arising out of PO, such disputes and/or differences shall be settled
mutually through discussions between the representatives of the-parties in the first instance, the parties shall exert their best effort to find an amicable
settlement within 30 days from the date receipt of notice.

b. Failing agreement fo the above, either party may forthwith give to the other notice in writing of the existence of such question, dispute or differences,
and the same shall be referred to and finally settled by arbitration in accordance with the Indian Arbitration and Conciliation Act, 1996 and ‘Arbitration
Rules (the “Rules”) as at present in force and as modified from time to time which Rules shall be deemed incorporated into this clause. Such Arbitration
proceeding shall be conducted by a sole Arbitrator mutually agreed and appointed by both the parties. Place of Arbitration shall be Mumbai and,

Arbitration proceedings shall be in English language. The cost of arbitration shall be borne by the losing party.

19.GOVERNING LAWS
If the parties have not agreed otherwise, these contract terms and conditions shall be governed by and construed in accordance with the laws of India
1without regard to principles of conflicts of laws. '

20.INFORMATION SECURITY & CONFIDENTIAL AGREEMENT . :
All non-public, confidential or proprietary information of the Hindalco, including, but not limited to, specifications, samples, patterns, designs, plans,’
drawings, documents, data, business operations, pricing, discounts or rebates, disclosed by Hindalco to the Supplier's representatives or agents,
whether disclosed orally or disclosed or accessed in written, -electronic, or other form or media, and whether or not marked, designated or otherwise
identified as "confidential,” in connection with the PO is confidential, solely for the use of performing the PO and may not be disclosed or copied.unless
: authorized‘by Hindalco in writing. Hindalco shall be entitled to injunctive relief for any violation of this Section. - : —
.|21:TERM AND TERMINATION ) ’ , . -

. |a. This .Cbntract‘expires when performance of all obligations under it are complete; however, the parties’ rights and obligations that are intended by, ;

" |their nature to continue beyond the term of the Contract, such as warranties, indemnification, confidentiality and records retention; survive the |
. |Contract's expiration or termination. = . ' . e

-Ib. Either party may terminate or suspend its performance of all or any of its obligations under this: contract, and at any time, if the other party commits
any material breach of the conditions of Contract and fails to rectify the breach within thirty (30) days of such first party’s written notice, or where the

* |material breach is not capable of being rectified within thirty (30) days if the breaching party fails to commence reasonable actions to rectify the breach
within thirty (30) days of receiving such notice. . ' .

c. Notwithstanding any other provision in this Contract, a party may terminate this PO if the other party becomes insolvent or is the subject of
. |insolvency proceedings; ) .

" ’|22.NOTICE

| Notices under this contract shall be given in writing and must be delivereg{personally or by registered post/speed post to the registered address of the
Company, i.e. Hindalco Industries Limited, Century Bhavan, Dr. Annie Besant Road, Mumbai-400030, Maharashtra, India. Routine correspondence
\wWith respect to supplies, specifications, schedules, documents, etc. should be addressed to the signatory of the PO and to contact persons, if any,
‘| mentioned in the PO. :

23.WAIVER g . ' . '

‘| No waiver by either Party or any breach of the terms or conditions of this Purchase order to be performed by the other Party shall be construed as a
waiver of any succeeding breach of the same or any other terms or conditions. . )

24. SEVERABILITY : . ‘

Should one of the provisions: of these conditions of contract. or of any additional stipulations agreed upon be or become invalid, the validity of the

remaining part of these conditions -shall not be affected thereby. The contracting parties are committed to replace the invalid provision by another

equivalent term, in so far as this is possible, with respect to the commercial effect. . - : ]

25.AMENDMENT . o : <

Any amendment to these conditions of contract shall be mutually discussed and agreed in writing between the Parties.

26.INDEPENDENT CONTRACTOR . e - L

This Contract is on a 'principal-to-principal' basis and the Supplier or its representatives shall act as an independent entity. Nothing contained in this

Contract shall be construed or deemed to create any agency, partnership or- employer-employee’ relationship in any manner whatsoever between the

Supplier and Hindalco. The Supplier acknowledges that its performance of this Contract are sdlely within its own control, subject to the terms’ and

conditions agreed upon and agrees not to hold itself out to-be ’én employee or'servant of the Hindalco or any subsidiary or affiliate of Hindalco. The
- ofnissions or commission, deeds and things done by the Supplier, its personnel and/or its

_| Supplier shall be solely liable to all persons for all the acts' M \
representatives in the course of performance of obligationéﬁs cified under thiS'pbntréc;._

s i

27.NO SUBCONTRACTING AND ASSIGNMENT . ' -

Ja. The Supplier shall not subcontract the contract: or.any’}fpa'rf tnereof without the,,.o;idr written aéproval of Hindalco, which approval shall -not be




‘-

unreasonably withheld or delayed. Approval to subcontract shail not rélié\)e lhe} fSﬁppliér from any of its 6bligations under the contract, or impose any |.

liability upon Hindalco to a sub-supplier. Any failure to perform by a sub-supplier-of the Supplier shall not constitute an event of Force Majeure.
b. This contract is personal to Supplier and Supplier must.not assign: it, nor any:portign of it, without Hindalco's prior written consent. Hindalco is
entitled to assign this contract to any group Company or to any. other party: associate, subsidiary or other entities that agrees to honor the terms of this

contract. This contract binds-and benefits the parties and their respec_t[ve represehtat'!ves, successors, and permitted assigns.

28.ENTIRETY ' ‘ - -
In the event of any inconsistency between these conditions of contract and the accepted PO, the terms-of such accepted PO shall prevail: This

contract constitutes the complete agreement and sets forth the en?ire gnders?aﬁding,and agreement of the parties as to the subject matter of this
contract and supersedes all prior discussions and understandings in respect to the subject of this contract, whether written or oral '

Safety Guidelines for- Transportation of Hazardous Goods in Schedule I
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| )
' ® o Schedule | b :
GENERAL TERMS AND CONDITIONS - GOODS (DOMESTIC) '
Safety Guidelines for Transportation of Hazardous Goods -

The Supplier / transporter / owner / driver of the carriage carrying hazards goods-shall obey ali the relevant provisions of Indian Central Motor Vehicle Act, Explosive Act,
-Petroleum Act and rules made thereunder and as amended from time to time, specifically: .

a. Every goods carriage carrying goods of dangerous or hazardous nature to human life shall be fitted with a spark arrester.

b. It shall be responsibility of the consignor / transporter / owner to ensure the following, namely:

i. The goods carriage has a valid registration to carry the said goods .

ii. The vehicle is equipped with necessary first-aid, safety equipment and antidotes as may be necessary to contain any accident ’

iii. That transporter or the owner of the goods carriage has full and adequate information about the dangerous or hazardous goods being transported; and

iv. That the driver of the goods carriage is trained in handling the dangers posed during transport of such good

c. Every consignor/transporter shall supply to the owner/driver of the goods carriage, full, adequate and accurate information i.e. Material Safety Data Sheet (MSDS) &
Transport Emergency Card (TREM Card) about the dangerous nature hazardous goods being transported as to enable owner and its driver o tackle any emergency
arising out while transporting .
d. The consigner / transporter / owner of goods carriage shall ensure that the driver of such carriage is given all the relevant information in writing for transport (MSDS /
TREM Card) and satisfy himseif that such driver has sufficient understanding of the nature of such good and the nature of the risks invoived in the transport of such goods
and is capable of taking appropriate action in case of an emergency.

e. The Consigner / transporter / owner of the goods carriage dangerous or hazardous goods shall lay down the route for each trip which the driver shall be bound to take
unless directed or permitted otherwise by the Police Authorities. They shall also fix a time table for each trip fo the destination and back with reference to the route so laid
down.

f. It shall be the duty of the transporter / owner / consigner to ensure that the driver of the goods carriage carrying dangerous or hazardous goods holds a driving license
and possess a certificate of having successfully passed a course as mentioned in Central Motor Vehicles Act and Rules.

g. The driver of a goods carriage transporting dangerous or hazardous goods shall ensure that the information given to him in writing is kept in the driver's cabin and is
available at all times while the dangerous or hazardous goods to which it relates, are being transported.

h. Supplier shall be responsible for & shall follow the safety rule under the provision of Factory Act 1948 & state specific factory rules and Indian electricity safety rules
amended up to date and other statutory safety rules and regulations in force during currency of the contract. Trucks are liable to be checked at Hindalco’s premises for
safety features like brakes, reverse homs, lights, reverse lights, seat belts, efc., as per statutory requirements.

i. Ensuring Safety and prevention of any accident / incident of the employees of the vendor will be sole responsibility of the Supplier.

j. Charges towards any damage of the Hindalco’s goods caused by the trucks will be deducted from the bill after assessment by Hindalco.

k. Supplier's vehicle entering the factory premises must be comprehensively insured.

1. Supplier shail take all safety precaution and provide adequate supervision by competent persons in order to do the job safely and without damage to plant, personal
equipment and the environment. . ,

. The Truck driver must have valid driving license, without which the driver will be restricted entry permission inside Hindalco main gate.

n. Two working head lights, rear lights and rear mirror should be in good working condition. Reverse horn to be made available in | truck. Number plates to be available
and Vehicle Registration number to be mentioned legibly in all frucks. -
o. All the tyres of the trucks should be in good condition. -

p. Trucks should maintain speed limit of 20 KM per hour inside Hindalco's factory premises, beyond which penalty will be imposed per Hindalco's Safety Officer.

g. No overtaking of vehicles shall be permitted inside plant premises.

r. If any truck driver is found in drunken condition by Hindalco representative, the truck shall not be allowed entry inside the factory premises. If found, suitable penalty will
.| be imposed as per Hindalco's Security. ’

: OUR VALUES
[ ‘ INTEGRITY, COMMITMENT, PASSION, SEAMLESSNESS AND SPEED ]
{ EXTRACTS FROM OUR POLICIES ]

| To procure goods and services by honest use of sound business principles in an impartial/unbiased & transparent manner and dignity
by way of fair competition, ethical and equitable dealings from right source, of desired quality, at right time, at optimal cost & in right
quantity. Adopt the State of the Art purchase procedures to reduge internal and external lead times, deliver value for money, for all
concemned, to create a strong network of competent and reliable suppliers. Preference will be given to manufacturers over dealers.
Vendors not complying with environment norms will be discouraged. Vendors who are found to be resorting to unfair or unethical
business practice will be deregistered. Vendors will be regarded as. partners in our business. We will give preference to local vendors.

QUALITY, ENVIRONMENT, OCCUPATIONAL HEALTH & SAFETY POLICY

We, at “Hindalco Industries Limited”, are committed to demonstrate excellence in quality, environment and occupational health & safety
for sustainable development.
To Achieve this, we shall:

. Ensure customer satisfaction by providing value added products and services;

° Continually establish systems, procedures and best practices with technological interventions;

. Optimize resource consumption particularly — raw material, energy, water, oil and promote pollution prevention;
¢ Nurture and sustain safe and healthy work environment; '

o Comply with applicable legislation in letter and spirit; , '

. Strengthen competence of employees and business assdciates through continuous training.

We shall communicate and :,r'h‘_éke this po!‘icy-available to all stakeholders
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PURCHASE ORDER

Vendor Code : 1070455
M/s INDUS ENGINEERING PROJECTS INDIA PVT LTD

PLOT NO-2 KHSRA NO.28/2 , OPP.

SURENDER PIPE FACTORY,NANGLISA

NAJAFGARH .

NEW DELHI, NEW DELHI, India - 110043

Email Id :indusgroupindialtdegmail.com,orissaindusgroupind
Contact Person : Mr. ASHOK KUMAR SINHA

GSTIN No : 07AAECI7217C1lZV
TIN No : Not mentioned

PAN No : ARECI7217C

Hindalco € Person

"Email of C Person

PO/PO Rel.No
No. :
Price-Basis . :

:B74/142305368/PS1 Date :
Date :

FOR Central Stores Renukoot

14-MAY-2022
Rev. 4

' Transportation arrangement : Supplier .
Ship to Location : PS1: RKT Project Stores
Currency : INR o

": MANOJ SINGH .
: manoj .singheadityabirla.com

\

REF : As per your ref 000565/22-23 dated 21.04.22 and LOI isdued by us HIL/RKT/LOI/2022 23/0423 dated 29.04.22
Please Supply the following items subject to the terms & conditions mentioned here under and overleaf .

SrNo.

UOM/DATE

Item Code/Desc. Sﬁip Qty Unit Rate
1 MPM10127238 NUMBER 1.000‘ " 418600.00
PRESS, HYDRAULIC; TYPE: BALING (PLASTIC WASTE); LOAD
CAPACITY: 60 KG, STROKE LENGTH: 1000 MM, SPECIFICATION:
SUITABLE TO BALE WASTE PLASTIC UP TO 60 KG WITH .
COMPRISING OF POWER PACK, CYLINDER, MOTOR AND ALL
. * ELECTRICAL.
Note to Supplier INSTALLATION INCLUDED “
Shipment 1 20-AUG-2022 )
Description.. %/Amount Rate Amount
Basic Value ‘ T © 4,18,600.00
IGST - RKT IGST 018% B2B-Inward % 18.00 75,348.00
' Item Total Value : 4,93,948.00
2 MPM10127580° NUMBER 1.000 262200.00
SHREDDER; TYPE: INDUSTRIAL, UNIT; POWER SUPPLY: 415 V;
CAPACITY : 300- 800 KG, CUTTING CHAMBER SIZE: WD 550 X
LG 1000 MM, OVERALL SIZE OF MACHINE: WD 800 X LG 3000 X
HT 1600 MM, NUMBER OF SHAFT : 2 NO, NUMBER OF BLADES:
. 1
20 PLUS, BLADES MATERIAL OF CONSTRUCTION (MOCC):. SPECIAL
ALLOY AND MS SHAFT TYPE: HEXAGONAL BLADES AND SPACER
ARRANGEMENT ALTERNATERPM 15 OR AS PER REQUIRED
FEEDING: THROUGH TOP HOPPER, DISCHARGE SHREDDED
MATERIAL: AT BOTTOM DRIVEN THROUGH: HELICAL GEARBOX,
DRIVING FORCE: MOTOR (ABB/CG/SIEMENS OR KIRLOSKAR),
' _POWER REQUIRE: 25 HPA(IZ.S HP X 2NO} , 415V, 3PH +N+E
Note to Supplier INSTALLATION INCLUDED R
Shipment 1 20-AUG-2022
Description.. %/Amount Rate Amount.
Basic value 2,62,200.00
IGST - RKT IGST 018% B2B-Inward % 18.00 47,196.00
Item Total Value : 3,09,396.00

Value (Words) :

a1

Eight Lakh Three Thousand Three Hundred Forty Four Only

Total Purchase Order Value : 8,03,344.00
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§ HINDALCO

PURCHASE ORDER

GSTIN No : 07AARECI7217C1ZV
TIN No : Not mentioned PAN No : ARECI7217C

Vendor Code : 1070455 PO/PO Rel.No :B74/142305368/P81 Date : 14-MAY-2022
M/s  INDUS ENGINEERING PROJECTS INDIA PVT LTD Rev. No. : ' " Date : i
PLOT NO-2 KHSRA NO.28/2 , OPP. ’ . Price Basis : FOR Central Stores Renukoot

SURENDER PIPE FACTORY,NANGLISA : Transportation arrangement : Supplier

NAJAFGARH ) ’ ship to Location : PS1: RKT Project Stores

NEW DELHI, NEW DELHI, India -~ 110043 Currency . INR

Email Id :indusgroupindialtd@gmail.com,orissaindusgroupind Hindalco C Person : MANOJ SINGH

Contact Person : Mr. ASHOK KUMAR SINHA Email of C Person : manoj.singh@adityabirla.com

REF : As per your ref 000565/22-23 dated 21.04.22 and LOT issued by us HIL/RKT/LOI/2022-23/0423 dated 29.04.22
Please Supply the following items subject to the terms & conditions mentioned here under and overleaf

Other Terms and Conditions :
Payment Terms:

Insurance By : Supplier
Freight Terms: Freight Paid
Price Type Terms :Fixed

Supplier Note: PAYMENT TERMS: 50% and 18% GST against delivery within 07 days. 40% within 30 days after technical acceptance and balance 10%
after installation and submission of PBG. Warranty : 06 months from date of commissioning or 12 months from date of delivery.

Billing Address : Section Head - Account Procurements. Hindalco Industries Ltd,P.0.Renukoot,Distt. Sonbhadra-U.P ,
Pin 231217
Shipping address : Hindalco Industries Ltd,P.O.Renukoot,Distt. Sonbhadra-U.P ,Pin 231217
A/c Hindalco Industries Ltd., Renukoot;
Please check correctness of TIN, PAN & address as mentioned above.'C' form is now system generated and linked with TIN no.
Hindalco is not responsible for wrong 'C' form generation due to incorrectness of TIN no.

For Hindalc

AJAY KUMAR
Vice President (Purchase)

ECC NO. :  AAACH1201RXM002 EXCISE REGD.NO. : 1-Range Renukoot 1/92
DIVISION :  Mirzapur COLLECT. : Allahabad .
CST REGD.NO. . RG5006130 dt.08.07.1960 by LST REGD NO. . RG0001299 dt. 27.06.1960
PAN .  AAACH1201R/MUMBAI/DC.SPL.RG-53 TIN NO : 09415100001

CIN No . TL27020MH1958PLC011238 ' GSTIN NO 09ARACH1201R1ZL

Note: (Specific LD Clause, where ever stipulated in POs shall -override this clause): The term 'Shipment' indicates a specific
date. However, we will allow -7/+15 Days deviation. In case the deviation is beyond this without our explicit written
consent, we reserve the right to Reject the Supply or Cancel the .Shipment.




HINDALCO lNDUSTRIES LTD L/ / i . ‘ ’
GENERAL TERMS AND CONDITIONS- GOODS (DOMESTIC)

.| These General Terms & Condrtrons (GTC) shall apply to this Purcnase Order (PO)/Specific Terms and Conditions(STC) to the PO and any
Amendment/s thereof (hereinafter referred to as “contract") unless’ speuf o3 clauses in the PO or the Amendment/s override them.

1.PRICE

The price and the pricing basis mentioned in the PO/ STC is fi irm and ﬂxed for the entlre quantity of Goods mentroned in the PO for supply within the
agreed delivery period. !

2,PACKING

The Supplier shall follow relevant packing standards and conditions as per. appllcable Iaws rules and regulations for packaging of Goods. The Supplrer

shall be responsible for any damage to the Goods due to rmproper packlng or lmproper handling or storage of Goods by Supplier or Supplier's -
agents or transporters.

3. ACCEPTANCE OF GOODS :

Goods shall be accepted only after final quality and quantity check procedures [rnspectron] carried out by Hindalco, unless Hlndalco has walved its
right to such inspection in writing. The Supplier agrees that the title to ttie Goods in conformance to the Specifications shall transfer to Hindalco and
shall always remain with Hindalco immediately after delivery of the Goods as per the delivery terms mentioned in the PO. All damages, losses cost
and expenses pertaining to the non-conforming Goods sold and delivered shall be to the Supplier's Account.

4 REJECTIONS : : "

The Supplier shall have the responsibility to take back rejected goods wnhrn 15’ days of Hindalco's rnformrng of the same, failing which the rejected
Goods will be returned at Supplier's risk and cost (including to and fro transportation cost). In case payment (in full or part) has been made by -
Hindalco, Hindalco at its sole discretion, shall have the option to accept replacement within the period agreed with the Supplier or require the Supplier
to reimburse the cost of the Goods. Unless specifically advised by Supplier regarding mode of return of rejection, Hindalco shall be free to choose any
means for return of rejected goods.

5.TAXES AND LEVIES ' : .
Hindalco agrees to make payment of the appllcable Goods and Services Tax (GST) and other levies mentioned in the PO as per the rates prevarllng
under the applicable laws at the time of dispatch. The Invoice must contain all the relevant statutory |nforrnat|on requrred under GST, wherever
applrcable

:|All consequences and lrabrlrtles arising due-to non- availability of |nput tax credit by Hlndalco due to any default of Supplrer [e.g. error/inability/delay in
uploading returns in GST network(GSTN)], shall be to Suppliér's account. It is an agreed term of this PO that any claim raised by Hindalco as a result
of above shall be settled by the Supplier within thirty (30) days of receiving a written notice, without demur.

E- Way Bills, where applicable will be provided by Hindalco.

6 DISPATCH DOCUMENTS ) _ '

Invoice/Bills/Challans should . contain all relevant information - like Vendor Code PO No ltem Code/s, Unit rate, Quantity, Value etc.. including

Supplier's GST Identification Number (GSTIN), SSI/MSME Regn. No. etc. Goods replaced (against original supply) should bear Hindalco’s dispatch -
document reference no. (PO or RGP or MSQ). ' :

Dispatch documents should consist of the following:

i. Valid GST Invoice

ii. E-Way bill, if applicable

iii. Packing list, if applicable

iv. Test/Inspection Report, if applicable

v. Test Certificate, if applicable

vi. Original consignee copy of LR, in case of supplies by road
vii. Warranty / Guarantee certiﬁcates where applicable

7 COMPLETION PERIOD OF SUPPLY

Time is of essence to this contract. The delivery schedule must stnctly be followed If the Goods are not delivered within the stlpulated trme and

{quantity in full, Hindalco reserves the right not to accept the Goods and/or shall pay such charges as mentioned in the PO. Partial drspatches/change in
delivery schedules, preponing and bunching of supplies are not allowed, unless requested and authorized in wrrtlng by Hindalco.

8. TRANSPORTATION B

a. Goods shall be dispatched by the Supplier to Hindalco's desrgnated srte as per the mode of transport specified in the PO.

b. Hindalco may request the Supplier to arrange for road transport of Goods belonging to Hindalco through authorized and nominated transporter/s and
Hindalco shall reimburse the Supplier, the cost for such transportation upon submission of relevant documentation. If the Supplier or its authorized
agent delivers the Goods belonging to Hindalco in damaged condition, then the Supplier shall bear all the losses or damage affecting the Goods or any
third party due to negligence on the part of the Supplier, its employees and/or |ts agents Supplier shall arrange for transit insurance if specmcally
agfeed in writing with Hindalco.

¢: Any- statutory penalty/liability imposed by any authority dur'ng transportatron rnspectron including but ot limited to deficiency in any license or
*Ipennission or approval or for any shortfall and failure to comply applrcable laws or. notrflcatlon and/or for not maintaining proper records up to date,

shall promptly be payable/paid by the Supplier.

d. The Supplier shall comply with the rules and regulations -of Motor Vehrcle Rules 1989 and shall ensure that the Vehicle contains requisite

documents for transportation of Goods. The Supplier shall also comply with all the safety guidelines from time to time.

9.REPRESENTATION & WARRANTIES

The Supplier represents and warrants to the other that: ; :

a. ltisa company/F irm/ proprietor duly organized, validly existing ancl in good standlno under the laws of India and is qualrf ied to do busmess in the
locations in which the nature of its business conducted by it makes such quallﬁcatron necessary and where failure so to qualify would have a materral

~«j adverse effect on-its financial condition, operations, prospects cr. busrncss
< _{b. The execution, delivery and performance of this contract an¢ acs sptance of thc PO has been duly authorized by alil necessary corporate or ‘other
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organizational action on its part and does not violate or conflict with any law applicable to its respective jurisdiction of incorporation, its organizational
documents or any order or judgment or a court or other agency of government applicable to it or its assets; and _ ) _ _

c. It has all necessary material governmental and other third party permits, approvals and licenses required in connection with the execution, deh\{ery
and performance of the contract, such permits, approvals and licenses are in full force and effect and all conditions thereto have been materially
complied with, in each case to the extent required at the time of this representation.

10.INDEMNITY .

Subject to the provisions herein, the Supplier agrees to indemnify and keep indemnified Hindalco and its officers, agents, employees, successors and
assigns and authorized representatives against any costs, actions, losses, claims for damages owing to actions or omissions attributable to the
Supplier(including its authorized agents) arising out of (i) Supplier's non-performance or violation of any of the terms and conditions of this contract
(ii) violation of any applicable laws, rules, regulations and Code of Conduct (iii) any loss occasioned to Hindalco due to any discrepancy in information
furnished by Supplier (iv) third party claims for infringement of intellectual property rights and (v) death, injury, damage to property.

11.LIABILITY : ' :

a. In so far as these conditions do not provide for other liability clauses, a party (non-affected party) shall be liable for material breach or damage
directly caused to the other party (affected party) as a result:of willful negligence, violation of agreed safety regulations or for any other legal reason,
attributable to the non-affected party only. : '

b. Neither party shall in any event be liable to the other party for any special, indirect, incidental, consequential, exemplary, punitive, tort or strict liability
damages of any nature or kind whatsoever, however caused including but not limited to lost profits, loss of production, loss of business, whether or not
the possibility of such damages could have been reasonably foreseen and even if advised of the possibility of such damages.

¢. To the maximum extent permitted at law, and notwithstanding anything contained in this contract to the contrary, Hindalco's total liability to the
Supplier, whether arising in contract, tort, negligence, warranty or otherwise, shall not exceed the vaiue of Goods paid to the Supplier as per the terms
of the PO and any amendments thereto. : :

12.WARRANTY

The Supplier warrants that:- ' .

a. The Supplier shall sell and supply Goods with good title, free and clear of all liens, charges, security, interests claims and encumbrances whatsoever
b. The Supplier shall ensure that the Goods supplied to Hindalco is acquired in legitimate manner, has not procured these Goods from a person based
in a country on which economic sanctions have been imposed and shall be responsible for any consequences on non-compliance to the statutes.

¢. The Supplier shall defiver as per the delivery schedule agreed in the PO and in case of the Supplier's failure to adhere to such schedule, Hindalco
|at its sole discretion, may reject goods delivered or reschedule the delivery of Goods or pay price for the Goods after adjusting the loss incurred by

. |Hindalco.

d. The Goods supplied by the Supplier are in strict conformity with the speciﬁcétions and technical and general data mentioned in the PO and shall be
free from any defect arising out of poor design, workmanship, and inferior material. The warranty for the Goods shall be for a period of 12 months from
the date of acceptance or 18 months from the date of dispatch, whichever is earlier. :

|e. Hindalco may have the option of rejection (as mentioned in clauses 3, 4 & 8(b) of this contract) and/or return of defective or non-confoﬁning Gdodé
_ lagainst replacement of conforming Goods or receipt of all the monies paid to the Supplier. In case no settlement can be reached within thirty (30) days

of commencement of such negotiation, Hindalco may procure goods from third party at risk and cost of the Supplier. o e
f. The Supplier's entity is not owned or controlled by a person named on the SDN List or any similar applicable blacklist, Sanctions maintained by the .

“IUnited States, European Union, United Kingdom or United Nations as amended form time to time.

* |13.INSPECTION & TESTING

a. Hindalco's authorized representatives shall have the right to witness the necessary inspection and testing of Goods mentioned in the PO.
b. The Supplier shall inform Hindalco in advance about the readiness of the Goods for inspection and testing. Inspection / inspection waiver / approva!

> by Hindalco does not absolve Supplier's responsibility for conformity of the specification as per the terms of PO.

'|14.COMPLIANCE WITH LAWS il S

RV '

The Supplier shall comply with the applicable laws, rules and regulations whether local, state or centre and any amendments thereof. Hindalco will not
be liable for any legal proceeding arising out of any breach or violation of any applicable laws by the Supplier. Supplier will pay for and be solely
responsible for obtaining and maintaining his permits, licenses, approvals and documents as may be required for performance of this contract, to enter

|and remain in-compliance withiapplicable laws (including all relevant laws, regulations, ordinances and rules with respect to bribery and corruption) for

refidering the services in connection with this contract. The Supplier shall ensure that the permits, licenses, approvals and documents shall be valid
during the entire Term of this contract and its renewal thereof. The Supplier shall abide by Hindalco’s Code of Conduct and any other guidelines,
instructions or rules, including those relating to safety and hazard while at Hindalco's premises, provided by Hindalco from time to time.

*{15.BRIBERY AND CORRUPTION

a. The Supplier hereby warrants that it shall not, directly or indirectly, and it has no knowledge that other persons will, directly or indirectly, make any
payment, gift or favour or influence directors, employees of Hindalco or any other party or any government officials in a manner contrary to applicable

.|laws or engage in any money laundering, bribery and corruption.. . . )
_|b. Nothing contained herein shall render: Hindalco liable to reimburse the Supplier for any such consideration given or promised. The Supplier's

breach of any of the opligations contained in this Clause may be considered by Hindalco to be & material bréach of this contract and shall entitle
Hindalco to terminate this contract with immediate effect and without prejudice to any further right or remedies on the part of Hindalco under this

“Icontract or applicable law.

‘

.| 16.INTELLECTUAL PROPERTY RIGHTS o LR o »
- | The Supplier warrants that neither the sale, nor the use of the Goods, nor the pefformance of the obligations under this contract, will infringe -any
“ | Intellectual Property Rights either of Hindalco or any third party. .. o - -

17 FORCE MAJEURE . — . - : o e . . .
a. If any time during the continuance of the accepted PO, the performance by eithe} party-shall be prevented by reasons of any war (whether declared




-+

or not),-hostility, acts of the public or enemy, riots, civil commotion, sabotage, Supplier's or Hindalco’s, Hindalco Customer's pIanf'breakdoWn, fire - -
flood, earthquakes, explosion, epidemic, quarantine restriction, government act/ legislation, officially declared or proclaimed strikes or lockout including |
at mines (but not including slowdown or any other industrial disturbance) or other acts of God (hereinafter referred to as "Force Majeure”) then the time-
for performing those obligations, shall be extended by a period-equal to the effect of such Force Majeure, provided notice of happening of such Force |
Majeure is given by either party to the other within 10 (ten) days from the date of occurrence thereof. - ' ' . ‘
" |b. If the parties foresee that the effect of a Force Majeure occurrence shall last for more than 30 days, parties shall discuss and define a method to

resolve the difficulties arising there from, including all contractual obligations. . . .
c. Neither party shall be considered to be in default or in breach of its obligations under the accepted Purchase order to the extent that performance of
'such obligations is prevented by any circumstances of Force Majeure which arise after the date of purchase order.

!

18. DISPUTE RESOLUTION & ARBITRATION . A .

a. If any dispute and/or difference shall at any time arise between Hindalco and the Supplier in relation to any clause (s) or matters herein contained or|
their respective rights/claims or liabilities hereunder or otherwise in relation to or arising out of PO, such disputes and/or differences shall be settled
mutually through discussions between the representatives of the parties in the first instance, the parties shall exert their best effort to find an amicable
settlement within 30 days from the date receipt of notice. oo

b. Failing agreement to the above, either party may forthwith give to the other riotice in writing of the existence of such question, dispute or differences,
and the same shall be referred to and finally settled by arbitration in.accordance with the Indian Arbitration and Conciliation Act, 1996 and Arbitration
Rules (the “Rules”) as at present in force and as modified from time to timé which Rules shall be deemed incorporated into this clause. Such Arbitration
proceeding shall be conducted by a sole-Arbitrator mutually agreed and appointed by both the parties. Place of Arbitration shall be Mumbai and
Arbitration proceedings shall be in English language. The cost of arbitration shall be barne by the losing party.

19.GOVERNING LAWS .

{1f the parties have not agreed otherwise, these contract terms and conditions shall be governed by and construed in accordance with the laws of India
without regard to principles of conflicts of laws. o

20.INFORMATION SECURITY & CONFIDENTIAL AGREEMENT ‘ :

All non-public, confidential or proprietary information of the Hindalco, including, but not limited to, specifications, samples, patterns, designs, plans,
drawings, documents, data, business operations, pricing, discounts or rebates, disclosed by Hindalco to the Supplier's representatives or agents,
whether disclosed orally or disclosed or accessed in written, electronic, or other form or media, and whether or not marked, designated or otherwise
identified as "confidential,” in connection with the PO is confidential, solely.for the use of performing the PO and may not be disclosed or copied unless
authorized by Hindalco in writing. Hindalco shall be entitled to injunctive relief for any violation of this Section.

21.TERM AND TERMINATION : :

a. This Contract expires when performance of all obligations under it are complete; however, the parties’ rights and obligations that are intended by
their nature to continue beyond the term of the Contract, such as warranties, indemnification, confidentiality and records retention, survive the
Contract's expiration or termination. o .

b. Either party may terminate or suspend its performance of all or any of its obligations under this contract, and at any time, if the other party commits
any material breach of the conditions of Contract and fails to rectify the breach within thirty (30) days of such first party's written notice, or where the
material breach is not capable of being rectified within thirty (30) days if the breaching party fails to commence reasonable actions to rectify the breach
within thirty (30) days of receiving such notice. )

¢. Notwithstanding any other provision in this Contract, a party may terminate. this PO if the other parly becomes insolvent or is the subject of
insolvency proceedings;

22.NOTICE :

Notices under this contract shall be given in writing and must be delivered personally or by registered post/speed post to the registered address of the
Company, i.e. Hindalco Industries Limited, Century Bhavan, Dr. Annie Besant Road, Mumbai-400030, Maharashtra, India. Routine correspondence
with respect to supplies, specifications, schedules, documents, etc. should be addressed to the signatory of the PO and to contact persons, if any,
mentioned in the PO. ‘

23.WAIVER

No waiver by either Party or any breach of the terms or conditions of this Purchase order to be performed by the other Party shall be construed as a
waiver of any succeeding breach of the same or any other terms or conditions.

24. SEVERABILITY : . )

Should one of the provisions of these conditions of contract or of any additional stipulations agreed upon be or become invalid, the validity of the
remaining part of these conditions shall not be affected thereby. The contracting parties are committed to replace the invalid provision by another
equivalent term, in so far as this is possible, with respect to the commercial effect.

25.AMENDMENT g - :

Any amendment to these conditions of contract shall be mutually discussed and agreed in writing between the Parties.

26.INDEPENDENT CONTRACTOR IR : :

This Contract is on a ‘principal-to-principal’ basis and the Supplier or its representatives shall act as an independent entity. Nothing contained in this

Contract shall be construed or deemed to create any agency, partnership or employer-smployee relationship in any manner whatsoever between the
Supplier and Hindalco. The Supplier acknowledges that its:performantce of this, ‘Cont;',act are solely within its own control, subject to the terms and
- |'conditions agreed upon and agrees not to hold itself out to be an employee or servant of the Hindalco or any subsidiary or affiliate of Hindalco. The
Supplier shall be solely liable to all persons for all thé acts of omissions or commission, deeds and things done by the Supplier, its personnel and/or its
. | representatives in the course of performance of obligations spacified under this Coniract.

. 127.NO SUBCONTRACTING AND ASSIGNMENT , : . — -—
* . ta. The Supplier shall not subcontract the contract or any part thersdf -without the prior written approval of Hindalco, which approval shall not be
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“| unreasonably withheld or delayed. Approval to subcontract shall.not relieve the Supplier from any of its obligations under the contract, or impose any
fiability upon Hindalco to a sub-supplier. Any failure to perform by a sub-supplier of the Supplier shali not constitute an event of Force Majeure.

b. This contract is personal to Supplier and Supplier must not assign it, nor any -portion of it, without Hindaico's prior written consent. Hindalco is
entitled to assign this contract fo any group Company or to any other party, associate, subsidiary or other entities that agrees to honor the terms of this
contract. This contract binds and benefits the parties and their respective representatives, successors, and permitted assigns. :

28 ENTIRETY

In the event of any inconsistency between these conditions of contract and the accepted PO, the terms of such accepted PO shall prevail. This
contract constitutes the complete agreement and sets forth the entire understanding and agreement of the parties as to the subject matter of this
contract and supersedes all prior discussions and understandings in respect to the subject of this contract, whether written or oral.

Safety Guidelines for Transportation of Hazardous Goods in Schedule I

s




o Schedule oL (/ ) ®
GENERAL TERMS AND CONDITIONS - GOODS (DOMESTIC) '
Safety Gmdelmes for 'lfransportatron of Hazardous Goods .

The Supplier / transporter / owner / driver of the carriage carrying hazards goods shall obey aII the relevant provisions of Indian Central Motor Vehicle Act, Explosive Act,
Petroleum Act and rules made thereunder and as amended from time to time, specnﬁcally

a. Every goods carriage carrying goods of dangerous or hazardous nature to human life shaII be ﬁtted with a spark arrester.

b. It shall be responsibility of the consignor / transporter / owner to ensure the follownng, namely

i. The goods carriage has a valid registration to carry the said goods

ii. The vehicle is equipped with necessary first-aid, safety equipment and antlootes as may’ be necessary to contain any accident

iii. That transporter or the owner of the goods carriage has full and adequate information about the dangerous or hazardous goods being transported; and

iv. That the driver of the goods carriage is trained in handling the dangers posed. during transport of such good

¢.'Every consignoritransporter shall supply to the owner/driver of the goods carriage; full, adequate: and accurate information i.e. Matenal Safety Data Sheet (MSDS) &
Transport Emergency Card (TREM Card) about the dangerous nature hazardous goods belno transported as to enable owner and its driver to tackle any emergency
arising out while transporting
d. The consigner / transporter / owner of goods camage shall ensure that the dnver of such carriage |s given all the relevant information in writing for transport (MSDS /
TREM Card) and satisfy himself that such driver has sufficient understanding of the nature of such good and the nature of the risks involved in the transport of such goods
and is capable of taking appropriate action in case of an emergency. - ¢

e. The Consigner / transporter / owner of the goods carriage dangerous or hazardous goods shall lay down the route for each trip which the driver shall be bound to take
unless directed or permitted otherwrse by the Police Authorities. They shall also’ ﬁx a time: table for each trip to the destination and back with reference to the route so laid
down.

f. It shall be the duty of the transporter / owner / consigner to ensure that the dnver of the goods camage carrying dangerous or hazardous goods holds a driving license
and possess a certificate of having successfully passed a course as mentioned in Central Motor Vehicles Act and Rules.

g. The driver of a goods carriage transporting dangerous or hazardous goods shall ensure that the information given to him in writing is kept in the driver's cabin and is
available at all times while the dangerous or hazardous goods to which it relates are being transported

h. Supplier shall be responsible for & shall follow the safety rule under the prowsmn of Factory Act'1948 & state specific factory rules and Indian electricity safety rules
amended up to date and other statutory safety rules and regulations in force dunng currency of the contract. Trucks are liable to be checked at Hindalco's premises for
safety features like brakes, reverse homs, lights, reverse lights, seat belts, etc., as per statutory. requirements.

i. Ensuring Safety and prevention of any accident / incident of the employees of the vendor will be sole responsibility ofthe Supplier.

j. Charges towards any damage of the Hindalco’s goods caused by the trucks will be deducted from the bill after assessment by Hlndalco

k. Supplier's vehicle entering the factory premises must be comprehensively insured. .

|. Supplier shall take all safety precaution and provide adequate supervision by competent persons in order to do the job safely and without damage to plant, personal
equipment and the environment. -

m. The Truck driver must have valid dnvmg license, without which the driver will be restncted entry permission inside Hindalco main gate.

n. Two working head lights, rear lights and rear mirror should be in good worklng condltlon Reverse horn to be made available in | truck. Number plates to be available
and Vehicle Registration number to be mentioned legibly in all trucks. : .

o. All the tyres of the trucks should be in good condition. :

p. Trucks should maintain speed limit of 20 KM per hour inside Hindalco's factory premlses beyond which penalty will be |mposed per Hlndalcos Safety Officer.

4. No overtaking of vehicles shall be permitted inside plant premises.
r. If any truck driver is found in drunken condition by Hindalco representatlve the truck shall not be allowed entry lnsrde the factory premises. If found, suitable penalty will
be imposed as per Hindalco's Secunty . . .

B

*:OUR VALUES ' ,
! . INTEGRITY, COMMITMENT, PASSION SEANMLESSNESS AND SPEED l
i : _EXTRACTS FROM OUR POLICIES ' ]

To procure goods and services by honest use of sound business prmcrples in"an 1mpart|al/unb1ased & transparent manner and dignity
by way of fair competition, ethical and equitable dealings from right source, of desired quality, at right time, at optimal cost & in right
quantity. Adopt the State of the Art purchase procedures to reduce internal and external lead times, deliver value for money, for all
concerned, to create a strong network of competent and rellable ‘suppliers.: Preference will be given to manufacturers over dealers.
Vendors not complying with environment norms will be’ dlscouraged Vendors who are found to be resorting to unfair or unethical
business practice will be deregistered. Vendors will be regarded as partners in our business. We will give preference to local vendors.

" QUALITY, ENVIRONMENT, OCCUPATIONAL HEALTH & SAFETY POLICY-

We, at “Hindalco Industries Limited”, are committed to demonstrate excellence in quality, environment and occupational health & safety
 for sustainable development. g s .

i To Achieve thls we shall - Cor T 8 P
. Ensure customer satlsfactlon by providing value added products and serwces
. Continually establish systems, procedures and best practices witi technologlcal interventions;
. Optimize resource consumptlon particularly — raw matenal energy; water orl and promote poliution prevention;
« ‘Nurture and sustain safe and healthy work envnronment
. Comply with applicable legislation in letter and Spifit; | T e : o
« - Strengthen competence of employees and busmess assocrates through contrnuous tralnrng L

We shall commumcate and make thls polucy avallable to all stakeholders .

t
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. Spesd Post
M. P. POWER GENERATING CO LTD.
(A GOVT OF MP UNDERTAKING)
T CIN U40109MP2003GC0148221 o : _
" No:07-03/cCr l7 e . | 1 e ; Jaba!pur dated@ %ﬁ f\\f ;«1 g

The Sclentlst D \

Mlmstry of Envaronment Forest and Climate Change- (HSM Division),
3 Floor, Vayu Wlng, lndrra Paryavaran Bhawan

Jor Bagh Road, New Delhl 110003

. Sub.: OA No. 164/2018 tltled as Ashwani Kumar Dubey Vs, UOI.& Ors: ‘Before the.Hon’ble NGT,
“NewDelhi (PB) with OANe. 117[2014 titled-as Shantanu Sharma Vs. UOI & Ors. and others

: connected matters — - reg.

Ref. 1) Hon! ble NGT; New Delhi order dated: 18/01/2022
2) Office. Memorandum no.. F No:: 11/3/2018 HSM dated: 09/03/2022,
3) Your Email dated; 10/03/202246 Energy department GoMP, Bhopal

In reference to above, the Hon'ble. NGT in the order dated: 18/01/2022 has directed the
constitution of "Fly Ash Management and Utlllzatlon Migsion®. to co-ordinate and- monitor
issues relatmg to handhng and disposal of fly ashias wetl as-other assocxated issues.

. ‘The mrssron is. réquired to | prepare an "Action Plan” consxdenng the recommendations of the
Jomt Commrttees as spemﬁed in-Para 15 of the order dated 18.01.2022.

_'Therefore dn comphance fo the above drrectrves “Action Plan™ with: respect to the thermal
power stations of M.P. Power Generating Company Limited (MPPGCL) Jabalpur is enclosed
herewrth (Annexure 1) for further needful at your end please.

: Thariki'n_g You. |
i
Encl. Annexure | ' =
-‘ '(B-LéNewal)
E. D. (O&M: Gen)
. MPPGCL, Jabalpur

{Approved from competent authorities)

Copy to - f r
1) The Director, Mlmstry of Envrronment Forest and Climate Change (HSM Division),
8"Floor, Jal Wing, Indira Paryavaran Bhawan Jor Bagh Road, New Delhi - 110003
2) Member Secretary, M.P. Pollution Control Board ParyavaranParisar, E-5, Arera
Colony, Bhopal - 462016. o .

Address for Correspondence:  OFFICE OF THE EXECUTIVE DIRECTOR (O&M: ‘GEN)
. Block No 6, Shakti Bhawan, Rampur Jabalpur482008 (M.P)
Phone No: 0761-266158912702600 Fax No. 0761-2664572
' Email: edomg_mpeb@redifimail.com

fitrr. oAb
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[ . | . Annexurel

rActlon Plan as per t;he recommendatlons of the Joint Committees as specified in Para 15 of the order
dated 18.01.2022 with respect to the Thermal Power Stations of MPPGCL !

(1 Actlon Plan of Ash Utilization in accordance with the MOEFCC notificatior 31/1 2/2021

) Thermal power plants (TPPs) of M.P. Power Generatlng Company- Limited (MPPGCL), being a
coal based is primarily responsible to ensure 100 pércent utilisation of ash (fly ash, and bottom
ash) generated by it in an eco-friendly manner as per the said notification dated: 31/12/2021.

i) The ash generated by the thermal power plants of MPPGCL is being and shall be utilised only
for the following eco-friendly purposes,

(i) Flyash based products viz. bricks, blocks, tiles.

(ii) Cement manufacturing, ready mix concrete.

(iiiy Construction of road and fly over embankment.

(iv) Filiing up of low lying area.

(v) Back filling of South Estern Coal lelted (SECL) old / abandoned coal mines.

(vi) Filling of some Western Coal Limited (WCL) mine voids.

(vii) Filling of old ash bund voids, being surrendered fo the Forest Department, GoMP.
(viii) Agriculture in a controlled manner based on soil testing.

i iy The stipulated timelines for achieving 100% ash utilization as per the said notification is as
; follows -

-a) For annually generated,

Utilisation percentages of | First compliance Cycle to| Second compliance cycle
thermal power plants meet 100 per cent ufilisation | onwards, to meet 100 per
. cent utilisation
>80 percent ‘ 3 years 3 years
60-80 per cent 4 years 3 years
<60 per cent 5 year 3 years
b) For legacy ash; o
Year from date of 1st 2nd 3rd- 10th
ublication .
Utilisation of legacy ash (in | Atleast 20 per | At least 35 per cent At least 50 per
percentage of Annualash _ | cent cent

iv) The legacy ash utilisation shall not.be required for ash dyke of STPS, Sami (373 ha) &
SGTPS, Birsinghpur (100 ha) thermal power plant of MPPGCL, where ash dyke has stabilised
and the reclamation has been initiated. Stabilisation and reclamation of an ash dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) shall ‘be obtained within a year from the date of publication of this notification.
However, the ash remaining in all other ash ponds or dykes of thermal power plants of
MPPGCL shall be utilised in progressive manner as per the above mentioned timelines.

v) For the purpose of utilisation of ash as’{‘/ber the “Action Plan® of MPPGCL for FY 2022-23, as
given under point no. (vii) & (viii) herein, following major conditions of said notification dated:
31/12/2021 are being complied & shall be complied -

-a)  All agencies (Government, Semi-government and Private) engaged in construction
activities such as road laying, road and flyover embankments and dams within 300
kms from thermal power plants shall be provided ash at the project site free of cost and
if required, transportation cost shall be borne by thermal power plants.

Address for Correspondence: ~ OFFICE OF THE EXECUTIVE DIRECTOR (O&M: GEN)
Block No.6, Shakti Bhawan, Rampur, Jabalpur-482008 (M.P.)
Phone No. 0761-2661589 / 2702600 Fax No, 0761-2664572
Email; edomg_mpeb@rediffmail.com
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For all mines iocated Wiihin 300 kilorﬁetres_radius of thermal power plaht, .,ash will be“‘
" supplied for backfilling in mine voids or mixing of ash with external Overburden dumps,
.under Extended Producer Responsibility’ (EPR). The thermal power plants shall

facilitate the availébility-of required quantity of ash by delivering it free of cost and
bearing the cost of transportation or cost or transportation arrangement decided on

‘mutually agreed terms. ' -

Filling of low-lying areas with ash shall be carried out / are being carried with prior
permission of the State Pollution Control Board and in accordance with the guidelines
laid down by Central Pollution Control'Board (CPCB). ’

The owner of thermal power plants shall serve written notice to persons or agencies
who are liable to utilise ash, offering for sale, or transport or both.

“vi) Ash generation and utilization w.r.t. the tﬁerihal power stations of MPPGCL in last three
years is as under — S .

: . FY Ash  Generation | Ash Utilization | % Utilization
Name of TPS (LMT) ! (LMT) - -
SGTPS, 2019-20 | 17.50 ‘ 17.43 99.59
Birsinghpur - 2020-21 | 20.46 i 20.48 100.10
_ 2021-22 | 18.89 . | 13.51 71.50
ATPS, Chachai | 2018-20 | 3.15 ‘ 3.16 100.55
2020-21 13.37 ‘ 2.18 - 16481
2021-22 | 3.58 < 1.40 39.09
- | STPS, Sami 2019-20 | 14.69 9.36 63.72
o N 2020-21 | 12.89 - ; 12.14 94.20
: ‘ 2021-22 [8.97 . 8.95 -~ 199.82
SSTPP, 2019-20 | 23.64 * -4.30 18.19
Khandwa 2020-21 | 14.82 l 6.46 1 43.58
2021-22 |1 27.40 - f 9.94 36.27
MPPGCL 2019-20 | 58.97 - 3 34.25 - : 58.08
2020-21 | 51.53 41.26 80.07
2021-22 | 58.84 , 33.80 , 57.44
vii) Action Plan for utilization of Yearly Generated Ash for FY 2022-23~
‘| Description } _ Unit | ' SGTPS, ATPS, STPS, | SSTPP,
- - Birsinghpur | Chachai | Sarni | Khandwa
| Estimated Ash Generation MT | 2337770 346550 | 953783 | 4150382
(Fly + Bottom) ' L . s
.| Cement Manufacturing MT | ' 1800083 155948 | 47689 | 1245115
"Fly ash based products viz. bricks, MT | 70133 51983 | 143067 | . 207519
blocks, tiles E
Construction of road and fly over MT 0 0 0 0
embankment ' il '
Back filling of abandoned coal mines/ | MT | - 0 0 190757 | 1265544
Stone Quarries ' . : _ :
Filling up of low lying area MT | 0 - - 36400 0 0
.| Filling of voids in old ash bund MT | ! 350665 0 - 572270 0
| Bundraising MT 0 0 0 0
Total ash utilization | MT | - 2220881 244331 | 953783 | 2718178

Percentage Utilization % 1 95.00 70.50 100.00 65.49

Address for Correspondence:  OFFICE OF THE EXECUTIVE DIRECTOR (O&M: GEN) |

Block No.6, Shakti E}héWan, Rampur, J;abalpﬂr—482008 (M.P.)
Phone No. 0761%2’661589 12702600 Fax No. 0761-2664572
Email: edomg_mpeb@rediffmail.com
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viii) Action Plan for uﬁlizatio_n of Legacy Ash for FY 2022-23 :

Description Unit| SGTPS, ATPS, | STPS, | SSTPP,
s ' Birsinghpur | Chachai Sarni | Khandwa
Ash Generation (Fly. +Bottom) MT | 2337770 346550 | 953783 | 4150382
Quantity fo be utilized in first yearie. |MT 467554 69310 | 190757 830076
2022-23 (20% of annual estimated
ash generation)
Cement Manufacturing MT 0 0 0 0
Fly ash based products viz. bricks, MT 0 0 0 -0
blocks, tiles
Construction of road and fly over MT 471716 0 137408 | 468000
embankment (MT) _
Back filling of abandoned coal mines/ | MT 0 90055 | 52500 714420
. Stone Quarries A
Filling up of low lying area MT 0 0 0 0
Filling of voids in old ash bund MT 0 0 0 0
Bund raising MT 0 0 0 48440
Total ash utilization MT 471716 90055 | 189908 | 1230860
| Percentage Utilization . % 100.89 129.93 99.56 148.28

(2) Committees recommandentations for deposition of Environmental Compensation (EC) -

Compliance:

In compliance to the NGT order dated: 12/02/2020, CPCB .has levied Environmental
Compensation (EC) to the thermal power stations of MP Power Generating Company Limited vide
letter dated; 02/07/2020 due to non utilization of 100% ash utilization. Further decision in the
matter is pending, as the matter is under sub_—judice in Hon'ble Supreme Court, hence no EC has

been paid by MPPGCL.
(3) Committes recommendation for checking the strength of live Ash Bunds —
Compliance;
Name of Name of | Year Recommendation of Expert Remark
TPS Expert of agency
agency | study

SGTPS, IIT, Indore | 2019 | Ash dykes are proper & i) Report submitted to

Birsinghpur_ ' scientifically ~designed and MPPCB vide no. 2235

ATPS, . . - | lIT, Indore 2019 | present status is good for dated: 10/12/2019.

Chachai technical soundness, structural | .. )

STPS,Sami | IIT, indore | 2019 | strength, stability, safety and is | i) To comply with NGT
structurally sustainable and order _ dated:
safe for adequacy for handling 18/01/2022, directives
of fiy ash generated from for frequency to carry
TPSs. out stability test being

obtained from

SSTPP, [T, Indore | 2019 | i) Suggested to carry out | MPPCB.

Khandwa regular maintenance of the | .. .
slope due to erosion during if) Instruction of expert
MONSOON Season. as regard of ash bund
i Advised fo monttor the | Of SSTEP, Khandwa
performance of the dyke using being complied.
eotechnical instrumentation. '

OFFICE OF THE EXECUTIVE DIRECTOR (O&M: GEN) -
Block No.8, Shakii Bhawan, Rampur, Jabalpur-482008 (M.P.)
Phorie No. 0761-2661589 / 2702600 Fax No. 0761-2664572
Email: edomg_mpeb@rediffmail.com
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" (4) Committes recommendation for prior grmission from MPPCB before any dis osal of fly ash / ®
bottorn ash in the low-lying areas and as per the CPCB guideline ~ o
- ; - T , .

Compliance; C
This condition is regularly prescribed by_MPPCB'dur:ihg the renewal of Consent to Operate (CTO)
every year & same is being complied by the them]al power stations of MPPGCL as and when

required.

. |
Address for Correspondence: ~ OFFICE OF THE EXECUTIVE DIRECTOR (O&M: GEN)
Block No.6, Shakti Bhawan, Rampur, Jabalpur-482008 (M.P.)
Phone No. 0761-2661589 / 2702600] Fax No. 0761-2664572
: Email: edomg_mpeb@rédiffméii.com
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: ‘An #o‘_ 9001":1502»’14001&150- 45001 Certifi d'cam any. 8
' i ’ 488889/ Post- Smgraull Colliery, Distt- Singrauh MP PIN-486889 :
A 266652 websxte WWW, nclcll in e -

m&e o‘3 22, :

Director (H ‘_M-‘ |
MoEF&CC, Govt, 6f I
NewDelhr ST

. fi¥g:- OA No, 164/2018’ft|tled as’

New Delh_r (PB) tth OA N
- connected matters = reg : :
'\‘IE‘f Office Memorandum No ‘ 1/3/2018 HSM dated gth March 2022 issued by HS ,

MoEF&CC

,am" Kumar Diibey v. UOI & Ors before the. Hon'ble NGT
7/2014 tlt!ed as Shantanu ‘Sharma v. UOI & Ors and [ her';

’ vadIy refer the above _oﬁ“ ¢ Tv"memorandum lssued_ by your “good. offlce or "‘"’ubject matter As’ per
‘aforesaid office memorar dum. actlon pIan on the ecommendatcons of the Joint Commxttees along'
with their timelines for thelr lmplementatlon waS' ¢ : o

3 Accordmgly, the deswed mformatton in respect Bma OCP Dudhrchua OCP Kakri AO

OCP and Knshnashlla OCP of. Northern Coalﬂelds L|m|ted Smgraull is’ enclosed herewrth

S
S

This is for your kind mformarton 'p_l_e_ase'.

‘copy for kind mformatlon-
1. CMD,NCL
2. D(T/Op) "NCL

Copy to:- ’
1. TStoCMD; NCL
2. AreaGeneral Manag : ‘Kakn/ Khadia/ Krishnashila Area
3. GM/HoD - CM{/Safe &«Rescue/Marketmg;& Sales/Environment, NCL




~-NCLB
| D Northern Co;ﬂﬁg OJeCt

Limited .

(A Miniratna Company) - .
(4 \ suhmdmr\ ol _Cun! lndm L uml\,d)

H

Phonc '(15446-’767‘1‘) (()), 267‘?50 (R} F‘l\ ‘()5446-7 mm ()1}1()3-7%“) e-m.ul reembnel i N tlmdm mWebme \\m\ ndul i
‘ N ’Bma/Envf(:M Envl /[£1 R Dated: 1¢€03.2022

“To .
. Gem.ral Man.u.er (Env)
;'NCL,_ S)ngmuh‘ :

:‘Sub]ecl l’npamtmn of time- bo nd dumn"\pl an’ m unpl«.mu\t the wcommcndalmn of the N(JT
()vexsnght committee mcntlom.d m Pam H tN(x 3 ()rder dtd 18.01.2022 OA No. 16472018,

f Rclm.n Yom email datu.i 1()/03/?07 _

’I)Lm Sir - : " s
. ln reference to above sub*wt time bo md auum wian for nnnILanung. the rx.wmlmndatmn

of NGTOversight committey with xu.pcu 1o Bina p' OjCLE is as follows:-

Sy ‘?-'Recommendat’ionz Of S N Actmn Plan with tlme line

‘No. ;. thecommittee - | - - : 5

1 'I he unit can be asked : Al prc.sc.m“ hrc in uml sto«.k yard has been controllcd at Bina

' tn submif time bourid. ]‘)I‘O]u t b} taking follawing measures:= &
‘action - plan feri LA pews fire térider has been Lommls«.mncd at Bma"'
“controlling the fire in | ,;.-.fff.pmyc.ct as’ 1ddmonal mengnmg equipment. -

!?Jg

s ‘Ih"n, is a specitic team (properly trained) workms. ]
undcr I m( I? x;,hnng Officer (FFO- Bina) to tackle’ tlrg. .
R “hazard in’Bina mine. ;
3, Fire hvdmm plpdme is provided at coal stock yard

o {"_no I covering the pmphun of coal stock vard.
L4 Truck moumtd mist spraying guns along with mobile
sprinkler (70 Kl and 28 KI) are provided to control -
" tire hazards.: .-

“the coal stock yard.

t‘ou cannon machine have becn‘i
H
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yard im' «,omml of tu;:unc emission and coal tlrc ,
Ll addxtmnal to th: eanmhcr fire hydrant pipeline along with | i
ping dlmllg.tncnt will be provided near coal stock \aud

¥

TR -
-

-'kcpt in CCTV Control Room at GM

{2; i The unit ¢
‘ whuc |u.md is bcms. mdmt'\med!

fto c.\plon. .
+possibility to monitor \\'hc
Lthe stafus “of fugitive'! carrec
L emissions - through the & e e
Cexisting CCCTV |

10%



iS.'

abandoned

nc.twork providc,d for
- monitoring” Cof
- productionzactivities.../

The unit can be asked
i to strengthen - the

vxglldm.e - mechanism

o :demtt\, thc dciault
tmmponers ‘and - take
mng:cnt action a"amst -

o I 'Iht. umt can bc ,»askcd ,

to provide effective i
! tyre washmg “facility
| for transport v vchxcles

! Th<. unit can be askc.d
2 to ensure. proper
| treatmient and=disposal.

df’ ' MSW“ gcm;rated in .

Tbeing collected doar fo door and stored”

“The unit cafn:fb'cf;as’kcd '
to submit - the -time.’ ]

i B

f wmphamu
- provision
Notificatior

' bound action:: plan inr.-,%.

regarding uti ization of |

- "3% ﬂy ash dicmsc thh 3

hack-hlhng

‘._;

. s

‘As n is cwdu\t from the abou. table. that Bina Mm
operates’ ata hu_,h stripping ratio (ratio of volume of wc\ste'
‘rock to-be runoxcd per ton of coal). There are tollowms.'
mnqtmuﬂs in fly ash filling in operating mines:

Lomphanu.'o Aully ta ver
anred b\ at Bina: lro;u.t Random mspgcuons
| )ort detault lranqpmtus Funher strmg,cm

‘._‘hm 1§ bcmg, cqmphcd

Ihc esumatc tor \\hu,l washmg, tauhty
and presently under tendering process and

; bv October2022. ‘ s ._

Cummlv all MSW uc.nuau.d fmm re: dcmm_'_: colo__y 15.‘;
at eammrked _plau.» -

vithin - the colony. premises. Turther a

ppwved for th&, manauemem of “soli yn, o

Bina Colony s per SWM Ruiles- 7016_; The \\orl\ wﬂl be»
awarded by June 2022 atter tenidering PTOCESS: ‘
Ihe last five year overburden and w;xl production ﬁguréot

NCL Bina iject are as mllowa.

g ()vurburden

: 'Pmductmn(ln Remov 1l(Mllhon
" )

3635

38.42

29.73

25.89

29.78

1. -Bina Mine is working with only internal dumping, otv' =

- the “overburden. The external dump has already

achleved their capdcity as per maximun pt.rrmssmlc,_'; w3

height - granted by MoEF&CC and thC been 1o

~ biologically reclaimed. P

2. The .~ Bina -OCP requires - additional’ spacé_ o

accommodate OB of 275 MCum as per PR~ 1

. Mine is working with - "HEMM and there is high . -

. traffic density in the mines including dumparea. | -
4. Mixing and dumpmu of fly ash in such. huge: vo!mm ‘

of ovuburdm is \mpncucal and unsafe,” In thm

G




RN CAAQMS .
Y open lrom all dl

_lmnb'ld n.lated ".' :
Ash and its stability analvsrs ‘ ;
‘bc: ~submitted ° on’ the - bam 0
» de\_'L mcntidhcdfé;tudy

[ The unit dan bc.:ds ed_'"
o take \.Ol”r&(.ll\?(.
«acuun S0 lhdl '

i

- This s for yourkindinformation and for further needful. 7 o

Youlst

N
o
Area Gengral Manag.
_ Bina Extn Project

S W S e

anhtully B
\“’V L




NCL Dudhichua Project

ot

fI‘in;‘c-LBu‘uﬁd*A“étioht.Plans't’o.-:im lement Recommendations of

| Recommendation of | Action Plan/To be taken -

Oversight Committee -

utilization. ol the Arcated
cffluent 1o achieve . zero.
discharge.

' Thé coal ‘ine should”

i will be discharged into
. the, Balia Naila which

iensure | that’ 0o
| treatcd/untreated. effluent:

| finally mects the-Rihand |
! reservoir. '

The unit can be asked 1o
cxplore the possibility to.
monitof the status of
fugitive ‘eniissions’
through . the — cxisting:

‘for  monitoring - of
 production activitics, .,

()

St Officer(Civil)

' : n'mﬁ DCH

- Staff Officer(Mining
‘ |

1‘&1

lhcuml ﬁ:'ii:('nxldf:énﬁir:é} 4 Q of. _
| regular ~ operations - of- ~active( work orderenclosed). -+
ETP and - .properi b S e e R

EEPdseffectively being used: in Water sprinklers; ¥ ircfighting |

1 and Washing of HEMMs. ...

S 3. Proposal for relocationsoft ETP has been initiated vide E- |
1581788 did: 27.092021 o o

"} Location has been finalis _ e
1, 7cto. discharge is maintained. Treatcd ¢fMuent is used.for | Complied '

- Dus

! maintained. 5

discharge of STP has been made by re-using the treaicd scwage
i "wagc‘r:in nursery: - S
i3, DeSilting of drains is done regularly cvery year. Catch drain -

* rospectively -have been designed and constructed to arrest silt |-

. <] 4: Proper silt cleaning is done to afrest flow of silt every year L. .
.+ (work-order enclosed).

CCT'V network. provided i

| NG’I()vcrsnghtCommxttee

" | Target datc

SN of 1517 is done by the department. Copy of | Complied

‘discharge is being ‘maintained: ::‘,_l',‘_r-‘chQ»_.vl'.{mpcni -from

v

¢h,2022.

tsuppression,: Firc fighting and washing of HIEMM -and |
Discharge from STP is -within limits. Zero discharge is being | -

2, ‘reated Effluent from ETP is cffectively being used in Waicr '

sprinklers; 'Ifi‘r_c'ﬁghiing- and. ‘Washing. of HEMMs. Zero ).

of size;2 X2 mito-5x 5m of fength 7 km and two siltation .
ponds of size 200m x 40-60 m x Am and 300m x 60m x5m |.

and scdiments flows from soil,.OB and mincral dumps:

C(lV nctwdx"i( 1sbcmg provxdcdfm mon ixdringﬁf : produc'i'ioh

activitics ‘in  the. Project. CCTV. network will be tilized for a
proper monitoring of F ugitive emissions within 3 months,

e

;l’,roj&gﬁf%ccr o
. -bC '

DCH

: 2.2 VB ”
Arca General Manager
DEH ’

\'lﬂ-// |




B agmnst them.

lhc u_fut can be asked to-
cnsure | proper” ‘trcatment

gcncratcd in thcw

askcd to submxt the Umc— '

| bound  action planfor |

wmphancc ‘with the |
o tp_rov‘x_sxon of the
L7 [ Notification “of 2009 |

aregarding wilization of
125% fly ash akmg with

= Over- Burden® (OB) for -
“ the
Tl opy attachedyand responsc is‘awaited.

back-i' llmg

)'03 2—\

Stdf f Ofﬁccr((ﬁlvx )
'm" DCU

N \"%VV

Sldf f Of‘ﬁccr(\/hg/gg)

|%

Fime: Bound Actxoanla

*‘).{e.{iaa Plan/ Tobe taken

’takc slrm&mt_ acllon 1

“Fhe unit can be dsl\cdm R
tyre |

| proyide ~ cffeetive
washing  facility * for |-is
port vehicles, - i

and’ dxsposal of MSW.:

lhc umt can’ ag,am bc.f-

NGT Oversxght Commlttcc

0 imj ‘lemcnt Recommendatlons of

a | 3122002

‘waste i3 handled: by Mumcxpal Corporation (copy of receipts-as

Scxcnhﬁc ' of " ash

,«..oi"n,'- |
: ut:luatxon/dumpmg/mlxmg, in'the OB of the running /active
mincs. 'of NCL along w1th its viability and safety aspéet of

_earrying - ‘Study fly

' m.m ‘and machmery’ :
2F mal chort rcgardmg lly Ash has been submmcd by nr
“BHU which states’ that - Fly “Ash used in overburden is not
fcasxblc both external and intemal.
3.1
the matter ‘vide letter. I)Cll/(:M/PO/D(MS/Pcrmtssxon/22/”35

4. Study on applicability jof ufilization of 25% fly ash. along wnh

'} Over Burden (OB) for back-filling in Dudhichua Mine is currently | - S

being Londucu&d by - CIMFR-Dhanbad. Action Plan-will -be
~submitted -on. the basis ‘of recommendations “of the above:

‘ mcntloncd study

(o7

| Residential colony of Dudhichua hcsAm Mummpdl lmuts A M%WM
‘-thus ;_,cncmtcd is scgrcgatcd at-projéct as dry and wet waste. Dry yoemmies

. Procf 1s cncloscd_ for rcfcrcncc) wherc wu wastc 1s tumcd mto RERL
~ presidential colony. '

“ssued on 10.07.2021 to T BHU ror""‘”f‘

urthcr gmdancc from*DGMS has been sought for regarding |-

Complied |

30092022 |

e %

Project O icer

- pei
7

5 L
ﬁ%a.i

5.3 9

Arca (xcncral Mdndg,cr

DCH-
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- With reference io the above;

o8

Mpil Senl

NORTHERN COALF!ELDS LIMITED
DUD:—MCHUA PROJECT

No. Dcalso(cwm/wws 1052/202- :2/" - Dater 2 <V 05 . :/;)
o - Lo e Bank A/c No.: 33859064664
Vill and post Sarsawa, © - + - [PANNo - " :AYPPS3830B
( ' ] !\{9 : 23 AYPP558308.12F

vi;endrasmghg@yahoo co.in

Distt- Varanasi (U.P.)- 2',21’0;03:_.@ G
' 9425175522 -

Dafed 2205 2021 .

_\ :2 LOA No: DCHISO(CML)IF 1062!LONETN~03I2021‘221204 dated : 2306 2021

Dedr Sir,

the. sub;ect work la awarded foyouata total value of Rs. 36,93,597.93/- (Rupees

Thxrtyu six, iakhs ‘ginety three’ thousan& five hundred mncty seven and paise ninety three Only)
Rupeés Five. !ak.hs sxxty three thousand four hundred

ollowing saoulaimns

"nts and Jabour requxred for the work wm be arranged by you. The
sibility for supp!y of the same. Eas

2. Tota! secunty Woney for the subject work will be Rs. 2, g5, 488/ (Rt.pees Two !akh mnety ﬁve thousand

- tya ghtonly) :and subsequent deposxt_of TDR A/C No.~ 40438714272 Dt- 14.08.2021
By & ini curity money has been. taken into first part of 3%
.imtial secunty daposst,.;:: Al all be ‘paid @ 95%.of the ‘work value and 5%

: g.on. )
deduction made from-your bill will be re!amed as secon part ‘of the security depos:t

Alltusning on: account:bills: shad be paid: @ 95 %.of. the work value. This 5% deduction towards Retention
Moriéy will be {he second part of the security deposit.

3, The woikK shall be comple‘ed w;thrn 1 80 (one hundred eighty) days from the date of commencement of the

: work.
4, Thé work shouid bs exez.uted as per the' BOQ General Terms & Conditions, Additional Terms & Conditions,

CPWD spacifications, BIS Standards descnpugn of the tten‘s of the accepted tender document and
instructions of EIC ‘ ' . s L . o

5. Your should ensure lmplememauon of CMPF and Mi‘ neous Prov:sxons Act;. 1952 and -allied scheme
“you .and will have to recover statutory dues and

framed thereunder in respect of workers. deproyed ¥
depost the same along with emp!oyer's contribution (Gontractor's Share) to the respectxve CMPF office and

submit statutory vetums. tnder infimation to Pnnclgal Employer.:

f X ) 1




6 All taxes (except GST) !oca municupas, prov i
fo the contractor's count and shalt be deeme 0
. beexecuted, -
7 Regardmg (ST, the foncwmg may plea be note

0

- N o

(i)

¥ '
Vi)

| (v:ii)

(i)

_ You w;!l have to pass an rnputT

You w:l! be requrred to submrt the certrf‘ cate 2

: You vl flo &l the Returns an_
You will give an underiakmg oni :

al

GST will be reimbursed on ‘productxon
statutory !evxes like'CGST, SGST or IGST v/l be released when the same will appear | in GSTR-2A of

ete. and gess, royalties efe. as payabie shal] be py
been included in me tendered rate for the work LN

ed invoice / documenta:y ev:dence Amountof

NCL in the common' portal of GST and aﬁer submzssxon of documsntary evsdence of deposition of . - s

GST: Taxes and filing of GST Re&ums b
C edlt by way of encrosmg original Tax input invoice wam bm

All mvoxces submrtted by you

under the law, You wil raise invoice strictly' adhermg {o provisions of Secuon 31 under GGST Act 2017 .
a!ong with Rule 46 & 47 of CGST Rule, 2017. You will indicate the rate as well as'amount of CGST,. +
SGST or IGST in invoice. You wnH up¥oad {tig details &f invoice on GST portal as per the provisions-of . .
GST Act. Invoice issusd by you shauld bear. GST Reglstra**on Number of NGL (23AABCN4884H12E S

for NP & 09«A80N4884H124 for UP) to. enab 4 I\«CL to claim. mput tax cred:t
étazis( as appi'cab e under GST Laws & Rules w:thin dug dates

'such GST along. v.nth all pena lties 1 ,n(erest if any incun'ed by NCL.

Yo will issue credit note 25 per the prov s‘ons of"Rufe 53 of CGST Ruls, 2017 on quakty deduction or
Liquidated Damages, if any ances fn .

" You will ba requxred o submxt a ert icate fmm p:acuvmg Chartered Accountant having a valid SEREER
Membership Number for comp!yzng of Antz—Prof tmg Clauge U/S 171 as well as Office Memorandum F. -~ A

: ”:?_No 2"6107/4017 CX ] dated 15.06:2017 isstied b ”Department of Revenue Mmssfn,' of Finance; GOL.

(xx) Iif you defau!i in up&oadmg the invoice /. sppl'cab!e‘GST'Re!ums or derau!t in depos:t of apphcabte GST

Taxes, NCL. reserves the right to upload such defaulter on NCL website and may also debar you from - -

'7 'part,cspating in future tenders fora mzmmum pencd of one year

'8." You ghall not pay less than the mmlmum wages to the

.....

!

. Actor such’ other Ieg»slancn or award of mimmum wages fixed by the fespective Staie chL .or Central
Govt. as may be in forca, . )

9. You shal mamtam an n,cords as per the movxsmns matie in various statutes Includmg con:ract (abour. ‘-_' ’
regu{atson and abohtson act . i :

.!.“ ‘practicing Chartered Accoun*ant havig a va g
membership number-for- complying of Antv-Proﬁbng Clause U/S 171 as well as office memorandum ¥ -~ -
. -No. 206/07/2017-CX.9 da'ed . 15.08, 2017_ rssued by cepanment of Revenue M:mstry of finance, R
- Governmant of lndta n

g of as separate Annexure along with the invoice that the Involce
"} applicable GST Refiirns has béen / will be uploaded on GST Portel within due time ‘as prescribedin -

CGST Act and CGST, SGST_ or IGST has been deposm.d as perthe prows:ons of GST Act and rules C
. thereof. . - g L

If there is any de!ay of payment agalnst ihe lnvozce due to your fautt and !f any reversai of mput taxA o
, ““arises, the same wm he recovered from you afong thh mterest and penalty if any as paid by NCL due . -+
'::toreversal e - . o
In case the GST raimg of vendcr on the GST Portal / Governmert 5 of’cial websnte is negaﬁve I black L
“fisted at any stage even a‘ter award of work; yNCL has right to cance the Leétter of Award, NCL shafl ot - -
“'be obliged or fiable fo pay or reimpurse GSTio’ ‘such vendor and shall also be entitied to deductirecover -

abolirers ergaged by you as per memum Wages: - )



s

10. Yourare required to make fiinely payrient of government dues which you are urider legal obligation to pay o
state govemment orany other legal author’y every month :

11. You'shall dép“ug Q
mstruchons from the departmant. lnhmamn 'n mas regard shou!d bs submnted to the department. -

12, Al the Ciaus of Safety Code of thé Tender Document as ia«d down in Additiona! Safeiy Meastires to be
taken by the: contrac» orafe to be smatiy fol!owed :

13 In ‘addition. to above. the award shaf! bn guzded by the standard General Térms & Conditions as per -
povision of MCEW and thie NIT & tender document for the stbject work @s referred above, that shall be -
consuiered as m*egral part of tms work order.

14, Please contact PE ivi "nesIDCH forfurtner mstmctiors ragardirg the work

15, 'Thss-workorder.w» o art’cf the agreemeni

and 20.12.2021 (18
Saft Officer
%ﬁ:gﬁfclhtu(a grea
Coey fo:’ .
1. CVO, Singrauli--
2. ‘GM, Dudhichua Tt
3. - GM(C)NCLHG, Singrauli
4. PO/DCH : * T -
5 I/C Quahty Control/HQ (Clwl)- wrth a request to conect the samples as per norms from the site
du rmg execution of the wark.
6. AFM Dudh:chua Area -ee thxs is asper FC-FY 21-22: REG, 1/150/11 Dated 22. 06 2021 for

. .‘_Amount- Rs. 36 93,597 93/- (FY-21~22) Under Head- Monsoon Preparation le
. :SO{P), udhxchua Area -
| 8. Chig get C"”H)/Mmes/audh;chua
-9, Asst Manager{Ci l)/Mrhes/DCH i : '
;. Regi ssxoner{c Bhoot: Nath Ashram, Sarvadaya Nagar Kanpur-ZDBGOS(UP}
mmissiones( C),189/A-4 A!optbagh pO-Daraganj, Allahabad (UP)

11 Assxstant Labo

V “ K Labour: Enforcmgiofficer {C) 189/A-¢1 A!opsbagh PO—Daraganj, Allahabad (up)

ourse!flyour agentlre 5resentatzve at the work site:during the period of contract to recgive - e
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Northg_m,Cnalﬁelds Lxmlted

(A Miniratna Company)
(A subsndmry ofCoal Indxa Lmutx.d)

(ﬁxﬁtam?ﬁ]

ree el Ly Iie
ARE S A

: CIN UIOIOZVIP19SSGOIO()3160 i
An 1SO: 9001, ISO: 14001 & OHSAS: 18001 Certified Company ' EE
e ﬁnﬁ%ﬁaﬁﬁnﬁ,ﬁm ity m‘r ﬁwtzsassw Post- ‘Singrauli Colliery, Distt- Singrauli, M.P. PIN 486889 ,:/

cwxl nel@ coalmdxa in websxtc Waw, neleilin -

e st SR R BTt = T T o SESRE L BT R R R

98/0 21/21/@. G

Refrlstered Post

= .GM(C)/NCL/SGWQ/E_—

To ‘
' MJs. Chandrika Prasad Smgh : - S s CPANyAHOPS6213N .
... Shakar Market, Jayant, Distt. Smgduh (M.P. ) Pin 486890 o T GSTIN 23AHOPS6213N17V ;
~ Email Id: vmodksmghﬁSngaxl com 'g.’ i e ‘ 09AHOPS6213N17 l, :

TM

‘ Sub: Work Order for the' work “Opcratwn & mamtcnance of L‘fﬂucnt treatmcnl plant and other mxscellaneouc '
works at Dudhlchua Prmecl for a penod of 2 ycars ‘ .

" Ref: (1) Tender Notlce No GM(C)/SGR/ZO 71/1:"[’7\!-98 DatLd 2111 2020
~ . Tender ID: 2020 NCL 188446.1 .
(n) LOA No GM(C)/SGR!LOA-OJ/IZTN 98/21-22/59 Date: 09. 04 2021

. ’Dcar Sir,

With refelencc 1o the above the subject woxk 1s awarded to you at a total value of 4 74 50, 26’7 32 (Rs.‘.
63,13,785.86 + GST@I8% Rs 11,36 481.46) (Rupees Seventy Four Lakh Fifty Thousand Two. Hundrcd
Slxty Seven and Paxse Tlurty ’I‘“ 0 only) (mcludmg GST) with the followmg stlpulahons :

1L All the matcnals eqmpmcm and manpowcr reqmred ‘for the work wxll be arranged by you.

2. ’Iotdl sccumy momy shall bc z 5 96 022/—(Rupces Five Lakh ch.ty Six Thousand and ’I‘wenty Two
only), 8% (Eight Perccnt) of contract value, as per the terms & conditions of the tender/contract. TDR
deposited vide TDR no. EM/T DR/M/No. 698832 with date of issue 28. 06.202 date of maturity 28.12.2023
for ¥.80,810/- (Rupees I_‘1ghty Thousand hlght Hundred and Ten only) issued by Union- Bank of India,
Branch: Nigahi and carnest, mohey amounting to ¥ 1,42,700/- online’ deposited along with the fender vide
Bank Name: Axis Agreegator Bank Netbankmg, Bank/UiR Number: 73323715, eProcurement Ref./PRN
Number: 193983583967 has’ bcen taken towards 3% performance security which is first part of sccunty
deposit. :

_ All running on account bl”S shal! be paxd Q 95% of work value. Tlns 5% deducnon towards remntlor
money will be the. sccond part of 8¢ curuty dep051t : ~ .

TDR submitted by you vide TDR o, EM/TDR/M/NO 698829 with date of issue 25.06.2021 date of matum)
25.06.2023 for X 15,00, 000/- (Rupees Fifiecén Lakh only) and TDR no. EM/TDR/M/No. 69883 with date of
. issue 28.06.2021 date of maturity 28.06. 202.) for ¥ 15,48,350/- (Rupees Fifteen Lakh Forty Eight Thousanc
Three Hundred and Fifty only) 1ssued by Uhich Bank of India, Branch: Nigahi have been taken into accoun:
towards Additional - Perforinanice Security.: Tot'ﬂ -amount of Rs. 30,48, 350/- has been. submlttcd by M/q ‘
. Chandrika Prasad Smgh f01 the- Addmonal l’uformancc Sccunty : ,




E ; 3 V'The work shall be co J»ﬂ(plete\ within 73 (Seven H red and Tlurty) days from th date of c
1 of the work. The date-of co_r'nmepcei ent of the shall be reckoned: from the 10th‘day.of issu

of acceptance. or fror al date f h: dmg over of the site whlchever is later. Howe _

date of commencem nt- may be 'decrded wrth mutual consent wrth the contractor pnor to the

B 4 ; _The work should be executed as per i
E Scope ol’ Work Specral Terms & Co

8 framed there under in respect of workerlu_ eployed by yc it
the same along Wlth employer ] contrlbutxon (Contractor § share) to the respectlve CMPF/EPF Ofﬁc an oz,' '

" local, municipal, provincial“or ceniral ¢étc. and other levies, royalty, building and construction warkers cess- - -

] “,:,,’(asvapplicabl_e in'States) etc..as payable shall be to the contractor's account and shall be deemed to have been '
"“included in the tendered rate for the wark to be exceuted. Payment of GST & GST Compensatlon Cess shall, e
be deaIt as per NIT Provrsrons GST Act and Rules and other stlpulatrons mentroned in thlS letter L

' 6 All duhes taxes (excludmv Goods and Servrces Ta'(_ GS l') & GST Compensatlon Cess (1f app 1cablc only), .

R Regardmg GST the followmg may please be. noted. : : * :
()" GST will bereimbursed on production of uploaded mvoace/documentary : 1dence Amount of . i 7
- Statutory levies like CGST, SGST or, IGST will be released when the same wrll appear.in GSTR— o
_' 2A of NCL'in' the common portal of ‘GST and after submlssxon of documentary evtdence of.:
E deposxtxon of GST Taxes and ﬁlmg of GST Retums : -

(n) o »You wrll havc to pass on Input Tax Credlt by way of cnclosmg orrgmal Tax mput mvoxce wzth brll

(iiD) -"‘5'3YOU wrll be requrred to submrt a cemﬁcate from Practlcmg Chartered Accountant h ing valld 2
o "membershrp Mamber WIth Institute of Chartered Accountants. of:India: for: complymg of Ann-,
" Profiting. Clause under Section 171 of CGST Act, 2017 as well a5 office - memorandum’ No’_ :
L ‘296/07/2017-(,)( 9 dated lSth June 2017 rssued ‘by Department of Rcveuue Mlmstry of Fmance -

GOL_- -

(ivy . -All mvorces submrtted by you‘wrll have i be in the form of GST mvoxce gwmg all detaxls a5
-~ requxred under the law. You wr'll raisc.invoice strictly adhcrlng fo- provmons of section 3 f CGST
. Act, 2017 along with Rule 46 & 47 of CGST Rile, 2017, You will indicate the rate as‘well as "
- amount of CGST SGST ot IGST in invoice. You will upload the detarls of Invoice on GST: portal Py
~-as per the provrsxon of GST Act. Tavoice 1ssued by you should bear GST Re”giStratxon ‘Number of *~
NCL [23AABCN4884HE\/HZB for MP & 09AABCN4884HlZ4 for UP] to enable NCL to : '_ ;

-clalm lNPUT TAX CREDIT

v) You wrll ﬁle all the Retums and detalls as appllcable unde1 GST laws & rules w1thm due ‘da es. :

(vr) '-_]_You wrll g&é an undertalqng on mvoxce or;as separate Annexure along with i mvorce that {nvorce/ &
: .}};applncable GST returns has’ been/wdl be uploaded in GST:portal within due time as. prescnbed in. -
'CGST Act and CGST SGST or IGST has bec:n depos:ted as per the provxsron of GST Ar,t zmd rules

thereon

voxce due to your fault and rf any reversal of mput ta.

(viiy If there is any delay of payment agams ' A
- _ long with interest and penalty if any, as pald by NCL : i

- arises; the same wrll
due to reversal.




L

R S S S s
D00~ OV W 10— [ :
. b

e '('viii')' ‘In case the GST ratmg of, vendor on thc (JSI portal / Govcmment s oﬁ' cml webs:tc is negatwe/

-+ black listed at any stage even aﬁer award of work, NCL has nght to cancel-the letter of: award. NCL
shall not be obligated or ltable to- pay or re:mburse GSTto such vendor:and shiall also be enmled to
- deduct / recover such GST along wnh all pcnalhes / mtereqt lf any, mcurred by NCL

» (%) You wxll issue credxt notc as per tho prowswn of Rule 53 of CGST Rule, 20 17 on quahty deductlon
“or hqmda‘ced damages lf any arises. . : G E

S If you defaults in uploadmg the mvmce/ apphcable GST rctm ns or default in deposxt of apphcable
-7 GST Taxes, NCL reserves the nght to upload such defaulter on NCL website and may also debdr
. you from partrmpalmg m future lendcrs for a minimum penod of one year

) -You shall not pay Iess 1han the minimum wages to thc labourers engaged by you as pcr memum wages act
or such. other lcglslanon or award of mmxmum wagcs ﬁxed by the respectwe State Govt or Centrdl Govt as
" mayt be in force o : - - ’ ‘

All the C’lauses of Safcty Codc of thc lcnder Documcnt as lald down in Addmonal Safely Measurcs to bc

e ..taken by the contr actor are 10 be smcﬂy fol]owcd

Please contact Stdff Off‘ cer((‘ml), DndlnchuaArea, NCL for furrhcr mstrucnons reg,ardmg executxon of

work

-Thi:s w(_)rk order will form a part of thé agreéﬁaeﬁ_tﬁf :

Gp er@%n\ager (Cl\nl
' " -NCL, Singraul
CVO, NClL,; Singrauli

TS to Dir(P/T/P&P)/NCL: . AT

GM(Personnel)/ GM(hnancc) 1/c NCL Smgrauh E

'GM Dudhichua N(,L PIRI _ . g

GM(Civil), NCL
. GM(Civil/TC); NCL - s wo e

SlaffOfﬁccr(wal) Dud m,ma NCL T

AFM, Dudhichua, NCL - - 2o it

Secretaxy to GM (CSR)
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"X, _ O
© The Director ol Miies Safety.
- Northern Zong, V aranast Regiow
T otse No S-Z7039:30, VarunaVihar Colon

-

“Ceniral Jait Rowd, Near JP Mehta ta, kollugu‘ Lo
Varanas - “"\U(P u p : BRI

, \uhh..l uu\d‘mw rc«*ardum dumpmu of H\* ’Aéh in [)umps 'dl’li_tndixichu:x OcCP.

: l)u.\r\xr : im' R o

i
7

- Hn\ is to inform you \hm appmauon lor L 10 FeIe ‘\\3! tor Dudhu.hua ocp has been. submitted fram our
end and RO inspection has been done The Department-of Mining Engineering of Indian Tnstitute of -

- Technology (BHU) was assu_.ned the job-of scientific study of fly ash uulnanon:dumpmn fixing in the -

OB of the runting/active mines of NCL. along with thie viability and safety aspect of man and machinery on

-0, ()’? "0"\ The tinal r;pﬁrl m n.speu ol our prmcu ha\ betn submitted by the institute. (Rﬁpon attached)

\n view ol the rLu.m Gazeue Nnmuauun (wp\ ﬂmhuh and the CTO u.ondnmns. wis r;quot'c‘d W ki'ndi}f s
x ,  guide us régarding dumpm" ol fly. ash in thé OB dump\ ol Dudhichua OCP as-per the report of 1T BHU - -

.-.and chuse B () of alm;.hx.d (nazuu nomn..num xmu ll is alxo a condition required for o comp

iance e
“of MPPCR. Bhopal.

Withregards o

Enck o C ‘;
< \ﬂnpphwuun no- llo’h\ S

Flv ash Utilization:3 \otlluauon dated M. l’ ’0"! :
. T BHU: —-hnal n.pon B

1.
5
.
3

t

-\;ours iy,
q.,’v
(‘V w’/ r\" /

Pm}&?Oﬁ‘l&ur
) {, 2 Dudhtuhm Pm;m

0y
-
<




/ / é NCL Kakri Pro;ect |
' Northern COalﬁelds Limited . = )
(A Mlmratna Company) -
{A subS|d|ary of Coa| India- lented).

(‘ :
gt L @ -
o CIN~UIO102MP1985GO|003160 '
An ISO; 9001, 1SO: 14001 & OHSAS 18001 Certified Com Qan1

tﬁw aﬁzwﬁ ﬁm a‘r:ma EA S ﬁ:r-231224/ Pos Kaer, l)vstt- Sonbhadra,U P mizsxm

R f“""‘)‘:"“

' Q"\LW

To,
The Gengral Managet (1 nv)
NCI HQ, Singrauli ‘

l Sub Prepamtmn of tnne-bound actson plan to 1mplement the Recommendations of the NGT Oversight
Committee mentxoncd in Para 15 of NGT Order dtd '18.01:2022 in O.A. 164 of 20[8

Sir, 4
In reference to the. abovc subjcct trmc bound /\ct:on Plan for implementing recommendations of NGT
Oversight Commxttco wxlh respect to Kakn PI‘OJCCl is as f‘ollows -

S.” | Recommendation of the | Action taken / o - ”'l‘érget'l)zfte‘

No: | Committee | to be taken B

1. | Thc.coal mine should cnsure that 1. Alternate minc water point has been | Complied |
no-treated or untreated cffluent | strategically crccted in the mines to

will be discharged into the Rxhand

rccyclc. sump water.
,.Roat.rvoxrfthUOh the: dmm yacity

ond ‘where excess treated: watcr is |
bcmg stored, is being enhanced (Work'
Order attached as Anncxure 1). o
3. Truck mounted Fog canon hiring has | 01.04.2022 |
been completed. The machine will start : S
its. operation from 01. 04.2022 onwards
(Anncxurc 2). The same would help in.
. further utilization of freated water and
_ L suppression of fugitive emissions. |
2. | The coal mine should Scepage has been arrested in the drain at | Complied
| immediately trap scepage in the. | miinc water collection sump.
| drain at minc water collection

sump. ,

3. |"The unit can be asked to - (‘omphancc of fully tarpaulm covered | -
-strengthen the vigilance - | frucks is being cnsured by Security team |
‘mechanism o identify the default | with the help of CCTV.
transporters and take §tringent Random Inspections are being carncd out |
“action against them, | by Nodal Officer (Envt.) to report default |

transporters and practices (Annexure 3).
Banning of default truck for certain period
_ _ lisbeing implemented. o
4. | T'he unit can be dskcd to cxolore Monitoring of fugitive cmissions inside the -
| possibility to monitor the: " | mines'/i§being_done through CMPDIL




fuamvc emissions through thc e
| existing CCTV network prov1ded :
| for monitoring of. productlon

. actxvmcs T :

bcmg commumcau,d to

Strategic -posmons m mmcs and momtormg

: bbmg' cOnsxdcrcd

g each fortm;_,htly, and the report of thc same
_ “UPPCRB ‘
C o _quartcrly CC’IV have been installed. at

igitive “cmissions through' CCTV “is |

| lhe unit can be asked to pr0v1de

"' Work for commissioning of tyre washmg,

| submit the time bound action plan :

 effective tyre washing facxhty for ‘,facxhty at Kakir Project is under process. -
" transport vehicles. ‘ prectcd to bc complcted by Scpt 2022
B hc unit "can’bc':' asked to-ensure - “-f cndcr for thc mana,g,cmcnt of Solid Waste | 30.06.2022
| proper treatment and dxsposal of :”generatcd ‘in” Kakri Colony as.-per” Solid |
MSW generated in thmr Waste Manag,(,mcnt Rules, 2016 has been
residential colony. | floated -+ -vide  KKR/NCL/Civil/2021-
: -k 22/LTN 43 - ;. 07.03.2022 in |
| “coalindia niciin’. S
. “_Th ,,Ifcndcr would be finalized by June
' c 120220 L
) Ihe unit can be agam asked o . -Study on appl1cab1hty of utilization of 5% | "30.09.2_(_,)_22_;-;- '

| for complaiene with the provision

-} of the Notification of 2009

| regarding utilization of 25% fly
. |ashalong with Over- Burdcn L
- | (OB) for backfilling 1hc,

g«"’abandoncd mme S

submmcd_pn the basis of recommcndatxons

. | of the above memxonc.d study.

fly-ash along-\mth Over-Burden (OB)for |
» '..;backﬁllmg in “Kakri Mine s . currently| -~
| being ‘conducted by - CIMPR-Dhanbad. | -~
“Aétion “plan” of- “the <same - would- bes| -

L dlrecuons

Ihe urnt can be dSde to takc !
| corrective action so that thc site of
‘CAAQMS could bc opcn from dll

1 Trees. mt'tl:ia élasc vicinity of CAAQMS,

which wcrc pomtcd out by the NGT

: This is for your perusal and further xncc

dful. )

:Oversxght \committec m their last wvisit, |1+
“have been- tnmmcd to minimize hmdranc.c o
o fm horlzontal movement of wmd

“Complied: |+

OUr »'faithfulli'\%/; " |

Manager © -

Kakri Projeet .. !
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stte Sonebhad

No. KKR/Civﬂ/LOA/ZOZl-Z‘Z/ 29,% o | Date: 2‘1'402/202z
_To o - R
M/s lshani Construction e T L PAN: -AIEPC1048C
gnpara, Mahaveer Colony-231225: .~ “"GSTIN No. 09A!EPC1048C12W iy
istt Sonebhadra (UP) . | BANK A/C NO. 650301010050136, uBlL, Bma

"E«m’ul nimj chot xhe,yi 975g«:§gmmlcom ’

Mb. 9473983864

Sub Letter of Accepmnce for f‘e work “Dcsﬂting of Lero dlccharge pond- and makmg of another' i
pond and ckaning of: connecting nalaat Kakri Pro)ect." )
Ref: Tcndcn Notice No. NCL/KKR/wa\/ZOZl 27/FTN 33, dtd 29/01/2022

Dear Sir,

Wxth ;efelence to lhe’ above ‘ths is to commu‘ el

* nicate the approval of the co z e

;wmd of the subject work to you for an amount of 19,03,257.40 (38,41, ;‘;%e;??gts}'}?' it r(u)l"' =
1,51,513.84) (Rupces Nine Lakh Nmety-Threc, Thousand Two. Hun ’ @18%

e'fo N

1 AH the matena\s equlpment and manpower re uued for the ¢ o R
2. You are lequrred to submit the Registr anonc} license undetozl‘:xm‘;geg;?gedeY you ' 1o
within 10 (Ten) daysf, n the date of receipt of this Letter of Acceptance, if ¢ ur (R&A) Act, 1970_;’ |
3. The Performance secur ity (first part of security. deposit) shall be 5'0/ :33? u; tred. e
amounting to. 49 663/ only. The earnest money anounting to 219, ;0 o the contract Val- i
. along with the: tender as per Online Payment [nformation vide Bank Name/ dEPOSIted by you
- Bank/ ! UTR Number 100040008 Ref/ PRN Number 23859573089 4'has b AXIS Aggregat S
performance Security. . as been taken 2 Péu L o ‘_,.; :
4. All vunning on account bxlls shaﬂ be paxd @ 95% of work i, T
retention money will be the second part of security deposu value. This 5% ded“m““ t rard
5. You ate required to submit the following within 21 days from tt R
this letter of acceptance for 1ssumg formal work Oldel and execu\mg agreement ‘}: C:‘a‘l: ‘:f xls(sue f
JOr

. ' £30,363/- townds balaucc pm forma nce secuuty money in '\cceptab!e fmm

ii. Copyol GST Reglst; ation Cer trﬁcate and Semce Accounting Code (SA(‘. 0 T
iii. Copy oflncome TaxPAN. ) fWOtks/sew,ceS
py of Partner shtp deed Powel of Attor ney, an affidavit regarding Propr:etorshm stati

atus etc

iv. Co

v. Co of CMPF /E EPF Regxstmtxon ot Copy of undett;\kmg for \mplemenlmo

vi. Au%)\’m isation form for e-Payment duily filled-in. n OfCMPF Act.”
PERT/BAR Chart showing pet ‘centage of penodlcal progress for Comp\etion of work. -

dicial Stamp ‘Paper wmth Rs.100.00 ol U.P State. v

f Handmg aver the site.

vii.
viii. Novn~ Ju
ix. Copy of the letter ©




GPA - Challzm

AFM- KAKR!

blshun.sﬂ?ll@:uahndlaln

N

R‘GIONM §FORES. KAKRI PROJECT. NCI' PO K/\KRI

of ccnslqnce rc:elpt»cum acccptance' Ecmﬂcam (CMC) “ati
on-line submission of bills (Thls fsin supcrsuslon of, 10 -day!
‘time as pmvnded in dausc 17'ef GeM (TCI i

58rvl_r.e Déﬁsc‘rlp'ﬁo‘n._._ s

Hiring.of Edrth k\ﬁ\ﬂ,ng', Equip

and Cranes

Cnnlac{ No.:
“| emall Dy

MS!’ Soc!al Category
© MSE Gandor, -
(‘STIN -

Contract Start Oata 13-/




Tiis Agr mcm rcpmsents the Spt_c(al ’Icn—ns ard C

ween the Buyer and ,Scr‘yiccprdwdch ‘Thiy'purpase of this agreement |
facilivaté the |mplemcntatlon of vequlred sorvices’ at er S . o0

This l\grecment ouulnes the sco;xe ol wom
stakeho!dcr

buyer's obligations, spectal terms. dnd .cgndiﬂons‘rélvamd‘th service delivery and paymké:_\i of serviccs for, mutial understanding o

‘e Agree rermal id t Bl ofscnpaalservic_ u;'nnd of cont c;u_afdurétiori (whichever s earifery unlass cithdr supersaded by'a mvlscd“'agirqc_:mem.f‘muwﬂllv andarsad by
Lhcsmmhcldcrsor mrminntcd by euhor of lhc pamas thb.rml v RO S ; Dol . T

,nctmg provlsmns. The a

o G

.mrms and- :nndnions aredn reverse ordm of precadencad.e: I\TC Su] cxscdcs Scmce spcmf‘c STC wmch superscde GIC, whenover xhcm arc-any’
nt 25 cnumeralcd in the documcnt shali be ca-\strucd o bc par‘ of tha Contract bemacn B.xyu

. r‘he av
e . set of terms and cnndmons along with. scope of wark and. Sa _tce Ievel 1gre
Y vldcr‘ lhqsurvnce will ba p'nvxdod in bid only mode .

Ob]ectwcs and Goals -

The ob]ccnva of this agmermn( is 0 ensure that ol the cnmn'-aikmcnts and qb!sg ons arc In placo ta engure; cansistent delivery of servlces to buyer by s'crvicc*p}q\)}dpr. The gobié

agrecmcnt am KO‘ o

N L. 5 ' 1 Frovldc c|ear refercncc to scrvicc ownership, cc nlab ly, rolcs and rcsnansiblmles of both pames

2. Bresent 2 dear. conét and measumblc descnplion of scrvlces cﬂcrcd 4t

-3 Esmhllsh terms and :ond\tlons for il khc ln\lohled staxchnldcrs, it-alse ‘ndudcs the sctions to be !—m:n In case o( failure to comply with conditidns ‘spe;iried %

To ensure that both the partles undmmnd !.he ; oqucnccs in case pf mrmlnatlo'\ of suv!ccs due to any.of the stoted reasons

The agrecment w!ll act a5 mfemnca document tha bolh tl\q parties havc undnrstosd the above:montighed torms _nnd éd‘ndilinns and have agmcd o comply by the same. The 29 o

mny be revlsnd{ modx{xcd i \lr}ttrn on mutu»l censenc of the smkcnoldcrs.

3. - Parties to the Agrééﬁzcm

5cMcc provider may a!so tnclisde sc(lcr, any auu-arblmd agents:

2 Survtco Frowdcr Strvlcc pmvidcr Is respans(hlc to p'ovldc ali \hc required seNSces in Umely mmner.
succcssors and nominaes as dcscribed inthe. aqrccmcn( %

rcspunsnbllmcs and obhga{mn nf the 5.akcho!d ¢s have been oudlncd m his nocur\cnk. The dm.umenl also gneompasses service lnvc!l pcnalhes m case of non~adh‘crer§;c' i th
“déd ed terms ‘apnd _ondmcns. s assusned that 8l smkeholders have read and undc's\ond the sama befare s!qnlnq the document. S L

~

4: Scope af SeNiC(!S‘

: Thc* scape of Service will include, hut not necess

ring of Earth Moving Eq’ijipmenrs, Matcrla[ Nandlmg qupmmts and Lmnes for Culting, lL-ching, Dressing of Grapnd, Dismantling, df Structures, Lleanng m’ Debris; !aadinq nd
{toading of Debris and ather material, Muvmg Material in the sita etc: uxmg mc requited machinery and skilled divars ond manpowcr fof sale usage of rachines and other C‘QU
desired for the work. : .

s contract can be.

1. Attinclusive Puyer'will ask the Sefvice P_’ruialdef 0 quOi the machine alongA\nlh the manpawcr‘ cost of fual and consumanles, repir

. ¢ best pricas per hour £
periodic \CC: 2nd.cot 1 : . .

thetr bcst prices: . ra&e of renting the mac! hing albm}wl'h the mangower, a‘nd'_cansumabins; iepa:rs ;
50 cus:cmer can rlxdpﬂr\ Max fm.l roqulrcd per hout by the machine.) - LLE

2. " Fuel vaid by the: Bliygr- Boyer will sk lhc"Sch&e Pravid
riodic malntenance and commission w:lh~out thn cos{ of




]Z

Dalc 3! 01 20?2

| ..No: NCL/KKRANO (’1-:mi)'/;?.if)zz/“;f/‘?f_s?f{f '

‘,'lo R e

. :Pm]cu ()[iu,cn I Arca \\lu. Olhcu ;;f.f

- ._I\akrl m]cu :
NCL

- Sub]cct : -kk Report on rando ] ! 108 dl l(,d on Kakri barricr. . -
'Rcf - Office Order Nos: - I\KR/(;M/Admm/?I-ZZ/ '333? dtd 26.10.2021 of GM/KKR."

. Sil‘,;’;‘ g

CW ith referenee - o dbOVC ofhcc mdcr thc undcrstgncd has ‘been aSSIgncd to conducl'_
,xandom qnspections 1o cnsurc slnct comphancc regardmg fully covered coal transport trucks by
Larpauhn On 29.01 70_.., thc undcrmgncd mddc surpnsc inspection and observed followmg
points: - :

: ‘,31‘, ‘Transportation road was propcrly sprmklcd thh watcr Coo
i 2 ‘Most trucks were properly. covcrmg, ‘the tricks at all sides, Howcvcr a'truck with I!ccncc R
o plate UP 64 BT 1493 had shoﬂ.cr and raggcd wrpauhn and the samc- ‘was: notpr"
i secured: with rOpcs at thc rear I'hlsf:resultcd in ‘truck not being fully’ covcrcd‘dunno L

: wansponanon o S

\ The undcmgnc,d kindly: rcqucsls you to tdke ncccssary action so that 100% comphcmcc of full

~* covered tarpaulin trucks could be achlcvcd at Kaer PI'OJCCt This is for your mtormatmr\ and o
R unhc* riccessary action. ' “

:'{r;‘nc'x": As above o
L Yours Sinccfély.

‘ ~ Nodal Officer (‘l*. ‘nv,t.) s

Kakri Project

: (opy to: - )
GM KKR for kind: mk)rmdlu)“\ K
. 2. Sccurity Incharge/KKR




Kakm Pchct
v NC .

_ Subjcct - Rupoxt on mndom smpns;.:"‘ ,
' 'Rcf ()ihcc ()1d01 \o':_ ‘-,-KKR/(IM/Admm/N ?2/ 333 dud. ?6 10. 2()2] of (xM/KKR

glf :

' ‘," -3. ‘,. :\’105‘( trucks wcrc pcrly co :rmg 1he trucks at all 51dcs IIowevcr a truck wx h* hccnce =

v ad\‘shorter tarpauhn an was not properly secured mth ropes at the.’,

“ Enel: As above

5( L
\oda‘l ()ttu.c (141
l\dkn l’rojut

'1,(. pv 10~
1. GM KKR Ior }\md nﬂ()rmalmn
2 Su,umv lmhaxgdl\KR for wmplmnu ot 2" poiat.

Ll




Date: £.02.0000

, Atm\"dtu Officer
“Kakni Project
NeLS

‘\ubwc - Repart oi mndnm smpn\u |xmpm:l_u_ni"cpu,('l'uc sdon Kakri barrier. o
Rcf = Oftice Ovder Not - KKRAGM/Admin/2 1+ did 26.10.2021 of GM/KKR.

W nl~ reference fo lbo\m__olhu mdu lhu undu‘sxbmd has bu,n a.ssxg,ncd to umduct“~
dncmm mmummx fo ensure strict com xhanu, rcgardmg, fully covered coal transport Lruuks by

..z,pm;}m (()1 25.02.2000 xhc Unduxlblltd mddc suxpnsc ingpection and obscrvc.d Iollowmg .
}'\UH"

Transportation road was pmpu ly spx mklc.d WIlh walcr : ey
Most tricks had ar pdulm propcxly (,ovum;, lhc truck at all 31dc,s and ﬁrmly se.curcd by .
- rapes. However. trucks: with license plate UP. 64 I’ 9555 and MP 66 11 1279 had shortcr '

.‘dI‘ﬂgd Hn. and the same was not propmly sceured with-ropes at the sndce as well as the -
. When the undursngnud askcd 1hc,m about sceuring- the samc mth ropc’

drivers ox pressed mdbthty o do sotds thc,y tdld nol have ropes. lhm rcsullcd in imprope;
L(wcr; xg of truck uurm{, tmnspmlahon

3
i
~ -

Fhe *>'7dcm:*ncd kw(ﬂ\ ru u(,sls you lo ka, nu,ussaxy action against the above so that 100%““’ .

mmp fance of fully oy u(.d tarpaulin lrugks could bc achicved at Kakri Pm)cch This is foryour
m‘uman(m and i .zlm_r n LL(,*:'»dlydLll(m S - S

Yours Sincerely,

R o . - Nodal Officer (Envt,) . :
- - _ S R Kakri l’x_*ojc_c‘t s
~Copy To: - .
1. GM l\I\R !m kind mlnunalum ‘ Lk
2. Project OfMcer/KKR for kmd mlnrnm um 'ii,, E

3. Security Incharpe/KKR -
- with ropes.

1

l or unuphanu of iullv covered tarpaulin in trucks, suuu,d

Ty



Sub Preparanon of time boun Ac 1on Plan to i nplement thc, commendauons of the
© committee (revmed) u :
Reéf: 1) Your lettér no NCL / HQ / Env s 7()22 1 8669 dated 15/02/20 ‘ S e
'>)NGT Judg.:mmt dated 18/01:’7022 m O.A. \lo 164 0f2018’ and other connected matters :

: Dear Sir,

: Please rcfcr to your above uted lettcr Pomt wnse replv fo the pomts are, gwcn bcfou -

The General Manager (Env )
‘ NCL Smgrauh

~ NCL Khadia

e Nor(hern Coalﬁelds Lxmited
‘Khadia Project

5 {A-Minientan Congrany), - o

A \nhmh iy ot Coal Imlnl muluh AREER Y

: Rec(jm'm'e'ndziﬁoﬁ sl Status and Acmm plan ~Timeline 7|

The unit should ensure |

 discharged into the |

Co_nlmuous operanon of ETP is bemg
er sured. Addmonal provision ¢ of drain for

continiious‘operations’ |

- of ETP, The _u;i_it . -feeding raw watel has be

* should'trap all the ~ prov:dcd to.ensure that untréaied watcr

 bypasses and ‘;hould . rcaches ET P. for trcatmcm v
ensure thatno & [ ; i

C ,,0?{‘; ew Smauon ponds has._
:bcen proposed to further arrest any treated
/ untrcatcd water from ﬂowmg outsnde

trcatcd/umreatcd _
effluent will be

31 .Qé_,ibzz Ty

environment. . :FT

-1 The unit can be asked
"0 ¢nstire the proper
mand regular opcratmn 2.

Mth approuch water sprmk :g, is m placc
at Khadla Pro_;cct-'-ﬂ.- S |
‘Walcr sprinkling o on haul roads is
& bcmg 1done lhrou;_.,h high cnpuuty

(70 KL) 04 departmentul water -

’ Cmmﬁ_lcé(éd [ B

“'of waler spraying -
system for cffective
" control of fugitive = |

Y

< tunkers & 29 commntuul,tnnkms

R




- dustemissions -]

' "(detmls attached) :
23 Fixed water sprmklcrs haye
" -been installed near coal yard. -

5 j;ReguIar sprmkhng isbeing ensured

“in CHP atall transfer pomls for
comrol of dust emmxssmns ’

31.07.2022

. ;OIaddmonal txuck moumcd mist-
c.pray m'xchme is undcr process of
" The:unit can be asked It is bemg smclly momtorcd through a

.| tostrengther the
-~ vigilance mechanism

|10 identify the default
| iransporters and take

stringent action
-apainst ther..

One register h:
{ Gates for documemm;, any; s
' :_and to take acuon agamé the security

ull_o.\ycd- to go (_)
coveéring.” : : :
-also been put at the E‘(lt

D’-’

as @ j&dmsl the defaulter tmck‘i if any

uch wolatxon .

'(v_’um‘plg:lcd' o b

1" "The unit can be asked

to provide effective .

1 tyre washing facility -}
| for transport vehrcles S

Proposal for éstablishment of whel
washm;, system is already undex process.
Meanwhxk, a pit has been, provtded for

waslu ng of tyres near mme e‘ut _

31.0£.2023

A 'l he unit can bc askcd : "
" toensure proper - |
- treatment and disposal

of MSW.generated in
their residential
. colony.

MS\\ is bcmg collected and dumped in
Io»\ lying ared within the premises. In
order (o further slren{.lhcn the overall
 MSW management, a new schéme has
been preparcd and is under appmval

30.11.2022

1| ‘The unit can again bé
I asked to submit the

" time bound action .

"plan for compliance
‘with the provision of
Notification 6f:2009

1 regarding utilization
_of 25% fly ash along

~ with Over Burden -

| (OB) for back filling
- the abandoned mine.

A study conduoted by Il T BHU regardmg
“fly ‘ash uuhzatmn/dumpmg/ang in the
OB.of the running/active. mines of NCL
alonk, with ils viability and safety-aspect of
man and machinery”, As per the rcport it

“has been rewmmended against the -
dumping’ of fly ash in internal or extemal
| dump of Khadia’ Pm}cct :
F ollowmg, arehe rccommsndauons I

udvxce of the report =+
<1y it is advisable nol o dump the fly
ash on external dump in K!wdm
OCP wo

12§




/ R . | 2) asp :r,,mme closure plan the fly
: : N . - ash.is not advxsable tobe dumped

) “itis’ echmchlly not fcasxble to
“-'dump the 25% fly ash'in Mine
_dunj ).in Khadm OCP duc fo geo

" ratio, and ‘huge rate of OB removal
and ms!abrhty of dump during.
. ramy season in presenl condition.”

lt is bunn LHHU}L(I llmt CI\AQMS is ln,n - Completed
. ,.trom obslruc(mn in. s wrroundnws

7 | The umt can bc dskcd-
| - totakecorrective " |
{ ‘action so that the site |~
| of CAAQMS could be |- -
open froni al] thc e
dlrectxon

This is for-your kind informatior

' Y'ours-.sinc‘érely,

‘ “General M.;;'na‘ger
él{hadm Area

s




NCL Krishnashila Pr‘()j»e‘”ct'

Northern Coalfields Ph
CAMiniratna Camgigaid

S (im'ﬂ?’i WT-ﬁ) _ RN
i.._ M‘% ﬁ’mﬁﬁ% = o el zm:m B Y
T"Tﬂ'aT il('“ M C :

) An 1S0: 9001 180: :
q‘nzaﬁm ch zﬂm ’3?:'&?231220 Pas' Bm.a Distt- Sonebhi ulm,l P, m\-vwvu

rsl a_um ail.comt »cbslté »\m\ quI A

— 2 S RN

No, hSL/CM/Env//ZOZl 22/ 9 “9 4& Date: 14.03.2022

D e

:To

. The Genex a} Manaoer (Env)
"'.=~_,-?\Ionhern Coalfields Lintited

'-.Smgxauh . I S 3‘

Sub;ect Actlon Plan agdmst the Rerommendatlons of Joint commlttee of Hon ble Natmnalﬁ
. Green Tribunal for Knshnastiila Pro;ect, NCL* '
_Ref:: Para 15 of NGT Order: dated 18 01. 2022 m Ongmdl Apphcatxon No 164—/2018 tltled as

Ashwam Kr Dubey 3 Umon of!ndla & Others

Dear Slr - - o

» Please find enclosed herethh the eopy of. acuon plan with nccessaxy enc!osures against "tli@_

: ,_‘,_f__necnmmendquom of Joint committe¢ of Hon ‘ble Natxonal Green Tribunal for Knshmshlh )!O]CLL n
“the matte; of Ashwam Kr. Dubey.vs Umon:c)flndxa &Othexs (Original appluatlon no. 164/9018

Thxs is fm needful acuon and onward subnnsmon at your end. ' \

\\/\/\/ '\“ N U‘
; rea General Mamgez
A7N Knshmsh:h Alea

ey



o i

Az 81d
SdEm Y

\mthern Coilficld$ L mnlcd ¥

T Tiniratina Company} o
(‘x dlh»l_drurx ol mrl lmlu L
Kllshll.hl)ﬂd l ppjeet

o General Manager

e reozw WE 1€

MP 985’60(00:3 LeO ol
& 150: 45001 € Lr(lﬁl(l ¢ r:m\am
Suncbh.xrlr.l, ;

N Ch\l Ui«O.LO?
\n[‘s() ‘)()(ll [$0; 14001

qe Eﬂ'ﬂT ﬁ'ﬂ'ﬂ' a’r:ma 3., = 231220»" Post- Bina, Distt-
4400 "\\) 05446-276 wpmail.eony

33 cm.nl' «'mlu |

t Committee ofHon ble Na'rlO'lwexl Green

'eéon‘rmendanons of join
Trrbunal T

Action Plan agairiSt:t'lie_ R

e ._.
S.No. Recommendatxons of Action Plan
Commlttee for Kr rshnashnla
" pProject - s P [N
sent 18 nos CCTVs have been -Beir

|1 _' The unit can be asked to explore lne' pre
installed at drflerenl pornts ln.

‘emissions: and other L

_I:

' he mme

R ’possmrhly fo monitor the* eta us"of
’ A M'Onllori‘ng-‘of fugitive
envrronment & safety related aspecls have
been already belng done regularly. from fl‘e‘l‘d

' GM orrce

rad R .

2 The unit can be asked to slrenglhen The Transportallon agericies "ha"v';efbéen
instructed time 1o fime for steps '_iqj.:avojd:

fugitive emissions ~ through the
exrstlng CCTV network prowded for

onrlormg of produclnon actrvrlres

the vigilance" mechamsm to rdenllfy

the default -_'transporte_rs ‘and t ake~ splllage of coal ‘during fransportation fio‘n L

public roads (copy ‘of instruction enclosed sl

stringent action against them.
Tl - | Annexure-l).. Sirict action are being taken |

| against the uncovered trucks if found (copy

of letter enclosed as Annexure-ll) ;

,..,_—-—-———"""_ _...’———’—“—‘,' it . e .
3. “The unit can be asked lo provrde iThe proposal of conslrucllon of common tyrgr31.1_2.2022

sashing facility for Krrshnashrla & Brna :
project of NCL is under tendering process

The construction work for the same will be

effective yre washing facrlrly for | v

transport yehicles.

'done through Bina Project.

T TThe unil can “be asked- “Tender for the management of solid waste | Being complred

proper treal tment and d osal of | for Knshna°hlla B,C & D type quarlers in- Composting lauluy

y for. collecuon segrega lion and | will'be completed:,

Q .
et s o St RS

MSW qenera ed in th

! et

ey e B




L ‘«M*ﬁwﬁﬁ?ﬁwﬁ)l

(f“fﬁwmﬁ)

”mrf“mwﬁ:aﬁm

\n I\() ‘)001 lSO

CIN UlOlO,ZMP:L‘? 856'0100:;1 60

uom,..\/ll‘;() wml Certified (‘omn.m\

(/\ suhx;dmn o[ Loal Indm |
Krlxhn‘mhxld I’rumt

;Ii"llhgu

o

‘-diSbOS’”a!':'of"v'so'li’d WEsfe has alr’eé‘dy 'been‘?;
-;awarded by LOA o, NCUGM(C)ILOA-T.:, o
ATIETNG 091945 daled 28.10.2021 Futther 2 |

: f-éeparate compostmg facmty ill

"_jtendenng process (copy of " gstimate
.enclosed as Annexure- 1

by '30.09-.',20\22_

deve\oped for disposal of orgamc sohdi‘ff =7

sy :waste The proposal for the same is under‘ S

! abandoned mine:

The unit can’ agam be asked tol

Nohf cation f 2009 regardmg
unhzatzon of 25% ﬂy ash along thh
Over Burden (OB) for back f ihng the'

submlt the time: bound actlon plan for" ‘

A study is currentiy being conducted by
CSIR- ClMFR Dhanbad related to filing of ﬂy
1 comphance wnh lhe prowsxon 'f”the ash-in mme vond Action plan of the same |-
»would be submttted on the basis of-
mecommendattons of the above mentuoned

: study

30092022 .

)




e, WSB! ndul "

; §i0'6/3_'02d'

* Office Order

Accordmg to the guidehnes ssued | : 'xonal Green Trlbuna! (NGT) alt
~ consumers of Krishnashila pro;ect'"'"are ditacted to ensure that all”coal
transporting: vehlcles should have arrangeme'nts to cover: the vehtcle with.
tarpaulin properly upto half dala:in three sndes': If any vehicle engaged in coa{
transportatton is fo' nd’-\_uolatmg thlS order then suitable action: will be taken -
~ against the ¢ consum as per rule: 1 "

T L AR | l)E&PL\T(,H l?\LHAR(‘
e o musmv\‘;nn \PR()JICI NCE




/A N f\.‘r”)(ufif ~ 1 ;-wg{ -
Morthem Coalfields Limited @
- Kashnashila Project

. :v[-ﬁ)n’lt, 2 9/.(.}‘7,”() ”()

“fﬁmgglggﬁ

Dunng mspectton th’i " foHowmg-eVthc!es were found not covcred thh
5 hrpauhn properly - ' . .

1 UP64AT4081
2 RJSZF1616

: ,'xmmcdnatc effect

.~ DESPATCH INCHARGFE
© KRISHNASHILA PROJECT, NCL

1. Security Incharge
2. W.B.C

12\



ksl/Giviyy2021-221. 4/

“No., <
(Lmd.. 2/0./20 2/

RN

NOTING SHEET :

,5Ubject ..Lsttmatc for. the work . Soﬂd waste m ma’,_g“,,.

nape ematK,._-—/

. Broject

De’ta_ils or;:tho‘ﬁsz'ima't‘e:' i

Chr 40 42 .)46.38 (thh GST { 47 70 204 e

| Est. 'Ba's‘ed:bhri" "

| Updated DSR 2018 rates Mlﬂ?tfiw

Provision |

| PR pm\'lS'On/BUdth Dl Specnal Acnvnty 2021-22 -Activity no- 1z

| Time Period requxred

120days ‘ 4__.___’———‘-

Head ofAccount

':i ‘Revenue - SpecaaIActlvny 2021-22

Report -

. | The “estimate includes prowdmg shed o
" waste ‘rhanagement surrounding the area. WIth.’ﬂjj :
: bcundary wall It inclades. prowdmg cC platforms;

for sagregataon and decompostion. of salid wastef-f;f‘

s for so'!id, '

also one shed for storing the decomposed manurev
and other official works. has been included.

Attachments

1. Estimate, Guantity calcutation, abstract of cost
2. Checkhst ‘

- M 7 age;{\\’\t

Kr_;s}mashlla1 Project

Staff Officer ()
Krishnashila Project

Asst anager(C) T

Krishnashila Pro;ect'




Est Y

,3‘

mate for the work: Solid waste mMANALEMICT
1 Th@ Droposed v.;‘n?l;w;;)vnrcd in (he ﬂm i
activily list of the years, o

-Concerned/ admnuslmlwe approval e
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i f o i L
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\mtntxon

e Ac‘li‘;/i,lv‘y"“o-:ﬂl.z'

' Eshmam value vis-3-vis fund provx Ion_ _a'S_P{JF e
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e e S
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Wnth GST {183 60f above)
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) accepted by Staff Offxcer[Cwn] of lhe
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"1 Drawing & Desngns - related ovproposed
| work. -

Encl_os_cd. .

PR »,.,.-,.,,..‘.—- o ..w‘

PRI

| Certifi cates to be gnven

- a The estimate prepared aftcr due sue
inspection.

Given in body-of estimate

b. The sita'is fren from all
encumbrances

: j‘?_'; “Givenin body of estimate.

. lf the estxmate related to

a.t qus Duly checked by Accounts
person. attached with thc Cnvxl oy
- Department. ;- :

.

b. Units/ Pro;ect = (i) Specmc commenls
o of ARML: o

wm‘_b'e routed through AFM

S -Pmposals related to 6a & Gb duiy
vetted by GM(C)/qus -

‘»'NA’;v' el

rn case of AMC/Regular Mamtenance Works ‘;5 ’

s,

a. Lastyear's est:mated valuc vis-g-vis :
‘awarded value ofwork done

Estlmated cost

Awarded Cost

e e e,

.
e

b. fthe currenl year s Lstimatc varies
from the last year’s = reasons. to bc
recordcd/;ustlfcatlon—whe&her
scape increases with details or due lo

" change of rale -
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wrlhm the total approvcd capital outlay: of tho Pro;cct/Umt. '_ R

Fund provision in’ Caprtal Budget -

¢ In case of shortage of fund - approprntion/ addmonal al fund

L requirements't tobe’ indicated. . - IS R
4. AII caprlalworks to be: approved by GM(CP)/CGM(CP) A R

A F.M. . i
6. Drawmg & Dcsrgns for thc proposed work
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M. P. POWER GENERATING CO. LTD:
(A GOVT. OF MP UNDERTAKING) e
cm-momwmooscsggl I — -jr‘zz {o
: A Jabalpur dated: & { j‘jug fw,z 23

i s

T No07-03/CCI \3‘1'2/ | |
B A )

To,
The Director _ . o
Division), Hazardous substances Managmenet Division

MOEF&CC (HSM !
6™ Floor, Prathivi Wing, indira Paryavaran Bhawan ‘ |
- 110 003 ' f

i

:

i

Aliganj, Jor Bagh Road, New Delhi
ii:sat endra.kumard? nic.in
fore the Hon'ble NG7T. New

Altn. Dr. Satyendra Kumar, Ema

Sub.. OANo, 164/2618 titled as Ashwani Kumar Dubey Vs. UOI &0rs. Be

Delhi (PB) with OA No. 117/2014 titled as Shantanu Sharma Vs. uol &_Or:_;. and others
connected matters — Meeting of Fly Ash Managmenet and Utilization Mission — reg.

Ref. 1) OMDno. F.No.:11/312018—H>SM, MOEF&CC, Gol dated: 09/03/022.

2) This office letter no. 07-03/CC/750, Jabalpur, dated:04105/2022,

3) OM no. F,No.:09/0122019-HSMD. MOEF&CC, Gol dated: 16/11/022. :

ce 1), the Action Plan w.r.t. the
MPPGCL) was submitted vide
Action Plan, it has now been

ed under referen
Company Limited (

knowledging the
line as well with the action plan.

M dated: 09/03/2022 cit
M P. Power Generating
der reference 2). While ac

2 to provide the time
pdated Action Plan along with

e OM dated: 16/11/2022, the u

d herewith (Annexuré 1&11) for placing before the Mission in its A :

172022 at your end please. J S
. j ;

As directed vide O
thermal power stations of
letter dated: 04/05/2022 {un

- girected vide OM dated: 16/11/202

Therefore, in compliance 10 th
timelines of ash utilization is enclose
meeting schedules to be held on dated: 24/1

A

A (Rajeev Shrivastava)

Enct. Annexure 1&11 C. E. (O&M: Gen) :
MPPGCL, Jabalpur

: ' )

{

Change (HSM Division), 3"
New Dethi — 110 003 fé

Copyto— .
onment, Forest and Climate-
Parisar, E-5, Arera Colony,
. é{'{;

1) The Scientist D, Ministry of Envir

Floor, Vayu Wing, Indira Paryavaran Bhawan, Jor Bagh Road,
2) Member Secretary, M.P.Pollution Control Board, Paryavaran
Shopal - 462016. ¥

TOR (O&M: GEN)

Address for Correspondence: OFFICE OF THE EXECUTIVE DIREC
Block No.6, Shakti Bhawan, Rampur, Jabalpu
Phone No, 0761-2661589/ 2702600 Fax No 0761

Email: edomg_mpeb@rediffrhail com

r-382008 (M P.)
2664572




: ' Annexure | «,

= - Ash generation and utilization w.rt. the therma\ ower stations of MPPGCL for
_ FY-1 9.20 to 21-22
| Nameof TPS. | FY i Ash Generat\on E Ash Utilization | % Utilization 5(
‘ | L LMT) U(LMT) . s i ¥
‘;SGTPS .2015-20 17,50 1743 9959 . . : T
B;rsmghpur 2020-21 | 20:48 2048 . {"100.10 +
| | 2021-22 | 18.89 1 13.51 17150 -
| ATPS, Chachai | 2019:20 1 3.15 1316 1 100.55 ?
\ | 2020-21 | 3.37 _ _i 2.18 64.81 r
i 202122 1 3.58 1.40 739.09
| STPS, sami 12019-20 | 14.69 -~ 19.36 63.72
{ 2020-21 | 12.89 12.14 _ __;3 9420
| 2021-22 | 8.97 8.95 19982
SSTPP, [2019-20 | 23.64 430 118.19 ¢
Khandwa [ 2020-21 | 14.82 6.46 1 43.58
2021-22 | 27.40 9.94 136.27
MPPGCL 2019-20 | 58.97 134.25 15808
- 1 2020-21 | 61.53 141.26 { 80.07 )
| 2021-22 | 58.84 1733.80. 5744 .
: C

orm

% ED( 02m!G el

Address for Correspondence: OFFICE OF THE EXECUTIVE DIRECTOR (O&M: GEN)
Black No.6, Shakli Bhawan, Rampur, Jabalpur~482008 {M.P)

Phone No. 0761-2661589 1 270260C Fax No. 0761-2664572

Email: edomg mpeb@redxﬂmaul com




e Action Plan with Ti ‘ e ae .
1P8  |First Compliance Cycle to me;:nf line for Ash Utilziation w.rt. Tt}gin_lgl_g_gig_@l@ingpgwgfmlﬂffﬁgg in FY-2022-23 . —— _
100% utilization as per argeted Utmzalmn Oty Utitized | Qty. proposed lo be Utlized from Nov 22 r Total expected EXP'EC‘QG Yo Timelne tor
MOEF&CC pe Qty (Estimated) |from Aprit22 10 Mar23) § quantity utiization |Utilization from Ash
(w.et A rl?t;orms (Cureent +Legacy) to - L grom Apri22 to Aprit22 10 Ulilization
el Apr22) | October22 |- ‘ March'23
\ - % ~ . tﬂw,wgﬂ ....... T — — —= 1" w-w?iﬁé)
et T T = e e T T eovemtonton e’ -——-’_'—"-'*‘“‘""’“'"””“‘
A:‘T‘;,gwlww T e _MT LMT_ | Proposed heads Qy. (MDY L IR S—
i Coment, brick, blocks & Misc. 1.7 475
i I - ‘ —
5 Years 4.2 1043 | Apandoned cod Mine filing | 229
Lowlyingarea filng 0.37 .
R I I I — S . _ T Total 232 Lo
SGTPS 4 Years 2455 i 585 Cement, brick, blocks etc. 425 19.00
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’ L{ * Ref: 01/CP/P&CA/MoEF&CC Ref/22-23
’ ' .Dated: 23.05.2022

Shri N. Subrahmanyam

Scientist D (Hazardous Substances Management Division)
MoEF&CC ‘

Vayu wing, Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi-110003.

Subject: OA No. 164/2018 titled as Ashwani Kumar Dubey v. UOI & Ors. before the
Hon’ble NGT, New Delhi (PB) with OA No. 117/ 2014 titled as Shantanu Sharma v. UOI
& Ors. and other connected matters— reg.

Sir,

Please refer to email dated 10.03.2022 enclosing leﬁer no. 11/3/2018-HSM dated 09.03.2022
seeking action plan on the recommendations of the! Joint Committee as specified in the Para
15 (Page 113) of the NGT Order dated 18.01.2022 (OA No. 164/2018 and OA No. 117/2014).

In this regard, NTPC’s comments are enclosed as Annexure-l.

Thanking you.

Yours faithfully

Sd/-

(Vinod S. Bhoyar)

" Addl. General Manager (CP)

LE



Annexure-l

NTPC’s comments on the recommendations (Para 15: Page 113) of Joint Committee in the NGT Order dated 18.01.2022 are as under:

The unit should lmmedlately take
required measures to stop the
discharge of ash pond overflow into
Rihand reservoir.

e

« Discharge of ash pond overflow has been stoppe
resolving the disturbance in system (which was for a short
period), and there is no discharge into Rihand Reservoir.

« NTPC Shakti Nagar have taken short-term and long-term
remedial actions which are as under:

= Short-term: Additional line to increase AWRS flow by
500 M3/hr is installed.

= Long-term: Augmentation of AWRS capacity by
installing another pump (2000 m¥hr capacity).

Complied

Augmentation of AWRS
capacity by July'2022.

Thé unlt may be asked to relocate the
OQEMS in order to achieve the
desired iso-kinetic sampling for
particulate matter.

Online Continuous Emission Monitoring System (OCEMS) will be
installed along with FGD instaliation (by extension of ducts to new
chimney) for obtaining iso-kinetic sample.

December’ 2024

The unit may be asked to complete
the installation of the third CAAQMS
at the earliest.

02/03 Continuous Ambient Air Quality Monitoring Stations
(CAAQMS) connected to CPCB/UPCB. 3@ CAAQMS installation
work has been completed.

. Complied

The unit may be asked to ensure that
the CAAQMS is connected to the
| CPCB/SPCB server at the earliest.

Commissioning and linking of the 3™ CAQMS with CPCB/UPPCB
server are in progress.

Mail sent to CPCB on
25.04.2022 for linking with
CPCB and registration is
completed, and work is being

done by CPCB for linking.

ot
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The unit may be asked to submit the
time bound action plan for 100% fly
ash utilization at the earliest.

Action plan attached as Annexure-A. Action plan for ash utilization

is attached as Annexure = A.

commissioning of the FGD system

the revised tlmellne

The process of installation and |

needs to be expedited reallzatlon of |

= Work of chimney construction, absorber and associated
work is in progress.

= All three Chimneys construction have been completed up

.+ to 100-meter height. :

= Efforts are being made to complete FGD installation
within the revised timeline.

Within revised timeline i.e.,
December’ 2024

The unit may be asked to properly

measures to control fugitive emission
in the ash dyke area.

MSW generated from residential colony being segregated & March'2023
treat the MSW generated from their | collected through special motorized vehicle. For biodegradable
residential colony. waste, composting pits with covered shed are being constructed

and bio-methanation plant is also commissioned. While non-

biodegradable waste (plastic waste) is being sent to registered

recycler.
The - unit shall take immediate | Measures for regular water sprinkling have been taken and Complied

fugitive emission is under control'in the dyke area: =~~~

Further committee recommends for

* 'imposing environmeént compensation |

(EC) of Rs. 27,60,000/- for
discharging ash pond overflow water
into Rihand reservoir.

NTPC Comments

= Treated effluent are belng fully recycled through AWRS.

= Discharge observed was due to disturbance in system for a short period which was
controlled and compliance (snapshots indicating no discharge) of the same was submitted

= Further, regarding CCTV footage, water leakage was observed only due to rain in the
month of Aug'2021. To support the same, photographs were also submitted during
August'2021 to October'2021. :

« In the light of the above facts, EC recommendation for 92 days (mentioned in page 40 of '

NGT Order) not to be imposed considering the fact that one 500 MW unit (which can
produce 12.78 Lakh Cublc Meter ash slurry during the period) was under shutdown for 50
days.

Sht
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The unit may be asked to ensure
that the CAAQMS is connected to
the CPCB/SPCB server at the
earliest.

CAAQMS are already connected to the sﬁe'rvers of CPCB/S.PCB.;

Complied

The unit may be asked to submit a
time-bound action plan for 100% fly
ash utilization at the earliest

= It is submitted that NTPC Rihand is very remotely located in

Sonbhadra region where ash is generated in abundance and its
utilization avenues are very limited.

» The nearest ash consumption belt from NTPC Rihand is Varanasi -

Satna — Rewa which is located at a distance of 250 — 300 kms.

= Despite the above odds, full efforts are being taken at NTPC-Rihand

to achieve ash utilization targets.

» Action plan is attachéd as Annexure-A.

Action plan for ash
utilization is attached as
Annexure — A.

The process of installation and
commissioning of the FGD system
needs to be expedited in realization
of the revised timeline

= Civil and mechanical works for installation of FGD are in progress.
= Efforts are being. made to complete FGD installation within the

revised timeline.

Within revised timeline i.e.,
December' 2024

Para 15

The unit may be asked to submit a
time-bound action plan for 100% fly

ash utilization at the earliest

Action plan attached as Annexure-A.

Actl n vblén “for ash
utilization is attached as
Annexure — A.
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Annexure-A: Ash Utilization Plan of NTPC Shakti Nagar (Singrauli STPS), Rihand, and Vindhyachal

T2022-23 | 3000 11.00 1.00 3.00 — 070 | 100 050 ) 57.33
202324 | 30.00 11.00 300 |~ 3.00 0.60 1.00 1.00 19.60 6533
502425 | 30.00 11.00 3.00 3.00 0.70 1.30 2.00 21.00 70.00

Note:
e Ash Utilisation in Road Projects, Stone quarries, Coal Mines and Low-lying land is subject to availability of avenues.

o NTPC Shakti Nagar has submitted letter to NCL for allotment of 3™ pit of Gorbi mine for ash filling and mixing of ash with OB.
¢ Request letter has been submitted to DM-Sonbhadra for allocation of low-lying land for reclamation by ash filling.

2022 - 23 37.5 10.0 0.50 6.0 1 50 3.25 1.20 2245 | . 60

2023 - 24 37.5 10.0 1.50 7.0 1.50 - 3.50 1.20 24.70 . . 66 .
2024 - 25 37.5 10.0 4.0 8.2 1.50 5.0 120 = 2990 - | -. 80
Note ‘ -

" Above plan is based on potential avenues identified presently. NTPC Rihand is putting in its best efforts to further |dent|fy the new avenues of
“ash utilization on sustainable basis to ensure compliance of statutory obligations.

o District Administration has been requested for providing the detalls of Iow—Iylnuea avallable within 100 Kms of Rihand, details are awa|ted




2022 - 23 88 13.0 8.0 4.0 35
2023 - 24 88 12.0 20.0 - 4.0 9 53 60
2024 - 25 88 6.0 32.0 3.0 12 . 62 70

- e '
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M/s Obra Thermal Power Station (Power Plant)

Installation of flow meters for
measurement of amount of

S.No. Recommendations of the Joint
; . Status
Committee
1. {Undertake action to trap the A- h dvke has b ised and there i
continuous flow of ash slurry from o: z e has .een r;n.set af‘ t Rere ls:\;)\lover:ﬂow
powerhouse and ash pond overflow bewa ergarfrylnias ;? ° rlverl. enu.f hRS as
water carrying ash into the river Renu en made functional for recycling of ash water.
2. |Restoration of the river bed areas on {Restoration of river bed area is under pfogress and
which a huge deposition of ash is 7800 Cum ash has been removed. Remaining
visible in time-bound manner quantity shall be done by June-2023.

3.

ETP & STP are operational. No effluent is being
Treatment of the industrial effluent, {discharged into river Renu.
untreated effluent not to be
discharged into the river Renu
4, A dedicated sump and sump pump house for all
Installation of an effluent collection jeffluent collection has been completed and
and conveyance system for ETP & STP |functionial since April-2022.
5. Connection of CAAQMS to the ' Already connected. Data is available on CPCB/SPCB
CPCB/SPCB server server. .
6. |Submission of time-bound action pian Action olan submitted
for 100% fly ash utilization P )

7. Due to space constraint for installation of wet FGD
system, Dry Sorbent Injection (DSI) FGD was
approved.

Installation and commissioning of the |Despite repeated tendering, there was no
FGD system in realization of the participation in bids. Further tendering is under
revised timeline progress. Date of bid opening is 30.11.2022.
8. Door to Door collection of waste is being done and
waste th‘us collected is seggregated as Dry and Wet

Adoption of scientific approach for waste. Tender for treatment and disposal of MSW
treatment and disposal of MSW will be floated by 5.12.2022.

9. |Installation of flow meters for _
measuring amount of ash slurry Flow meter supplied and installation shall be done
discharged and water recycled by 20.12.2022.
through AWRS

10. Flow meter supplied and installation shall be done

by 20.12.2022.
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wastewater treated through the ETP
and STP

11.

Fixing the personal responsibility of
the officers seating at management
level for causing environmental
damage.

Responsibility of three officers of Chief Engineer
level 1.Er R. P. Saxena, HOP Obra TPS, 2. Er. Deepak
Kumar, HOP Obra TPS and 3.

Er. Anand Kumar, CE (E&S), Lko has been fixed and
disciplinary proceedings have been initiated.

12.

Imposition and payment of EC of Rs.
01,36,80,000/- for discharging
untreated wastewater and ash slurry
into River Renu (Responsibility:
CPCB/SPCB)

Civil Appeal has been filed (4525/2022) against the
order of Hon NGT in Hon. Supreme court. Hearing
on IA for stay application is scheduled on
17.01.2023




ANNEXURE—A

.'.
. OBRA THERMAL POWER STATION FIVE-YEARS ROAD MAP FOR ASH UTILIZATION
: PROJECTED ASH UTILIZATION (LMT) ‘ o o
FINANCIAL | PROJECTS ASH] LEGACY ASH | | T PONDASH ] FLY ASH PROJECTED | PROJECTED .
57GE"25RM§,;10& i:“;f:;f&::? ROAD MINE/ |LOWLYING|  OTHERHEAD |BRICKS & TILES | CEMENT, RMC UTI-[?ZT::ON U"/;ﬁfzi‘:ls:
. : iNOﬁFlCAﬁON 'PROJECT QUARRY AREA (ADJUSTMENT | INDUSTRIES -| &ASBESTOS | T & ”;
1 T ' ary - - | woustries | M7 -
CONSDIDERING L '
DYKE SAFETY),
BOTTOM ASH.
COVER & OTHERS
.. 1550 13.10 1.00- , T3.00 10.00 1.00° - 1 0.04 . 0.65 15.69 " .'55%
27200 18.35 200 | 100 | "12.00° . 1,50 0,05 . 8.00 24.55 54%
- -31.22 17.04. - 4000 ~ | 100 “U12:000 | 150 100 - 16.00° . © 35:50° - 74%
31.22"° 852 | 400 | 2o ] 1200 | 150 100 | 71600  35.50° "89%
'31.22 4.26 4,00 , 1.00 - 12:00 150 1.00 {7600 | 3550 100%-

~Land! Deve!opment
_a.low Iymg area: at. Sector; 2 & 3:0f:Obra Pro_|ect colony has capacnty of approx 12 LMT

b, Abandoned stone: quarnes at Dalla.area’ having capacity. of-approx 3 LMT
..;Low lying area near Lodhn ‘Toll Plaza‘has: :capacity of approx: 1.8.LMT . S
i Quantlty of ash;utlhzatlon mav be nncreased by: seekmg nearby:low lying areas ' - ' e

2 - seof: ash in.NHAI /" cher projects } e '
' . -a.'Varjous letters-have: been sent 1o various NHAI pro;ects, PMGSY projects, PWD UP. Expressway, Rajkuya Nirman Nogam, UP Rajya Setu Nugam for gavmg mformatlon 4

of thesr pro;ects for utulnzatlon of. ash in thelr constructnon / pro;ects
Above plan is: based on: potentlal avenues ldentvf ed presently and ash utlllzatlon may increase 7 decrease in case of. allocatlon non ;a‘ilorcatioh of ideﬁtiﬁed avenues
~ @{;)u rz-

c{}cﬁ‘#ﬂ? i

in: future

[\



Renusagar Thermal Power Plant.

12

— Compliance status on recommendation of the Committee as per order dated January 18, 2022.

SR.
No.

Recommendations of the

Committee

Compliance Status (as on October 2022)

a.

The unit can be asked to
complete the installation of
proper sludge drying beds in the
existing ETP at the earliest.

Installation of 02 No. Filter Press (of modern technology
sludge drying beds) has been completed. Commissioning
started. All parts of the machine are working satisfactorily.
Commissioning of the filter expected to be completed by
end of November 2022.

The unit may be asked to

relocate the OCEMS in order to

achieve the desired iso-kinetic
sampling for particulate matter.

For isokinetic sampling, we have installed new analyzers
for Boiler#6 to #10. Data connectivity of OCEMS with
CPCB setver is in process and is expected to be completed

The unit can again be asked to
submit time bound action plan
to relocate the existing
CAAQMS for ensuring
representative  ambient  air
quality monitoring as per the
guideline and complete the
installation of another 02

| cAAQMS.

by January 2023. :

' e We have relocated the existing 01 No.
CAAQMS at lower altitude near Civil
Office in March 2022. Data is linked
with CPCB/SPCB servet.

o 02 nos. new CAAQMS machine has
also been installed at Renusagar
premises at the following locations:

1. Near Gurudwara N17/9

2. Near D&E Buildings.

To ensure 100% fly ash
utilization in accordance with
MoEF&CC Notification dated
31.12.2018 and Hom'ble NGT
order dated 12.02.2020 in the

matter of OA No. 117/2014.

e The fly ash utilization during April
2022 to October 20221is 118 %. Total Ash
Generation is 867600 MT & ash utilization is
1025767 MT. Brick plat utilization is 23055 MT,
Cement Plant 488280 MT, Low lying area & road
projects -514432 MT.

o Ash is being disposed of regularly to cement
companies, road projects & bricks making units
etc.

Installation of FGD for control
of gaseous emissions.

For FGD installation in one unit, we have placed PO to
the vendor in the month of Dec. 21. Vendor is from
overseas & material receiving may take in approx. 17.5
months. Foundation construction and site readiness &
civii work is in progress. Materials may arrive
by September 2023. Installation is expected to be
completed by December 2023.

The unit should immediately
stop the burning of the MSW.
And they can be asked to
adopt a ptoper scientific
approach for disposal of
MSW. )

MSW management is being done in-house. Segregated dry
and wet waste is collected from the residence of the
colony. Non-biodegradable waste is being sent to vendors
and Biodegradable waste is being converted to compost
for in-house utilization.

Control of pollution during

coal storage, transportation
and handling. T
The unit can be asked to take
cortective  measures  -to
control the fugitive emissions

Adequate actions are regularly undertaken in CHP yard
atea to keep the fugitive emission to the minimum level

| Water Spririkling arrangements and rain guns are installed.

These are operated regularly and properly.

Additional water sprinkling systems installed and are fully
operational.




from raw material storage and
fly ash transportation areas.

|57

The unit can be asked to
submit  explanaton  for
dumping the fly ash in
haphazard manner. They
should take immediate action
for its proper disposal.

The ash which was disposed of allegedly in haphazard
manner has been reclaimed and the area has been further
cleaned.

(€3
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Speed Post

W M. P. POWER GENERATING CO. LTD.

(A GOVT. OF MP UNDERTAKING)
Y=  CIN-U40109MP200SGC0148221

No:07-03/CC/ 7%:‘ T ) .

To,

Jja‘ba.lbﬁfr“déted: i aia oy SOG0
| 8 Z,“‘a\ yilidd

The Scientist D )

Ministry of Environment, Forest and Climate Change (HSM Division),
3" Floor, Vayti Wing, Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi— 110 003

Sub.: OA No. 16472018 titied as Ashwani Kumar Dubey Vs. UOI & Ors. Before thie Hon'ble NGT,
" New Delhi (PB) with OA No. 117/2014 titled as Shantani Sharma Vs. UOI & Ors. and others
connected matters— reg.

Ref. 1) Hon'ble NGT; New Delhi order dated: 18/01/2022. * =
2) Office Memorandum.no. F.No.:11/3/2018-HSM dated: 09/03/2022.
3) Your Email dated: 10/03/2022 to Energy department, GoMP, Bhopal.
In feference to above, the Hon'ble NGT in the order dated: 18/01/2022 has directed the
constitution of “Fly Ash Management and Utilization. Mission” to co-ordinate and monitor
issues relating to handling and disposal of fly ash as well as other associated issues.
Thé‘_ mission is. required to prepare an “Action Plan” considering the ;ec’ommfendations. of the
Joint Committees as specified in Para 15 of the order dated 18.01.2022.

Therefore, in compliance. fo the above directives, “Action Plan” with. respect to the thermal
_power stations of M.P.. Power Generating Company Limited (MPPGCL), Jabalpur is enclosed
herewith (Annexure 1) for further neediul at your end please.

Thanking You. - _ ,-

Encl. Annexure | e i3 -
(B.L.JNewal)

E. D. (O&M: Gen)
MPPGCL, Jabalpur

.

(Approved from competent authorities)

Copy to—
1) The Director, Mini’stry of Environment, Forest and Climate Change (HSM Division),
6"Floor, Jal Wing, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi — 110°003.
2) Member ‘Secretary, M.P. Pollution Control Board, ParyavaranParisar, E-5, Arera

Colony, Bhopal - 462016.

Address for Correspondence: OFFICE OF THE E}(ECUTIVE DIRECTOR (O&M:{GEN)
: Block No.6, Shakti Bhawan, Rampur, Ja_balpu;i—482008- (M,P.')"
Phone No. 0761-2661589 / 2702600 Fax No. 0761-2664572
Email: edomg_mpeb@rediffmait.com

1y




# ' ‘ | - - ! ) Annexure |
Action Plan as per the recommendations of the Joint Cofmittees as specified in Para 15

dated 18.01.2022 with respect to the Thermal Power Stations of MPPGCL

(1) Action Plah of Ash Utilization in accordance with the MOEFCC nofification 31/12/2021 : .

of the order

i) Thermal power plants (TPPs) of M.P. Power Génerating Company Limited '(MPPGCL), being a
coal based is primarily responsible to ensure 100 percent utilisation of ash (fly ash, and bottom
ash) generated by it in an eco-friendly manner as per the said notification dated: 31/12/2021. .

if) The ash generated by the thermal power plants of MPPGCL is being and shall be utilised only
for the following eco-friendly purposes, S

() Fly ash based products viz. bricks, blocks, tiles.

(i) Cement manufacturing, ready mix concrete.

(i) Construction of road and fly over embankment.

(iv) Filling up of low lying area, : :

(v)- Back filling of South Estern Coal Limited (SECL) old / abandoned coal mines.
~(vi) Filling of some Western Coal Limited {WCL) mine voids.

(vii) Filling of old ash bund voids, being surrendered to the Forest Department, GoMP.

(viii) Agriculture in a controlled manner based on soil testing.

IJ : _ iii) * The stipulated timelines for achieving 100% ash utilization as per the said notification is as
b _ . follows - ‘ ‘
P :

a) For annually generated;

Utilisation percentages of
thermal power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance cycle
onwards, to meet 100 per
cent utilisation ‘

>80 percent 3 vears 3 years
60-80 per cent 4 years 3 years
» <60 percent 5 year 3 years
. b) For legacy ash; '
1Year from date of 1st 2nd 3rad- 10th
ublication

Utilisation of legacy ash (in
percentage of Annual ash

At least 20 per

At least 50 per
cent

cent -

At least 35 per cent

iv) The legacy ash utilisation shall not be required for ash dyke of STPS, Sami (373 ha) &

.SGTPS, Birsinghpur (100 ha) thermal power plant of MPPGCL, where ash dyke has stabilised

- and the reclamation has been initiated. Stabilisation and reclamation of an ash dyke including

certification by the Central Pollution Centrol Board (CPCB) or State Pollution Control Board

* (SPCB) shall be obtained within a year from the date of publication of this ndtification.

" -However, the ash remaining in all other ash ponds or dykes of thermal power plants of
MPPGCL shall be utilised in progressive manner as per the above mentioned timelines.

W) -For the purpose of utiisation of ash as per the “Action Plan® of MPPGCL for FY 2022-23, as
_given under point no. (vii) & (viii) herein, following major conditions of said nofification dated:
31/12/2021 are being complied & shall be complied -

-a) All agencies (Government, Semi-government and Private) engaged in construction
activities such as road laying, road and flyover embankments and dams within 300
kms from thermal power plants shall be provided ash at the project site free of cost and
if required, transportation cost shall be borne by thermal power plants.

Address for Correspondence: ~ OFFICE OF THE EXECUTIVE DIRECTOR (O&Mi: GEN) )
Block No.6, Shakti Bhawan, Rampur, Jabalpur-482008 {M.P.)
Phone No. 0761-2661589 / 2702600 Fax No. 0761-2664572

Email: edomg_mpeb@rediffmail.com
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b)

c)

d)

supplied for backfilling in mine voids or mixing of ash with external Overburden dumps,
under Extended Producer Responsibility (EPR). The thermal power plants shall
facilitate the availability of required quantity of ash by delivering it free of cost and
bearing the cost of transportation or cost or transportation arrangement decided on
mutually agreed terms.

Filling of low-lying areas with ash shall be carried out / are being carried with prior

permission of the State Pollution Control Board and in accordance with the guidelines
laid down by Central Pollution Control Board (CPCB).

The owner of thermal power plants shall serve written notice to persons or agencies
who are liable to utilise ash, offering for sale, or transport or both.

vi) Ash generatiori and utilization w.r.t. the thermal power stations of MPPGCL in last three

years is as under —

For all mines located within"300 kilometres radius of thermal power plant, ash will be %

FY Ash  Generation | Ash Utilization | % Utilization
Name of TPS (LMT) (LMT)
SGTPS, 2019-20 | 17.50 17.43 99.59
Birsinghpur 2020-21 | 20.46 20.48 100.10
‘ 2021-22 | 18.89 13.51 71.50
ATPS, Chachai | 2019-20 | 3.15 3.16 100.55
2020-21 | 3.37 2.18 64.81
2021-22 | 3.58 1.40 39.09
STPS, Sami 2019-20 | 14.69 9.36 63.72
2020-21 | 12.89 12.14 94.20
2021-22 | 8.97 8.95 99.82
SSTPP, 2019-20 | 23.64 4.30 18.19
Khandwa 2020-21 | 14.82 6.46 43.58
. 2021-22 | 27.40 9.94 36.27
MPPGCL 2019-20 | 58.97 34.25 58.08
2020-21 | 51.53 41.26 80.07
2021-22 | 58.84 33.80 57.44
vii) Action Plan for utilization of Yearly Generated Ash for FY 2022-23 —
Description Unit SGTPS, ATPS, STPS, | SSTPP,
Birsinghpur | Chachai | Sarni | Khandwa
Estimated Ash Generation MT 2337770 346550 | 953783 | 4150382
(Fly + Bottom) . ’
| Cement Manufacturing MT 1800083 155948 | 47689 | 1245115
“Fly ash based products viz. bricks, MT 70133 51983 | 143067 | 207519
blocks, tiles "
Construction of road and fly over MT 0 0 0 0
embankment ] ‘
Back filling of abandoned coal mines / | MT 0 0 190757 | 1265544
Stone Quarries
| Filling up of low lying area MT 0 - 36400 0 0
Filling of voids in old ash bund MT 350665 0 572270 0
Bund raising ’ MT 0 0 0 0
Total ash utilization MT 2220881 244331 | 953783 | 2718178
Percentage Utilization % 95.00 70.50 100.00 65.49

Address for Correspondence:

OFFICE OF THE EXECUTIVE DIRECTOR (O&M: GEN)
Block No.6, Shakti Bhawan, Rampur, Jabalpur-482008 (M.P.)

Phone No. 0761-2661589 / 2702600 Fax No. 0761-2664572
Email: edomg_mpeb@rediffmail.com

,S"G .




[$)

viii) Action Plan for utilization of Legacy Ash for FY 2022-23

Description Unit| SGTPS, - | ATPS, | STPS, | SSTPP,
i . . Birsinghpur | Chachai | Sarni | Khandwa
Ash Generation {Fly +Bottom) _ MT 2337770 346550 | 953783 [ 4150382
Quantity to be utilized in firstyeari.e. | MT 467554 69310 | 190757 | 830076
2022-23 (20% of annual estimated ~ ‘ , 1
| ash generation) - ' ‘ _
Cement Manufacturing MT 0 0 o 0
Fly ash based products viz. bricks, MT 0 0 0 0
blocks, tiles : 4 -
Construction of road and fly over MT - 471716 0 137408 | 468000
‘| embankment (MT)
Back filling of abandoned coal mines / | MT 0 80055 | 52500 | 714420
. Stone Quarries ' ,
Filling up of low lying area MT 0 0 0 0
Filling of voids in old ash bund MT 0 0 0 0
Bund raising MT 0 0 0 48440
Total ash utilization MT - 471716 90055 | 189908 | 1230860
Percentage Utilization % 100.89 129.93 | 99.56 148.28
(2) Committees recommandentations for deposition of Environmental Compensation (EC) -

Compliance:

; In compliance to the NGT order dated: 12/02/2020, CPCB has levied Environmental
Compensation (EC) to the thermal power stations of MP Power Generating Company Limited vide
letter dated: 02/07/2020 due to non utilization of 100% ash utilization. Further decision in the
matter is pending, as the matter is under sub-judice in Hon'ble Supreme Court, hence no EC has

been paid by MPPGCL.
(3) Committes recommendation for checking the strength of live Ash Bunds —
Compliance:
Name of Name of | Year Recommendation of Expert Remark
TPS Expert of agency
- agency study

SGTPS, IIT, Indore | 2019 | Ash dykes are proper & i) Report submitted to

Birsinghpur scientifically designed and | MPPCB vide no. 2235

ATPS, IIT, Indore | 2019 | present status is good for | dated: 10/12/2019.

Chachai technical soundness, structural | .. T v with NGT

STPS,Sami | IIT, Indore | 2019 | strength, stability, safety and is i) d° comply wi ted:
structurally sustainable and | 9T9€T 092 di aled.
safe for adequacy for handling ;8/ Of“ 2022, directives
of fiy ash generated from | fOF frequency to carry
TPSs. out _stabxllty test being

obtained from

SSTPP, [T, Indore | 2019 | 1) Suggested to carry out| MPPCB.

Khandwa regular maintenance of the| .. .
slope due fo erosion during i) Instruction of expert
MONsooN season. as regard of ash bund
ii) Advised to monitor the gf. SSTPP'I. I;handwa
performance of the dyke using | “C"d ComMPIec.
geotechnical instrumentation.

Address for Correspondence:

Block No.6, Shakfi Bhawan, Rampur, Jabalpuy—482008 (M.P.)
Phone No. 0761-2661589 / 2702600 Fax No. 0761-2664572
Email: edomg_mpeb@rediffmail.com '

ISt

OFFICE OF THE EXECUTIVE DIRECTOR (O&M: GEN)



(4) Committes recommendation® for_priot ermission from MPPGB before any_disposal of fly ash /
bottom ash in the low-lying areas and as per the CPCB guideline —

Compliance:

This condition is regularly pre'scribéd by MPPCB during the renewal of Consent to Operate (CTO)
every year & same is being complied by the thermal power stations of MPPGCL as and when
required.

Address for Correspondence: OFFICE OF THE EXECGUTIVE DIRECTOR (O&M: GEN)

Block No.8, Shakti Bhawan, Rampur, Jabalpur-482008 (M.P.)

Phone No. 0761-2661589 / 2702600 Fax No. 0761-2664572
Email; edomg_mpeb@rediffmail.com
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MINISTRY OF ENVIRONMENT ¥ OREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, thu 3 ist December 2021

S.0." 5481(E).—Whereas by notification of the Govemment of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ S eptember 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a spec1ﬁed radlus of
three hundred kilometres from the coal or lignite based thermal power plams,

And whereas, to implement the aforesaid notification more eftectwel y based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of Sy ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Govemment reviewed the existing notlﬁcatlon and
whereas environmental compensation needs to be ln.r du;ed based on the polluter pays prlnmple i

\Ao

2
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part I, section 3, sub-section (i) vide S.0.763 (E), dated the 14% September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) -of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public; ;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
. respect of the said draft notification have been duly considered by the Central Government; '

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification $.0.763 (E), dated the 14 Séptember,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall ome inth
force on the date of the publication of this notification, namely:- '

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1)  Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent uti_kisg.,tion of ash (fly ash, and bottom ash) generated by itin an
eco-friendly manner as given in sub-paragraph (25’

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-ﬁ';?ndly purposes, namely:-
(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(i) Cement manufacturing, ready mix concrete;
(iii) Construction of road and fly over embankment, Ash.and Geo-polymer based construction material;
(iv) Construction of dam; '
(v) Filling up of low lying area; -
(vi) Filling of mine voids; e
(vii) Manufacturing of sintered: or cold bonded ash agjg"rcgafe;v.
(viii) Agriculture in a controlled mah;le}' based oﬁ soil tésting;

(ix) Construction of shoreline protection structures in coastal districts;
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" [Year from date ofpubllcatron I | S l oo S ci (Il

; ik
- Export of ash to other countries; o _—

Any other eco-ﬁ’renglly purpose as notified frot’n time to tlrne.

A committee shall be constituted under the- 'ch'airmanslhip of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Envrronment Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Mmlstry of Coal Ministry of Road Transport and Highways,
Department of Agricultural Research and Educatlon, Institute of Road Congress, National Council for
Cement and Building Matenals, to examine and review!iand recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modlﬁcatlon in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and: requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollutlon Control Committee, operators of thermal power plants
and mines, cement plants and other. stakeholders as and when required for this purpose. Based on the
- recommendations of the Committee, Mmlstry of Env1ronment Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lrgmte based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no,_case shall utilisation fall below 80 per cent in any
year and the thermal power plant shall achleve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle appllcable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
_utilisation is below. 60 per cent and for the purpose of calculation of percentage of ash utilisation, the

percentage quantity of utilisation in the' year 2021-2022 lshall be taken into account as per the table below:

Utilisation percentages of thermal | First compliance Cycle to Second  compliance  cycle
power plants meet 100 per cent utilisation onwards, to meet 100 per cent
) . ' l utilisation -
>80 per cent 3 yearé ; 3 years

o |
60-80 per cent 4years | | 3years
<60 per cent . 5 years ! 3 years

Provided further that the minimum utilisation pelrcentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, resp‘é'ctively

Provided also that 20per cent of ash generated m the final year of compliance cycle may be carried
forward to the next cycle which shall be utrllsed in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legaey ash, \%vh_ich is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years ;from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
’ that partlcular year:” : ‘

Provided that the m1n1mum quantl‘ry of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the mmrmum quantlty of legacy ash is to be calculated based on
the annual ash generatlon as per mstalled capaclty of ther; mal power plant

Utilisation of legacy ash (in percentage At least 20 per cent " |At least 35 per cent |At least 50 per cent .
of Annual ash) . ST e
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1* April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency .or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Poltution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

V Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for

at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board.(SPCB) or Pollution
Control Committee (PCC) from time to time. A

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 1 00 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subseqilent sub-paras shall apply.—

All agencies (Government, Semi-govemmerit and Private) engaged in construction activities such as road
laying, road and {lyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportatic}n ‘cost is borne by such coal or
lignite based thermal power plants. '

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost-and free transportation shall be apl;liéable, if thermal
power plant serves a notice on the construction agency for the same. \

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines faid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and: State Government Agencies; C
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It shall be obligatory on all mines located w1th1n 300 k]lometres radius of thermal power plant, to undertake

‘backfilling of ash in mine voids or mixing of ash with external Overburden dumps under Extended Producer

Responsibility (EPR). All mine owners or operators (Govemment Public and Private Sector) within three
hundred kilometres (by road) from coal or Ilgmte based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on welght to welght basis of the materials used for external dump of

-overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines

of the Drrector General of Mines Safety (DGMS) ]

(
1

"Provided that such thermal power stations shall facrlltate the avallablllty of required quantity of ash by
.delivering ash free of cost and bearing the cost of transportatlon or cost or transportation arrangement
~decided on mutually agreed terms and mixing of ash with overburden in mine voids and .dumps shall be

applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in aecordance ‘with guidelines laid down by the Central Pollution

- Control Board, Director General of Mines Safety and Indlan Bureau of Mines.

. Explanation.- For the purpose of this sub-paragr_aph, it is also clarified that the provisions of ash free of cost

and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the

- same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
- voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Env1ronment Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemnption of requirement of Environmental Clearance of thermal

“power plants and coal mines along with the guidelines to:be followed for such disposal.

©(ii) The Ministry in consultatlon with Central Pollutlon Control Board (CPCB), Director General of Mine

Safety (DGMS) and Indian Bureau of Mines (IBM) mayhssue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsrblllty of mine owners
to get the necessary amendments or modificatioris in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of M1ne Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or inixing 0f ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and %aspects of environmental contamination and the
committee shall get updated quarterly reports pr'eparedfr regarding identified mines (both underground and

- opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
: mines‘immediately after the publication of this notiﬁcation

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the

above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved proj!ects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Contro! Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Poltution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under thlS notification including putting in place time bound
online appllcatlon process for the grant permission by State Pollutlon Control Boards (SPCBs) or Pollution
Control Comm1ttees (PCCs)

\A
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph-(4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Poliution Control Committee
(PCC). : ,

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction. '

i3
T

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and.in case thermal power plant achieves the ash utilisation of any
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partlcular cycle after imposition of env1ronmental compensatlon in subsequent cycles, the said amount shall

‘be returned to thermai power plant after deductmg 10 per cent of the environmental compensation collected

on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensatxon collected is to be ‘made in case of utilisation of ash in subsequent cycles.
i

Procedure for supply of ash or ash based pr_oducts.—'

The owner of thermal power plants or maﬁufacfurers of ash bricks or tiles or sintered ash aggregate shall

. serve written notice to persons or agencies who ‘are 11able to utilise ash or ash based products, offering for

sale, or transport or both.

Persons or user agencies who have been served riotices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporﬁng.—

The Central Pollution Control Board: (CPCB) and the c;oncerhed State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ashi on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six. morfths of date of publication of the notification. The
concerned District Magistrate shall have concurrent Jurlsdlctlon for enforcement and monitoring of the
provisions of thIS notification.

(i) Thermal power plants shall upload monthly. ihformatibn regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual lmplementatlon report (for the period 1% April to 31% March)
providing information about the compliance of pl‘OVlSlonS in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal

- power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
_reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate

Change by 31st May

(ii) All other user agencies shall submit consﬁmption or; utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by

. Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment

Authority (SEIAA) or Consent to Operate (CTO) issiied by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applieable The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification. ‘

For the purpose of monitoring the implementaﬁon of the:provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of

" Power, Ministry of Coal, Ministry of Mines, Mmlstry of Environment, Forest and Climate Change, Ministry

Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notlﬁcatlon The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as maridated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committefe shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (I\AqEECC).

\Xb
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Poliution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-3 1® March) to be submitted on or before 31% May.

S1. No.

Details

" [Name of Power Plant

" [Name of the company

District

State

Postal address for communication:

[E-mail: '

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

SEBRIEEE R

INo. of units generated (MWh):

=
e

Total area under power plant (ha): ,
(including area under ash ponds) . xa,{g}x

11.

Quantity of coal consumption during reporting period (Metfic
Tons per Annum): X

12

Averéige ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry:fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated.ddring reporting

period S

(a) Total quantity of current ash utilised (MTPA) duiring

reporting period: S

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(iiy Cement manufacturing: .
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(iii) Ready mix concreteé: '
(iv) Ash and Geo-polymer based constructlon material:
(v) Manufacturing of smtered or cold bonded ash)
aggregate: ‘
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams: :
(viii) Filling up of low lying area:
(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(ii) Cement manufacturing:

(iii) Ready mix concrete:

(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash

aggregate:

(vi) Construction of roads, road and ﬂyove1L embankment
(vii) Construction of dams:
(viii) Filling up of low lying area:

(ix) ' Filling of mine voids:

(x) Use in overburden dumps:

(xi) Agriculture:

(xii) Construction of shoreline protectlon structures in|
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated durmg repomng
period (per cent):

17.

Details of disposal of ash in ash ponds , [

(a) Total quantity of ash disposed in ash pond(s) (Metrlc Tons)
as on 31* March (excluding reporting period):

(b) Quantity of ash disposed in ash pond(s) during reportmg
period (Metric Tons):

(c) Total quantity of water consumption for slurry dlscharge
into ash ponds during reporting period (m?):

(d) Total number of ash ponds:

(i) Active:

(ii) Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

“lAsh pond-1,2, etc (please provide below mentionedd detazls

separately, if number of ash ponds is more than one)

(a)--Status: Under construction or Active or }:\(hausted or|

\A8
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Reclaimed

(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):

(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):

(Not applicable for active ash ponds)

(c) area (hectares):

(d) dyke height (m):

(d) volume (m’):

(e) quantity of ash disposed as on 31% March (Metric Tons):

(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):

(g) expected life of ash pond (number of years and months):

(e) co-ordinates (Lat and Long):

(please specify minimum 4 co-ordinates)

(f) type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining

g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or. MCSD or LCSD)

(h) Ratio of ash: water in slurry mix (}:__ ):

(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No

(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):

(k) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:

Details Quantity generated (MTP) |Quantity utilised

i -
() Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i, Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii.  Cement manufacturing: .
iti.  Ready mix concrete: g
iv.  Ash and Geo-polymer based construction material:
v.  Manufacturing of sintered or cold bonded ash
aggregate:
vi.  Construction of roads, road and flyover embankment: ;
vii.  Construction of dams:
viii.  Filling up of low lying area:
ix.  Filling of mine voids:
x.  Use in overburden dumps:
xi.  Agriculture:
xii.  Construction of shoreline protection structures in
coastal districts; "
xiii.  Export of ash to other countries:
xiv.  Others (please specify):
20. Summary:
_ [Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash . ’ !}

Total

21.

Any other information: .

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moéfcc-
coalash@gov.in S |

22.

Signature of Authorised Signatory

Uploaded by Dte. of Printing at Governmeént of India Press, ng Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR
|

e

. Digitally signed by ALOK KUMAR
"Date: 202201.01 16:45:39405°36"
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FOREWORD

Indian coal fired thermal plants generatelappro imately 226 million metric
tonnes of ash every year on an average from burning :of\? oal The figure is
- expected to grow to many folds by 2031. The , . shall rely coal power to a
: 81gn1ﬁcant extent 42-50% of the ener for decades to com . At present,

alntenance of the coal-ash

o,

sq,_bject to any regulations,

rests and Climate Change (MoEF
lization dated 31st December 2021

useful for all the stakeholders and shall help in better pond-ash management,
design and construction and aid in country i ’s climate goal .

New Delhi (Ghanshyam Prasad)
September, 2022 Chairperson, CEA
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PREFACE

Management of fly ash at coal / lignite based Thermal Power Stations
in the country is a challenging task in view of large quantity of ash being
generated and target of achieving 100% utilization of fly ash in a time bound
manner as prescribed in MoEF&CC Notification of 31st December,2021. The
land for creating ash dy_kcs for ash disposal facilities at thermal power plants
is becoming difficult to be acquired. Fly ash, if not managed well, may pose
environmental challenges.

alsobe useful to all the
. o
he ‘country for planning,

kindly be sent to the Chief Engin

- Division, Central Electricity
Authority, 9th Floor, North Wing; Sewa; ‘

‘ LK. Puram, New Delhi-

New Delhi (M.A.K.P. Singh)

SePtember,22 Member (Hydro)
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.. ..  CHAPTER 1: INTRODUCTION
1.0 Gene‘ré'l

_ .The combustlon of coal in Thermal Power Plant (TPP) produces Coal
Combustion Residues (CCRs) which is'a collective term referring to fly
ash, bottom ash, boiler slag, and fluidized bed combus’uon ash. After

. ignition at high temperature the coal resclve in to dlfferent solid fractions.
“Most.of the fine dust entrained by the flue gages‘*leavmg the boiler and
'collected by fabric filter or electrostatic:‘precipitator is known as
precipitated fly Ash :(PFA), wh1ch‘ results 80%. the total coal

- combustion. The rest of 20% part1cle imcludmg unb h_(y_ed carbon settle
to the bottom of the boiler called Bottom Ash (BA). Becaust
viability, thermal power stations ril st‘w1de1y dispose both\perforated fly
ash and bottom ash together as a slurry to the pond in which it stored
for a longer per1od As the reuse pot” 1t f ash has been 1ncreas1ng

ion Ministry of Environment, Forest &
1, means all the coal or lignite. ash
(Electro Static Pre01p1tator), dry Fly
nd Mound Ash fort the purpose of




Fig 1. Schematic view of a thermal plant indicating the process of
generation of fly ash and bottom ash

land is occupied for storage
f time, the fly ash disposal
\ etting lagoons for storage,
1nﬁ1trat10n of transport of water.from deposﬁ“‘j o soil, dust carryover in
cologlcal and enwronmental

Presently in India, more than 65,000 acres
of this huge quantity of ash Over a peri

‘ 'Enwronmental pollution by the coalwbased thermal power plants arecited
pollut10; ; affectmg the general aesthetlcs of

based urce. Anny ally about 271 m1111on tons of Ash as solid waste/ by
product-being released during the process of generation of electricity by
combustion of pulvenzed bituminous, sub bituminous, and lignite coal.
Indian coal has’low calorific value (3500 Kcal/kg), and results 30-60% of
ash content. India’s major source of power, even in the future, is going to
remain coal based thermal power plants hence, Ash disposal would
continue to be a subject of priority since environmental issues holds
greater importance in this century.

Though it has been proven to be a resource material for various uses
such as earth material, ingredientfor cement manufacture, raw material
for manufacture of bricks, tiles and aggregates, the demand for ash may
not at all time match with the supply of ash, which is produced 24x7, as
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the power plant operates. This requn es a sultable system for- storage of
) ash tﬂl 1ts user is fotind and the ¢ econom1c use of the ash is explored
Union Ministry of Environment, Forest and Climate Change (MoEF&CC)
of India has issued nouﬁcatlons to address utilization of ash for various
purposes. . : !
1

1.1 Physmal and Chemical Propertles of Fly Ash

-Phys1cal chemlcal and m1neraloglcal properties of Fly Ash'in general

“varies as they are influenced by coal source //quality, combustion
process, degree of weathermg, partlcle size age of the ash. In
addition, the particle size of ash at d1fferent(lo ons and depth in the
ash pond distinctly based on the length and width of the pond, flow rate,
existing natural slope etc.

‘ As per the ASTM standards Indla b1tum1nous and sub ,,_\,_:turmnous coal

Am to 900 pm with specific
y Ash is a non-degradable,

surface area greater than
non-perishable, inert mate
in table-1 below:

_ Ergmeenn s u Range
/ E Bottom Ash PFA
0 0
15-40 60-90
50-80 05-20
0 0
1.85 1.84
1.004 1.037
Optlmum Moistlire Content.% | 39.4 60.6
Effective’ Cohes1on(Kg/ cm?) ) ' 0 0
Effective ‘angle” of shearing - resistance 42 34
degree ‘
Coefﬁment of Permeability (cm / sec) 102 to 104 | 10 to 108
Chemical constituents E Range (%)

. , : Bottom Ash PFA
Silica (Si02) . 70.0 73.2
Alumina(Al203) 24.4 - 21.3
Iron Oxide (Fe203) ‘ 2.50 2.50
Calcium Oxide (CaO) . 0.50 - .0.60

st




Magnesium Oxide (MgO) : .11 1.0
| Sulphur Oxide(SO3) '- 0.5 0.5

2.0 Ash Pond/ Dykes

Ash Dykes are retaining structures to contain ash slurry (or continuous
placement of unused ash to ensure uninterrupted operation of the
thermal power plant) and settled ash (till it is used for any beneficial
purpose). At the disposal areas, storage space is created by constructing
ash dyke embankments all around, within which ash particles will be
allowed to settle and the decanted water is allowed to escape though
outlet structure.

ns ucted in multi-stage.
cted utilizing earth excavated
it is filled with'discharged ash
“in India have

The dyke around the ash disposal area
Initially a small height of dyke is constr
from the ash disposal area itself and whe h
the height of ash dyke embankment’is raised. Power plants’
been generally using ash as t\he main construction
subsequent dyke raisings, over the ash.dyk to reduce cost.
core in raising dyke, a layer of earth (genérally>500mm thick) is laid to
protect ash from erosionddue ind ‘and water since ash is a light
material compared to earth or'the purpose of design and construction
of embankment with ash,".a rinciples:.of Soil Mechanics are
applied. Typical section of ash below in figure 2

A

UPSTREAN SIDE DOWNSTREAM SIDE

W E’REE‘BDARD

SouLBUND

" GRASS TURFING
TROWLA.

' CROSS DRAIN

- CRUTE DRAIN

T ROCK TOE
»| TOE DRAIN

V¥ g

- SAND CHIMNEY
SAND BLANKET |.
CCLAY KEY

Fig 2. Typical section of Ash dyke

3.0 Ministry ‘of Environment and Forests and Climate Change
(MoEF&CC) Notifications

Fly Ash Mission, a Technology Project in Mission Mode of Government of
India, was commissioned during;1994 as a joint activity of Department
of Science & Technology (DST), Ministry of Power (MoP) and Ministry of
Environment and Forests and .Climate Change (MoEF&CC) with
Department of Science & Technology as nodal agency. The Fly Ash
Mission was set up to promote research in the area of fly ash utilization
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-+ so that fly ash could be ga1nfu11y ut111zed instead of its disposal in ash
" ponds.. Ministry of Env1ronment & Forests and Climate Change
Government of India issued :1st Not1ﬁcat1on on-Fly Ash Utilization in =
September 1999, which was subsequently amended in 2003, 2009 and .
- 2016 stipulating targets for ﬂy ash ut111zat10n for Thermal Power Stations
~ and use of fly ash by construction agen01es within a prescnbed radius of
- any’ thermal power stat10n

Mmlstry of Env1ronment and Forests and Chmate Charige (MoEF&CC)
- vide Notification No. S.0. 5481 -(E) dated 31st December 2021, issued a
notification on Ash utilization by coal and lignite thermal power plants
Wh1ch shall be appl1cable for F1nanc1al Year ,.2022 23 onwards. The

t ization fall below 80 per cent
ant shall achieve average ash

Prov1ded that the three years
_extendable by:
utilization is

, 60 80 per\cent and two years where
_ash' ut111zat10n 1

per cent and for the purpose of

First 'comphance Second compliance
+3],Cycle to meet 100 cycle onwards, to
| pereent utilization meet 100 percent

utilization

3 years‘ 1 3 years )

e .
60-80*per cent 4 years | 3 years
<60 per cent 5 years: 3 years

Provided further that the minimum utilization percentage of 80 per
_cent shall not be applicable to the first year and first two years of

~ the first comphance cycle for the thermal power plants under the
" utilization category of 60- 80 per cent and <60 per cent, respectively.
’ Prov1ded also that 20 percent of ash generated in the final year of

1qe




compliance cycle may be carried forward to the next cycle which
shall be utilized in the next three years cycle along with the ash
generated during that cycle. ,

A(5) The unutilized accumulated ash i.e. legacy ash, which is stored
before the publication of this notification, shall be utilized
progressively by the thermal power plants in such a manner that
the utilization of legacy ash shall be completed fully within ten years
from the date of publication of this notification and this will be over
and above the utilization targets prescribed for ash generation
through current operations of that particular year:

Provided that the minimum quantity of Jegacy ash in percentages
as mentioned below shall be utilized durmg 1e corresponding year
and the minimum quantity of legacy ash is to be calculated based
on the annual ash generation as:per installed apacity .of thermal
power plant. >

Year from date of | ; 2nd Srd -10th

publication

At least 35 | At least 50
-per cent per cent

Utilization of legac
percentage of Annual:

per cent-

_ f er that the g‘ sh utilization shall not be required
where ash pond or.dyke has stabilized and the reclamation has
taken pldce with greenbelt or:plantation and the concerned. State
Pollution Control Board shall certify in this regard. Stabilization and
g Ry ; o
reclamatio 2 Ot r:dyke including certification by the
Control Board (CPCB) or State Pollution Control
ollution Control Committee (PCC) shall be carried
‘from the date of publication of this notification.
irizall other ash ponds or dykes shall be utilized
anner as pe};the above mentioned timelines.

The o ﬁéations under'sub—paragraph (4) and (5) above for
ing the ash utilizatiori targets shall be applicable from 1st

A(6) Any new as well as operational thermal power plant may be
permitted an emergency or temporary ash pond with an area of 0.1
hectare per Mega Watt (MW). Technical specifications of ash ponds
or dykes shall be as per the guidelines of Central Pollution Control
Board (CPCB) made-in consultation with Central Electricity
Authority (CEA) and thesé¢ guidelines shall also lay down a
procedure for annual certification of the ash pond or dyke on its
safety, environmental pollution, available volume, mode of disposal,
water consumption or conservation: in:disposal, ash water recycling

6
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3.0 Useful definitions/Explanation

|
from the date of publication of this notification. ‘CPCB to come out

with Technical spe01ﬁcat10ns of ash ponds or dykes in consultation
with CEA. i

- The scope of guidelines shall cover the siting/ location/planning,
: technical specifications /design& engineering standards disposal
: system regulation and procedure for maintenance and annual
. certification to ensure that the ash storage shall be safe and ash
" utilization shall fulfill the requirement of the plant and comply with
- the MoEF&CC norms. The factors affecting the environment i.e.
land for ash disposal, pollut10n on Groundwater and surface water
bodies, fugitive dust emission and failure / breach of ash dyke.

Ash: All the coal or lignite ash gefy such as ESP Ash

(Electro Static Precipitator), dry;Fiy'Ash Bottom Ashv(BA) Pond Ash
and Mound Ash for the purpos, of ut1hzat1on

CR
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Chapter 2

Ash conveyance frO'm Plant to Ash Pond .

i

1.0 Disposal of Flyash * o

The generated ash is d1sposed of in Well des1gned -constructed and
maintained ash ponds generally in wet slurry form. _At specific location,
compared to wet ash disposal system, dry-ash disy o.sal system may also
be suitable. In new projects, due to inherent bej "efi't of the system, high
concentration slurry d1sposa1 (HCSD) system Ag” emg preferred to reduce

entrepreneurs for promotmg as
notification clause no A (8), Each TPP
silos for storage of at least:1¢
having separate access ro

d'in Ind1a The system consists of extractlon of
tatic Prec1p1tator (ESP), conveylng to fly ash s1los

“which is pu ped into storage areas. Ash disposal pond/ lagoons are
formed by constructmg dykes (embankments) made of earth / ash or
using natural depressions such as mine'voids and the slurry is discharged
into the lagoons from pipelines. Ash particles settle in thelagoons and
‘clear water above the ash surface is decanted. Decanted water is taken

" out through water escape structure and recirculated to plant through an

Ash Water Recirculation System (AWRS) for reuse in ash disposal system.
A photograph of a typlcal lean slurry is shown in figure 3




Figure 3: Lean Slurry Disposal System

Fresh deposits of ash are in the form of marsh. Howeve:
time, especially when overlain by sevye,ral layers, these ash.deposits get
consolidated into high density layers with little or no fre water. This
system has following limitations:

1. Dueto high velocity wear and tear of pipes is more

2. The dykes are designed as dams and are always filled with slurry, with
a risk of breach/ seepage. It needs continuous operation and
maintenance.

o} by Welgh, -
high'pres: slurry mps to dlsposal area and needs steel pipes for

conveymg slurry-.» Flex1b1e ‘pipes are used at disposal area. Centrifugal pumps’
ave also been"tn_v d for co\nveymg h1gh concentratwn slurry to long distance

H1g’ 'oncentratmn slurry is homogeneous in nature which ensures that
no water;is release ‘when slurry is discharged in the ash disposal area.
Dense, compact depos1t is formed with rapid drying. High concentration
slurry attaing ~relat1vely steep slopes at the time of disposal. A photograph
of a typ1cal h1gh concentration system is shown in Figure 4.

“ SER il W AT % R b ot
Figure 4: High Concentration Slurry Flowing on Slopes which dries out by the
time it travels 30-40 m from the source
10




H1gh Concentratlon Slurry D1sposa1 (HCSD) system has the followmg
advantages and limitations. : _

Advantages of High Concentration Sﬁn‘ry Disposal (HCSD)°

1. HCSD reduces water and" land requlrement it is ecofnendly, no
leachate discharge

2. Low water consumption W1th respect. to lean slurry d1sposa1 and no

. release of free water at disposal

3. As‘the slurry travels at slow speed, wear and tear of pipes‘is less
"4, High concentration slurry is easy to d1g and can be used for various

purposes at a later stage :

5. Low maintenance of ash dyke

6. -Danger of breaching the dyke is negl1g1b1e

e
o

B L1m1tat10ns of High Concentratlonzv‘ lurry

1. Ash pipes often get choked due to highﬂgohcentration slurry
2. Seamless steel pipes for conveying HC slurry are required.
3. High concentration slurry disposal requires high pressures.

For surfaceﬁ abilization and dust suppress1on at the mound, a number
of measures are applied depending upon the nature of surface (flat,
finished slope or natural ash dump surface), such as surface compaction
‘& landscaping, sprinkling of water and polymers, spreading of cut grass
.and vegetation by growing- grass, shrubs & trees. As the mound
construction proceeds and finished slopes are available, the same are
covered with grass & plantation. It is| proposed to cover the entire ash
mound area by plantation. Photographs of dry ash d1sposa1 system are
shown in following Figure 5,6.




1.4 Recomme

1.

2.

Less land Requirement

Less water Requirement

Less risk of Ground Water Pollution

Progressive restoration of ash disposal site as useful land in form of
Park CoTT

—
However, it has certa1 ,,,,constramts and limitations too, such as:

s

1. H1gh maintenarice Cost. :
2. Dependency on weather/climate conditions. Difficult to operate

during rains
3. Constraints of distance. It is feasible only if disposal area is near to

plant "‘

¢d system for conveyance of ash from plant to ash pond:

New plants shall use hlgh concentration slurry dlsposal system for ash

ponds.

Existing plants shall submit time bound action plan to SPCBs to switch
over to high concentration slurry disposal system in a shortest possible
time. : e

In case of ash mounds dry ash slurry disposal system, which is a
requirement of the process shall be used.. '

12




C_hapter 3

. Planning for Ash Pond:

1.0 General

Coal ash is produced by coal- basedi thermal power plants (TPPs) for
power generation. There are two types of ash produced by TPPs, i.e. fly
ash (80%) and bottom ash (20%). The fly ash is collecéted by electrostatic
precipitators from the flue gases of pawer plants and the bottom ash is
‘collected from the bottom of the boilers. The as
generally disposed by one of followmg two Ways

0 enable water to separate from the
fr(_)m the Ash ponds is recycled back, reducmg the

2 1 Quantlty of Ash

The quantity of Ash produced in a power plant will depend upon the
ash content in the coal and totallquantlty of coal used by thermal
power stations.

2.2 Sterage Volume

13
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In-situ dry density of pond ash varies from 0.78 to 1.05 gm /cc,
specific gravity varies from 1.58 to 2.21. In absence of the site
specific data, average density of 0.90 tons/m3 may be taken for
storage volume calculations in wet disposal system. The design life
of the ash pond varies from plant to plant and based on site
conditions and ash utilization rate in view of latest notification for
ash utilization.

2.2.1 Lagoon Size

A minimum area shall be provided
depending upon the discharge ra
gravity of ash particles, and the/s/l  of smallest particles of
ash to ensure proper sedime Ai;"_,—,tt'ion of a i

&

are available for that*pi '
inversely proportional scosity of water which will
vary with temperature an Sizing calculation, the value

Asperclause no
any new TPP may b
h an area of 0.1 hectare per MW. However, from

The ash dyké. shall be designed for ultimate heights (starter dyke
and subsequent raisings) based on ground topography, foundation
soil, availability of construction materials etc. The minimum height
of ‘ash dyke'is finalized based on natural ground level in ash pond
area, High Flood Level (HFL), ash water recirculation requirements
and free board requirements as per IS code. In general, starter dyke
height of the storage lagoon is made in the range of 10m-15m. The
ash dyke embankments are to be analyzed and designed as water

retaining structures conforming to IS: 7894, [S:12169 & [S:9429.

<,

The initial starter dyke shall be constructed using earth in new
project. In case of expansion projects ash may be used for starter
dyke construction. In such cases expert advice shall alse be
obtained for taking precautions design if any. However, below HFL,
ash shall not be used as fill. The raising of ash dyke may be done
using ash with a minimum 500 mm thick earth cover subject to

14 .
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satisfying the stability criteria as laid down in IS 7894. However,
the thickness of earth cover may be increased based- on. expert
advice depending upon site . and geology, rainfall etc. Internal
dramage shall be as 1ndlcated in| the construction drawmg

3.0 Site Selection: » o

E
The main aspects to be considered are the distance to the ash dyke,
properties of coal, topographlcal cond1t1ons geological locations,
meteorologlcal conditions etc. To protect the environment due to ash
disposal various site-specific studies like topograph1cal survey, earlier
land use map, drainage pattern, env1ronment iifnpact assessment,
archives, meteorological data, hydrologlcal’ udies, geotechnical

1nvest1gat10ns are carried out at the proposed site
|
|

Recommended siting cond1t1ons'

i) Site should be selected to ensii that the base can be located no less
than 5 ft above the upper limit of th uppermost aquifer, or it must be
demonstrated that there wﬂl not bei yaraullc connection between
[0S to normal fluctuations in

in 11th1ﬁed eartl materlal for the 31te

v) Site should not be located in lan unstable area unless it is
demonstrated that good engineering practices have been incorporated
into the design to ensure that the integrity of -the structural

- components will not be d1srupted

4.0 Configuratien
The scheme for ash disposal gener’ally; envisages two lagoons for bottom
ash (BA) with one common over flow lacroon (OFL) and one lagoon for fly

"ash (FA) with one silting basin. The s11t1ng basin is to be used for
collectmg excess rainwater to ensure dyke safety. The dykes are planned

i 15
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with various numbers of raisings depending on maximum height of
starter dyke, capacity requirement and foundation conditions. Well type
water escape structure with flexible opening are envisaged for decanting
water from storage lagoon to over flow lagoon for recirculation through
Ash water recirculation system (AWRS). Spillways shall also be envisaged
for discharging excess rainwater from storage lagoons /OFL. Since fly ash
can act as impervious liner, therefore no liner is necessitated in HCSD
lagoon, however, BA Storage lagoon and OFL are necessarily to be
provided with impervious liner using bentonite-blended soil or equivalent
to ensure no ground water contamination.

The topography of the ash dyke area is undula;’gihg‘?{errain with varying
levels. The total length of the starter dyke may be in few kilometers.
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Figure 8: Typ Section of storage lagoon -and OFL
16




20

- 5.0 Type of Embankment

From the pomt of view of materlal of ﬁll an earthen embankment can be
_classified as: - .

I. Homogeneous Embankment
II. Zoned Embankment

5.1 Homogeneous Embankment

A homogeneous embankment is one which fsists of practically

uniform materials throughout. This type.o

eﬁbankment 1s suitable

where the readily available soils show liftle variation in permeabﬂlty

or soils of contrasting permeability”

e available only in minor
_quantities.

For embankment in ash dis os areas, soil excav ed from the
disposal area itself shall be 1 ma e use of, as far as p0531b1e Within

1

SSNITRNPI N © 8ot 50 0

¥ i 5

., HouocENEouS SECTION

Flg 9. Typical homogeneeus ash dyke section

5.2 Zoneld embankment

A zoned embankment consists essentially of an inner or enclosed

*.impervious zone supported by two or more outer zones of relatively
pervious materials. Thus the scheme of zoning may divide the dyke
into three or more zones, with the supporting zones increasing in
coarseness  of particle size.and iperviousness towards the outer
slope. For this type.of embankment, it is essential that materials of
_different size ranges should. be ax:failable either in different borrow
areas or at different levels in the same borrow area.

o 17
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- For zoned embankments, materials of contrasting permeability will
have to be brought from outside in large quantities which may be
uneconomical and result in loss of additional storage volume which
could have been obtained with excavation of material from within
the ash disposal areas. Typical zoned ash dyke section is shown in
following figures 10.

Any pipe embedment inside the dyke body is a vulnerable point from the
dyke safety point of view and extreme care shall be taken. Hence,
preferably a single pipe may be prov1ded

Draw off pipes shall be provided from the water escape wells such that
their outlet level is 0.25 m above the maximum water level in the overflow
lagoon. If the pipes are to be kept above ground level, suitable earthen/
ash embankment shall be provided along the pipe routed to support the
pipes. The size of well/wells shall be sufficient-to also draw out the
rainwater collected within the ash pond in addition to the decanted water
from the ash slurry.

18
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. .
Approach bridges/ bunds shall be prov1ded for access to wells from the
dyke tops -A typical sketch of WES is shown below o

\ | earest r1ver/ water body and needs to be
ent projécts, the above aspect is taken care dunng the

9.0 Requlrement of inspection road for dyke and ash/ ash water pipe
corndor :

In view of heavy and frequent movement of vehicles on ash dyke, the
following needs to be considered:

1) The WBM road on dyke need to be des1gned for heavy load at least 40
MT as per IRC guidelines.

2) Along with WBM of 100 mm th1ckness BM (B1tum1nous macadam) of
and BC .

‘19
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3) (Bituminous concrete) of 40 mm is to be provided to facilitate Ash
Utilization.

4) Single lane road of about 6 m width shall be constructed on top of dyke
throughout the length of lagoons having provisions for overtaking zone -
of 10 m width. :

5) At each entry point for vehicle movement, there is need to widen the
dyke top up to 10m on either side of entry point by 50 m considering
double lane .-road. The base width of dyke shall be increased
accordingly considering the slope of the dyke.

6) Ash dyke embankment should not be used for regular plying of heavily
loaded vehicles; however, exit/ entry of the vehicles into or from ash
pond may done by Site by providing additionial number of suitable
approaches/ ramps on either side as requirement and site
condition. : ‘

7) Wherever ramps are required as per site

provided.
8) At the junctions between appro
replaced by suitable hump as per site
9) Alternatively, for road construction o

Polymer concrete road pre e‘i‘ bly be ado

dischar

It is recommended to locate the discharge spigots at every 200 meter
intervals by providing T sections on top of the main dyke. A blind flange
should isolate each T open end. There will be 2 or 3 discharge lines at
‘each discharge spigot going inside the storage area depending of the

number of main discharge lines on the top of the relevant dyke.

Just-downstream each T the piping should also be isolated from the
slurty flow in order to avoid clogging of this pipe by slurry.

12. Rehabilitation of the stqra_ge "a'réa




After completion of the storage. aijea of)erations designated areas can be
rehabilitated by covering these areas by top soil and vegetation after
checking stability and cons1stency It'is advised that a civil engineering

survey is to be executed to verify the stability of the ﬁlled area and to
advise in a cultivation scheme -

21




Chapter 4: Design Procedure for Ash Pond

1.0 General

In general, for Ash disposal, Starter Dyke of height 10-15m height and
subsequent raisings of 3-5m height each (effective height) for future
storage are considered. The stability analysis is to be performed for
starter ash dyke without raising and with each subsequent raising
separately for static and seismic cases as per IS 7894. The starter dyke
to be constructed first and subsequent raisings to be constructed in
stages after the starter dyke is filled with. “sh to its capacity.
Homogeneous embankment is generally preferre ,usmg earth for starter
'dyke and ash in dyke raismgs with 500r ‘m(m"' thick earth cover.
hown below fig 12

L
of 3 TR TN AR
o SEUL R

- ‘ A4 tan

g,

) 1y, ash characteristics, ash d1sposa1 system and
foundatio conditlons Fly ash is generally disposed as high
concefitration slurry (HCS) with approximate 1.5:1 (ash: water) ratio and
bottom ash is'disposed as lean slurry (Wet d1sposal) with approximate
1:7 (ash: water) ratio.

1.1 Stability

The stability of the dyke embankments is checked for i) static and
ii) seismic conditions as per IS: 7894.

The Criteria for safe design of earthen dyke should be in hne with
I1S:12169 (Criteria for Désign of Small Embankment . Dams) and

2
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1S:8826 (Guidelines for Désign of Large Earth & Rock-fill Dams) as
applicable. The basic requlrements for des1gn of embankment
- dams are to ensure: = '
" a) safety against overtoppmg,
b) stability, and ’ |
c) safety against mternal erosmn

" d) base design and leachate collect1on to prevent 1nﬁ1trat10n

e) run-on control and runoff control & collect1on

.....

2.0 Factors to be con51dered1 for safe des1gn of ash dyke embankments.

1) There should be no danger of over toppmg. Th1 ;nvolves sufﬁc1ent

e outlet shall be decided
water towards the outlet

ugh or under the dyke should be unable to remove
yke or foundatlon This cr1ter10n is meant for

.
‘ .

5) There should be no opportunlty for free flow of water from upstream to
downstream face. Free flow inay occur through internal cracks, along
conduits or after erosion caused by leaks from pressure conduits, at
joint with masonry or: concrete sections or with abutments; through

" layers left loosely compacted through holes made by rats or animals
or those left by rotten roots of dead trees etc. Once a concentrated leak
starts, it is almost impossible to avoid failure. Precautions have to be
taken against all these eventualities.

23
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6) The upstream and downstream slopes should be stable against the
most adverse conditions to which they can be subjected. Both slopes
have to be checked for end of construction condition when rapid
mechanized construction is carried out, which generates large
undissipated pore pressures in the compacted layers. Instability may
also arise from presence of thin pervious seams in clay foundations
which may transmit high consolidation pore pressures generated
under the embankment by its load to lightly loaded areas beyond the
toe of the dam and thus cause failure.

7) In seismic zones any of the above conditions may have to be combined

with seismic effects.

8) The foundation shear stresses should.b aller than the shear
fety. This problem is likely

9) Both the upstream face and the:dov
protected against wave action and

3.0 Geotechnical investigatio

Detailed investigations shall be:cond . ﬁnﬂ out the properties of
foundation SOllVV/lthl the proposed ash pond-area including permeability
of soil. The_dyke shal founded on a firm stratum suitable ground

; i hall also be carried out based on geotechnical

sts shall be conducted to establish the physical,
ring properties of soil and analysis of subsoil water.
case, graine(\i"?‘gurfa\ is not suitable, it should be used only after
ound improvenient based on the detailed Geotechnical investigation
report: Based on properties of fouiding soil and fill material, the stability
and seepage analysis shall be carried out. :

Detaiiéd investigations shall be conducted to find out the properties of
foundation soil as well as the borrow area soil for starter dyke
embankment, filter material. Detailed investigations shall include but not
be limited to the following:

i) Foundation Soil along the alignment of dyké embankment

a. Collection of disturbed and undisturbed samples and conducting
Standard Penetration Test int Boreholes.
b. Collection of undisturbed samples from trial pits.

24
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o
c. Conducting field permeabﬂlty test in bore holes by pumping in/out
" tests depending upon the posmon! of Ground Water Table and in trial
“pits by percolation test. Packet tests in rock : e
- 'd. Laboratory tests to deterrmne | :
- 1) Bulk dens1ty and m01sture content
2) Grain size analysis - ‘
-3} Liquid limit and plastic 11m1t ?
-4) Shrinkage limit ‘
5) Specific gravity - : :
6} Unconfined compressmn test .
-7) Triaxial test - U-U test C U test and C- D est on undlsturbed
samples. ,
- 8) Compres31b1hty of foundatlon matenal

1

ii) Borrow area material

Laboratory test to determine: -
1) Grain size analysis
2) Liquid limit, plastic 11m1t
3) Specific gravity. B
4) Standard Proctor
S)

6)

n <sand / bottom ash (ﬁlter matenal) are
.ther analys1s regardmg suitability of

4.0 Design criteria

For defining the profile of the phreatlc line across the dyke section, a
comprehensive seepage analy sis shall be done for the ultimate height of
‘the dyke, with full water inside and ta11 water (if any due to H.F.L.), on
outside of the dyke, before domgl the stab111ty analysis. The slope stability
_analysis of the dyke for ultlmate stagelshall be done for steady seepage
~'condition both for'static and dynam1c (earthquake) cases as per IS. 7894
=Code of Practice for Stabmty Ana1y51s of Earth Dams. Dyke shall be
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designed as per best engineering practice including IS and studies by
reputed institutions. The design is done for the ultimate height and the
unutilized ash to be stored on temporary basis/ emergency use.[/Base
should have required liner system and leachate collection system to
prevent infiltration. Design should ensure run-on control and runoff
collection and disposal.

MINIMUM DESIRED VALUES OF FACTORS OF SAFETY AND TYPE OF
SHEAR STRENGTH RECOMMENDED FOR VARIOUS LOADING
CONDITIONS AS PER IS 7894-1975

Case
No.

Loading Condition of Dam

Critical

Slope Most
Likely to be

Pore

Type
Shear
Strength
Test to be
Adopted

of]

Minimum
Desired
Factor of]
Safety

I Construction condition 1.0
with or without partial
pool* :
I Reservoir partial pool 1.3
I .
As given in 542 | RS 1.3
of IS 7894
As given in 54.5| RS 1.3
of IS 7894
As given in 5.52 |RS 115
of IS 7894
Downstigam | As given in 5.6.1| RS 1.3
of IS 7894
Downstréa.m As given in case IV | RS ! 1.0
Upstream | As given in Case II | RS 1.0

Q-Unconsolidated "Undrained Test, R—Consolidated Undrained Test, S-
Consolidated drained Test o

Note: These factors of safety are aﬁp

mentioned in this standard. ;-

licable for the methods of analysis

*Where the reservoir is likely to- be-filled immediately after completion of the
dam, construction pore pressure would not have dissipated and these should
be taken into consideration '




_H

This is to be adopted for failure p]ane passmg though impervious foundation
layer. S test may be adopted only in cases Where the material is cohesion less
and free draining. Values are accordlng to- IS:1983-1975 “Criteria for
earthquake resistant design of structures (Th1rd revision).

5.0 OTHER BASIC DESIGN GUiDELINEsl

In addition to the structural stablhty requlrements for the design of ash
dyke 'some basic design gulde 11nes are given below:

a) Lagoonmg system :;' R PR

to the overflow lagoon
‘tures and RCC hume
lined with a
f 250 mm at

ve stair-way type energy
lope of the dyke.

be done-by a process of _successive

gi steps may be followed.

_ overtakmg space 'shall be provided on.each side on

p of the dyke. Ramp at one location shall also be
provided. |

i) Free board 1.5 metre minimum. ngher free board shall be provided

: if required from the alnt1c1pated wave height and from
run up pomt of view. !

- iii) Slde slopes - M1n1mum 2 5 Honzontal to 1 Vertical.

3m wide berms shall be provided for all slopes at about
6 metre helorht 1ntervals :

27
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iv) Impervious - Bottom of all the pond shall be provided with a Liner
minimum of 300 mm thick Impervious Liner or by
LDPE/HDPE/Geotextile liner :

v) Internal drainage arrangement:

a) Sand chimney of minimum 0.5 metre thickness, upto 1.0 m below
dyke top. '

b) Sand blanket of minimum 0.5m depth.

c) Rock toe at the downstream toe of the embankment. Height of the
rock toe should be a minimum 1.2 metre as;per provisions of IS
9429. With the above drainage arrangemg@iic/éf the phreatic line is
expected to follow the drainage path

d) The exit gradient of seepage flow ne
checked by drawing flow nets. T
about 0.14. If the gradient is m
will have to be flattened to(;r"é‘dufce the gradient.

he downstream toe shall be
shall not exceed

iniual rainfall is more than 200cm,
S mlnlmum 30cm thick stone
.there are‘chances of-water accumulation on the
slope-shall be protected by stone pitching of
pending pon the wave height likely to act on
nfrom 1.5 metre above the maximum water

downstrean’j;,is(l
pitching. Whe rever,
downstrearrf side,

n the upstream slope, dry fly ash brick packing (brick on-flat) shall
be provided for ‘top portion.. _

he dyi{e, Waitht Bound Macadam surfacing shall be
sent of vehicles, which will also give protection to the
rface against rain and wind erosion. :

d) Cut-off trenc

If foundation material is very impermeable, a nominal cut-off trench
shall be provided in the portion upstream of sand chimney, to increase
the drainage path of any seepage oncoming at the junction between
the embankment and its foundation. A minimum bottom width of 4m
shall be provided for the cut-off trench to facilitate compaction with
rollers. If rock is available at'a depth less than 1 metre, the cut-off
trench may be stopped at the rock level itself. The effect of cut-off
trench is not taken in the design and it is only provided as an.
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additional precaution agamst p1p1ng failure in foundation. For more
details relevant IS codes may be referred

e) Instrumentation : ‘
I
In order to monitor the performance of ash dyke during. construction
and operation the following instruments should be installed at an
.approximate distance of 500 metre along the ahgnment of the dyke and
+ at critical locations. :
a) Piezometers ‘ !

b) Surface settlement markers

f) Sand Blanket, Chimney and filter

The material for blanket, chimney and sand filters: shall consist of
" clean sound and well graded co: se' sand. The material hall be free
from debris, wood, vegetable ma \er* and other deleterious matter The
gradation of sand material shall*mee 'e’requ1rements as per IS
9429 The filter matenals shall be uitably compacted to a firm
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. Chapter 5:

CONSTRUCTION MATERIAL

1.0 Embankment Material

Earth embankments can be built with all kinds of materials ranhging from
broken rock to silty soils, clays and ash. For a homogeneous section,
materials of low permeability and low plasticity are preferable. In zoned
section, two broad categories of materials may include many grades of
permeability. Even random materials can be_.accommodated in non-
critical portions of the section. The following materials are suitable for
homogeneous dykes, considering their pern eab1 ty, shear strength
compressibility and workability.

: $hall belong to

The embankment fill material for dy ¢ one of the soil

r ‘SC’.as
Relative Impervious
Suitability Blanket
Pervious
Core
Very SW,GW GC
uitable :
| Suitable cLCI GM CL,CI
GM, GC, SM, | SP,GP CH,SM
Sultable\ SC,CH
Poor . ML,MI,MH ; :
Not - OL,0I1,0H,Pt - -
suitable |-

Cut of trench filling to be done using above fill materials and prepared by
blending the soil, with minimum 4 percent bentonite to achieve a
permeability not more than 1X10-6 cm per second. ,

The above fill material should be free from logs, stumps, roots, rubbish

or any other mgredlent likely to deteriorate or affect the stability of the
dyke.
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2.0 Ra1s1ng by Fly Ash ,
1 .
Ash may be used for constructlon of embankment in case of ralsmg Ash
to be brought to the site from the ash pond/ location identified: Pond ash
to be excavated from a minimium distance of five times height of
embankment or 25m from heel of the dyke whichever is more.

For the earth cover (minimum 500. mm) to be provided over ash core, in
" the case of ash embankments, the sollishall consist of sandy loam free of
admixtures of stiff clay, refuse, stumps roots, rock -brush, weeds or
other material which would be detrimeéntal to the:’ proper development of
the vegetation growth. The earth should meet followmg grading analys1s

»  Sand 20% to 75%
= Silt 10% to 60%
» Clay 5% to 30%

A sultable gradmg and thJckness 0 arth cover should be adopted based
d

4 (MDD) and optimum m01sture content
eavy Compactlon test (commonly known as
he graph of density plotted against
t. In general, fly ash of compacted
gm/ cc shall not be suitable for
nstruction. The design parameters should be
1 fly ash of lower densities is encountered.
. Shear strength parameters for evaluation of the stability of

“proposed slopes and the bearlng capacity of foundat10ns located
1

essibility characterlstlcs for predlctmg the magmtude and
duratlo “of the fill settlement. |

5. Permeability and capillarity are required to assess seepage and to
design drainage systems.

6. For typical geotechnical propert1es of Fly Ash refer Table 1 given
under Clause 1 of mtroduchon chapter.
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3.0 Drainage/Filter Material
Drainage Filter:

Filters are extremely important in ash dykes and are used to prevent
piping and erosion of foundation materials. Filters are constructed in
layers, each of which is coarser than the one below it, and for this reason
they are often referred to as reversed filters. A filter must comprise
granular material fine enough to prevent soil particles being washed
through it and yet coarse enough to allow the passage of water and shall
be designed as per IS 9429

a) Dso of filter - <25
Dso of base material

b) Dis of filter =6 to 19/
D15 of base material

c) Dss of filter >
Dis of filter

(The above equation enis

‘ at thé filte
several times higher than thi

r layer has permeability
e:soil it is ¢

designed to protect)

d) Dis of filter

; <5
Dsgs of base materia

(The requirement of the ab

filter. The ratio-D15’

ation is to prevent piping within the

ove eq
‘ 1se) is known as the piping ratio.)

D85

g) The " sand’ ter layer shall be considered as the base material for
coarser filter layer. o

h) The filter material shall be suitably compacted to a firm condition to
achieve a relative density of 70%.

i) In addition to the above, the provisions for filter as given in "IS: 9429-

Code of practice for drainage syéter'n for Earth and Rock Fill dam", also
shall be followed. ‘
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For sand- material, the grading shall be decided as per filter criteria
specified above, so that the embankment fill material is prevented from
be1ng carned away through the blanket chlmney and ﬁlters

4.0 Rock Toe Matenal N

The rock material used for the rock toe shall satisfy the followmg
" condition: | :

a) Specific gravity shall not be less than 2.50 (AS per IS 1122)

b) Sulphate soundness- Less than 10% loss of welght after (Five) cycles
(As per IS 1 120) ‘

1excavat1on of . water escape
etc. which satisfy the quality
shall be washed, cleared, and

5.0 GENERAL REQUIREMENTS OF HDPE LINER

i. The HDPE geo-membrane manufactured from first quality virgin resin
~ only to be used. Blending of resins shall not be allowed. No recycled or
reworked geo-membrane shall be used except edge trim generated
- during the manufacturing process (no more than 10%).
ii. The geo-membrane shall be free of plastlclzers
iii. The geo-membrane shall be free of le_aehable additives.
-'iv. The geo-membrane shall be free of faetory seams.
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v. The geo-membrane shall be free from dirt, oil, foreign matter, scratches,
cracks, creases, bubbles, blisters, pits, tears, holes, pores, pinholes,
voids, un dispersed raw material, any sign of contamination or other
defects that may affect serviceability, and shall be uniform in color,
thickness and surface texture.

vi. The geo-membrane shall be capable of being seamed in the field to yield
seams that areas resistant to waste liquids as the sheeting.

vii. HDPE material to be used shall meet the minimum requirements of GRI
Standard GM13.

6.0 GENERAL REQUIREMENTS OF NON WOWN G

i. The non-woven geotextile shall be maﬁu actured-.from first quality
virgin resin. Blending of resins shall'not be allowed:,
reworked geotextile shall be used ex pt edge trim gene
manufacturing process (no more:ithan 10%)

ii. The geotextile shall be free of plasticizers _

iii. The geotextile shall be free of leachable additives.
iv. The geotextile shall be free of factory seams.

v. The g geotextile shall be free.from dirt,“oil, foreign matter, scratches,

cracks, creases, bubbles r's,. pits, s, holes, pores, pinholes,
; ign ‘of ‘contamination or other
id-.shall be uniform in color,

P

shall be capable of being seamed in the field to yield
ste liquids as the sheeting.

ly bonded or needle punched or any equivalent
The geotextile shall be made of polyethylene or

e made process of heat bgnding or needle punching techniques.
The mean Values o Geo-textile shall be as shown in Table-3

uide property of non-woven geotextile

Properties Mean Values | Test Method

i) Mechanical

Wide width Strip Tensile 5kN/m EN ISO 10319
Elongation 30-50 % EN ISO 10319

CBR Puncture resistance | 2500 EN ISO 12236 .
ii) Hydraulic '

34
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Apparent opening size 85 mic!‘,rOn , EN ISO 12956
Permeability 35 l/mli2. sec EN ISO 11058
iii) Physical |

Mass per unit area : 150-3050 g/sq.m.

Thickness 11 to 2 tom

Note: Above properties are indicative alnd for guidance purpose only.

b
'
1
|
i
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Chapter 6: CONSTRUCTION AND SEEPAGE CONTROL

1.0 Introduction
Construction is a critical phase in achieving a safe dyke. Modern
construction equipment permits to achieve speed with quality. Generally,
a starter dyke is constructed and subsequent raising is done by either
upstream / inward raising or downstream / outward raising.

In d/s method the volume of ash to be handled is more. This may add to
ash utilization. Depending upon the seismic zone the method of
construction may be finalized. In seismic zone V d/s method appears to

Py

$methods are shown
=4

be a better option than u/s construction. The variou

below in figure 13. ’

Cantretine Mathed

Figure 13: showing methods of dyke construction

2.0 Preparation of Embankment Sub-Surface

2.1 Clearing and Grubbing

This work consists of cutting, removing and disposal of trees, bushes,
shrubs, roots, grass, rubbish, etc., from the alignment and within the
area of land which will accommodate the embankment, drains and such
other areas as specified on the drawings. During clearing and grubbing,
adequate precautions against soil erosion, water pollution, etc are
required. All trees, stumps, etc., falling within fill area should be cut to
at least 500 mm below ground level and pits shall be filled with suitable

_ material and compacted thoroughly so as to make the surface at these
points conform to the surrounding area.

g
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-+ The entire area meant to receive the aslh and earth filling shall be stripped
to a depth of minimum 150 mm. The exact depth of stripping shall be
‘dependmg upon the nature of topsoil and the vegetation present.

“All organic matter, vegetation, roots, stumps bushes, rubbish, swamp
materials, etc. shall be removed from the site. The stripping material and
other unsuitable materials as referred above shall be kept far away from
the area to be filled up so that thesé do not get mixed “up with filling
material and disposed of to an identified.

2.2 Stripping and Storing of Top Soil -

When constructing embankment usmg ‘fly ash, th
to be covered by the embankment foundatlo’ hould be stripped to
“specified depth not exceedlng 300 mm and s ore 1 stock piles of height
not exceeding 2 m, for use in covering the fly ‘ash er \bankment slopes (if
soil is suitable), cut slopes and other disturbed areas\where revegetation
is desired. Top soil should not be unnecessarily trafficke d_\elther before
stripping or when in stockpiles. Als (these shall not be’*\‘@ “rcharged or
,otherw1$e loaded and multiple handliz shou "be kept to mlmmum

p soil from all areas

2.3 Setting Out

rmen81ons so that surplus material
remammg material is of the desired
‘d_conforms to the spe01ﬁed slopes.

at around optimum moisture content’ ‘can be ensured. If the foundation
of the embankment is in an area Wlth stagnant water, it is feasible to
remove 1t‘;{ e sz should be removed by pumping or any other means,
“the embankment foundat10n should be kept dry. Care

should be taken to discharge the dralned water so as not to cause damage
. to works, crops or any other property Construction of embankments

“underwater logged conditions shall be/governed by provisions of IRC: 36-
1970.

2. 5 Levelmg :
Al emstmg undulations, holes, cav1t1es excavat1ons made for plate load
. -rests and other soil investigations, etc. shall be filled with pond ash
o having requisite moisture content. The ash thus filled shall be compacted
. with the help of vibratory rollers so as to achieve Dry Density of not less
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- than 95% of Maximum Dry Density found out as per 1.S — 2720 (Part-
VII). This would result in a levelled surface upon which layer wise filling
of compacted ash can be done.

3.0 Excavation of Pond Ash From Borrow Area
3.0.1 Borrow Area-location

3. 1 Site Clearance
All areas required for borrowing shall be cleared of all trees and stumps
roots, bushes, rubbish and other ob_]ectlonable material. Particular care
shall be taken to exclude all organic matter from t| j‘materlal to be placed
in the fill. All materials thus cleared whichs¢ can be burnt shall be

of the work.

3.2 Stripping _
Borrow area shall be stripped of 4
- mm. The exact depth of stripping s
nature of top layer and the vegetatio

I Qroctor s maximum dry

row area shall be obtained
moisture, if required, shall be
atering well in advance of excavation

density for the n
from laborate

4.0 Constructio df Pond Ash

4.1 Filling the cut off trench / trenches for water escape pipes /
impervious core

4.1.1 Cut off trench
The cut off trench shall be filled up in layers not exceeding 300mm in
compacted thickness using impervious soils CL or CI type having
. permeability less than 1 x 104 cm/sec, to be obtained by the from
approved borrow area. The suitability or otherwise of the material shall
be determined by laboratory tests. In case clayey soil of the specified
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quality is not available, alternatlvely\ manufactured impervious .soil by
blending required quantity bentonite (not less than 4 percent) to available

" soil to achieve the specified permeablhty also can be used. Blendlng of
bentonite with earth shall be done in dry form in a concrete mixer. Each

- layer of earth deposited shall then be compacted to have a dry density
- . not less than 98% of the maximum dry density (standard proctor) for the

- soil with suitable tractor drawn heavy sheep foot tamping rollers or by
any other method approved. The compact10n shall 'have to be uniform
throughout the length and breadth of each layer. The roller should be
made to travel over the entire sectlon of each layer so that the earth is

fully compacted and the roller leaves, no visible marks on the surface.

4-.1.2 Trenches for water escape plpes

0) or w1th manufactured
specified plasticity. Earth
i ' hesl shall:be compacted with plate
, compactors to have a dry den‘ ity- not less than 100 percent of the

The materials for embankment shall be obtained from the approved
borrow areas and available excavated material to the extent possible. In
~ géneral, all materials from the particular borrow area shall be a mixture
“of materials obtained for the full depth of the cut. Some earth material
available from the excavation of cut- off trench etc. if found suitable can

also be used for the embankment con‘structlon

.

~ The distribution and gradatlon of materlals throughout the fill shall be
as shown in the approved drawings or as directed. The fills shall be free
from lenses, pockets, streaks, or laye;s of material differing substantially
in texture or gradation from the suircunding material. The combined
excavation and placing operations shall be such that the materials when

A i 39
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compacted in the fill will be blended sufficiently to produce the specified
degree of compaction and stability. :

No stones, cobbles or rock fragments, having maximum dimensions of
more than 10 cm shall be placed in the fill. Such stones and cobbles shall
be removed either at the borrow pit or after being transported to the fill
but before the materials in the fill are rolled and compacted. The
materials shall be placed in the fill in continuous horizontal layers;
stretching right across the whole section, not more than 30 cm in
compacted thickness and rolled.

During construction a small transverse slope from’center towards the
edges should be given to avoid pools of waterforming due to rains. The
surface of ‘materials to be placed thereon allbg moistened and or

uitable ‘equipment, in an
approved manner to a sufficient depth.to provide a satisfactory bonding
surface before the next layer of fill material is placed. If the'rolled surface
of any fill is found to be too wet fo! ‘ proper compaction it ‘shall be raked
up, allowed to dry, or shall be wo ¥
approved equipment to reduce the‘moi
amount and then it shall be re-compact

e content to the required
fore the next layer is placed.

When compacting the fill materi % gainst steep rock abutment or walls
tructure -»the construction surface of
rom rock or masonry or concrete
‘m at an‘inclination not steeper than
\dation surface is too irregular to allow
irectly ‘against a structure rock outcrop, the
ompact thefill material as close to the structure
3sible“a e portion of the embankment directly
" rock or the structure shall be compacted with
1 compactors/tampers In thin layers. The moisture

‘material placed against the rock or the structure shall

‘allowit’to be compacted into all irregularities of the
or; ure. Care shallibe taken in placing the first layer of the
fill so t\ﬁ_‘at no damage is caused by the hauling machinery to the base
grade as:this may, get concealed by the spread layer or fill. Sheep foot
roller'shall'not be'employed for compacting till the thickness of the layers
already compacted by other means is greater by 30 cm than the depth of
the feet on the roller drum. The material for the first layer shall be at
moisture content sufficient to enable bonding of the fill with the rock
surface. '

5.1 Weather anditions

Embankment materials shall be placed only when the weather conditions
are satisfactory to permit accurate control of the moisture content in the
embankment materials. ‘
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5.2 Moisture Control

~ Prior to and durmg compactlng operaﬁons the matenals in each- layer of
fill shall have a moisture cortent about 2% less than the optimum
moisture content, in the case of coheswe soil. In the case of .cohesion less
material including ash, the placement moisture content may have only
little effect on the compaction behavior of the fill and hence appropriate
‘moisture content required from other site considerations such as dust
suppression etc, may be adopted As far as practlcable the materials shall
be brought to the proper moisture clontent in the borrow area before
excavation. If additional moisture content is requlred it shall be added
on the embankment by sprinkling water before hng the layer. Bidder
shall make his own arrangements for suppl :water. If the moisture

spread and allowed

proper moi content umformly dlsltnbuted throughout the material,
it shall be compacted by passing the roller. The exact number of passes
shall be decided based on compaction tr1als to be conducted in the field
before start of work. The layers shall be compacted in strips overlapping
not less than 0.6 metre. Therollers or loaded vehicles shall travel in a
direction parallel to the axis of the dyke. Density tests shall be made after
rolhng and the dry demnsity attained' shall be not less than 95% of
maximum dry density (Standard Proctor) obtained in the Laboratory for
the type of material used. ‘ -




6.2 Tamping

Rollers will not be permitted to operate within 1.0 M of concrete and
masonry structures. In locations where compaction of the till material by
means of the roller is impracticable or undesirable the material shall be
specially compacted as specified here in at following locations:

a) Portions of the dyke embankment adjacent to masonry structures.
b) Earth lash in dyke embankment adjacent to steep abutments,
c) Earth lash fill at locations

Fill shall be spread in layers not more than.30.cm. in compacted
thickness and shall be moistened to have the reqﬁ@f&i moisture content.
When each layer of material has been conditioned to have the required
moisture content it shall be compacted to gﬂfh;eve;ft’he dry density of not
less than 95%of Maximum Dry Density, (Standard Proctor) by special
rollers, mechanical tampers, hand held vibratory tampers or by other
approved methods, and all equipment and methods usedshall be subject
to approval based on evidence of ctual performance. “The moisture
control and compaction shall-be equi ed.’

~.soil of the specified quality is not available,
‘tgmatively soil ™ \len ed with required quantity of bentonite (not less
than 4 percent by volume)-to achieve the specified permeability also.can
be“‘”’is-i‘s\eq with the 'same specified#procedure for laying and compaction.
Blending. shall be done by suitable means. Layer of liner laid shall be
compacted'to have a dry density not less than 90% of the maximum dry
density (standard proctor) for the soil with suitable rollers.

Bentonite is a fine textured colloidal clay. Sodium bentonite shall be used
for the work. Laboratory tests shall be conducted to determine the
percentage of bentonite needed to achieve the desired permeability of
1x10-6 cm/sec.Soil to be used for liner shall be free from organic matter,
debris etc. -

The work broadly involves laying of clayey soil (or) mix of soil & bentonite,

_mixing of soil & bentonite, spreading the mix, compacting & Testing of
Permeability. : - :
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7 1.1 Su’bgrade Preparatmn for Impemous lmer

The subgrade surface should ‘be prepared by minimum 300 mm

stnppmg, grading, waterlng wherever .required, and removing all

. vegetation, rocks, and other matter wh1ch could penetrate the Impervious

- Liner or decrease the umform1ty of the mixture. The prepared surface
- shall be compacted by at least 2 passes of 8 Ton - 10 Ton roller.

In case earth for formation of dyke is- borrowed from inside the lagoon
where Impervious liner is to be provided, after borrowing fill material from
the lagoon, the excavated surface shall be prepared.with compaction by

two passes of 8 Ton - 10 Ton roller ‘and slope sshall be maintained to
1V:4H. -

7.1, 2 Mixing, placmg & compactlon of manufactur | impervious soil

can be chosen

|, dry condition in a mixture
ns uniformity, the mix will
orepared surface of lagoon to

7.1. 2 2 M1x In Place
Alternat1vely so

'LDPE/ HDPE l1n1ng w1th robotic 2 Stich Weldmg, to
* prevent loss Of water due to seepage. The liner shall be placed over
minimum 50 mm thick fine sahd. Arrangement for holding the liner in
‘position by providing necessary RCC beam at top level of embankment
shall be kept. The liner shall be protected by precast concrete tiles placed
over it. Dimensions of precast concrete tiles M30 Grade over LDPE/HDPE
sheet shall be 300x 300 x 50mm- lald over 25 mm thick 1:4 cement
~ mortar. The jointing and po1nt1ng between tiles shall be done with 1:3
‘ cement mortar.

7.2.1 Cushion Layer below HDPE Liner
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The liner shall be laid over a 150 mm thick layer of natural sand/
manufactured crusher sand/ bottom ash. The material shall be clean
with little or no fines conforming to IS 1498 unless specified otherwise.
The Earthwork contractor shall be responsible for preparing and
maintaining the surfaces to be lined prior to placement of the liner. The
thickness and other arrangement shall be as per the details given in the
drawing.

7.2.2 Field Placement of The HDPE Liner

7.2.2.1General Requirements:

The placement procedure used for the geo-

ane-liner shall include
the conditions listed below. £

Ligﬂplaced when the.air temperature
can be demonstrated to.the approval
eptablé@elds can be'made at the
not be placed when there is
cessive moisture due to fog
frozen subgrade, or during high winds.

1)Weather: Geo-membrane shall nof
is above 40°C or below 5°C unless;
of the Purchaser by trial welds that ;
prevailing temperature. Geo-membran
any rainfall or snowfall, in the presence
or dew, in ponded water, o1

2)Panel Layout: The panels 'shall »placed” in. accordance with the
Manufacturer 1 drawing:to-ensure that they are placed in

should "be minimiz
methods and.equipment used to deploy the panels shall not damage the
{ géo-membraneé' ot the ‘supporting surface. Wrinkles shall be minimized.
b, ck shall be provided in both directions so that there

A

4) Precautions to Prevent Wind Damage:

If possible, work shall be oriented in the direction of the prevailing wind.
Provide adequate temporary loading and/or anchoring of the geo-
membrane by the use of sandbags, tires or other means which will not
damage the geo-membrane, to prevent uplift of the geo-membrane by
wind.

5) Other Precautions to Prevent Damage:
Protection of the geo-membrane from damage due to foot traffic on the
slopes shall be providedi Provisions of facilities for safe entrance and
egress of employees from sloped depressions is required. :
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Replacement of Damaged Geo- membrane

Any area of a panel, which, ih the Judgment of the Purchaser becomes
- seriously  damaged (torn, tw13ted or crimped- permanently), shall be
: replaced at no add1t10nal cost to the Purchaser

7.2.3 Field Seaming:

* i) Method of Seaming: The primary welding procedure for seams shall be
double wedge fusion welding. Extrusion welding shall be used only for
repalrs detail work, and for seaming Where double wedge fusion welding
is not possible. The rods used for extrus1on weldi; g shall be the same
type of resin as the geo- membrane unless therwise approved by the

. Purchaser The use of solvents or adhes1ve, -is‘not'permitted.

i1) General Requirements for Seam1n :
" - horizontal to 1 vertical, seams- shal
“maximum slope (onented up an

" possible.” No seams oriented - across the slope shall be used unless
approved by the Purchaser. :

a. Seams parallel to the to
feet (1.5 m) from the toe.
b. Seams parallel to the crest:
2 feet (600 mm) from the crest

procedures f “making seams on 1dent1cal geo- membrane material under
the same climatic cond1t1ons as the actual field production seams will be
“"made. Trial welds shall be made as follows

a) Prior to each seaming period. !
S b) Every 4 to 5 hours (i.e., at the beg1nn1ng of the Work shift and after the
" lunch break). :
- ¢) Whenever personnel or equlpment are changed :
~d)When - climatic conditions result in 1w1de changes in geo -membrane
temperature - oo S :
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e) When requested by QC & QA (Quality Control & Quality Assurance) Geo-
membrane Inspector for ahy seaming crew or piece of welding equipment
if problems are suspected. :

f) Once qualified by passing a trial weld, welding technicians shall not
change parameters without performing another trial weld.

g) Trial welds shall be made on both double wedge fusion welds and on
extrusion welds. A test strip shall be prepared by joining two pieces of
geo-membrane; each piece shall be at least 6 inches (150 mm) wide.

h) The length of double wedge fusion welded seams shall be a minimum of
10 feet (3 m) long.

i) The length of an extrusion welded seam shall b/c f

_minimum of 4 feet
(1.2 m) long. ’

The QA Geo-membrane Inspector shall witrt
test strip. All test welds shall be tested 7y, destriictive testing. Testing
can be done as soon as the seam cools: 1
a new test strip shall be fabricated/and the tests repe ed for the new
strip. If additional specimens fail; 'the seaming apparatus and the
seamer shall not be accepted and shall not be used for seaming until the
deficiencies are corrected and successful trial welds have been achieved.
If the specimens pass the, tests, proi n seaming operations can

- begin.

'seaming, the surface of the geo-membrane shall be wiped
h to ensure that it is clean.and free froin
greas dust, dirt, and debris of any kind before seam

all be a&justéd so that the seams are éligned to
3 and fish mouths. Where necessary, fish
es shall be cut to achieve flat overlap.

’ ik
it

a. Seaming® shall be performed in accordance with the

* Manufacturer's accepted procedure.

b. Double'Wedge Fusion Welds: |

c. The panels shall be overlapped a minimum of 4 inches (100 mm)
prior to welding. Vehicle mounted automated hot wedge welding
apparatus shall be used to make the seam.

d. Extrusion Fillet Welding:

e. Geo-membrane overlap shall be a minimum of 3 inches (75 mm)
for extrusion welding. Panels shall be temporarily bonded using
a hot air device prior to extrusion welding. The edge of the geo-
membrane to be fillet welded shall be pre-beveled before heat-
tacking the seam in place. The seam overlap shall be ground
(abraded) no more than one hour prior to welding. Grinding shall
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- beperformed in acwrdance w1th the Manufacturer s instructions
in a manner that does not damage the geo-membrane. Grinding
shall not extend more than'1 /4 inch past the area to be covered
with extrudate dunng weldlng A11 grmd ma_rks shall be covered
with extrudate. i

7.2.7 Non-Destructive Field Testing' —m'embrane:'

i) General-

a. All non- destructlve ﬁeld testmg
documented by the "
b. Geo-membrane. Contractor
c. The QC & QA Geo- memb an Inspe
non-destructive test ‘
. procedures 58 of 14

all be performed and

iy sball observe all

- air pressure test.
- &) When the geometry of a double wedge. fus1on weld makes air
testing impossible or 1mpractlcal vacuum testing may be used to
' test the seam. . S

111) Extrusmn Welded Seams

‘a. _Extrus1on welded seams shall be tested |t1s1ng vacuum chamber testmg in
" accordance with ASTM D5641
b. The completed seam shall exhi b1t no leakaoe when tested between 4 and 8
psi minimum vacuum for aporommately 10 seconds.
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'7.2.10 Crest Anchor Trench Excavation and Backﬁuing of HDPE Liner

232

c. If leaks are discovered during testing, they shall be located, marked, and
repaired. ‘
d. The repaired area shall be re-tested and exhibit no leakage.

7.2.8 Destructive Testing — membrane:
i) Testing:

a. Destructive testing shall be performed by an independent third party
laboratory employed by the Geo-membrane Contractor on samples cut
from production welds in the field by the Geo-membrane Contractor.

b. Samples shall be taken by the Geo-membrane Cot
laboratory and tested for shear strength an
wedge seam samples, both welds shall be tested for
third party laboratory that will performtesting shall be
Geo-membrane Contractor with the bi
by the Purchaser. A

ctor to the third party
adhesion. For double
peel adhesion. The

i) Patching

a. Patching shall be used to repe
- Jocations. ‘
. All patches-shall b

Pt

‘and destructive sample

1all have rounded COTneErs.
base geo-membrane material and shall
es beyond the edges of the defect. SR

The geo-membrane liner shall be anchored in anchor trench at the top and

bottom of the slope and at berm locations as shown on the Design Drawings.
The excavation for anchor trench shall be done by the contractor to the lines
and widths shown on the drawings prior to placement of the liner. Excavated
snchor .trench shall be filled with fly ash bricks or crushed aggregates
carefully so that sufficient anchorage is ensured while laying the HDPE

_membrane.
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7.3 Laying and Installation of g}eqtlextilé '
i

7.3.1 Panel Layout: ' |

a) Prior to manufacture and del1very of the geotextile, a panel layout of the
surface to be lined shall be made. Each panel to be used for the installation
shall be given a numeric or alphanumenc identification number.

l

b) The panel identification number shall be related in writing to the
manufacturing roll number that 1dent1ﬁes the resin type, batch number
and date of manufacturer.

c) The panel layout shall be made cons1der1ng the foll W1ng requirements:

i.  Panel lengths shall 1nclude slope galn ]

ii. Perpendicular tie-ins shall be made a: (1.5 m) beyond

the toe of the
. il 'slope ‘ ‘ Cw
iv. * A minimum of 6 inch (150 mm) overlap shall be allowed at double fusion
welded

seams. All field seams on.slopes shal
(oriented along, not acro

v. The number of seams in:cor ' odd"’ haped geometric locat10ns
shall be minimized.

iented parallel to the slope

7.3.2 Packaging

i. Product Idén on, which can be traced back to the ongm of the base
material (resm supplier’s name, resin product10n plant, resin brand name
- type, resin brand number, and productlon date of the resin).

" iii.. Date of manufacture of the geotextﬂe
" iv. Roll identification number.

v. Geotextile thickness and type.

vi. Roll dimensions (length and w1dth)

vii. Batch number.
viii. Order number.

ix. Panel number

PN
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c. Packaging and transportation shall be the responsibility of the
Manufacturer.

7.3.3 Handling of Rolls

The method of off-loading the geotextile at the project site shall not cause any
damage.

The rolls shall be placed on a smooth surface free of rocks and standing water.

7.3.4 Storage at the Project Site

Purchaser will provide on-site storage space in a loca ‘/ near where the liner
will be placed so that on-site transportation and ha "'dhng are minimized. The

ii) Panel Layout: "

a. The panels shall be placed in accordance with the Manufacturer’s panel
layout drawing to ensure that they are placed in the proper direction for
seaming.

b. If panels are installed in a location other than indicated on the panel layout

drawing, the revised location shall be indicated on an "as-built" layout
drawing. :




926

iii) Panel Deployment:

a. Only the panels that can be anchored and seamed together in one shift
shall be unrolled. :

b. Unroll and layout panels in as close to the ﬁnal pos1t1on as possrble Pulhng

- geotextile panels should be m1n1m17ed to reduce the chance of permanent
tension.

c. The methods and equlpment used to deploy the panels shall not damage
the geotextile or the supportmg surface.. Wrinkles shall be minimized.
However, enough slack shall be prov1ded in both directions so that there
will 'be no tension in'the geotex‘ule at the lowest: expected operatmg
temperature. !

iv) Precautions to Prevent Wind Damage;

a. If possible, work shall be or1ented in the direction of the* ailing wind.
b. Provide adequate temporary loadmg,and / or anchoring of the:geotextile by
the use of sandbags, t1res or oth T means Wthh will not<¢ ‘amage the

a. Protection of the geotextﬂe
shall be provided. : :
b. Provisions of f c1l1tres for s

he .geotextile i
bottom of the slo
Drawm' . ’

“placement-of:the liner. Excavated anchor trench shall be filled with fly
ash bricks oricrushed aggregates carefully so that sufficient anchorage
is ensured while laying the HDPE membrane

8.0 Dressing and Trimming of the Slopes

The outer slopes of the embankments shall be neatly dressed to l1ne as
 the placing of other fill progresses Compact1on shall extend over the full
- width of the embankmeént and thé! materlal in the slopes shall be

- compacted as for the rest ‘of structun e To ensure proper compaction at
the outer edge, the fili shall be oonstrleted for a minimum of 0.5m extra
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width on either edges or the outer edge trimmed to specified width and
slope, as per construction drawings, after completion of the dyke section
up to top, in different stretches of the alignment. No slope shall be left
without trimming to design slope. The trimmed slope surface shall be
checked for adequate compaction as specified in the Quality Assurance
checklist and under compaction, if any, shall be corrected.

9.0 Provision for Settlement
While forming the embankment, due allowance of 1 percent of the vertical

height or as appropriate shall be made to allow for. ettlement so as to
maintain the top of the dyke at designed elevation:

10 Drainage Filter and Rock Toe

o

10.1 Sand Blanket
Sand blanket shall be laid subsequ
excavation, if any. The foundation'area shall.
bottom layer of blanket material. :
Filter material shall be laid in layers n
found necessary '

nt to site clearance, stripping and
cleared before laying the

materials of
different layers do:

10.2 'Sand Chimney _ : '

Sand chimney of specified thickn&ss shall be laid at the specified location
by excavating and removing the already compacted embankment
material exposirig sand chimney in the lower layers earlier laid, and
refilling the trenc¢h with sand with in layers. The layer of sand shall be
well watered and rammed. The depth of each layer of chimney to be laid
shall not be more than 150 mm. The excavated material can be reused
in the embankment area. While excavating the earth for filling sand for
chimney drain, the top layer of sand which has been mixed with earth,
shall also be removed. -

Alternatively, the sand chimney can also be laid in layers simultaneously
with the laying of each layer of earth fill. In such case, the top level of
sand layer shall always be kept at about 100.cm above earth level on
both sides. Each layer of sand shall be well watered and rammed. Care

shall be taken to avoid mixing of earth and sand.
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10.3 Sand Filter o . : T

The sand filter underneath the rock toe and between r1p rap and the
bund shall closely follow the 1evels of the embankment in the area. Sand
filter shall be laid subsequent to strlppmg of foundation and/or trimming
of slope of compacted bund. The excavated earth shall be removed from
~ the working area and stockpﬂed at a place. The surface to receive the
sand filter shall be properly cleaned before laying of filter material. The
‘sand filter shall be laid in layers the thickness of the layers shall not be
more than 150 mm. Water as found decessary shall be sprinkled before
compaction. The sand layer shall be well watered.and rammed. Care
shall be taken that materials of different layers d"“‘fiot get mixed, both at
the time of placing and during compactlon Thé sand filter material shall
be clean, sound, durable and well graded Ng,debrls wood deleterious
material etc., shall be permltted Acc

contam1nat1on shall be removed

Phireatic Li’ne

Ofs portion is diry

Sand Chimnw B Blanket
{b) Wi th\Sand Ch:mneyl B!zmket

; Typlcal deta11 of Sand filters

10.4 Graded « rse aggregate filters ‘
The coarse aggreg\, -e ‘material shall con31st 1Of durable well graded broken rock
of hard stone variety from the speaﬁed quarries and shall be approved prior
to be1ng transported to the area of deposition. The materials shall range in
the size from 10mm to 75mm and shall satisfy the filter criteria.
The rock material used in the aggregate ﬁlters shall satisfy the followmg

- condition:

a) .Specific gravity shall not be less than 2.50.; (As per IS: 1122)

b) Sulphate soundness less than 10% loss of weight after 5 (As per IS: 1126)
- (Five) cycles

c) - Aggregate Impact Value shah not exceed 3@% _
d) Water absorption shall not exceed 2.5% (As pér IS: 2386)
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e) In slake durability test (as per IS: 10050), the percentage retained after two

_ brush, roots or other perishable ma’ge‘ﬁéfs shall be removedf

ten (10) minutes cycles shall be more than 85%.
10.5 Placing of rock toe

Graded aggregate filters shall be constructed over the trimmed surface of the
embankment slope, as indicated in the drawings. The aggregate filters shall
be placed in layers of uniform thickness as shown in the drawings and care
shall be taken to avoid segregation of coarse and fine materials and formation
of pockets.

10.6 Rock toe

The rock material used for the rock toe shall sati sfy, the quality requirements.
Rock toe shall be formed with rock material con: §ting&‘"’f‘\@ sound, durable and

well graded broken rock obtained from approved quarﬁé§f?-and shall be of
approved quality. The materials shall :aflge in size from 1

during spreading and disposal.
The rock available from the excavation ofiwat
drain channel etc. which satisfy-the quality re
suitable for construction of rock:ft

escape structurel stripping
lirements specified and found

ying the, quality requirements
available, within the land

dyke, if it"is found suitable. The rock
hape and will be cleaned before utilized.

of earthe
‘required size and sh
hown below fig 15.
rPhreatic ling

~Fire sdnd
r-Coorse sand
o~ Gravel

™ Zhomogenous
7 cémbankment 25 2
W o

) it o Rock qu.
Figure 15: Typical section of Rock Toe

11.0 Placing of Rock toe

The stone pieces shall be hand placed to obtain a stable, well graded and free
draining fill. The rock toe shall be constructed in layers so that the smaller
rock fragments shall be placed adjacent to the filter of embankment and the
large rock fragments near the outer edge of the rock toe. The rock fill shall be
hand placed spread and roughly levelled In layers not greater than 30 cm in
thickness in order to maintain a reasonably uniform surface and ensure that
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- the completed fill will be stab e and do not contam any voids-having least
d1mens1on larger than 50 mm., - :

(i) Contam1nat10n of the rock with ﬁner materlals from any other zones shall be.

avoided. Accumulations of soil caused by contamination shall be removed.
Rock materials shall not be dumped directly but shall be hand placed in
layers ]

1
11.1 R1p rap on the slope of embankment _
Rip rap shall be hand placed on the slopes of the dam ex bankment as per IS:
8237 | ' .
"Code of practlce for Protection of slope for reservoir embankments". The
thickness of the riprap layer shall be as 1ndlc‘ n the drawings. The
thickness shall be measured normal to slope of the embankment
The rock materials used for rip- rap shal ,t1sfy the q' lity requirements
spec1f1ed >
The rip-rap material shall cons1st of imost durable rock-fragments or
approved quality selected for the purpose The: ‘uahty of individual rock
fragments shall be dense, sound. and res1stan abrasion, and shall be free
from cracks, seams, shale partings, conglom ate bands and other defects
that would tend to increase und ly their suscept1b111ty to destruction by water
and weathenng action. The shape _ ,,the 1nd1v1dual rock fragment shall be

Hone-N
of stones shall be 15 Kgs for 300
P rap S

the slope. Rock fragm
to wedge the rip

and close.d1rect opening to underlying slope. The
he largest chlp practicable, each chip being well
_,,so that no chip can be removed by hand. Stones
aid in a compact manner beglnnmg at the bottom of the slope.

|

|

This check hst is mtended to be an aid! \m identifying aspects of testing
materials and workmanship. All test resultsimust be submitted promptly. The
following minimum checks/tests shall be carried out by the contractor for ash
and earth at his cost. !
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12.1 Sampling, Testing and Quality Assurance

Quality of compacted material shall be controlled through periodic checks on
fly ash gradation, the compaction process or the end product, singly or in
combination as directed. The end product must conform to the specifications.

12.2 Control Test on Borrow Material

If fly ash from more than one source is being used at the project site,
monitoring must be done to identify the ash type being placed. The tests
required to be conducted on fly ash to be used as borrow material for
embankment are indicated below. The frequency of te t/lrfg indicated refers to
the minimum number of tests to be conducted. Th ate of testing must be
stepped up as found necessary, depending on’'the ompaction methods
employed at the project IS Heavy Compaction Test! Atithe rate of 2 tests per
983.

every 3000 m3 of ash, as per IS: 2720 (Part 8);

representative of the material being i)l ed. Be

relatively rapidly, samples should not be taken
should represent the overall moisture conten

of density for each’ 1000:s
required to yield:the minimum
work on statistical-basis. The determination of density shall be in accordance
(Part-28)-1974. Test locations shall be chosen by random

ue :
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QUALITY ASSURANCE CHECK LIST

A7

Item Type of | Frequency/ Quantum Ref. Acceptance
No. Test of Check ; Document | norms
1. ASH/EARTH BORROW AREA |
A) Standard Once in 10,000 M3 1S:2720
Proctor Of fly ash/earth (Part- VII)
density Once for every 2,900 ‘
B) Moisture M2 of borrow ar'e;a- or
Content part there of
2. ASH/EARTH WORK
A) .
- In-Situ
Dry
Density
proctor -
max. Dry
. density . |
B} “Moisture e R
- Conten S:2720 Asper " |
B (Part-1I) | specification |
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Chapter 7:

Operation and Maintenance of Ash Pond

1. INTRODUCTION
This section of the guidelines outlines the activities for operation and
maintenance,

periodic 1nspect10n programs that which will ensur 'safe operation of the
dyke.

Preventive measures provide timely repair of dykes. An emergency action plan
shall be kept in place so that the site managemévv_ “shall'ensure to obtain safe
operation of dyke. '

2.METHOD OF SLURRY DISCHARGE .
The slurry discharge near the water esc pe structure shall be-done in the
initial stages v
and after filling the area near the wells only sl
locations.

shall be discharged at other

3.Decanting System
The Total Suspended Solids of decanted wats effluent shall be considered as
100 PPM measured, Weekly'*- nless spe cified by State Pollution Control Board

is _'all be regularly collected and checked
i with records of such measurements.
) issible value sufficient, time for
ncreasing the decantation time,
t be a practical solution always.

Only ;\here the we]lsxare ovided with precast slabs, the raising of spilling
1nsert1ng slabs. However, where the spilling level is

ot scope for iaising the spilling level.

fixed at FRL in the
beglnnlngqt‘self there

The practical
commensurate (
the rate of 1nﬂow and efficient ash filling management (i.e judicial shifting of

slurry
discharge points).

ay .v':n_:fér efficient decantation is adequate lagoon size

4. Maintenance of Ash Dyke

It is very important to constantly 1nspect the ash dyke and carryout necessary
remedial

measures wherever certain abnormal behaviour is observed/noticed.
Following aspects have to be considered during inspection of the dyke:
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i) Design slopes: The slopes shall be mamtmned as per the drawmgs In case
of

deﬁc1ency makeup the slopes preferably by s1m11ar matenal

ii) Top width: The top width of the dyke shall be as per drawmgs In case of
any
deficiency, the same shall be made up 1mrr11ed1ate1y

iii) Top level of dyke
Top level of dyke shall be as mentioned in drawmgs Any deficiency shall be
made R

up immediately. Settlement/ sinking if any shall be i

{A:d1ate1y rectlﬁed by
additional earth fill.

iii) Free board

or
any such similar device may be used.

viii) Earth cover and turfing

1ngs Defects if any shall be attended

\ rock p1tch1ng and etc. :
k‘ pitching and etc. shall be mamtamed as per

defects if any shall be corrected.

4

Piezometers surface settlement marker, }shall be maintained in working
condition
and protect from cattle crazing or theft Defective instruments shall be
replaced.
Other details like spillway, Water Escape Structure (WES) etc des1gn bed
gradient of drains not specifically mentioned but assist in maintaining the

safety of dyke shall be attended as required.

ix) To avoid erosmn on u/s slope due to d1scharge points, the discharge po1nts
of the | :
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chute be extended inside the lagoon up to S5H from heel of dyke (‘H’ is the avg
height of dyke).

x) From Safety point, provide railing or construct a safety wall of about 1.5m
height
around WES wells above envisaged top level of wells using brick masonry.

xi) HCSD system is designed to be operated generally at an ash concentration
of 55 to 65%. This ensures drying of HCSD slurry within short period of time.
Operating the

HCSD system at lower ash concentration will lead to ac]cgmulation of water,
which prevents drying of HCSD in the dyke thereby defeating the basic intent
of adopting y.
HCSD System in power plant. So, the operation hiloso
complied
strictly as per the procedure.

phy of HCSD is to be

Wet patches/softening on downstregm,slope

2"

opé

If the wet patches found to appear on s, the area adjacent to

downstream of ,
the rock toe shall also be in measures shall be taken
immediately. ' ‘ :

Frequency of inspecti

i) As such in fai;«f{vx;eéff:her, d ke inspection shall be carried out once in every
15 days and in‘monsoon season inspection is to be carried out every week‘or
less depending on ¢ i ash dyke.;»

‘\pperatin\g dykes shall be inspected practically after
élgpe, heavy rains, high flood in the river, etc. and
‘the observation, If any damage is noticed, the

All the oper g-and no

evegtéj?lilié earthquake, cyclc
a repoft prepared based on:

perithie guidelines given in this note. If no suitable
guidelines:are found fi he nature of the damage, the designer of the dyke
shall be consulted immediately. V

same ‘shall be rectified as

B S
ii) Measurémen \s’/(’;q +Ahe instruments such as piezometers and settlement
shall be h
recorded on monthly basis. Frequency may be increased during monsoon
period

and proper records to be maintained.
6.0 Preventive Measures:

The pond area which is under operation shall be inspected on regular basis.
If any subsidence, sink holes or crates are noticed on the surface of pond, the
downstream side at the same location shall be inspected for any other signs
of weakness/abnormality in the nearby area. Immediate preventive measures
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shall be taken A s1te report of such _observatlons shall be recorded if necessary
be commumcated to the designer. |

|
1
T
\
|
{

(i) Breach: |

. One of the main cause for breach of dyke / dlstress to the dyke is overtoppmg
To prevent overtopping, the design free board shall be ensured throughout
the operating lagoons. Encroachment 1nto free board must be avoided by

advance planning of construction of the dyke ra1s1ng in the other lagoons. All
efforts shall be made to,

a) Ensure that future (next) lagoon shall be kept ready before the ash level -
reaches

the maximum design fill level.

b) Free board of 1.5m shall be maintained.
(ii) Erosion and Slope Protectiorﬁ.:
The erosion beneath / on the dyke siop 3 responsfple for the sub rdence and

instability of the dyke. Some of the major..c ‘are rain cuts, insufficient
soil cover / turfing etc. |

(d) By proﬁdmg ripraps on the downstream wherever it is subjected to
rainwater.
(e) All the rainwater from the dyke top shall be drained into the slope drams
These

shall be inspected & maintained on regular basis.

(f) Ensure proper gradient for the surface water to be dramed through drams
onthe : - A : |

slopes. | :

(g) Connection of dowel bank/ wall & dram 1s rhaintained for draining surface
water

from dyke top into the slope drains. - . |

(h) Trees shall not be allowed to grow on the siopes and on dyke tops.
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(i) It is necessary to fill all the gullies/cuts with earth and compact slopes and
provide

turfing much ahead of monsoon. Geotextiles may be provided for slope
protection.

(iii)Seepage and Piping

Piping or sand boiling is one of the main cause for excessive settlement or
instability of the dyke. There are several reasons for this, however one of the
main causes is improper drainage. This is primarily due to filter material not
meeting the Filter criteria.

i
v material in the fill,

Other causes may be due to use of oversized borro!
) on on the upstream

insufficient cover or turfing, improper slope
slopes,
encroachment into free board, rat holes etc
Improper connection between slope drain
the WES and Pipes or the constructio
for seepage and piping. To prevent seep
ensured:

toe drain, connection between

=,

inting WES are also pro:t)able causes

ge and piping, the following shall be

<

g

(a) The filter material shall sat he filter criteria.
(b) Toe drain shall be clear of any‘blockages.
(c) The invert of the toe drain should be belo
(d) The discharge/  seepage water, sh
suspended # ’ '
particles. : ‘
(e) The cross-drain pipes fr
(f) The construction joints between
keyed )

e blanket drain.
onitored for its colours/

To overcome this‘defect, a seepage barrier may be constructed around the
dyke by :

means of a grout curtain or by any other suitable ‘seepage barrier. Other
suitable '

methods like artificial drainage through reverse sand wicks/relief wells, sand
blanket ' :
‘surface loading etc., pumping arrangement may have to be provided.
Intermittent -

sumps may also be considered in case of highly water logged areas. For details
of relief wells refer IS 5050:1992. ‘

Y




(v)Place reverse filter layer SR

Providing relief wells near the affected area for safe exist of the seepage
water. Observe the condition and monitor the outflow from the relief wells. A
register shall

be maintained recording rate of flow from each relief well. Such
measurements shall

be taken at a frequency of 15 days If any of the discharge p1pes from the
relief well

1is found to have been blocked, the same shall be cleared for effective rehef of
the

seepage water.

(vi)Gulley formation

Gulley formation on the downstream face due to surface water flow during
rain can be prevented by maintaining grass turfing and by selecting non-
erodible earth cover during the dyke cons Ifuctlon Further slop dralns at
intervals of 25-30 m will also help to avo'd‘ gulley formations. If any gully
formation is noticed, the same shall be bac d with cohesive soil and

covered with grass turfing.

(vii)Rat holes/animal burrows

nal‘burrows are noticed, the same
nd-"‘compacted by rod and then plug at
led ‘and covered with grass turfing.

i) Stagnation-of:seepage water in the drains is not desuable This may be due
to deposition of:soil particles in the drain.. All toe drains and surface drains
shall be cleaned petiodically by removing silt or vegetation for smooth flow.
Design bed gradient shall be maintained. | :

ii) Site/operation shall maintain récord of total inflow into the ash dyke
thorough various discharge pipes by suitable measuring system. For routine
maintenance - works of ash dykes . 111ke . repair of rain cuts/rat
holes/gulley’s/plugging of wet spots/ cleamng of rock toe & peripheral drains,
each station shall have Annual malntenance contract for ash dykes.

7.0 MONITORING THE DYKE
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To confirm the performance of the dyke as per the design requirements, it is
essential _

to monitor the performance of the dyke throughout its operation. Instruments
commonly provided for such monitoring are listed below:

a) Settlement gauges along the top and slopes of dyke.

b) Piezometers, minimum 3 to 4 nos. at critical sections to check the phreatic
line '

during various stages of operation to verify the efficiency of internal drains.

c) Suitable device shall be installed at convenient location for Monitoring of
free board. All the instruments for monitoring purposs / entioned above shall
be protected against damage by the local people and by movement by vehicles
and cattle. The measuring instruments shall be keptunder safe custody and
regularly cleaned to prevent corrosion and maiIfﬁ’rlctiam g. The batteries, if
any shall be regularly charged or replaced

d) A typical Checklist for inspection is placed at Annexure A

Following are necessary for ef{

d maintenance of the ash
dyke: :

i) Toe drain and surfa
shall be A ’
inspected for non-

> fQi smooth water flow and

\ try into.ash-pond area shall be prohibited and display
; locatiorwlxs. Tci avoid sabotage security guards for
a round the clock is preferable.

 facilitate inspéction and-maintenance the entire dyke perimeter shall
Seessible roads with at least' WBM . topping. All around the dyke
I shall be a single lane inspection road at ground level, besides
roads on dyke tops in all phases. At Jeast one road (either at the ground level
or at the start \zdyke (top) shall be bitumen covered and connected to a
bitumen covered approach road

in order to ensure an all-weather approach to ash dyke area.

iv) Flood lights on the dyke area as required may be provided for inspection
purpose. ' : .

These lights need to be turned on only in case of inspection during night and
during emergency. - : ' -

v) A site office / pota cabin may be considered at the ash pdnd area. The same
may be provided with telephone and transport facility. It is desirable to have
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an ash management group respons1ble for 1nspect10n and momtonng of the
ash dyke and take correctwe and prevent1ve measures where requ1red

vi) One dedicated Vehicle should be allotted for ash dyke mamtenance group
and for

dyke construction.

vii) AMC shall be separate for stage Wise ash dy.ke.

9.0 Manpower Requirement

i “staff to perform its
€ of dyke safety. It is

Site management shall ensure adequate and comple
functions in operation, inspection, and malnten
essential that support T

personnel and equipment/facilities are prov1de' to acco modate the needed
maintenance activities. :

10.0 Emergency action Plan Plannin

Desp1te the gu1del1nes in des1gn, construct1on operation and malntenance

completely ruled out. :
Pre planning is required to iden‘ ~could lead to failure. In

‘ ‘priority:. Measures shall

‘In the operat1ve lagoon, ponding of water 1s essent1al in the operatmg lagoon
to ensure S
proper sedimentation of ash particles. The water cover w111 also help in
spreading ash :
deposition to farther distances from 1n1et points towards water escape
structure. In case of any non-uniform depos1t10n of ash along the periphery
of the dyke due to insufficient number of d1scharge points, flexible pipes of
HDPE etc. may be utilized for uniform ash deposition, in the ash deficient
pockets. The discharge points may be shifted before the ash emerges out of
' the design water surface. The lighter and flexible pipes may also be used for
“the farther extensions, deep into the lagoon for which floating supports, made

'
I
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of any lighter material, viz, thermo-coal, wood etc, may be explored for such
pipes, so that the discharge pipe may float just on the ponded water surface.
Maintenance of water cover will also eliminate fugitive dust emission from the
ash lagoons. A free board of 1.5m from the top of the dyke is kept from various
design considerations. As per MOEF&CC guide lines, the operative lagoon is
designed in such a way that decant water, before escaping, should cover entire
ash surface in the lagoon, by ponding and by maintaining the design free
board.

By maintaining the freeboard as mentioned above, the ash settles uniformly
under water and till the time ash deposition level is below the design level,
i.e., below the overflow level of the water escape strue ,ré’, the dust emission
from the operative lagoon will be under control can be eliminated by
ensuring water cover in the entire lagoon area. ‘

11.2 NON-OPERATIVE LAGOON

In the non-operative lagoon, for the construction of dyke and
the top N > :

layer of the ash bed for a depth of about 1.0m .Om, has to be dry so that
equipment/machinery can moyve over the a ed for the raising activities,
viz, ash N
excavation in the borrow area, tr; ati .dyke construction. The dry
ash, from

the surface of the no

summer

Nepte
. OSGE . . .
flies during strong winds in

raising
activities.

ion: - : _

_con -act for raising of dykes and borrowing of ash will
usually be going dn\-“?ﬁgar the periphery. Hence in the central region of the
lagOGh%égEi some of the.peripheral areas with no construction activities, the
ash surface may be rolled and compacted which will reasonably stop the ash
particles being lifted-away by the mild wind flow over the surface. Rolling and
compaction\goqush sutface with occasional wetting as per requirement, is
techno-ecénor‘m’(\::élly‘;a better option for such undisturbed areas. However,
during strong summer winds, the dust emission can be controlled, in such
areas, through occasional and controlled slurry/water discharge, so that the
ash surface is kept just wet. In such areas, covering the ash surface with thin
layer of earth was also an alternative solution but it is a costly proposal and

will not be effective without any proper compaction of the overlaying earth.

11.4 Slow/Occasional Discharge of Water/ slurry to Wet Ash _Surface:
Even in the non-operative lagoon, had the ash filling been stopped before the
freeboard of 1.5m is encroached, the dust emission from the ash dyke could

be minimized by occasional slurry/water discharge, at a low discharge rate
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(i-e., by slow filling) into the non- operatlve lagoon to just wet the ash surface.
The non-operative lagoon shall not be kept( dry for long time and raising to be
effected at the earliest. Till such time, slow filling to be resorted to. And since
the ash surface will be below the designed level major area of the ash surface
can easily be made wet. In case, local pondlyng is required in some areas, small

ponds may be created using small he1ght ash bunds confined with empty
cement bags filled with ash. |

For the borrow area, used for borrowmg ash for dyke construction during ash
dyke

raising, the dust em1ss1on ‘may be controlled locally by.sprinklers, etc and
these 1
measures in the borrow areas may also be su1tab1y > pluded in the scope of
the Y

contractor, for dyke raising.

11.5 Sprinkling System

ne layout shall be prepared
prinkler system as given in

swivel type e N
sprinklers are to be'pr
minimum g

overflov ‘l‘agoo ’s_hall be used for sprinkling purpose.
l
° Temporary sumps on the ash pond where the slurry is not be1ng
" discharged, shall be
e constructed out of brick masonry of 10 mdiaand 1.5m he1ght in Wh1ch
the water shall

e be pumped. The size of the sump 1may vary depending on the site
+ requirement. From these sumps, aga‘ln 2 nos. of 50 HP pumps shall be
- provided and connected to the sprmklers The pipe network shall be

-made using used ash disposal p1pes
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e Power supply for the pumps, may be taken from the nearby source
whichever is techno-economical. A typical sketch showing the
schematic arrangement for the sprinkling system is shown below Figure

16.
- Schemati. of sprinkler system |
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Fig 16: Typical sketch showing the schematic arrangement for the
sprinkling system ' :

11.6 Use of lean cement and ash slurry sprinkling.

By laying a very thin layer of lean cement ash slurry (4% -6% cement and 94
-96% ash) by sprinkling system can also be used for control of fugitive dust
in non-operative ash dykes. Covering the ash surface with thick HDPE sheets
and weighted with stone boulders at intervals.




12.0 Precautions for Overfilling Tendénby

It has been observed that to utilize the lagoon storage capacity to the
maximum possible extent, some of the prOJect sites tend to overfill the ash
ponds up to levels more than the des1gn fillllevels. In this regard, it may kindly
be noted that during intermediate stages for raisings, overfilling does not
enhance the overall storage capacity of the ponds except that it creates
problems of ash flying, as the ash emerges out in the free board area above
the design water level. These higher spots, where the ash has emerged above
the water surface, contribute to the dust emission, even in the operative
lagoon and it will be difficult to wet these higher spots subsequently Further,
in non-operative overfilled pond, there is always a dangerof rain water flowing
from ' the higher ash filled area towards the ’{'ke bund during heavy
downpours and in the process, may. result in the faﬂure of dyke due to
overtoppmg A free board of 1.5m is norrnall kep to avoid all such problems

advisable not to overfill the dykes and’ to*l take unmed1ate n1eaSures for the
areas already overfilled (1f any), by sultably gu1d g the water towards the
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Annexure-A

CHECK LIST OF ASH DYKE INSPECTION

1) Name of the Project:

2) Inspection Date;

3) Name of the Inspection officer:-
4) Season of Inspection Pre- monsoon/Monsoon /Post-Monsoon:-

Sr |A) Ash Lagoon Details LAG 1 |LAG?2 |Remarks
no
1. | Water level in the operation lagoon
2.]TSS of Water effluent (Going
outside/for recirculation)
3. | Whether any ash surface is exposed:
above water A
4. | If ash surface is exposed above water
level whether ash is flying anywhere
5. | Whether water flowing through ‘all the
opening of the WES N3
0.
7.

ash surface around/ near;the oper

water scape structure WES[

LAG2

», any of

signs

i) Down trcam slope
ii)On the‘_\ foundation very near to the
downstream toe:

d)

Whether any seepage is observed on
i) Upstream slopes
ii) Downstream slope
iii)On the foundation very near to the
downstream toe:

Whether any wet spots /areas are
present :
i) Downstream slope




l
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ii)On the foundation very near to the
downstream toe:

iii) The downstream slope

Whether any 10ng1tud1nal cracks are
observed on: |

i) On the top of dyke

ii) The upstream slope

g)

Whether any transverse cracks are
observed in:

i) On the top of dyke

ii) The upstream slope o
iii) The downstream slope : . |

h)

If any cracks are observed on the t1p
and the slopes :
i)Whether the cracks on_ the top &
Slopes are continuous. g
ii) Whether the cracks are length
with time
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ANNEXURE B

EMERGENCY PREPAREDNESS REPSONSE PROCEDURE

EPRP

ASH DYKE BREACH

SOURCE OF
HAZARD

Escape of Ash slurry into adjacent land

Area & Location
where it is being
handled

Below the land of ash dyke

Case of
emergency

| Breach of ash dyke

Emergency
Response

Procedure to
tackle

the breach as soon as it is'0
- Inform higher.a

Personal safety .|’

"Aid Kit available |
Operation Control*Room 1

d centre (Plant-“O” Mtr. Service building
ce:-“O” Mtr. Service building
‘ound the clock medical aid available in townshi

t the discharge into other ponds or lower the slurry
required lower the invert of water escape structure,
spilled ash around Ash Dyke shall be collected and put back
irito the Ash Dyke. At least 400-500 sand/ash filled bags
shall be kept in readiness at site. A truck/tractor shall

“|-always be available. At any point of time, availability of local

labor of 100 members should be kept in readiness in case of
any emergency exists. The. ‘annual maintenance
contractor/AHP contractors should also be available in case
of emergency.

Immediate Plug the breach section by dumping Sand bags. Once

measure for breach is plugged, the section shall be restored to original

plugging section of dyke by proper keying the new construction with
existing construction.

Testing Round the clock inspection by Ash Handling Maintenance

requirement
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Frequency

Monthly by O&M Civik Ash Handling Maintenance in
association with Operat10n Safety and Fire

RECORDS

a) Mock drill report avaulable ‘with safety, fire
b) Actual occurrence report available
c) Records as’ per testlng requirement available

73.
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Chapter 8:
Environmental Aspects of Ash Dispt;asal And Remedial Measures

1.0 General

Coal used in coal fired power plant 1n India has low calorific value
(3500Kcasl/kg) and resulting high ash content :

This occupies large area of useful land for 1ts storage*

1d followed by polluting
the atmospheric environment.

1.1 Disposal of Solid Wastes

As a consequence of combustion of coal,larger particles p
agglomeration in furnace zone, due to- h weight;. do not escape easily into
the atmosphere, rather, they settle down to p1pehne because of gravitational
pull and are termed bottom ash. Bottom ‘a tains unburned carbon to
the extent of 3 — 12 % and it const 'tutes less t 20 % of the total ash content
of the coal. The remainder whlc; en TS the connective zones of the boiler is
called Fly ash. Ash severely polh;_{e’ atmosphere Physical and chemical
changes in the mineral matter ﬁhd the varidtion between coal, fly ash and
chemical d1str1but10n rs in ﬂy ash’; s based -on combustion process.
Coalescence of min ; st10n fourid most dominant process
during the trans

._;uced through

3,

separate commodity because the presence of carbon in bottom ash affects its
pozzolanic activ mixed with bottom ash. Further, the pozzolanity of the
freshly formed dryash particles is ser1ously affected, once the particles get
moistened with water.

Ash disposal in setting pond or land fill mafz influences the aquatic ecosystem
through surface runoff and seepage nearby that area and finally result in
contamination of ground water by leaching of heavy metals from the CCRs.

The water discharged from the ash pond is likely to contaminate the quality
of river, channel, nallah water nearby that area eventually thus contaminating
the ground water. Some of the heavy metals, released from ash disposal,

2&o
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considered as micro nutrients, indeed for biological system; and become
detrimental to plant life. '

2.0 Environmental Aspect of Fly 'Ash'Disposal:'

Following environmental aspects are to be ensured to avoid adverse impact
on environment on account of ash disposal in ash dykes.

a) Zero Liquid Discharge (ZLD)

No discharge of liquid effluent from ash dyke into the river or any surface
water body to done. The supernatant from the ash dykés are to be recycled
back to the plant to ensure ZLD. Further, the water entrapped in deposited
ash is to be collected through dyke embankment b .intercepting through
chimney/blanket filters, in to a toe-drain all arou/d’){:h \dyke and recirculated
back to the plant through toe-drain water re 'rfdlaﬁon system.

b) Fugitive Dust control

‘\-:c'ohesive force in the fine
ated by MoOEF&CC in
ust emission. The fugitive

Dry fly ash is readily lifted up by wind due to les
solid particles. One of the conditions »sti
environmental clearances is te:control fugity
dust emission could be either from ash pond fre

a) operating lagoon,
b) non-operating lagoorn
c) abandoned ash pond

In the operative )
deposited ash tdiﬁ-p}eyen any-fugitive dust emission from storage lagoons.
However, there may bé.efmission of fu sitive dust during evacuation of ash from
storaggzﬁ;lqgoo'ifl:f;\vghich shall be suppressed with proper dust suppression
syster using water sprinklers. The water available in the OFL may be used

' ion m: A typical dust suppression system adopted

‘dust suppression:system:,
i ‘es is shown in following Fig 17. for reference.

agoons, ;adequate 9
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c)Safe Disposal for Control of Fugifiv’_g D

77

ust With Sheet of Water
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During transportation of ash, the truck mounted water sprinklers may also
be used, if fugitive dust emission occurs along in the working areas.

At the time of finally abandoning the ash dyke, to control the dust emission,
the final ash surface may be covered with 500 mm thick soil. Apart from
controlling the dust emission this would also assist in the growth of vegetation
over the abandoned ash dyke area. Depending upon site requirement, the
abandoned ash pond area may be used for planting trees or may be put for
some other use as shown in figure 18(a) and 18(b). The final abandoned pond
level however should be sufficiently lower than the top level of the peripheral
ash dyke. So that the area can be properly drained towards the existing water
escape structures.
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18 (b) Abandoned Dyke-Vegetation

|

c)Prevention of Ground Water contamirfation

The impervious liner as per actual site requ1rements is to be prov1ded before
discharge of ash in ash pond in order to achieve the required imperviousness
of permeability not more than 1 x 107 ‘cm/sec to prevent ground water
contamination. Impervious liner (with bentonite-blended soil) may be adopted
for the ash dykes in bottom ash lagoons and overflow lagoon (OFL). Where as
in flyash lagoon, the high concentration slurry (HCS) b g highly viscous and
self hardemng with pozzolamc propert1es ves the requ1red

be required in ﬂyash lagoon disposed 1n‘ HCSD/mocl A typical ash dyke
section with impervious liner is shown in follow E

e urvﬁf l-and growth of plants and microbial population.
1on human health due to presence

Med1cal stud1es have roved adverse effect

D1spers1ori of part1culate atter to the surroundmg environment takes place,
espec1ally when sh—'handhng activities on dumping sites are in progress. The
air borne fly ash-part101es deposit on surfaces of materials and plants.

In order to combat the air. pollution due to mdustnes, the Government of India
has made it mandatory to have green belt areas around the new as well as
existing industries. In this regard comprehensive ‘Guidelines for Developing
Green Belts’ have been compiled by Central Pollution Control Board,
Government of India, Ind1a _ |

|
I
|
|

In the context of environmental pollutionl abatement, green belt has been
defined as “a strip of trees of such spec1es and such a geometry, that when
planted around a source, would s1gn1f1cantly attenuate the air pollution by

o 79 |

29




intercepting and assimilating the pollutants in a sustainable manner.”
However, green belts also include other vegetation especially shrubs, but still
the trees are the mainstays of green belts and often green belt plantation is
simply referred as ‘trees’

Plants filter pollutants from the air in three ways, viz. absorption by the
leaves, deposition of particulate and aerosols on leaf surface, and fallout of
particulate on the leeward (downwind) side of the vegetation because of the
slowing of the air movement. :

Some plants can be incorporated in the green belts near the thermal power
plants so that these serve as filters and remove aierrﬁ fly ash particles.
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Chapter 9

Annual Certification of Ash Ponds and Dykes and Annual Comphance
Audit of Ash Generation and Utﬂlzatlom& Disposal

1.0 General .
Ash Notification 31.12.2021 mandates [povver plants to ensure Annual
Certification of ash pond and dykes on safety of ash ponds and dykes,
capacity utilization/availability of ash ponds water use/recycling and
wastewater disposal, and environmental pollution and green belt etc.,

according to the specification and procedures 1 down by CPCB in
consultation with CEA, and submit annual 1mp1e( ' tion report about the
compliance of prov131ons in the notification - by th day of April, every

Control Board (SPCB) or Pollution Co
Electricity Authority (CEA), and concernn
Ministry of Environment, Forest: arid ci
. based thermal power plants.

of Ash Utilization and Dlspé_
shall be conducted by aud1tor$

a quahﬁed professmn ”engmeer for structural stability and safety assessment
and to ensure that the ‘design, construction, operation, and maintenance of
the ash pond an :ash dykes is cons1stept with recognized and generally
accepted good engineering standards. B
1. Annual certification shall be carried out once in every year and annual
implementation report .about the . comphance of provisions in the
notification shall be submltted by the 30th day of April, every year

2. Annual certification shall be by a quahﬁed professional geotechmcal
engineer. ‘

3. TPP shall make avallable any kind ot record /Data etc required at the
time of certification.

RGN
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4. Certifying Expert shall examine the Compulsory Periodic Maintenance
Inspection Checklist for the Ash Pond provided by TPP

5. Certifying Expert shall submit the report which shall cover the
following:-
a) Structural stability of the active Ash Pond as per IS 7894
b) Slope Protection as per relevant IS code
c) Adequate Spillway Capacity
d) Dykes compaction
e) Downstream erosion protectlon Py
f) Check list for Annual Safety Audit and heck list for Fly Ash
generation and utilization
g) Interpretations from the compulso mamt namnce mspectlons
check lists on the overall safety‘ “the Ash Pon
Detalls of the actlons taken(on he deﬁ01enc1es noted during the

12.2021 separately for-current ash
itation date 01.04.2022 onwards and for legacy ash

ntrol : (CPCB) and concerned State Pollution Control Board
(SPCB) or Polluti Control Committee (PCC) by 30th November every year.
Central Pollution Control Board (CPCB) and concerned State Pollution Control
Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of
audit report.

3.0 Check List for Annual Certification of Ash Ponds and Dykes (for the
period 1st April-31st March) to be submitted on or before 30t April




Sr No-

| Component

QObservations /Remarks

Name of Power Plant

Name of the company

District

State |

SRl i b

Postal address for
communication: ].

E-mail:

N|o

Power Plant installed’
capacity (MW): |

No. of units generated
(MWh):

Total area under power |
plant (ha): ‘

ponds)

(mcludmg area under ash‘ '

10.

‘Method of slurry dischar

11.

i,

TSS of decant Water
(Going outside/for
recirculation)

12.

Maintenance of Dyke.

. Top Width
. Top level‘_ of dyk :

~-down Slope |

Wet Patches/ softening on{ .

15. ‘Gully Formation ?

16. Rat holes/ animal burrows,

17. Growth of plants l

18. Toe drain and surface,
drain. |

19. Facilities for. mspectlon\
and maintenance  of the‘
dyke

20. Flooding Lighting.

21. Seepage or Leakage |

22. Monolith Joints -~

83
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Sr No Component Observations/Remarks
23. Foundation should be
examined for damage or
possible undermining of
the downstream toe
24. Slope Stability dyke:

1. Dyke Slope stability,
as per IS 7894 to be
examined and write
the results and
submit the report.

2. Dyke slopes should
be examined for
irregularities i
alignment
variances

smooth

of movement a
beyond the ‘to¢
surface

28.

Signature of Authorized
Signatory '

4.0 Check List for Annual Compliance Audit for Ash generation and

utilization & disposal (for the period 1st-April-31st March) to be
submitted on or before 30™ November.
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Sr
No

Component Ob‘servatmns / Remarks

|
|

Name of Power Plant

Name of the company

District

State

G R | LN

Postal address for
communication:

E-mail:

No

Power  Plant installed
capacity (MW):

Plant Load Factor (PLF):

No. of wunits generated
(MWh):

10.

Total area under power
plant (ha):

(including area under ash
ponds)

11.

Quantity of coal consumptlon
during  reporting eriod
(Metric

Tons per Annum):

12.

Average ash _
percentage (p

period

(a) Total quantity of current
ash utilized (MTPA) during
reporting period:

(b) Quantity of fly ash
utilized (MTPA):

Avenue wise break up
(separately for fly ash and
bottom ash):
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Sr
No

Component

Observations/Remarks

(i) Fly ash based products
(bricks or blocks or tiles or
fibre cement sheets or pipes
or boards or panels)

(ii) Cement manufacturing:
(iii) Ready mix concrete:

(ivy Ash and Geo-polymer
based construction material:
(v) Manufacturing of sintered
or cold bonded ash

aggregate:

(vi) Construction of roads,
road and fly over
embankment:

(vii) Construction of dams:
(viii) Filling up of low 1y1n
area:

(ix) Filling of mine voids:

(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of sh

v) Manufaéfurmg of smtered
or cold bonded ash .

aggregate:

(vi) Construction of roads,
road and flyover
embankment:

(vii) Construction of dams:
(viii) Filling up of low lying
area:

(ix) Filling of mine voids:

(x) Use in overburden dumps:
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| Sr

No

Component

Qﬁservétions /Remarks
| v }

(xi) Agriculture:

(xii) Construction of shoreline
protection structures in
coastal districts:

(xiii) Export of ash to other
countries:

(xiv) Others (please specify), if
recommended by the
Committee and added in
notification as per para A(3):

Total quantity of current ash
unutilised (MTPA) during
reporting period:

(i) Current unutilized fly ash:
(i1) Current unutilized
bottom:

Total cumulative quan
current ash unutilized:

period (Metric Tons):
(c) Total quantity of water

consumption for  slurry
discharge
into ash ponds during

reporting period (m3):

(d) Total number. of ash
ponds:

(i) Active:

87
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Sr Component Observations/Remarks
No
(i) Exhausted (yet to be
reclaimed):
(iii) Reclaimed:
() total area under ash ponds
(ha):
18.| Individual ash pond details

| ponds is more than one)

Ash pond-1,2, - etc (please
provide below mentioned

details
separately, if number of ash

(a) Status: Under
construction or Active or
Exhausted or Reclaimed

(b) Date of start of ash
disposal in ash pondy
(DD/MM/YYYY or
MMYYYY):

(c) Date of stoppage «of ash
disposal in ash pond
completing  its
(DD/MM /YYYY

e of ash pond

of years and
months):
() co-ordinates (Lat and
Long):

(please specify minimum 4
co-ordinates)

(f) type of lining carried in ash
pond: HDPE lining or LDPE
lining or clay lining or No
lining ‘
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Sr | Component - | Ob sewations/Reméfks
No

g) mode of disposal: Dry
disposal or wet slurry (in case
of wet

slurry please specify whether
HCSD or MCSD or LCSD)

(h) Ratio of ash: water in
slurry mix (1:___):

(i) Ash water recycling system | |
(AWRS) installed and
functioning: Yes or No

(1)) Quantity of wastewater
from ash pond discharged
into land

or water body (m3):

(k) Last date when the dyke
stability study was conducted;
and

name of the organization who
conducted the study:

the organization

conducted the:a

ruction material;
v. Manufacturing of sintered
or cold bonded ash

|
|
|
|
|
vi. Construction of roads, |
|
|
1

aggregate:
road and" ~ flyover
embankment:

vii. Construction of dams: |
viii. Filling up of low lying 1
area: -

ix. Filling of mine voids:
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Sr Component Observations/Remarks
No
x. Use in overburden dumps:
xi. Agriculture:
xii. Construction of shoreline
protection structures in
coastal districts;
xiii. Export of ash to other
countries:
xiv. Others (please specify) if
recommended by the 3
Committee and added in
notification as per para A(3):
Total cumulative quantity of
legacy ash utilized (MT) after
131.03.2022 as on 31 March :
Total (depleted) quantity of
legacy ash stored (MT) as on
31 March :
20.| Summary:
Details /'Quantity | Balance
“utilized quantity
»(MTP) and | (MTP)
sy (per cent)
Current-ash during; Current
reporting period year
N balance
and
Cumulative
balance
after
31.03.2022
as on 31
March both
Legacy ash
Ash Total
stored in (depleted)
ash quantity of
pond(s) legacy ash
as on stored (MT)
31st as on 31
March March :
20227
Total N.A.
90
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|

|

I

Sr Component Observations/Remarks
No i '
21.| Any other information: Soft| |
copy of the annual|
compliance report, and shape
files |
of power plant and ash ponds
may be e-mailed to:-
moefcccoalash@
gov.in
-22.| Signature  of  Authorised ‘

Signatory
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Chapter 10: Green Belt for Ash Ponds

1.0 INTRODUCTION

The Ministry of Environment, Forest and Climate change (MoEF&CC) insisted
‘to develop green belt for new and existing projects proposing expansion and
modernization in their respective Environmental Clearance (EC), in order to
minimize the impacts due to air pollution “and. nplse pollution in the
environment.

in open spaces and safeguarded from develop 1€
2

infrastructural act1v1t1es these

Green belts in and around

aining ecological health of

con31st1ng of three tier along the periphery of the
eciés is recommended Green vegetatlon cover is

ate of }the area, providing possible habitats for birds
inimizes the build -up of pollution levels in urban /

help in trapping part10ulate matter, removing carbon dioxide and other
pollutants from air and by release of oxygen into the air thereby improving
the air quality. Green belt reduces the intensity of sound by deflect, refract or
by absorb sound, it will function as barrier between industry and neighbour-
hood. The intensity reduction depends upon the distance sound has to travel
from source and width of the greenbelt. Green belt also helps in soil erosion
control through improvement of soil quality and binding soil.

2.0 During the Ash Pond reclamation, the following measures are to be
undertaken:

92
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1. Storm water drains shall be constructed for channelizing the run-off water
away from the disposal site.

- |
ii. A 500 mm thick soil cover shall be provided to promote vegetation growth.

ili. For plantation purpose, preference shall be given to both native species
and mixed culture. The species will be selected carefully from the following
groups for quick reclamation under the gu1dance of a taxonomist:

}

e Tree species for fuel wood and tlmber
e Forestry type tree species.

* Tree species with dense foliage for shade
* Native species.

lzgnt/ land owrl\er/ agency
authorities such as SPCB

The final aban [ necl,pond level however be lower than the top level of the
peripheral ash ¢ ,ke So that the area can be properly drained towards the
existing water escape structures

4.0 Levelling

All existing undulations, holes, cavities arﬂd excavations made for plate load
rests and. other soil investigations, etc. shall be filled with pond ash having
requisite moisture content. The ash thus filled shall be compacted with the

help of vibratory rollers so as to achieve dry density of not less 95% as per

X
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1.S-2720 (Part-VII). This would result in a levelled surface upon which SOIL
COVER can be done.

5.0 Placement of earth cover in filing area

Earth cover shall be laid simultaneously with the laylng of compacted ash
layers and on side slopes. As in the case of ash layers;/compacted thickness
of earth layers shall not be exceeding 500 mm. As far.as top cover of earth i is

specified degree of compact105
fragments, having maximum dir

A three tier plantatlon approac 1(g\c>ns1s"\"r;g of large trees, smaller trees and
shrubs) w111 b followed«' r overall eco-r storation of the area. This will also
help in- kmg the surface run- off ‘preventing the water from percolation
and 4 amtamlng the aesthetlcs beauty of the surrounding in general A
conceptual dlagram of the reclalmed ash pond is presented below.

WATER ESCARE i’ §
TOWER
RAISED DYKE

BOX SPILLVAY

o ="
\ panty ommmonzeor Y
MPERVICUS L{XER A3H DEPOSITION _) IAPERWVIOUS UNER ) BWPERVICUS LINER
TYPICAL RECLAMED ASH POND
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7.0 Precautions

The following precautionary measures are fequired for safe working

l
|

during the reclamation activity:

(i) Appropriate measures should be taken té) prevent entry of

cattle/livestock inside the pond area durin,'g execution period.

(i) Water sprinkling for dust suppressmn during handhng of Ash shall be
ensured from being air borne.

%

dykes also in respect of safety, storm W)
env1ronmental pollution and green belt etc

95

WA



; ' Annexures
} : List of Annexures
1. Fly Ash Notification dated 31. 12.2021
Fly ash notification td 31st Dec, 2021.pdf ' B
1. MoP Letter dated 22.02.2022
Mob letter 22nd Feb 2022. pdf
1L, IS Codes and References
i
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